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LOK SABHA

Wednesday, April 4, 1878/Chaitra
14, 180} (Saka).

i

The Lok. Sabha met gt Eleven o} the
Clock.

[Mz, Seeaxer in ‘the Chairl

ORAL ANSWERS TO QUESTIONS
MR, SPEAKER: Q. No. 616,

 SHRI SAUGATA ROY: Sir, be-
tore we take up the questions, I would
like to submit that Mr. Bhutto has
died due to hanging....

(Interruptions)

SHR] C. M. STEPHEN: Sir, may I
make a submission? We have recei-
ved information to the effect that Mr.
Bhutto hag died this morning ....
(Interruptions)

SHR] SAUGATA ROY: At leaston
human grounds, we should make an
obituary reference....(Interruptions)

SHRI' C, K. CHANDRAPPAN:
When democracy is being butchered
like -this, we cannot be silent specta-
tors . putting supplementaries.

SHR1 C, M. ETEPHEN; 1 have re-
ceived  information to the effect that
Mr. Bhutto hes dieq this morning
through. suffocation owing to hanging.
I wrote.ta you in thiy regard because
it -has. been. a .practice thia
Hoyse. whep, some. important .
who, -have. .got .some plm in this
sub-continent.. pa;s AWaY, .refarences
are. made; . There. is.a. widgspread
!em ,qt nomrw ﬂlrmont - Yhis

‘2
country over this event. Therefore,
I suggeated to you as in other cases,
you must arrange for qn obituary re-
ference in this House und an oppor-
tunity must be given to the Members
of this House to express their feelings
on this,

MR, SPEAKER: I have received
your letter but there is not yet any
official confirmation. We will con-
sider it afterwards. '

SHRI SAUGATA ROY: All India
Radio has announced quoting PTI
teleprinter message that Mr, Bhutto
has died due to suffocation, You can
at least make an obituary reference.
At least on human grounds you cen
make an obituary re!erence to this
effect. (Interruptions)

MR. SPEAKER: This requires a
very serious consideration. He has
been executed in pursuance of judge-
ment,

(Interruptions)

SHRI K. GOPAL: If there is no
official confirmation, how has the All
India Radio announcing it?

MR. SPEAKER; Q. No. 616, Heis
not here Q. No. 617. :

Tribal People T.osing Lands

*g17. SHRI CHITTA BASU: will
the Mi of HOME AFFA.'I}!S bhe
pleased to state:

{m) whether Government ar¢’aware
af tha fact that the tribal ~people
being economically weaker and, back-
ward in all respects are fast Yosing
thaip. better, lands in different .parts

af.the.tribal areas of almost all. the.
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States, particularly Tripura, Bihar,
Assam and Madhya Pradesh;

(b) whether Government have
since made any indepth Study into
the various aspects of the land aliena-
tion of the tribals;

(c) it so, the results thereof; and

(d) the specific measures taken or
proposed to be taken to arrest such
growing land alienations in tribal
areas?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI DHANIK LAL MAN-
DAL): (a) to (d). A statement is
laid on the Table of the House,

Statement

Government is aware that due to
their economically weaker position
and their backwardness, the tribal
people are often deprived of their
lands in some cases. To prevent this
varioug State Governments in the
country and more particularly the
States of Tripura, Bihar, Assam and
Madhya Pradesh have enacted legisla-
tions as follows against alienation of
tribal lands:

(1) The Tripura Land Revenue
and Land Reforms Act, 1874;
(2) The Chhotanagpur Tenancy Act;

the Santhalparganas Tenancy

(Supplementary Provisions)
Act 1949; and

the Schedulej Area Regulations
19689,

(3) Regulations under the Assam
Land Revenue Regulations,
18868, as amended in 1047 and

1064, :

(4) Provisions under the Madhys
Pradesh Land and Revenue
Code, 1958,
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except with the permission of the
competent guthorities. Ag a result of
these measures, alienation. of such
lands has been checked to g large
extent,

Even then, some illegal transfers
are reported to be taking place, Stu-
dieg to assess this problem have been
made from time to time, for example,
the Dhebar Commission, the Shilu
Ao Committee; and the Annua] Re-
ports of the Commissioner for Sche-
duleq Caste; and Scheduled Tribes.
The findings of these bodies confirm
the occurrence of illegal transfers of
tribal lands, particularly in areas ar-
ound industrial snd mining complex-
es growing urban centres and areas
of intensive economic activity.

To avoid such illegel transfers ins-
tructions have been issueq to make
legislative enactments more effective.
State Governments have also taken
steps to create special administrative
machinery for detection of such irre-
gular transfers; and their quick rec-
tification,

SHR] CHITTA BASU: The state-
ment i3 quite long. May I know
from the hon, Minister whether heis
aware of the fact that the problem
has got two basic aspects? The first
one is whether the land has been tak-
en by the Government or purchased
by the private party from industrial
units in adivasi grea. According to
my information, gbout 8 lakh adivasl
families Thave been evicted from
their land in Chhota Negpur ares
There is another aspect of the pro-
blem, that is, illegal transfer of adi-
vasi land. My question ig what par-
ticular steps the Government has
taken or proposes to take to nmke an
alternative suitable arrangement . for
rehabilitation programme for them
particularly because of the fact tha!
the statement states that Bokar?
Complex today employes about 1.58
lakh employees and out of them, only
5000 employees are of adivesi origin.
Of course, the land has been taked
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from the adivasis: My question is
whether Government has got any pro-
posal to complety the rehabilitation
programme when any lands of the
adivasi area are to be taken for pub-
lic undertakings, etc. The second
aspect is this. What particular steps
have been iaken by the Government
for restoring the land which has been
illegally taken awey from them in
violation of the existing law? So far
as my information goes, the mechan-
ism which hag been created und the
laws which have been framed contain
a lot of loopholez, What particular
steps the Government proposes fo
plug those loopholes, ete.?

SHRI DHANIK LAL. MANDAL:
Regarding the first question, where-
ver industrial complexes heve come
up in the adivasi belt and adivasis
have been uprooted from their land,
because their lands were acquired
by the Government, what has been
done for them. It js true that pot all
adivasis who have been uprooted,
who have been rendered as displaced
persons, have been taken into that
industry, That is true. But, for their
development, recently, we have dra-
wn up a special area scheme and we
have also provided money for that
special mrea scheme; and we want to
cover 10 km, of the area, wherever
that industry or complex is situated;
within 10 km. of the area, that belt
should be developed and all the adi-
vasis displaced by that industry or
complex should be rehabilitated, We
are doing that. Regarding the se-
cond question about the illegal irans-
fer of their lands,—their lands have
been transferred ang transferred ille-
gally—according to the law, the land
cannot be transferred to nonadivasis.
Then what has been done? We have
reviewed the case recently with all
the State Governments and we have
emphasised that time bound program-
me ghould be implemented in this
Tegard and land should be restored
to the adivasis,

SHRI CHITTA BASU: Is Govern-
ment  aware of the fact that there

Oral Answers 6

‘among the adivasis in Chhotanegapur

area gnd Santhalparganes? There has
been Jathi charge, and firing at seve-
ral places in Sahapur in some areas of
Bihar and certain areas of Santhal-
parganas. May I know whether in
this growing discontentment among
the adivasis, does the Government
propose to form ap all party Parlia-
mentary Committee to go into the
problem in depth and to suggest re-
medial measures in thet respect?

SHRI DHANIK LAL MANDAL:
Recently, in reply to a Calling Atten-
tion Motion, the hon. Minister for
Home Affairs assured that he will
look into these matters,

DR. SUBRAMANIAM SWAMY:
The question is generally worded.
But the question has been dealt with
only in respect of a few States in
view of the fact that the question is
generally worded....

SHRI SAUGATA ROY; He has
mentioned specific States,

DR. SUBRAMANIAM SWAMY:
‘Particularly’ it says. Leave it for .
the Speaker to decide,

It says, “Under these emmctments,
prohibition has been placed on land
transfep from the tribals to the non-
tribalg except with the permission of
the competent authorities”. I would
like to ask the Minister whether he
is aware that in a place where
the Central Government has direct
responsibility ie. with regard to the
tribals of Sikkim, this enactment has’
ot been done. Is the Government-
aware of that? Will Government
take steps to see that Bhutias and’
Lepechas who have been declared tri-
balg in Sikkim will also be given
benefit of this enactment go that their

‘land is not taken awey and bought

by the people,

SHRI DHANIK LAL MANDAL: We
will consider.

mmmﬁnm
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.DR. SUBRAMANIAM SWAMY: Is
be aware that there iz no such enact-
ment? oo -

‘MR. SPEAKER: It ‘does not directly
arise from it. Therefore, he says he
will ‘look into the matter.

DR. SUBRAMANIAM SWAMY: No,
no, he did not say. He says, he will
consider.

MR. SPEAKER: This does not direct-
ly arise. The question is specifically
about .....

DR. SUBRAMANIAM SWAMY: The
question is generally worded.

MR. SPEAKER: It is true. That is
why I allowed it. He ix also right
in saying....

(Intermpti?ﬂs)

Dr. Swamy, you are right in rais-
ing the question. He is equally right
in gaying that it does not specifically
refer to that and he will look into the
matter.

SHRI A. K. ROY: Chotanagpur and
Santhalparganas came into existence
not now but in the British period.
Atter that a large amount of land was
taken away from the tribals, To-day
they are taken away not only by the
village land-lords but also by the in-
dustriglists there and by the Govern-
ment. I will also try to bring to your
notice that in 1969 in Bihar Assembly
when ‘this issue was raised, it was de-
cided that for the last thirty years the
total land which was taken away from
the iribals would be restored in some
districts like Hazaribagh. Singhbhum,
Ranchi .and: Palampur. But for Dhan-
bad, Girldhi and some .other places it
was made 12 years. 1 would like to
know what is the logic in having this
difference? . The transfer of land from
tribals to non-tribals is illegal. This
Act came In the British period. How

“althig took place, that must be look-
‘ed Into. It was not done smd It was
left tg ﬂ‘lg Central Gmmt

APHIL 4, 1979
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You would be surprised to know, not
only for making the industrial com.
making & mini bazar or minl market
the land near Dhanbad was taken,
With the help of World Bank for the
Head Office of ECCL land was taken,
In view of that,.I would like to ask
the hon. Minister. Will the Govern-
ment make gome rule that before tak-
ing any land from the Adivasis, State
Governments have to take concurrence
of the Central Government? Will the
Government make such rules so that it
becomes aware that land was being
taken and is being taken and for what
cause, it is being taken?

MR, SPEAKER: They cannot do it
under the Constitution.

SHRI DHANIK LAL MANDAL: We
have insisted that whenever land is
taken from the Adivasis for some pro-
ject, they should be provided land or
some rehabilitation on the patiern of
Maharashtra Government Land De-
velopment Act, -

(Interruptions)

iz

1
43
4943

1.3
5

moug districts of Assam = and tribal
belts in’ the plain disttiet of Assam,
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land transfer is taking piace, _Though
there is a law which prohibits trans-
fer of tribal lands ‘to non-tribals, this
law is observed only op Ppaper and
illegal transfer of tribal land is taking
place daily. I want to know from the

hon. Minister, in order to restore that

land to the original tribal owners, will
Government make g suggestion to the
State Governmeént to make special
legislation to make the law mere
effective 80 that the tribal’s land can
be restored back to the original owners?
Will the Government create a special
machinery in each district of Assam in
in order to investigate ang study this
problem?

SHRI DHANIK LAL MANDAL: We
have taken up this matter with the
Stale Government, 1 have myselt re-
viewed the matter with officials and
also Minisfers in order to see that if
there is any leophole, that should be
plugged, if there is no machinery, that
should be created ang a time-bound
brogramme should pe evolved,

Decline in Production in Big Indus.
tries due to Strikes/Lock-Out,

*618, 3HR1W ANANT RAM JAIS-
AL-

SHRI DURGA CHAND:

'Will the Minister of INDUSTRY

be pleased to lay a statement show-
ing: ..

(n)wheﬂlﬂ'therehasbeenasteep
decline in the production in the big
industria) establishments due to large
nNumber of strikes and lock-ouis in
the public and private sector indus-
iries during the period from . 1st
&D‘;ﬂ, 1978 to 28th February, 1079;
an

- (b) the estimateq value of produc-
tion  which . declined during the said
Period as compared to that of 1877-18?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a)
and. (b). According. to the available
Provisiona] information 21.51 milljon
mandays were lost dtie to strikes and
lock-outs in 1978 g5 gainst 25.32 mil-

lion mandays in 1977. Statistics .on
value. of production loas for:January
and February 1979 ure not as yet
available. The estimated value of
loss of production in 2227 cases in 1877
was about Rs 284.48 crores whereas
it wag approximately Rs. 201.56 croves
in 1621 cases in 1878. The overall rate

8

estimated as about 8 per cent in real
terms as compared with 4,1 per cent
in the corresponding period of 1977.

T ¥ 1977 & 284 wa¥
!ﬁ‘;w&?sﬁzs:mwa*

FwrT | gifv gk &) Wiy wa fpgeaw ®
vt weww &, A WT F W
AqT AT

i

WAT-HAT § | FAT WIT GH STIEAT W A2
wr $if saay w4 fag ¥ I F WA
gy gE-ATAT AT I Wy ?

wt wai waligw : werw wiya, gEae
wre Y ¥ geafaa waAl W da-
W A% dAAe wew § oW qR geAn
} froxq R F & wyeA w¢ W & ahe
T # dsar w9 @ w0y ove der fealr e
fantor & wex g & & 7 #%)

a3 F g dx A w43 1R wre-

af # goenrd ¥, gx ¥ drw darag Wy
:"th ¥ ox witdt foger & ot ol 3w

e T ar fr moand

:rt:rg #; ufqs mﬁ Hwdzr & Qv
wad w1 feg A% ¥ @ ww o ag
:a,am“ﬂ%wﬁrﬁfaﬁ'ﬁ AL
9 xm & T8 WA ¥ ag o Jer Ot f¥
st & qfg w3 8 fud B ¥
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et aw ¥ ¥ -@d fad sy
et wrowed- € 7 3@ oedd R eedr
foitd ¥ T IF qT m',ﬂa"*
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o W oW wrwew : STee, fre SHRI SOMNATH = CHATTERJEE:
wiA w1 gaEr AT Wi o R fea May I know from the hon. Minister
, I8 W gerqey fosddwesr wr § ? whether he is aware that specially in
g W =W :1"61 fir o w7 ® public sector undertakings an attitude
s sfver § -,  wfe- is being taken not to have discussions
TR R, A Speer srEeT— and negotiations with the employees
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the directive of the Bureau of Public
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SHRI DURGA CHAND: May I
know from the hon  Minister the
break-up of man-days lost and the
number of cases and the amount
of loss in production of private sec-
tor industries and public sector in-
dustries? o

* SHRI GERORGE FERNANDES: The
Labour Ministry will be in a position
to answer this because it is the La-
‘Bour Ministry which maintains the
statistics.

entering into any discussion even on
the outstanding questions and character
of demands, which is creating g very
great resentment, I am sure that the
Minister would agree with me that at
least in public sector undertakings, a
different attitude should be taken.
Therefore, I would like to know
what the Industry Minister is doing
in thig matter to bring about the em-
ployees and the management toge-
ther to solve these problems and whe-
ther he will exercise his good offices
to stop the interference of the BPE
in such matters.

SHRI GEORGE FERNANDES: I
am not sure that the hon. Member is
quite right when he says that the
negotiations are not taking place, 1
am aware of the fact that currently
negotiations between the coal workers
and the steel workers and the con-
cerned undertakings are on. There are
negotiations going on in respect of 2
large number of other public sector
undertakings also, There have been
settlements in the last two years just
about in every public sector under-
taking, Ag far as the Ministry of In-
dustry is concerned there have been
formal settlements I would like to
assure the hon, Member that if there
are any problems anywhere, we shi
certainly look into those problems-
It is not correct that the public se¢
tor Executives are not negotiating on
smal] matters. There are permanent
negotiating  Committees that have
been in  existence for some time.
Where it is necessary to revamp
these Committees, that is also beiné
dene. (Interruptions).



© SHRI SOMNATH CHATTERJEE: 1
had asked whether he knows that
BPE is interfering in the matter and
what he is doing in that respect.

SHRI GEORGE FERNANDES: I do
not believe that there is any inter-
ference on the part of BPE, The
Ministries concerned or the undertak-
ings concerned are the ones that are
doing the negotiations,

sfr ol s vt F 5 g geAT
wrgar § fr fos groTsl # wmER T ¥S
Fravw, Ay &% or gEd v Ay o o
.ﬂmm.mwmﬁm
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MR. SPEAKER: Qn. 620.

SHRI SAUGATAROY:Iamon a
point of order. This sort of questions
should not be aliowed under Rule 41
(2) (iii) and (viii), This sort of ques-
tions lower the dignity of the House.
Rule 41 (2) (iii) states:

“it shall not contain arguments,
inferences, ironical expressions, im-
putations, epithets or defamatory
statements;”

I do not know about Anchor Indus-
tries. 'This is the question:
“Whether attention of Government
has been drawn to the duplicate
production of ‘Choke’ and other do-
mestic electrical items produced by
‘Anchoy Industries, Bombay;”

What has the Government to do with
t? Why should the Parlisment be
brought into disrepute? Why should

'CHAITRA 14, 1901 (SAKA)
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this sort of questions be allowed?
This ig being done in several instan-
ces where the people are being black-

‘mailed through this sort of thing...

MR. SPEAKER: You are right I
have got a number of letters saying
that individuals and compenieg are
being tried to be defamed....

(Interruptions).

SHRI JYOTIRMOY BOSU: While
1 see some substance in what has been
said just now, I would like to eay
that in regard to big business houses
and mullj-nationals. . (Interruptions).

MR. SPEAKER: Unless there iz a
prima facie evidence.

(Interruptions)

MR. SPEAKER: I will look into the
matter,

(Interruptions)

SHRI SAUGATA ROY: On such
small things Parliament is being
brought into disrepute by this sort
of questions. (Interruptions)

MR, SPEAKER: Now, let us come
to the question, i

(Interruptions).

SHRY SHYAMNANDAN MISHRA:
You have been pleased to remark
that you seem to agree with the hon.
member on this point.

MR, SPEAKER: I said I will exa-
mine not agree.

SHRI SHYAMNANDAN MISHRA:
We would like to know your formu-
lation on the subject before we can
agree with it....

MR. SPEAKER: I will look into
the matter, I have got a number of
complaints, )

SHRI SHYAMNANDAN MISHRA:
.... béause this is a matter which
might abridge the rights of the Mem-
bers,
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. MR. SPEAKER: I will look into
the mattar, 1 will go strictly according
to the rules,

SHRI BHYAMNANDAN MISHRA:
Thig matter must be brought up be-
fore the Business Advisory Commit-
iee or the Rules Committee before
it is adopted. (Imerrupﬁom)‘

SHRI DINEN BHATTACHARYA:
In this matter I have to submit some-
“thing. You kindly see (b) of tihirs
question:

“whether Government are also
aware that use of electricity in sub-
standard items can be disastrous”,

If it is so, why should not the ques-
tion be permitted?

(Interruptions;

SHRI SAUGATA ROY: This is not
‘@ -general question, All bogus ques-
.tions are coming to Parliament. 1
~know nothing about this industry at
all, but Parliament should not be
brought into this.

(Interruptions)

diwd wedlre fag: wsaw W@, 48
o gt T ® g9 grew o fragy #@
cenresses s (STNST)

~ MR. SPEAKER:
‘my legs.

I shall issue strict instruction to
“see that every rule is strictly fol-
lowed, and I have also already direct-
£d the office that whenever a question
“Is rejected, the Member must be in-
.formed on what ground it is rejected
“ihd under what rule, They cannot
gimply reject it; the practice of simply
rejecting it, 1 have said, should not
e there. 'I’hey must mention the par-
‘ticular ground and also the rule
under which it is rejected.

Please! I am on

THE . PRIME, MINISTER . {srm
.MORARJI DESAI): I.do-not exactly
understand the objection. 1 would
like to know.

APRIL 4, 1079

omAm 16

SHRI SAUGA‘I‘A BOY Ll‘l: “me
cllrﬂr

SHRI MORARJI DESAI: It it is
said without passion I can understand
it but if you make a lot of noise, it
is impossible to follow it. So please
explain. If it is really objectionable,
there should be no differences about
it. but if it is not objectionable, we
have to consider it Therefore unless
it is properly said how is one to go
about it?

MR. SPEAKER: What exactly is
your objection?

SHRI SAUGATA ROY: I have al-
ready given you g letter but I do notl
want to mention that.**

By just reading the question one
can get the impression that this is with
regard to a particular small industry
and it does not concern the policy of
the Central Government.

SHR] SAUGATA ROY: The question
has to be examined. Questions ar¢
rejected for flimsy reasons. When
questions on Birla and multi-nationals
are asked, they are rejected. This re
\ates to the policy regarding one parti-
cular ¢company. This has o impact on
the Government policy in’ general
I have given you examples in the
letters I have written, but I do not
want to repeat it in this House—hoW
Members are misusing questions and
how people are blackmailing. The
Parliament’s dignity is belng lowered
in . this way. 1 will come bhefor®
Parliament and. give all the facts and
figures, but I do not want to go into It
at the present moment, (Infer-
ruptions).

“&:wmd as ou!omd bvﬁ’e

Speaker.
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SHRI K. GOPAL: Sir, one minute...

MR. SPEAKER: 'Everybody wants
one minute. But on the face of it, I
find" nothing.

. BHRI K GOPAL: If the hon, Prime
Minister goes through the question, he
will see that the question is whether
‘some duplicate item is produced by
sofiie other organisation or private
company. I can understand if the
‘question were about a public com-
pany ...

MR. SPEAKER: This ig not the pcea-
sion for argurnent.
Mr. Dave.

Duplicates of Items made by M/s.
Anchor Industries, Bombay

*820. SHRI ANANT DAVE: Wil
the Minister of INDUSTRY to pleased
to state:

(a) whether attention of Govern-
~ment has been drawn to the duplicate
production of ‘Choke’ and other do-
mestic electrical items produced by
Anchor Industries;, Bombay;

(b) whether Government are also
aware that use of electricity in sub-
standard items can be disastrous;

(c) if s0, what steps Gevernment
Propose to take against the ‘bogus’
manufacturers, stockists and retailers
of these items: and

(d) whether Government propose
to bring these items of
Withix} the purview of Government’s
checking and control as in the case of
Manufacturers of spurioug drugs?

THE MINISTER OF INDUSTRY

(SHRI GEORGE FERNANDES): (a)
No, Sir.

(b) Yes, Sir.

(¢) and (d). Government have is-
Sued an Order under the REssential
Commodities Act called ‘House-hold
h Appliances (Quality Con-

- trol) Order, 1976’ prohibition sale and
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. manufacture of house-hold electrical
‘appliances  'which = are. not of
-gtandards
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specified in . the Order,
The Government have issued ano-
ther Order on 18-12-1878 called
‘House-hold Electricay Appl
(Quality Control) Amendment, Order,
1878 delegating powers to the Director
of Industries of Stale Governments. for
implementing the Order. The . imgple-
mentation of this Order is expected to
prevent the manufacture, stoeking and
sale of sub-standard domestic electrical
appliances, ‘
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SHRI K. LAKKAPPA: Mr Speaker,
Sir, there are a ‘ot of agitations on
this question. Now, I am very much
convinced about this. It was asked
whether any individaal or group of in-
dividuals or any co.npany are manpu-
facturing sub-standard appliances. thus
creating a Thuge losz not ouly to the
country but by the utllisation of such
sub-itandard materinls ‘1n the ‘domestic
appliances, costly domestic appliances
are also aftected. Now, really whom

<,
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should we ask about this mulpractice?
How to stop this kind of bogus manu-
facturers from manufacturing spuri-
ous goods?! We are not going to de-
fend 'any “ndividual or grouv of people
here in Parliament out if it is done
with the connivance of anv officer, the
officer concerned should be dealt with.
For instance, the Director of each
State has been given instructions to
follow strictly the rules and regula-
tions, but if he violateg the rules and
allow the company to operate in manu-
facturing bogus gools then should we
not take action aga.nst them? There-
fore, my question is that in view of
what the Director had specifically men-
tioned about the quality of certain ap-
pliances manufacturad by certain peo-
ple. I would like to know what penal
action the hon. Minister i{s proposing
to take against them so that strict ins-
tructions could be followed by the Di-
rector of each Stale tp stop manufac-
turing of sub-standazG appliances in
this country, whether it is this case or
that case or any other case.

SHRI GEORGE FERNANDES: First,
whenever such complaintg come to the
notice of the Director, he is invariably
expected to see that the quality of the
goods manufactured by the concerned
undertaking are tested. If they are
found to be sub-standard, they are
directed to withdraw them immediaiely
from the market. If the needful is not
being done, then under the FEssential
Commodties Act, the Director is em-
powered fo prosecute such delinquent
companies,

SHRI RATANSINH RAJDA: Mr,
Bpeaker, Sir, Mr. Saugata Roy has pas-
Sed one remark....

MR. SPEAKER: Have you any sup-
plementary?

SHRI RATANSINH RAJDA: I have
no supplementary. But 1 have to make
ong submission.

APRII.G,IWQ
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Mlt. SPEAKER; No. If you have any
supplementary, you can -put Mr.
Rajda, 1 have closed that chapter,

SHRI RATANSINH RAJDA: Sir, Mr.
Saugata Roy has passed one remark**

This ig g serious allegation, (Inter-
ruptions) If he has A got facts or evi-
dence with him, he should put them
before the House. Such elemerits who
indulge in such practice must be ex-
posed for clean public life....(Inter-
ruptions; But to cast aspersiong reck-
lessly and hurl vague charges will bring
the entire House into oisrepute. That
ig highly improper and should be ex-
punged from record.

SHRI SI-IYAMNA‘\IDAN MISHRA:
Sir, you §86Wld please go through the
proceedings and these remarks which
have fallen from the lips of the hon.
Member should be expunged. There
can no reflection on the motive of an
hon, Member and particularly when it
had been admitted by the hon. Spea-
ker, it becomes a reflection on the
Chaiy itself.

(Interruptions;

SHRI SAUGATA ROY: This is hap-

pening every day.. (Interruptions).
What happens nobody knows.

(Interruptions)

SHRI SAUGATA ROY: This is hap
pening. Everybody knows it. Do not
shout like that. Everybody knows
what bappens in this country,

(Interruptions)

SHRT K. GOPAL: Let it be referred
to the Privileges Committee. Why
should we be afraild of it?

(Interruplions)

SHRI SHYAMNANDAN MISHRA:
Counter reflection., ..

(Interruptions}

**Exchanged as ordered by the

Speaker,
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MR_SPEAKER: There is no point in
making off-hand remurks. A com-
plaint must be made to me. If there is
any prima facie casge, it will be sent to
the Privileges Committee. But making
it in the open House, making allega-
tions, we are not only bringing con-
tempt to ourselves but to the whole
country. That is there. Therefore,
one should know very carefully when
one makeg certain observations. After
all, you are elected representatives of
the peoplee. We may err, 1 am not
saying that we are angels. But if there
axe veal cages, they shaild cextainly be
gone into ang examined. I do not want
any innocent to suffer. But, all the
same, kindly do not make remarks
which bring this House into disrepute.

(Interruptions)

MR. SPEAKER: Let us
chapter.

close the

(Interruptions)

I have calleq Dr. Baldev Prakash. I
cannot understand this point,
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Setting up of Paper and Cement
Factories in Arunachal Pradesh

*621, SHRI RINCHING KHANDU

KHRIME: Will the Mimster of INDUS-
TRY be pleased to state:

{a) wnether Gavernmnent oi Aruna-
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(b) if so, action taken by the Cen-
. tral Government in this regard?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a)

and (b). A statement is laid on the
Table of the House.

Statement

(a) and (b). Yes, Sir, Government
of Arunacha] Pradesh sent proposals
for the setting up of two rement facto-
ries based on the limestone deposits at
"BimE ‘m Lot Digiict and  doomie
at Rupa in Kemang District during
Sixth Plan period. .

They also sent a proposal for setting
up a paper project at Bhslukpong in
Kemang District based on bamboo and
hard-wood from forest area of Kemang
and Bubansiri.

The decisions on these proposals
have been deferred for want of techno-
economic feasibility studies in respect
of cement factories and pending for-

SHRI RINCHING KHANDU
KHRIME: Mr, Speaker, Sir, the in-
dustrial activities in the State of
Arunachal Pradesh are not going on
properly. As regards setting up the
cement factory in the State, it has
related to 80 many development
works, Therefore, if not some fac-

w

tory, at least a mini cement plant
very essential for the State. Ag
as my information goes, the Indus-

g
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“wil await a proposa] from the:State
Government in regard to the imple-
mentation of this project,

"SHRI  RINCHING  KHANDU
" KHRIME: The Minister has replied
that he will await a feasibility report
or a proposal from the State Govern-
ment, As far gz my information goes,
unless he receives a proposal from
-the State Government, he woulg not
-approve. it, 8o, a proposal has al-
ready been there in the Ministry.
Secondly, as far as the paper plant
is concerned, the Minister has men-
tioned in his reply about the techno-
economic study, feasibility report and
all that, Now, that is reslly a diffi-
cult area: and if we really consider
in general terms to establith there a
cement factory, T am sure, nothing
will come out in that difficult area.
On the top of that, as far as my in-
formation goes, one private concern,
Development Consultants, was en-
gaged to fing. out the feasibility re-
port to establish s paper mill; and
they have submitted a feasibility
report of producing 200 tonnes of
pulp and establishing a paper mill at
“Bhalukpong, In view of the reports
in the Press, in the coming years, we
will be facing a shortage of paper.
Whether the Minister will consider,
considering the backwardness of the
area and in view of shortage of
paper In the country, setting up a
plint in the north eastern reglon,

.SHRI GEORGE TFERNANDES: I
~would ngree with the hon. Member
“thot ‘one needs to make special efforts
to ‘see that the. North Eastern Region
+ industrial efforts are - specially sup-
- ported, “But there are some problems
there. The problems primarily are of
- infrastructure, transport and power,
Unless we' are able to resolve these
major problems in the first instance,
-afiy talk ‘of taking any major
“industrial - projeet in the WNWorth
“Fastern Region is not very meaningful.
. Sn, therefore these proposals regarding
major cement units and regarding 200
"tnnnu periday paper unit came in the
:mannm QOmMn and in ‘the Minis-

APRIL 41079

try, the ‘discussions are m ‘round
the need of the infrastructure -in'that

region and decision will be taken when

we are in a position to maks some final
commitment about the infrastructural
arrangement in fthat region.

SHRI PURNANARAYAN SINHA:
The river flows through the consti-
tuency of Shri Khrime and my consti-
tuency down stream before joining the
Brahmaputra. There is a hydel pro-
ject of Arunachal Gevernment coming
up at foothills which is at Bhaluk-
pong. Dolomite is available in plenty
eccording to discoveries by the Geo-
logical Survey of India at Rupa. Suffi-
cient raw malerial and power are avail-
atle. Will the hon. Minisler think of
starting a cement plant at Bhalukpong
through the Cement Corporation ef
India and also give shape to the pro-
posal of Arunachal Administration to
start a paper mill at the same place
either by organising a local unit or
entrusling it to the North Eastern Cor-
poration Paper Ltd.

New a new railway line is being laid
between Balipara and Bhalukpong.
Power will also be locally awvailable
Raw materials are alse in plenty. Wil
the Minister start these two projects
as soon as possible for the develop
ment of the region?

SHRI GEORGE FERNANDES: Hyde!
project will take a long time for im-
plementation. In the meanwhile the
propesals are before us and we are con-
sidering these proposals.

MR. SPEAKER: Q. 622, Shri Vijay
Kumar Malhotra is not here, Q. 623.
Shri Subhash Ahuja.

(Interruptions) **
Do not record,

*623. it gww wiw :
ot vy T o

**Not recorded. T
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THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE AND IN
_THE DEPARTMENTS OF ATOMIC
ENERGY, ELECTRONICS, SCIENCE
AND TECHNOLOGY AND SPACE
(PROF. SHER SINGH): (a) and (b).
ves, Sir. A proposal for the selling
up of a laboratory under the aegis of
the Council of Scientific and Industrial
Researgh in Madhya Pradesh has 'been
approved by the Governing Body of
CSIR. Development of minerals and
torest wealth are some of the major
areas of research to be undertaken by
the laboratory. However, in view of
the policy of the Government on rural
development the new laboratory would
he given a strong rural bias and a
Technical Committee consisting of re-
presentatives of the Planning Com-
mission, the Department of Science and
Technology and the CBIR is going into
the details of establishment of the
laboratory.

sfr :
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“Development c¢f minerals and
forest wealth are some of the major
areas of research...... " While the
‘Hindi version says as follows:

“grey qreay WYT @froi) ot freTer wovreTy
BT SR S & s ¥

In English translation, you find
‘some of the major areas’' and in Hindi
translation it becomes ‘the major area’.
Let the Minister clarify whether the
English version is correct or the Hindi
version is correct? Which one is the
authoritative statement? The question
hus been put in Hindi. So, am I fo
presume that Hindi version is authori-
tative? Or am I to presume that
Fnglish version is authoritative?

MR. SPEAKER: Kindly come to the
question. He will reply to that also.

SHRI S. S. DAS: Se far as I have
underdtood the reply; the laberatory’
is to be situated in Madhya Pradesh
but the study is not confined fo Madhya
Pradesh only. If the Minigter i5 of the
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view that the laboratory is to be. situ-
sted in a central area becauge minerals
and foresis are found in Madhya Pra-
<desh, Orissa and Bihar? Is he in a
position to tell us now whether the
laboratory will be gituated in an ares
which is in close proximity to Bihar,
Orissa ang Madhya Pradesh?

PROF. SHER SINGH: This suggestion
will be examined. As I said, this will
not be just like other laboratories.
Here the suggestion is that there should
be experimental stations for various
types of researches. And it would not
be as if the laboratory will be located
only at one place. It means that ex-
perimental stations will be set up at
different places for the type of work
that is necessary for that area.

SHRI S. S. DAS: He has not clarified
the position whether Hindi version is
correct or English version is cerrect.
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Arrest of Satyagrahis in Andaman and
Nicobar Islands

+§24. SHRI MANORANJAN BHAKTA:
Will the Minister of HOME AFFAIRS
te pleased to lay a statement showing:

(a) whether it is a fact that a large
number of “Satyagrahis” including
women and children were arrested in
February, 1979 in Andaman Islands;

{b) it so, the dates and number of
such arrests and the reasons for such
Arreats; :

" APRIL 4, 1879
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"{c) whether a few old ladies while
under jafl custody at Poit Blair were
kept in the opem compound from. 10
am. 1o 8 p.m. without food and water
and on demand of food for children in
arms, police atrocities caused few
ladies hospitalisation and three of
them lost two fingers each which
were amputated; and

(d) if so, what are the details and
what action Government contemplate
to take against the authorities con-
cerned and whether GGovernment
paid any compensation to them?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
DHANIK LAL MANDAL): (a) to (d).
A slatement is laid on the Table of the
House,

Statement

Irn the course of an agitation, a
number of persons squaited on public
roads in Port Blair obstructing traffic
between the 19th and 21st February.
122, 128 and 75 perscns respectively
were arrested on these 3 days. Of these
128 were women with 14 children. Wo-
men and children were arrested only
hy women constables. Immediately
ofler arrest, they were produced before
the Sub-Divisional Magistrate. While
the Courl was holding its proceedings,
the arrested persons were provided
with drinking water. The Court was
held in the corridors of the old Cellular
Jail building and nec one was made to
remain in the open. After the persons
were removed to jail, they were offered
fooq acording to the jall procedure.
When some of the persons were being
taken to the special jail, where they
were to be kept in custody, the truck
carrying them met with an accident.
As a result of the accident, three wo-
men sustained injuries in their hands.
The injured persons were immediately
rushed to the hospital and it is a matter
of deep regret that two of the injured
persons had to undergo amputation
One women lost two of her fingers
another one finger. The injuries were
however, not caused by any police
action. No compensation has been paid
to the injured persons.
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‘SHRI MANORANJAN BHAKTA:
Sir, the reply given by the hon.
Minister ig misleading. It iz a mis-
leading statement because I have get
here the photographs of the old
ladies. The injuries were due to
police atrocities inside the Cellulor Jail,
Port Blair. So, they had toamputate
two fingers, each of these old ladies.
Here, the Minister has stated in his
statement that the Sub-Divisional
Officer held the court inside the Cel-
luler Jail. Even very recently the
hon. Minister was present there and
the Prime Minister was also present
when he went there for dedication of
the Cellular Jail ag a national memo-
rial, and it is quite impossible for
such a large number of people to sit
inside the corridor of the jail und
hear the case. So, naturally they
were kept inside the open space under
the sun and the ladies with their
children in arms were not provided
with drinking water, but the Home
Minister said that they were provid-
ed with water. And they were not
given any food during the day time,
and violating all normg of the jail
the ladies, the satyagrahis, were sub-
jected to atrocities. Again he has
said that the injuries were not due
to atrocities, but they were due to
a van accident. Sir, I want to put
a categorical question to the Minister
whether any case was registered
when the van met with an accident
anqd if that case was registered, when
it was registered. This is my cate-
gorical gquestion,

SHRI DHANIK LAL MANDAL:
Sir, very recently the hon, Member
met me in regard to thig and J assur-
ed him and I have glso passed en
order that it should be inquired into
by the Chiet Commissioner.

SHR] B, SHANKARANAND, Mr.
Speaker, it is not a question between
the Member and the Minister. He
ﬁanswmtothe House as to
what he hag done.

(Interruptions).

CHAITRA 14, 1801 (SAKA)
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The answer ig there before the

House and you are listening. Whmt
is the use of telling like this? '

(Interruptions).

SHRI MANORANJAN BHAKTA:
Sir, what he refers to is in connec-
tion with the 80-point charter of ge-
mands which was given to the Prime
Minister, So far as the incidnet
happened during the course of agita-
tion at tbat time is concerned, that
was not at all discussed with him
and the thing is that I wsked for a
categorical reply whether, it that van
met with an accident it requires
under the law that g case ghould be
registered. My question is whether
that was done or not,

MR. SPEAKER: Whether any case
has been registered? If so, when?

SHRI DHANIK LAL MANDAL:
I want notice.

. MR. SPEAKER: He wants notice

for that.
(Interruptions).

SHRI MANORANJAN BHAKTA:
It is my right, Sir. As @ Member I
have got the right to know,

(Interruptions).

SHRI B., SHANKARANAND. Mr.
Speaker, can you allow this Minister
to state like this? (Interrurtions).
He does not know whether any acei-
dent happened, and he has come to
thig House.... '

SHRI MANORANJAN BHAKTA:
I want g categorical reply on whe-
ther a case was registered or not.

THE MINISTER OF HOME A_?-—
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today, the truck carrying them met
with an-accident, As g .result of the
accident, thfée womeén sustained in-
jurieg in their hands. Now, the hon.
Memiber said that this iz not correct.
Following that he asked a question
whether ; complaint wags filed or not.

SHRI MANORANJAN BHAKTA:
I asked a specific question that if
that ¥an met with an accident, js it
not the normal, law of the country
to register 5 case. That is the point.

MR. SPEAKER: That iz what he
is answering.

(Interruptions).

SHRI H, M. PATEL: As ] under-
stand, what he asked was: was this
done or not? To that, because the hon,
Minister does not have thet informa-
tion, he said, ‘I will have notice.’

MR. SPEAKER: Second supple-

mentary,

SHRI H, M. PATEL: This informa-
tion has to be obtained from the Chief
Commiséioner and he replied, ‘This
is the report which was given.”

SHRI MANORANJAN BHAKTA:
1.am not satisfled with his reply. But,
even then, at your instance, I would
like to put the second supplementary.
That is, those old ladies—I have
placed the photo on the Table of the
House—have lost their fingers and
they were amputated due to Police
atrocities, I want to know from the
hon, Minister whether they will be
given compensation for that.

SHRI H. M. PATEL: Injuries took
piace. 1t is not t‘hat--the truck met with
the accident. Thig is how it is describ-
ed in _the miurmahqn that we have
recelved-

© *The vetifly while g Yy Wy
awe of the 'Juil ‘fuetory razed - the
wall': dsa resultof which three
'!smn uhdar—trhk sumima miu-
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ries on their fingers ag they ware
holding the upper edge of ‘the
truck, The jnjlred peoply were
immediately rushed to 'the' Pant
Hospital which ls situated rloseby

and were given the nemnry megdi-
cal treatment.

As a result of these injuries, the
ring finger and the little finger of
the left hand of Smt. Phoolmala
Biswag and the little flugeyr of the
left-hand of Smt Nayantara Bis-
was had ti be amputated.”......
(Interruptions)

So, in this case there is no guestion
of somebody automatically register-
ing a complaint before the Police, It
was an gccident.. (Interruptions)
Nevertheless, he has said that since
he put this question, we will obtain
further information,

MR SPEAKER: Question Hour is
oVer,

MR, SPEAKER: Short Notice
Question,

SHRI JYOTIRMOY BOSU: Short
Notice Question No. 2

Sir, 1 have to make one submis-
sion. I have written to you with
copies gent to the Ministers of Rail-
ways. ...

MR. SPEAKER: They are here,

SHRI JYOTIRMOY BOSU. Where
is the Railway Minister?

I have written two letters—one to
the Minister of Railways.. .

MR. SPEAKER: The difficulty is:
how many. letters you write on one
day?

SHRI JYOTIRMOY BOSU: Have
you seen the reply?

MR, SPEAKER: The reply’ Wil
now come,

ek
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SHRI JYOTIRMOY BOSU: The

“Cloge and constant liaison is
being maintained with the Minis-
try of -Energy, the coml producers
and the Railways....”

Where is the Rajlway Minister?....
(Interruptions). The super Minister
of Railways is here.

MR, SPEAKER: Yes, the Minister
of Stee] and Mines,

SHRI SOMNATH CHATTERJEE:
He is in charge of catering only.

SHRI BIJU PATNAIK: Not cater-
ing, but at the receiving end.

SHORT NOTICE QUESTION

Production in integrated steel plants
may stop within a few days

S.N.Q. 2, SHRI JYOTIRMOY BOSU:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether as reported by PTI
and as published by the Statesman,
New Delhi, dated 22nd March, 1979,
production in all the integrated steel
blants may stop within the next few
days if jmmediate steps are not taken
to replenish their stocks of coking
coal; gnd

(b) if s0, what are the facts there-
of and action taken thereon?

THE MINISTER OF STEEL AND
MINES . (SHRI BLJU PATNAIK):
{2) and (b). The normal stock of
mhnz,eauindlthginturatadmul
Plants ‘fop continucus and satistactory
Production should be maintained at
the level of 5 lakh tonnmes, As
::‘i‘“ this, the. coking coal stocks
po he Integrated steel plants have
1931,;"’-’-‘-“""- st ‘precariously low
res for the lsst several months,
cading to ‘losg in pro-
208 LBp -
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duction. - The stock position of coking
acal in all the integrated steel plants,
which on 1-8-79 stood at 151,400
tannes i.e., -equivalent to 3 days con-
sumption requirement, declined to a
level of 1,13,000 tonnes on 20-3-79.
in some steel plantg such "as RSP,
TISCO and IISCO, the stocks were
legg than 1 to 1} days’ requirement.

Close end constant liaison is being
maintained with the Ministry of
Energy, the coal producers and the
Railways g0 as to secure maximum
supplies of good quality coking coal
to the stee] plants. The metter fs
being continuously reviewed at the
Minijsterial level.

SHRI JYOTIRMOY BOSU:; 8ir,
in view of the fact that although in
the Third Plan, the target set was
100 million tonneg of coal w=nd al-
though thirteen years have passed, it
has remained unfulfilled, leave alone
the Fourth and Fifth Plans.

Similarly, steel production target
set in the Second Plan is not realised
after g decade. . In the middle of
March this year, as the Minister ad-
mitted it, the coking coal stock is
likely to be 1,30,000 tonnes in TISCO,
IISCO and other public sectors. It
is meggre and just enough for 1%
days for both TISCO and IISCO.
Both for coal and steel at times, there
is a glut as was admitted by Hhim
on the floor of the House mnd, at
times there is acute scarcity. This
requires a thorough probing by a
Judge, This iy unconnected with this
Ministry. The estimated decline in
stee] production in public sector in
1977-78 is one million tonmes. Owen
pushing in- steel plant needs 43,000
tonnes of coal daily consistent with
the ghortfall in supply. The require-
ment from Apifl—October, 1978 is
7452 million tonnes byt the supply
made jg 6.384 million tannes—a short-
fall of 15.1 per cesit. :

Bir, we regret to note that India
used to supply coa]l for.consumption
abroad. Now we have taken to im-
portation of coal from abroad for
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consumption into India, There is g
sexious -decline in -the gteel produe.
tiot. - The Minister does not -revea]
that. In April to December, . 187y
the ‘deéline in ‘production of steel dug
to: short supply of coking coal wag
1,446 tonneg and from. April 40 Dec.
ember, 1978 it was only 1,385 ‘tonnes,

MR, SPEAKER: Now that yoy
have made fhe statement please put
your question,

SHRI JYOTIRMOY BOSU: If you
want, I can sit down Sir. Now, 1
would like .to know Irom the hon,
Minister—thiy 13 my first suppiemen-
tary—(a) the details of the loss of
production during the calendar year
ag compared to previous year 1978.
70 and (b) what ig the total loss of
production of saleable steel faced by
the imtegrated steel plant from April
to December, 1978 and what ig it in
terms of rupee value?

SHRI BIJU PATNAIK: Sir, he has
asked the question which is beyond
the scope of this question, He hag
asked, if 1 may be permitted to read,
{a) whether, as reported by PTI anq
as published by the Statesman, New
Delhi, dated 22nd Merch, 1879, pro.
duetion in al]l the  integrated steal
plants may stop within the next fow
days if immediate steps are not takey
to replenish their stocks of
coal, :

SHRI JYOTIRMOY BOSU: Yoy
kriow what is the date of my ques.
tion—Short Notice Question No. 2,
It-will be long notice question here.
after,  Sirl

SHRI BIJU PATNAIK: Sir, I have
givén him the situation as far as com]
stock: s ‘comcerned. 1 have sald It Ig
14 days' stock in some plnts and it
is three days® stock in some plantsy
This is what' I have said. So, there
is no guestion of -stopping the plant,
As the bon Mpmbar himsel? has
stated, there is less even pushing
‘We have decided to push even morg
than less, if I can use the word pro.
perly, so that you can dtep up the
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stock at least to three lakhs tonnes
of coal ‘before the Mmonsoon eets. -in
when there is always g - difficulty
both in raising the coal’and ir trans-
portatfén” o coal’ also. - This' i ‘the
standarq set during monsoon in: India
for the obvious difficulty. Therefore,
we have decided to cut production
of coke by at least %stuting from
this month which necessarily
means less steel production. As we
build up the stocks :in another two
or three months’ time, we must have
three lakhs tonnes of coal during the
monsoon to take care of this, In the
lest monsoon it has hsppersd lhat
the whole of the steel mill was clos-
ed as the coalmineg were flooded and
the railway tracks wert damaged, no
movement - could fake plece.

SHRI JYOTIRMOY BOSU: You
are infleting the coal stock,

(Interruptions)

SHRI BIJU PATNAIK: There is
terrible shortage of steel in the coun-
try. The prices have gone up. We
have to build new steel plants, We
are trying to find wayg and means.
(Interruptions),

The honble Member belongs to a
party which runs so meny unions
and the other hon'ble ‘Members are
running s0 many unions, (Interrup-
tions), If movement of trains I8
stopped; if work ‘i ‘harbours, coal:
mines and steel plant get . stopped
tell me how am I to answer this
question legitimately and properly.

(Interruptions).

SHRI DINEN EHATTACHARYA:
What ig your allegation? Can YOU
say that it is because of unions that
this shortage has.taken place?

SHR1 JYOTTRMOY BOSU: Th®
fart of the mpatler is that we ¢ |
union mekers and  he s UMY
breaker, _Therefore, he cannot Pf>
duce as 1ong as he -does not chané
bis philosophy in life.
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§ir, it is good that the hon'ble
Energy 'Minister - hag ‘alse chosen to
pe préseit:in’the ‘House. Why is it
that - the 'coal productioh is in sham-
ples and the production in four sub-
sidiaries has declined by 25 per cent.
The shortfall amounts 4o four and @
half million tonmes.: There is total
lack of ¢oordination between coal
production; steel production and rail-
ways.

MR, SPEAKER: How does it arise?
Please read your question,

SHRI JYOTIRMOY BOSU: Coal
cannot come without rail and rail
cannot move without steel, (Inter-
ruptions).

MR, SPEAKER: Please come to
the question.

SHR] JYOTIRMOY BOSU: Sir,
1 would like the hon'ble Minister to
tell us what is he doing to meet the
requirementy of steel-based medium
and smal] scale industries where the
supplies have come to more or less
dead halt? What is the quantity of
steel produced by mini-steel plants,
investment therein, capacity and pro-
duction agnd how many have closed
down? ’

SHR] BIJU PATNAIK: Sir, I
would answer all these questions
when the Demands of my Ministry
tome before ‘the ‘House.

MR, SPEAKER: I allowed this
Question because your Demands are
ot likely 'to come before the House.

. SHRI BLJU PATNAIK: There is,

1 1 think, 4 convéntion that if certain
, ands were not rovered last year
se will be taken up this time,

Anyhow, the minl steel plants are
®xpected to prodice little below 2
Million tonnes and the instelled capa-
8ty is 3.2 million. tonnes,
mSHm JYOTIRMOY BOSU. How

My were closed down? -
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SHRI BIJU PATNAIK: At the
moment gl}- the operating plants are
operating. {Interruptions). Those
plants which are geared for opera-
tioh' are eperating,

SHRI JYOTIRMOY BOSU: How
many installed ones?

SHRI BIJU PATNAIK: The licens-
ed uynits were over 138. .Quite a
large number of them were closed
by the time I assumed offite. With
whatever Intelligence we have in
management, the information is that
they have all gone into production,
which were ready for production. The
hon, Member asked a second gques-
tion whether for the small-scale
sector adequate sieel i3 being sup-
plied. My answer is, ‘yes'. What-
ever may be their requirements,
they are being glven priority even
at subsidised prices. If I may say

" thds for the information of the House,

thére are many so-called small in-
dustries registered with Small Scale
Industries Corporation which have
been found to be bogus. They are
beipg monitored by the Iron and
Steel Controller of India; they have
been black-listed,—and prosecuted.—
if T may use the word—'galore’, for
the first time.

which I said the ether day.

SHRI SAUGATA ROY: 1 hope I
am wsking a very conclse ‘guestion.
I hope that this will not be replied
to in ‘sny casual ‘arrogance " with
which the Minister replies to them.
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MR, SPEAKER: Not that the ques-
tion ghould be arrogant! :

SHRI SAUGATA ROY: The ques-
tion ghould be very polite; I want to
know....

SHRI MORARJI DESAI: He hes
started with insinuation, saying, the
Minister is srrogant in his reply.
He cannot say that.

SHRI SAUGATA ROY: 8ir, the
House will agree with me....

MR. SPEAKER: House may agree
on meny matters. There is a certain
norm to be observed.

SHRI SAUGATA ROY: I want to
know from the Minister whethey the
Steel Ministry has decided to import
2 million tonnes of coal frofn Austra-
lia for our steel plants, Secondly I
want to know whether this import
hag been done in spite of the fact
that there ig better quality metallur-
gical coal in"The coalmine at Giridih.
It so, what are the reasons for this
import?

SHRI BIJU PATNAIK: Let me
reply to the question of the hon.
Membey who is a mild and mesak
person, but who has levelled such
insinuations! I have only to tell him
this: If he had cared to go through
the record of Questions and Ans-
wers given on the floor of the House,
he would have found that I have
answered this question at least seven
times. Only one million tonne has
been imported. And the import s
not only from Australia, it is from
Australia, Canada and so on, on a
world tender basls. And the cosl is
very very superior than Indian coal,
available anywhere.

SHRI - SAUGATA
wbout Giridih?

SHRI BIJU PATNATK: I said any-
where. When you SRy  arrogance
and Il that how can I help you?

ROY: What
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Anywhere includes Giridih glso, The
ash content of this cosl iz nearly 50
per tent of the ash content of the
available Indian coal. That i3 why
what we do is, we import it and we
blend it with our coal. At the
moment some of the imported coml
hag saved some of the blast furnaces
:Iecause the local coal is not availa-
e

SHRI KANWAR LAL GUPTA:
There is utter confusion in the Minis-
tries of Energy, Railways, Steel and
Industry. I have written a letter to
the Prime Minister also on this issue.
Many times, this question has already
been raised in this House. May I
know from the Prime Minister whether
the things are improving now. A
few days ago, it wag stated that the
production of stee] wag going down
Similarly, Shri George Fernandes also
issued a statement that on account of
shortage of coal, many industries
were being closed. When we talk to
the Minister for Energy, he sayg that
we have got sufficient coal. May I
ask the Minister whether the position
has improved in the last fortnight fo
account of the coordination between
these three or four Ministries? What
specific steps has the Government
taken to have a proper coordination
between these Ministries?

SHRI BLJU PATNAIK., All T can
say is what the Prime Minister has
already stated, The coordination I
being strengthened and ] have every
hope that the supply position will i
prove. But as I have said, as it i I
am taking precautiong to reduce the
coke oven pushings to bullg uwp @
stock, In the meantime, = supposiné
coal stocks arrive as ls expected be-
cause of a very high level
taken by the Prime Minister 3 1
with the concerned Ministers, it ¥
not be necessary to reduce the 0“:;
oven pushings and cosicurrent los8
production, But for the next th®
months, we have planned for 8 21:-
cent less coke oven pushings 0 pave
sure builg up of the stocks, a¥ I
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gaid earlier, for the monsoons because
atthatﬁmethmhboundtobedh-
locatbn!

SHBI 0. V. ALAGESAN; Bir, with-
out using any adjective, I would say
that the Minister has not answered
many specific questions that have been
asked.

The Minister has already admitted
that there is severe shortage of steel.
There is a difference of thousand
rupees to thousand three hundred bet-
ween the official price and the open
market price. There are many varie-
ties and categories of steel which are
not available with the Steel Authority
of India or their stockists, but it is
available in the open market. Though
there is shortage of steel, certain
varieties are available in the open
market and not with the Steel autho-
rity, Will the Minister please say
why this is sp and will he rectify this
state of affairs?

SHRI BIJU PATNAIK. I have al-
ready stateg that there are many
bogug firms registered as actual con-
sumers. Instead of using them, as I
have sald time and again, for their
so-called indusiries, they are selling
it in the market and that ig what is
called the black-market.

We have recently, a month or two
months back, taken a decision to re-
lease a certain quantity of steel to the
normal dealers, who have been affect-
ed by the shortage, We are also
 Planning our imports properly to meet
'the demands but it is obviously not
possible to meet al] the demands by
imports only by spending valuable
foreign exchange. We are trying to
Increase the production on the one
hand and we hope that the joint
ministerial meetings will yleld the
fesults, Our production will improve
and with some imports, we will have
to meet the demand. We are also
blanning for the new steel plants
Which, of course, is not an immediate
®olution. . ., (Interruptions)*®

IR TR
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MR. SPEAKER: Do not record.

SHRI SHYAMNANDAN MISHRA:
Sir, a very serioug and disturbing
situation has been disclosed by the
answer to thig question. We are now
driven to a position in Which we have
to import 1 million tonneg of coal from
Australia, So long, in spite of the
floods visiting us all the time, and
sometimes in very serious forms, our
own coa] production had been sustain-
ing our steel production. Now, would
the hon, Minister, therefore, kindly
agree to a proposition that the whole
thing should be enquired intoby the
Committee on Public Undertakings, or
bya committee of the House, because it
is not only a question of importing
coal, but it is the most Iimportant
commodity by which we lay a great
deal of store. And we have made s0
much of investment. Would the hon.
Minister kindly agree to an enquiry
either by a committee of the Houss,
or by the Committee on Public Un-
dertakings in this matter?

SHRI BIJU PATNAIK. The Public
Undertakings Committee is already
an accredited committee of the House,
Tt ia always open for the Committee
on Public Undertakings, and its chair-
man to ask for any information, and
to examine any officlal documents;
and if necessary, I am willing to pre-
sent myself for examination before
the Committee,

MR. SPEAKER. Now Paperg to be
Laid on the Table,

et
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Vacation of Rexsrved Items by
Muitinationals

*622. SHRI VIJAY KUMAR MAL-
HOTRA. Will the Minister of INDUS.
TRY be pleasey to state:

(a) whether the Ministry of Indus-
try propese to work out & strategy
for the vécation of production lines by
multinationals menufacturing soap,
tooth-paste,, matches, leathey and
bread and biscuits;

{(b) whether Government a®e con-
sidering to enlarge thig list and in-
clude agricultural implements .and
stainless steel utensils and  reserve
them for production by small units;

(¢) whether there will be any dis-
crimination between private sgector
and public sector in the implementa-
tion of the policy; and

(d) when Government are consi-
dering io implement this policy?

THE MINISTER OF. INDUSTRY
(SHRI GEORGE FERNANDES). (a)
Yes, Sir. As part of the new Indus-
trial Policy which places -special
emphasis on the small scale, cottage
and village industries, a. realistic and
practicable strategy for the wvacation
of production by the large scale sector
in these industrieg 1§ being formula-
ted. This ineludes a <dialogue with ih¢
manufacturers in the large scale

sector in order to ascertain how they
propose to vacate the existing caps-
city in a given time periog, diversify
into other ‘sectors and assist the small
scale sector in-filling 'up the gep in
production, The strategy also envr
sages the pegging of production of 1aré®
scale manufacturers to the existing
licebsed capacity, bullding up capacity
in the small scale sector and ament
ment to the existing provision of B

Industries (Development & Regul®
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tion}. Act to give wider powers to the
Government to ensure eflective imple-
mentation of this policy.

(b) Agricultural implements have
already been reserved for exclusive
development in the ema]l scale sec-
tor. Stalnless Steel Utensils have
not been reserved for the #fmall scale
gector po Yar. . The list of reserved
industries ig periodically revieweg to
identify new products and new pro-
cesses capable of being manufactur-
ed in the small scale sector,

(c) There ig no discrimination bet-
ween the private and public - sectors
in the implementation of the policy.’

(d) The first steps in implementing
this policy have already been taken
through the freezing of capacitieg of
large scale units manufacturing items
reserved for the small scale sector as
enunciated in the Statement on Indus-
trial Policy which was presented to
Parliament in December, '197%: For-
ma) executive instructions have also
been issued to large scale units for
cutting back production in those cases
where such undertakings have ex-
ceeded production beyond their
licensed capacity. It is proposed to

——
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intreduce legislation to provide statu-
tory protection to the small scale
sector during the current Session of
Parliament. A realistic time sche-
dule for the vacation of production
by large scale units wil] be laig down
as pary of the overall strategy which
is presently being worhed out.

Licences torpnhcﬁenol (.‘emnt

.- %825, SHRI BEDABRATA BARUA:
Will the Minister of INDUSTRY be
pleased to lay a statement show-
ing.

(a) how many licences for produc-
tion of cement have been issued since
March, 1877; .

(b) what is the gmount of cement
expected t0 be produced in the plants
according to the applications; and

(c) to whom are the licenceg being
issued?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES). (a)
to (c). 7 industrial licences and 82
letters of intent for setting up of
cement plants have been issued afhce
March, 1977. The details are ag fol-
lows: —

8l Name of the party
No.

Capacity Location

Industrial Licmses
L. MjnJK.Synthetis, . . .

% Keonm Indwiries Lud. . .
3 M. Mangalam Cementn Ltd. . .
# Mjs. Andbra Cements o e
5 Mjs, Narmada Cements Ltd. .

6. Mp'l-l’mymcmu i.td. ..

* M/s. Mysore Cements . . .

———

(in lakh tonnes)

fsqtézj Mimbahera (Raj.)
250 Peddapalli (A.P.)
400 Morak (Raj.)
2:50 Ving (AP.)
10° 00 Jsﬂ'nabad,
Ratnagiri Mu‘)
0+48 Cementnagar (A..P.
% ix) “-P)

. 1°10  Ammasandra (Karnataka)
(S.E.)
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Letters of Intent
1. M. KOP.Ld.

M/s. Birla Jute
9. Udaipur Gement

>

M/s. Raymond Woollen Mills
5. hg: New India Mining Corporation (P) Ltd.,

.

6. M/s. Dalmia Cement (Bharat) Ltd.

7. Smt 8.D. Patel

e

Shri NE.P. Raju

.

-

. Kalyanpur Lime & Cement Works Ltd.

10. M‘h Rajasthan State Indl. & Mi, Dev,

12
18.
. T

- 15. Shree Digvijay Gement Co. Ltd.

16. Sh.K.K.Somani ,
17, Orient Paper MillsLtd.
%8, U.P.AsbestosLud. .
19. Straw ProductsLtd. .
20, A.C.G}Led. (Jamul) .
21. A.O.C.“Lad. (Chanda)

Do.

Do.
Do.
Do.

22. Punalur ¥Paper MillaLtd, .

23. ‘l‘mmo‘f Ltd.

a4. Hindustan Lever Ltd.

g5, Centv oy Cements .
26, Lart'en & Toubro Ltd.

27, G&"Eturyﬂpg & Mig. Co. Litd.

aB. Xtindusten Steel Ltd.
(‘,'49. ACC.Ld. . .

0'33

oo

. Mac A.P,
{osiﬁ.) herla (A.P.}

400 Satna (M.P))

2-00 Udaipur (Raj.)
400 Patharia (M.P,)

Tt -)

1 Aakh
+ ':

goo Chb

o-70 Dalmiapuram (T.N.)
Wﬁ Dotad (Gujarat)
Bajnari (Bibar)
Vadapalli (A.P.)
Katputli (Raj.)

1'94
3§00

Alerod
Ahra (Raj.)

o-g3 Bilara (Raj.)
o0:33 Jaitaren (Raj.)

o'33 Nim-ka-Thana (Raj.)
4 00 Beawar (Raj.)

5:00 Kivarli (Raj.)

g 00 Asifabad (A.P.)

8'60 Dechradun (U.P.)

418 Banas (Raj.)

500 Jamul (M.P.)

1*60 Chanda (Maharashtra)
§-00 Neem-ka-Thans (Raj.)
Yerrguntls (A.P.)
Baloda-Bazar (M.P.)
Maihar (M.P.)

083

400

2'00

1109 Chandrapur ( Maharshtrs)

10° 00 Do.

11°55 Chithati (M.P.)
g5 K 1P,
wu) ymore (MLP.)
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U 1 2

3 -4

go. ACGIM. . . . . . . 1°60 Gagal [H.P.)
g1. Coromandal Fertilizers Ltd, . . . 4 00 Kalamalla (A.P.)
32 JK. SynthetisLed.. . . . . 550 Nimbahera (Raj.)
‘ Whise)

Slow Pace of Indusirial Development
in Rajasthan

*626. SHRI 8. S, SOMANI, Will the
mster of INDUSTRY be pleased to

(a) whether Government have re-
ceived reports that pace of industrial
development in Rajasthan has been
slow because of power shortage and
lack of means of transport since long;

(b) whether the Central Govern-
ment have been approached in th
behsalf; and d 18

(c) if so, the measures Union Gov-
ernment propose to take to bring
about an improvement in the situa-
tion? <]

THE MINISTER OF INDUS
(SHRI GEORGE ?‘ERNANDES)-ng
to (c). Government have not received
any report that the pace of industrial
development in Rajasthan has been
slow because of power ang transport
constraints, However, the pace of
industrial development of a State is

on many factors including
power and transport, Whenever
specific problems relating to power or
transport are brought to the notice of
the Central Government, appropriate
Temedia] action ig taken. The Rail-
Way Ministry ig continuously review-
ing Rail transport capacity and taking
action to augment the same, keeping
in view the needs of traffle offering.
Assigtance is also given to move the
traffic on priority basls as and when
considered necessary. In 1958, the
Toad length—both surfsced and un.
surfaced in the State was 23518 Kms.
This has increased to 29194 Kms, in

1978, As regards power, the installed
capacity in Rajasthan rose from 31
MW in 1951 to about 939 MW by end
of March 1978. The projects current-
ly in hand are lkely to raise the
generating capacity to over 1550 MW
at the end of the current Plan, {ie,
1978—83.

Rajneesh Ashram
*g27. SHR] BEDABRATA BARUA:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether the Government of
India has issued orders that foreign-
ers wanting to visit Acharya Rej-
neesh’s Ashram in Poona are not to
be given visasi and .

(b) it so, what is the reason for this
action? -

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL): (a)
Yes Sir. Instructions were issued in
January 1978, that visag should not
be granted to any foreigner desiring
to join Rajneesh's Ashram in Pune,

(b) Issue of such instructions was
considered necessary in view of the
undesirable actlvities that had been
brought to the knowledge of Govern-
ment,

o-munmhvm'

*g28. SHRT S. R, DAMANTI. Will the
Minigter of SCIENCE & TECHNO-
LOGY be pleaseq to state: :

(a) the repsons for the delay in the
procurement of Oceanographic Re-
search Vessel;
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(b) when it is likely to be procur-
ed and put under operation; and

(¢) what would be the rost of the .

vessel and details with regard to the
termg of payment for the same?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) The project
is awaiting approval by the Govern-
ment and consequently the wvessel
cannot be procured without such ap-
proval.

(b), Tt is expected to be commis-
sianed in approximately 3 yearg after
the final approval.

(c) The cost of the vessel including
base and depot spares, consultancy
training and project charges is ex-
pected to’ be approximately Ra, 25
crores. Of this FRG hag . indicated
Capita] Asgistance of Rs, 14 crores.
In addition, they have indicated a
Capital Grant of Rs. 8 crores for
scientific equipment and instruments
to be mStllled on the shlp

sm;wuNwmmsm
Mmm

‘829 SHRI SURENDRA BIKRAM
Will the Minister of INDUSTRY be
pleaseg to state:

(a) whether new
indiistrial projects are likely to be
established by Central - Government
during the Sixth Five Year Plan;

(b) what will be the main criteria
for selection of sites for such new
projects __ot industries; and

(c): whether Government propose
to give preference for such Central
Industrial Project to totally undeve-
lopéd ‘and ‘mast. backward .arees -ins-
tead of establishing them at mein
lndu!trlal mtres"

THE Mm'ZS'I‘ER DF IN’DUSTRY
(SHRI GEORGE FERNANDES). (a)
Yes, Sir.: Proposals .for . setting up
new .public sector industrial projects
during the 6th Five Year Plan have
been included in the Draft Five Year
Plan (1978—883).

public sector

\PRIL 4,
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(b) The litel (or the Iocatiom o!
Central Industrial Projects are deter-
mined primarily with reference to
Techno.Economic considerations,

(c) It is the policy of -the Govexn-
ment to give preference to less deve- -
loped regiong compareg to the main
industrial centres for the location of
Central Projects provided - such-a
location - is' dtherwise -suitable on
Techno-Economic considerations.

Survey of Resources in Ovean Zeme

630. SHRI C. K. JAFFER SHARIEY:
Will the Minister of SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether. Governmeni have
constituted any agency to undertake
a survey of resourceg in the 300 mile
ocean zone around the country; and

(b if 30, what are the details in this
regard?

.THE PRIME MINISTER SHRI
MORARJI DESAI). (a) A Depart-
menta] Board of the Ocean Science
and Technology Agency (OSTA) was
first set up in December, 1976, The
Board was reconstituted in Oct. 1878.
Under the aegis of (OSTA), it .is
proposed to aset up research facilities
for surveys and other oceanographic
research in the Exclusive Economic
Zone, which extends up to 200 nauti-
ca] miles,

. (b) A statement showing the . com-
position of the Board &5 notifled ip the
Gazette of India, ag well ag its broad
objectives is laid on the Table of the
House; as also the composition of the
Standing Committee of OSTA. [Placed
in Library, See No. LT—4249/'79].

Inmnrt Po!iey for Mruniu
*631. SHRI _ Mq‘ Y. ﬁ,CHANDRA-
SHEKHARA MURTHY:
SHRI NIHAR LASEKAR: -

Will the Minister of n::.momcs
be pleased to state:
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- (@)  whether . .liberalised . import
policy for electronies hes not. helped
instruments: manufacturers as they
have to still go through the same
chennels for obtaining their require-
ments;

(b) if s0, whether the jispensation
of the “not manufactured in India"
certificate requirement. had created

hardships for the electronic instru--

ments industry which ig predominhnt-
ly locateqd in the small sector;

(c) if so, what step; Government
propose to teke to remove these hard-
ships;

(d) whether a four-member All
India Instrument Manufacturery and
Dealers Association (IMDA) team
vigited various countrias including
EEC. and had submiited a report on
electronic instruments in E.E.C. coun-
tries to Government: and

(e) if so, whether Government have
agreed to their suggestions?

THE ‘PRIME MINISTER (SHRI
MORARJI DESAD: (a) to (e).
Instrument manufacturers derive.the
same benefits from the libera] import
policy ag do manufacturers of other
electronic  products. ‘The Import
Policy for 1978-79 allows import of a
large number of electronic compo-
nents under Open General = Licence
(OGL) and many other components
can also be imported “without proce-
dural dificulties undey the Automatic
Import Licensing Scheme. The re-
girement for 'Not Msnufactureg in
India Certificate’ (NMIC) for import
of electronie instruments hag not been
dispensed " with, In fact this certi-
ficate Is required to support claim for
exemption from customs duty.

The Depariment of KElectronics is
Dot aware of the visit of the team
mentioned in the guestion nor of any
Teport of such a team and consequent-
Iy the question of agreeing to any
:I:izcestim' made by them does not

se.
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Regularisation of Unauthoriseg
Powerlotmg

*633. DR. VASANT KUMAR PAN-
DIT: Will the Minister of INDUSTRY
be pleased to state:

(a) whether Government have
faken a decision to regularize the
existing unauthorised powerlooms on
payment of penalty:

(b) if s0, how many unauthorised
powerlooms have been regularized in
the years 1977 and 1878;

(c) how many unauthorised power-
looms are yet awaiting regularisation;

(d) whether the Dakshin Maha-
rashtra Powerlpom Owners Associa-
tion has requested Government to
expedite the authorisation of the exist-
ing unauthorised powerlooms and
remove the financial hardships facing
them; and

(e) if so0, the action taken thereon?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a)
to (c). The Textile Policy Statement
laid on the Table of the Parliament
on 7-8-1978 envisages that the exist-
jng unauthorised powerlooms will be
regularised/registered on the pay-
ment of a deterrent penalty. The
modalities of this exercise are being
worked out in consultation with the
Ministry of Law. So far no unautho-
rised loom has been regularised.

(d) Yes, Sir.

(¢) The party had been informed
that the matter is under consideration.

AFRY, 4, 1979
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*635. SHRI SARAT KAR: Will the
Minister of HOME AFFAIRS be
pleased to state

(a) whether there is any proposal
under consideration of Government
for amending Cr.P.C. so that under-
trials are not detained for inordinate-
ly long periods mn jails;

(b) the amount allocated to States
during the last twp years for increas-
ing accommodation eng 3improving
living conditions 1 jails; and

(¢) whether it is a fact that ihe
condition in almost all the jails in the
State of Orisss is most hopelesg in the
country so far as the question of U™
ing conditions are concerned?

THE MINISTER OF STATE IN
TEE MINISTRY OF HOME AFFARS
AND IN THE MINISTRY OF I‘;hi:g

(SHRI S. D. PATIL): (a) to (©. 4
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statement is laid on the Table of the

House. [Placed in Library, Se?
No. LT-4250/79].

Acguisition of Shares in Bestobell
India Limitea ..

*§36. SHRI SOMNATH CHATTER-
JEE: Will the Minister of INDUSTRY
be pleased to state:

(a) whether any representation has
been received by him from the Emp-
loyees’ Unions of Bestobell India Ltd,
regarding acquisition of 44 per cent
shares in the Campany, now held by
foreign nationals, by Instrumentation
Limited—a Government of India
Undertaking;

(b) it so, the reaction of Govern-
ment thereto; and

(cy the justification for allowing a
monopoly house to acquire 18 per
cent of the said shure holding and
permitting Instrumeatation Limited to
acquire the remaining 26 per cent?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a)
Yes, Sir,

(b) No view has yet been taken by
the Government in the matter.

(¢) Does not grise in view of reply
to (b) above,

Demang of Paper in Eighties

*637. SHRI GANANATH
PRADHAN:

SHRI K. I. KOSALRAM:

Will the Minister of INDUSTRY be
Plessed to state: :

(a) whethey Government have
Made any assessment on the likely
demang of paper in the country in
the eighties; and

(b) whether the existing units in
country would be able to meet
the demand?

THE MINISTER OF INDUSTRY
(SHRI GRORGE FERNANDES): (a)
“fwdmx to the Draft Five Year Plan
;978-88), it is estimated timt the
emand for. paper and paper board

would be of the order of 1.425 mildun
tonnes in 1882-83 and 104 million
fonnes jn 1087-88,

(b) The existing capacity of the
Industry as on 1-4-1979, is about 1.385
million tonnes which would not be
adequate to meet the projected re-
guirements, Action has already been
taken to augment the capacity by way
of projects in the public sector as
well ag schemes licensed in the
private sector,
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Appolntment of Secretary to Shah
mmum«mm
L . Burean -

8002. SHRI SUKHENDRA SINGH:
‘SHRI SAUGATA "ROY:
Will the Minister of
AFFAIRS be pleased to state:

HOME

(a) whether Government’s attention
is drawn to the Times of India dated
the 3rd January, 1979 that the Secre-
tary to the Shah Commision has
offered to retire prematurely in pro-
test against the Government’s decision
to appoint him as Head of the Police
Research Bureau; and

(b) it so, the detalls regarding the
poliey ‘or criteria adopted by Govern-
ment in this regard?

THE MINISTER OF HOME
AFFAIRS (SHRI H. M. PATEL):
(a) and (b). When the Shah Com-
mission ceased to exist, Shri P. R
Raggopal. Secretary to the Shah Com-
mission, was appointed to a post
carrying a lower scale of pay. Feeling
unhappy over his appointment to =
lower -post, Shri Rajgopal requested
that he may be allowed to retire pre-
w.aturely. Thereafter, he met the
rFrime Minister ag well as the Home
Miister., In the light of his discus-
sions with them, he has stated that
his eatlier request need not be pur-
sued. |

Such  appointments wnd transfers
depend upon availability of posts.

Reduction in Funds for Centrally
) Sponsored Scheme

6004, SHRI MADHAVRAQ SCIN-
DIA: Will the Minister of PLANNING
be pleased to state:

(a) whether the proposal for reduc-
tion of funds allocated for centrally
sponsored or assisted schemes for
developed and undeveloped BStates is
under consideration of the Commis-
sion;

(b) it sb, reasons therefor; and

APRIL 4:
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(c) the States likely to be affected
a8’ a result of its allocauon to aths
undeveloped States?

+HE MINISTER OF BSTATE IN
THE ' MINISTRY' OF PLANNING
(SHRI FAZLUR RAHMAN): (a) to
(c). The National Development
Council in its meeting held on Febru-
ary 24-25, 1979 agreed to certain
modifications in the Central and
Centrally sponsored schemes. As a
result, the provision of funds for such
schemes in the Central sector is ex-
pected to be reduced by approximate-
1y Rs. 2,000 crores during the four
years 1978-83. The National Develop-
ment Council also decided that the
amount thus released should be dis-
tributed among the 14 non-special
category States on the basis of Income
Adjusted Total Population of each
State (IATP) i.e. the inverse of per
capita Stote’s income multiplied by
population. This formula is more
favourable to several less deveioped
States than the Gadgil formula.

Ban on Recruitment of Group ‘D’
Personne]

6005, SHRI C. K. CHANDRAPPAN:
Wil] the Minister of HOME AFFAIRS
be pleased to state:

(a) whether the cent per cent ban
on the recruitment of Group ‘D’ per-
sonnel in Central Government Service
prevailing for the last few years is
still in force;

(b) it so, whether Government are
aware of the hardships experienced by
various offices due to shortage of
hands; and

(c) whether Government propose to
lﬂt this ban as early a8 possible?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFATRS
AND IN THE MINISTRY OF LAW.
JUSTICE AND COMPANY AFFAIRS
(8HRI S. D: PATIL): (a) to (e).
Pending review of ' the whole gystem
of deployment of peons, = ban on fil-
ling up of vacanvies of peons was im-
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posed in June, 1876, This ban was
not applicable to  other Group I?
posts.. The ban hag since been lifted
and orders have issued on 21-3-1979.

Taking over of Bick Textile Units

6006. SHRI AMARSINH V., RATH-
AWA: Will the Minister of INDUS-
TRY be pleased tp state: :

(a) what is the number of sick/mis-
managed textile units, State-wise,
taken over by Government so far;

(b) the quantity of cloth manu-
factured and exported, the extent of
profit earned or loss incurred and em-
ployment provided by these units
during the last three years; and

(c) the measures taken or proposed
to be taken for the rehabilitation of
these units and strengthening and
restructuring of their manesgement?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY

(SHRI JAGDAMBI PRASAD
YADAV): (a) After the enactment of
the Sick Textile TUndertakings

{Nationalisation) Act, 1974, 21 cotton
textile mills have been taken over
under the Industries (Development
and Regulation) Act or otherwise from
time to time, Statewise break-up is
as under:—

Gujarat ..
Maharashtra -
Madhya Pradesh
Temil Nadu
Kerala

West - Bengal -
Uttar Pradesh
Rajasthnn
Kumstaka
I_’ondicherry (U.T.)

- - T ]

(b) and (c). Information is being

collected and will be hxd on: the Table
® the House, -

CHAITR_A}_ 14, 1801 (SAKA)
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-Amisjance to unemployed in Gujarat

8007. SHRI CHHITUBHAI GAMIT:

Will the Minister of PLANNING be
pleased to state:

(a) whether Government have col-
lected any information regarding edu-~
cated unemployed including unem-
ployed graduates and engineers in the
State of Gujaraf; -

(b) if so, the amount of money
given by the Central Government to
Government of Gujarat - during the
last financial year for their assistance;
and

(c) whether the entire amount has
since been spent by the State Govern-
ment angd if so, the details thereof?.

THE MINISTER OF STATE Iy THE
MINISTRY OF PLANNING (SHRI
FAZLUR RAHMAN): (a) The State
Government in its Draft Plan for
197883, has estimated the number of
educaied job seekers at the beginning
of the Plan at 262 lakhg including
0.58 Jakh ' graduates and diploma
holders, and the number of educated
job seekers likely to enter the labour
force during the Plan period at 5.27 .
lakhs including 230 lakh graduates
and diploma holders.

(b) and (c). The Draft Five Year
Plan envisages the creation of em-
ployment = opportunities, including
avenues of self-employment, through
the development of agricylture and
allied activities, expansion of the
industrial base and promotion of
ryral industries, construction of in-
frastructural facihties, expantion of
social services, the Reviseq Minimum
Needs Programme &nd area planning
for full 'employfrent. It 'is not possiblé
to quantify exactly the outlays in the
Central and State Plans which would
result in the expansion of the employ-
ment gpportunities for the educated
unémployed in Gujaret, A ‘Central
Scheme which is specifically directed
towardg promoting self-employment,
us well as salaried employment' for
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the -educated, is ' the - margin/seed
money scheme administereq by the
Ministry of Industry, Under the
scheme the Central Government pro-
vided Rs, 40 jakhs to the Government
of Gujarat in 1977-78 out of which
only Rs. 486 lakhs were spent. In
addition Rs. 15.70 lakhs provided ear-
lier under the Half-a-Million Jobs
Programme and Employment Promo-
tion Programme also remain unspent.
No additiona] assistance has been
requested for 1878-79. The State Plan
for 1978-80 also envisages a scheme
for educated unemployed with an out-
lay of Rs, 8.88 crores for 1978-80.
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6010. SHRI JANARDHANA POO-
JARY: Will the Minister of INDUS-
TRY be pleased to state:

(a) whethey the Karnataka Govern-
ment have submitted a proposal for
extension of district industries cen-
tres scheme to six more districts to the
Centra] Government; and

(by i so, the decision of Govern-
ment on it?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI JAGDAMBI PRABAD
YADAV): (u) Yes, Bir .

(b) Six more District Industries
Centres in Karnataka as proposed by
the State Government, have since
been approved.

Puy-Scale of Tennery and Footwear
Corporstion of India Ltd.

6011, SHRY MADANLAL SHUKLA!
Will the Minister of INDUSTRY e
pleased to state:

(a) whether it is a fact that G.O.
No. 12/10/74-IRG regarding revision
of pay scales of monthly paid staff of
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Tannery and Footwear Corporation of
India Ltd. (TAFCO) Kanpur was
issued on the 223:h December, 1976;

(b) if 8o, is it a fact that ne clari-
fication was sought by the Manage~
ment of TAFCO from the Ministry be-
fore implementing the revised pay
scales in spite of many representations
from the suffering staff;

(c) whethe, it is alsp a fact that
clarifications sought by the Manage-
ment from the Ministry after imple-
menting the revised pay scales, have
not been sent for the last two years,
if so, the reasons therefor; and

(d) what action has been or is being
taken against him who is responsible
for wrong implementation of orders?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI1 JAGDAMBI PRASAD
YADAV): (a) Yes, Sir.

{a) and (c). Fixation of pay of
officers and staff jn the revised scales
was done by the Tannery and Foot-
wear Corporation of India by adopting
appropriate formulae in line with
Government's orders. Since there
were representations from the staff
regarding their pay fixation in the
reviseg Scales the Corporation
sought clarifications in June, 1877, on
certain points arising out of imple-
mentation of the orders in question.
In order to examine the matter, addi-
lional jnformation was sought from
the Corporation which was received
In February, 1978, The matter is still
under examination.

_ (d) As the points arising out of the
Implementation
orders are still under examination, the
question of taking action against those
fesponsible for the implementation of
the orders goes not arise at this stage.
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Progress in Import Substitution in
Industry

6013, SHRI A. K .ROY: Will the
Minister of INDUSTRY be pleased to
state:

(a) progress of import substitution
in Industry during the last 15 years,
facts in detail;

(b) whether there is a backward
slide during the last two Yyears of
Janata Rule; and

(c) if so, steps taken thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI JAGDAMBI. PRASAD
YADAV): (a) to (¢). The following
are the two elements of import substi-
tution:

(1) Increase in production in the
jitems already manufactured which
goes into meeting the increasing
demand but for which imports
would have to take place,

(2) Manufacture of items for the
first time in the country which are
hitherto being imported leading to
jmport substitution to the extent of
local manufacture.

The gross value of production of
industries looked after by D.G.T.D.
during 1977 was Rs. 12,600 crores as
against a gross value of production of
Rs, 10,900 crores in 1976. The above
rise in production during 1977 as com-
pared to 1876 can, therefore, be
equated to component (1) above of
import substitution,
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A list of major itemg manufactured
for the first time during 1977 is at
Annexure L

During 1978, D.G.T.D. industries
have recorded ag estimmted 10 per cent
growth-rate as compared to 1877. In
quantitative terms the additional pro-
duction during 1878 over 1877 would
be about Rs, 12680 croreg which can be

taken credit of towards import substi-

tution,

Similarly, & list of some of the
major new itemg menufactured in

APRIL 4, 1879
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the country for the fivst time during
1978 is at Annexure IL - o

From the gbove, it will be seen that
the efforts on import substitution
continue to be pursued as an integral
part of the national objective of self
reliance.

Similar data of the earlier years can
be had from the D.G.T.D. Annual
Reports published and which are
available in the Parliament Library.

ANNEXUREwm]
New items of CG manufactured for the first time in the counlry during 1977

sl Items Manufactured
No.

Name of the manufacturers

3

1 Heavy Duty Trailer of 8o tons capacity
2 Coal Hauler (Bottom Dumper)

g3 Heavy Duty Grash Firc Tenders |,

.

rine applications.
Prototype of Vibratory Road Rollers

[ I ]

Electro-Hydraulic Cranes

[-- I

hineryy

Prototype of 4.5 cu. yds: wheeled Loaders

Triple Roll Mills (Hydraulic type)==Paint

M/s. Karnataka Implements & Industries
Litd., Bangalore,

M/s. Hindustan Motors Ltd., Chingleput,
Tamil Nadu.

M/s. Brijbasi Udyog, Matbura (U.P.)

G2, Fixed Fire Fighting Installations for Ma- M/s. Vijay Machinery Store, Bombay.

M/s. Jessop & Co., Calcutta.
M/s, Bharat Earth Movers Ltd., Bangalore.
M/s. Jessop & Co. Ltd., Calcutta.

Mjs. Richardson & Cruddas(1972) Ltd.,
Bomkbay.

9 Industrial Gas G{bdndeu for Oxygen, hydro- M/s. Bharat Pumps and Compressors Ltd

gen, nitrogen, ium, argon etc. etc.

1o Pile drilling rig.—=Drilling equipment

aini,

M/s. Voltas Ltd., Bombay.

11 Diesel electric drilling equipment rig. (Oilrig,) M/s. Bharat Heavy Electricals Ltd.,
Hyderabad.

12 X-mas Treec 23" x2" x 5000 PSI equipment M;‘: Bharat Heavy Electricals Ltd., Tiru-

for Onshore drilling.

chirapalli.

13 Vertical Spindle Rotary Table surface Grinder M/s. Kirloskar Brother Ltd., Kirloskar wadi.

14 Flame proof Switchgear 3.3 KV .

15 Metal Detectors . . . .
16 Technogenerators . . . .

w Yule and Company,

M/s. Power Build Pvt. Lid., Gujarat.
M/s. Eddy Current Controls Pyt, Ltd.
- Kerala. : .
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1 2 3
17 Automatic Stencil Cutting Machine M/s.BP.L. India Pvt. Lid,, Bangalore.
18 Methane Telemetering Equipment M/s. Bharat Bijlee Lid., Bombay.
19 Photocopying Machine . . . . Mj/s.Das Reprographics Pvt. Ltd.,
Calcutta,
20 Cameras ., o e . . . M/s. Nationl Instruments Ltd., Calcutta.
21  Breath Analyzers . . . . M/s. National Instruments  Ltd., Cal-
cutta
22 Post Offico Meters . . ' . . Mjs. Bombay Burmah Trading Corpn.
Ltd. Bomtay.
Chemical items
23 Thionyl Chloride . . . . . Mifs. Kalali Chemicals Pvt. Ltd., Atladra
(Baroda). )
24 Dichlore Benzidine . . . . . Mjs. Sudarshan Chemical Industries (P)
Ltd., Poona.
25 Ampicillin M/s. H.A.L., Pimpri.
26 Chloropheniramine Maleate . . + Mj/s. Bearle (India) Ltd.,, Bombay.
27 Ethambutol M/s. Themis Chemical, Vapi.
28  Salbutamol . . . M/s. C.I.P.L.A., Bombay,
29 Electrocast Refractories . . . M/s. Carborandum Universal Ld, ,
Madras.
30 Phenthoate Technical . . . . Mfs. Bharat Pulvensing Mills (P) Ltd.,
Bombay.
31 Carbaryl M/s. Union Carbide (India) Ltd., Bhopal.
92 Nitrofurantoin . Mjs.Indian Drugs &  Pharmaceuticals
- Hyderabad.
33 Nitrofurazone . . M/s. Indian Process Chemical Labo-
ratory (Pvt.) Ltd, Bangalore.
34 Propranolol Hydrochloride . . . M]/s. Chemical Industrial & Phacma-
ceutical Laboratories, Bombay.
35 Clonidine Hydrochloride . . . . M/s. Chemical Industrial & Pharmaceutical,
Laboratories, Bombay.
36 Kanamycin . M/s. Alembic Chemicals Works Ltd.
37 Glybenelamide «  « + + . M{s Hoechst Ithaceutiuh Lid.»

Bombay.
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Annexyry-—11
Naw items developed for the first time in the country during 1978
?\'L Item of manufacture Name of manufacturer
0.
1 (a) N.C. Machine Centres . . . . M/s. HMT., Bangalore.
(b) Extrusion Presses . . . . Mfs. Davy Ashmore India Ltd,, Calcutta.
(¢) Turret Drilling Machines . . . M/. Accumax Ltd., Rajkot.
a2 2000 BHP Harbour Tug with a Ballard Pull of M/s, Cochin, Shipyard Ltd,
32 tonnes build up for docking and undocking
the panamax k carriers and vessels
upto tooooo DWT,
4 Polypropylene . . . . . . Mjs. IPCL
4 Single lens rcllex cameras for precision M/s. National Instruments  Ltd,
photography. Calcutta.
5 Gas Meters . . . . . . Do.
6 Dental Units and Dental X-Ray equipments .  M/s. Siemens India Ltd.,, Bombay.
7 Steel Plant Valves . . . . . M/s. larsen & Tubre Ltd, Bombay.
8 TEF/FEP TEFZEL and other Flouro Car- M/s. Mechanical Packing Industries ©Lid.
bon and Flouro Polymer Insulated Cables  Bombay.
and wires, .
Titanium Heat Exchan . . . . M/ Titanium Equipment &  Anode
9 ge Mfg. Co. Ltd., Madras.
10 Grafo Press i.c. Automatic Platen Press . Mjs. Maschinafabrik of India Ltd., Bombay.
11 1200 TPD Dry Process Cement Plant . Mfs. Larsen & Tubro Ltd.,, Bombay.
12 Fluid Couplings of variable fill type . . M/s. Kirloskar  Pneumatic Ltd., Punc.
13 Draw Texturising Machine . . . M/s. Lohia Machines Ltd,, Kanpur.
14 200 MW Boilers . . . . . Mfs. BH.EL., Tiruchirapalli.
15 Figured and Wirc Glass Machine . . Mjs. Vallabh  Glas Works,  Vallabh
Vidhyanagar.
16 700 TPH Coal Was .+ . M/xMAM. Co, r and M.
7 hery Monally Bh‘mbw Co. Ltd.,
Dhanbad.
17 Dump Truck 15 tonne capacity . . . Mfs. Jessop & Co, Ltd., Calcutta.
18 Crawler Loaders 6o to g3 hp capacity . Do.:
19 Truck Mounted Hydraulic cranes 08, —2 MJs. Usha Atlas Hydrnuhc Equlpmﬂ“
and 55 tonne capacity. . Ltd., Calcutta,
20 Wheeled loaders 3:5 cu. mtrs. .. Mfs. Bharat E.u.rth Movers Ltd-,
Bangalore.
2t Bottom Dumpers 35 tonne capacity . . Do.
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Eleetion to ND.M.C.

6014, SHRI NATHU SINGH: Wil
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether Government have
receiveq the recommendations of Delhi
Metropolitan Council regarding elec-
tion to the New Delhj Municipal Com-
mittee;

(b) whether the Government have
taken any decision on the recommen-
dations of the Delhi Metropolitan
Council; and

(¢) by what time such a decision
will be taken and communicated to the
Metropolitan Council?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE MINISTRY OF LAW, JUS
TICE AND COMPANY AFFAIRS
(SHRI 8. D. PATIL): (a) Yes, Sir.

(b) & (¢}, The matter is under con~
sideration.

Expenditure on Publicity of B.H.EL.

i015. SHRI M. A. HANNAN ALHAJ:
Wil] the Minister of INDUSTRY be
pleased to slate:

(a) the details of the expenditure
on publicity of BHEL during the last
three years, year-wise;

(b) the names of the news dailies
ulilised for publicity during the last
three years, year-wise, language-wise;

(c) the names of the language dail-
ies wrote about the BHEL activity
during the last three years, either
special correspondents write up or any
article;

o

(d) whether it is a fact that BHEL's
Publicity is simply based on Metro-
Politan approach; and

(e) if go, the details of the action
being taken to glve these publicity a
rural bent and the result achieved?

THE MINISTER OF STATE IN THE
MINISTRY OF  INDUSTRY (SHRI

CHAITRA 14, 1801 (SAKA)

Written .&mm 74

MATI ABHA MAITD: (a), (b), (&
and (e). The information is hei.na col
lected and a reply will be laid on the
Table of the House.

"(¢) Such information is not being
maintained and it will be very difficuit
now to collect it for a period of last
three years.

Promotion of Class IV Employees in
C8.1.0. Chandigarh

6016. SHRI A. K, SAHA: Wil] the
Minister of SCIENCE AND TECHNO-
LOGY be pleased to state:

(a) how many class IV employees
have been promoted in the Central
Scientific Instruments Organisation
(CSIQ), Chandigarh departmentally
or through direct selection during the
last five years;

(b) how much quota is fixed for
such departmental candidates of class
IV and whether the quota has been
filled; and

(c) if not, what are the reasons
therefor and what action has been
taken to fill up these posts immediate-
ly in CSIO, Chandigarh?

THE MINISTER OF STATE IN THE
MIN1STRY OF DEFENCE AND IN
THE DEPARTMENTS OF ATOMIC
ENERGY, ELECTRONICS, SCIENCE
AND TECHNOLOGY & SPACE
(PROF. SHER SINGH): a) 23 class
employees have been promoted depart-
mentally or lhrough direct selection in
the Central Beientific 1nstruments Or-
ganisation (2810), Chandigarh during
the last five years.

(b) & (c). The information is being
collecied an¢ will be laid on the Table
of the Houst,

Persons killed and injured in
Communal Riots

6017, SHRI F. P. GAEKWAD: Will
the Minister of HOME AFFAIRS be
pleased to siate:

(a) the number of persons who lost
their lives and the number of those
injured in communal riots that broke
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‘out in different parts of the country,
Btate-wise, during the year ending 31st
March, 1978; and

(b) whether the incidence of com-
munal riots is on the increase as
against the previous year in the coun.
try, State-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHR1 DHANIK LAL MANDAL): (a)
A statement giving information upto
the end of January, 1979 is enclosed
Figureg for February and Marvh 1879
are peing collecveq and’ will de fad oo
the Table of the House,

(b) There has been a slight increase
in the incidence of communal riots as
compared to those in the previous year,
but the overall communal situation in
the country is under control

Statement
No. of persons who lost their lives and the no,

of those injured in Communal riofs that broke
out in differant parls of the country stale-wise

during  the year 1-4-1978 fo 31-1-79
State No. of No. of
PErsons  persons
ml:?rlost injured
lives
Andhra Pradesh . 12 592
Asam . . . .. 29
Bihar . . . 13 123
" Gujarat . . 2 51
J&K . . . . 14
Karnataka . . - 148
Kerala Y ' 4 60
Madhya Pradesh = 1 89
Maharashtra . 1 147
. Orisa . - - . 17 .
Punjab ., . . . 6
Rajasthan . . 1 ) 3
TamilNade , ., ¢ 158
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Uttar Pradesh ~ ,° 44 ibe
West Bmgalﬂ . . C 5 58
Delhi ' " 95
g .

Toral -3 . 1,787

Lathi Charge in Tihar Jail

6018. SHRI KANWAR LAL GUPTA:
SHRI JYOTIRMOY BOSU:
Will the Minister of HOME
AFFAIRS be pleased ip siste:

(a) whether it is a fact that the
Prime Minister had given an assurance
that necessary actiom will be taken by
the Delhi State Government against
those who gave false affidavits in the
inquiry about the Lathi Charge in
Tihar Jail during the Emergency and
against those who were responsible
for the lathi charge;

(b) whether a communication had
been received by Government about
this matter;

(c) if so, the details of the action
taken against each officer;

(d) the reasong why no action under
Cr.P.C. or ILP.C. was taken for filing
false evidence and for making false
statements before the Inquiry Com-
mission; and

(e) the names of the persons who
have been promoted and who gave
wrong statements and tried to mislead
the then Home Minister and the Ins-
pector General, Police?

THE MINISTER OF STATE IN THE
MINISTRY ()F HOME AFFAIRS AND
IN THE MINISTRY OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI S.D. PATIL): (a) to (e
The letter sent by the Prime
Minister to Shri Kanwar Lal Gupta
Member of Parliament, in reply to
{atfer’s fetter stafed that discipfinary
action . had heen initiated against the
seven  officigls found responsible for
the lathi cherge in Tihar Jail on 20d
October, 1975 and that the question of
proceeding against the officlals for Al
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ing falge afficlavits was under examina-
tion. Shri Kanwar Lal Gupta also
wrote a lett:r to  the Lt. Governor,
Delhi, enquiring about the action taken
against the erring officials to which a
reply giving details of action taken
was sent,

2, Three of the seven officials’ found
responsible for the lathi charge were
on deputation from different States.
They have been reverted to their res-
pective States and the Charge-sheets
in respect of them have been sent to
the concerned State Governments.
Cisciplinary proceedings have been
initialed against the remaining four
officials by fhe Delhi Administration.
Section 19% of the LP.C, read with
Section 195 of the Cr. P.C. provides
that prosecution for filing false affida-
vite or for making false statements in
any stage of a judicial proceeding can
be launched only on a complaint in
writing of the Court. The Baweja
Commission which had the powers of
a Court for certain purposes under the
Commissions of Inguiry Act did not
name any officer for prosecution in the
operative para 80 of its Report. No
action can, therefore, be taken against
any officer in this regard.

3. The Delhi Administration have
reported that the report sent by them
to the then Home Minister in June
1977 was bascd on facts on record and
there had been no suppression or con-
cealment of any fact. The then Deputy
Inspector General (Prisons) ggainst
whose conduct the Baweja Commission
bad made certain observations, was
included in the Select List of IAC
vrior {0 the receipt of the Report of
the Baweja Commission. However, the
Delhi Administration have now taken
a decision to initlate departmental
proceedings against him,

News Hem Captioned “Butmese Ope-
ration Hits Talks with Nara Rebels”

6019. SHRI P, M. SAYEED:
. SHRI NIHAR LASKAR;
SHRI A. R. BADRI NARAYAN:
Fwﬂl the Minister of HOME AF-
AIRS be pleased to a‘late'
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(a) whether his attention has been
drawn to the press report of Hindustan
Times dated . the &th February, 1979
captioned “Burmese operation hita-
talks with Naga rebels";

(b) il so, how far this is true;

(¢) what is the actual position;

(d) whether the Nagas have been
sent back by the Burmese forces; and

(e) whether there were some border
clashes with Burma also during Janu-
ary and February, 1979 for clearing the
area from these Nagas?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL): (a)
to (e), Government have seen the news
item referred to. The ex-underground
leaders of Nagaland have been making
efforts, since June 1878, to establish
contact with representatives of the
‘China Returned Gang' staying in the
Burmese territory across the inter-
national border, in order to persuade
them to accept the Shillong Agreement.
The ex-underground leaders constitu-
ted a ‘Peace Team' comprising of re-
presentatives of the ex-underground,
Nagaland Peace Council and the Naga
public. Government conveyed their no
objection to such a meeting between
this team and representatives of the
China Returned Gang to be held in-
side Indian territory. According {o
reports received, they were able to
establish contact with some of the
representatives of the ‘China Returned.
Gang’ and they were to continue their
talks. In the meantime, however,
therg have been reports to suggest that
the Burmese Security Forces have
been conducting operations to main-
tain law and order on their side of the
border. A number of encounters have
also reportedly taken place between
Burmese Security Forces and the China
Returned Gang (CRG) of Nagas.
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'l‘nlslor of 8C/ST LP.8, Oficers to
LAS, Statos

£020. SHRI MAHI LAL: Will the
Minister of HOME AFFAIRS be pleas-
ed to state:

(a) whether Government have trans-
ferred some IPS officers belonging to
SC/ST tu the rank and/or status of the
IAS;

(b) if so, the number and names of
such officers;

(¢) whether the quota reserved for
SC/ST IPS officers was already com-
plete at the time of those transfers; and

(d) the reasons, criteria and inten-
tion hehind such transfers particularly,
in the case of SC/ST IPS officers?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
(a) and (b). There is no provision
for transfer of IPS Officers to the
JAS. Members of IPS can, however,
be appointed against posts normally
tenable by non-police officers, in-
cluding JIAS Officers, on deputation
basis. At present only one IPS Offi-
cer belonging to Scheduled Castes
is holding such posts ag stated be-
low: —

“Shri H. C. Jatav, Joint Secreiary
(in the rank of Director), Union
Public Service Commission.”

(c) angd (d). There is no reservation
or any quota for deputing IPS officers
belonging to SC/ST tp posts tenable
by other services. The officers are

. deputed to such posts primarily on the
basis of their seniority, sultability and
availability for deputation vis-a-vis
the particular post in gquestion.

Uiy e frrw & W ww ® v
mzﬁﬂuﬂrhmﬂwfumg“
8021, sft viwwe ot ¢ wrm

“ueY Ig wd o @y 8 fie

APRIL 4, 1979

Writien Answers 80

(w) ofz g, @ 3ed fowr aoff o7
I ;oW

i

T swrora & e sl (of et s

lﬂ)mr () Trefie e Forrer o kv
faface wagd  wegw ¥ wAa RO
st gxo ‘ﬂ'o ey & wawE ® QA
wgraw foml & fasg widw fowmd s
€ 41 @ fowy wife) ) afafeg

i, agmw fRodi €7 Tl Afa, aefrady
® @fm & wefua o

Demoliifon of Shops in Andheri Mor,
Delhi

6022. SHRI MRITYUNJAY PRA-
SAD: Will thy Minister* of HOME
AFFAIRS be pleased to state:

(a) whether his attention has been
drawn to & note *“Sanjay Gandhi
cleared” published on page 11 of
“Surya" for February, 1879; and

(b) if so, what are the facts and
Government's reactions regarding
allegatiors in the above that “On
Thursday, January 4th (1878) all the
shops there (Andheri Mor) that had
been built afler the emergency in
the same place have been demolished
agein after the police lathi charged
the owners and pulled down the shops
without giving them time to take
their goods out. They had alsc been
glven no notice that their shops would
be demolished”?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE MINISTRY OF LAW, JUS-
TICE & COMPANY AFFAIRS (SHRI
S. D. PATIL): a) and (b). The Muni-
cipal Corporation of Delhi has inform-
ed that the shops which were con-
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structed unauthorisedly at Andheri
Mor, Mehrauli, were demolished by
the Municipal Demolition Squads on
4-1-1979 after due process of law, ie,
ufter issuance of show cause/demoli-
tion notices as provided under section
343/344 of the DMC Act, 1057, Before
the start of demolition operation the
occupiers were advised to take out their
belongings from the structures to he
demolished. The shops were demolish-
ed only after vacating their shops by
the occuplers themselves,

2. According to the Police Autho-
rities, when the demolition  operation
wag in progress there were some resist-
ance by shopkeepers due to which 6
employees of the Corporation received
injuries and a case, vide FIR No. 9
dated 4-1-1979 under Section 353/186/
322 IPC was registered at P. S. Meh-
rauli against the shopkeepers. 4 per-
sons involved in the incident have been
arrested. On the other hand one
shopkeeper also received injury, It wag
alleged that he was injured by a cor-
poralion employee. Upon thig a case,
vide FIR No. 8, dated the 4-1-1979,
under section 337 IPC was registered.
Both the cases are pending investiga-
tions. There was, however, no lathi
charge by the police.
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Charge Sheet of Officers figured in
cases referreq to by P.A.C.

6024, SHR1 K, RAMAMURTHY:
Will the Minister of HOME AFFAIRS
be pleased 1o state:

(a) whether the Central Vigilance
Commission has directed all the Gov-
ernment departments to charge sheet
those who figure in cases referred to
by the Public Accounts Committee of
Parljament even before these cases

are finelly discussed by the Commis-
sion; and

(b) the number of officers who
have attaineg superannuation being
deprived of their benefits of gratuity
and pension as a result of this direc-
tive, even though their parent de-
partments had completely absolved
them of these charges?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE MINISTRY OF LAW, JUS-
TICE & COMPANY AFFAIRS (SHRI
S. D. PATIL): (a) In one of its
circulars, the Central Vigilance Com-
mission has suggested that the Chief
Vigilance Officers should scrutinise
the reports of the PAC in detail even
when such reports come to an or-
ganisation at the draft stage, with a
view to see if any public servant
might have acted for any improper
purpose or in a corrupt manner or
had exercised his powers for corrupt
or improper purposes. This sugges-
tion does not however amount to a
direction from the Commission to
charge sheet any such public servants
straightaway.

(b) Does not arise.
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Charter of Demands of Employees of
National Instruments Limited

6025, SHRI SUKHDEQ PRASAD
VERMA: Will the Minister of IN-
DUSTRY be pleased to state:

(a) whether Govermament and the
management of National Instruments
Limited, Calcutta has recelved vari-
ous Charter of demands and Memo-
randa from the employees of NIL;

(b) if so, the salient features there-
of;

(c) whether it is a fact that the
management has failed to keep upto
the production schedule; and

(d) what action is being proposed
to be taken to improve the produc-
tion of the NIL, Calcutta?

THE MINISTER OF STATE IN THE

MINISTRY OF INDUSTRY (SHRI
JAGDAMBI PRASAD YADAV): (a)
Yes, Sir.

(b) The salient features of the
demands raised pertain to working
conditions, revision of certain allow-
ances, augmentation of promotional
avenues, review of incentive schemes,
ete,

(c) There has been shortfall in pro~
duction as compared to set targets
during the last twn years. The
tactorg that led to shortfall in produc-
tion are acute power shortage, steep
decline in demand for certain items
of {Defence Equipment and growing
competition from private sector or-
ganisations.

(d) In order to improve the financial
viabflity of the Company diversifica-
tlon programmes have been launched.
Studies are in process to consider the
possibility of developing this unit as
an ancillary to some of the leading
public sector organisations,
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Allotment of Chassis to Himachal
Pradesh

6026. SHRI DURGA CHAND: Wilk
the Minister of INDUSTRY be pleased
to state:

(a) what is the quantity of chassis
allotted to Himachal Pradesh and other
States separately during the last three
years, year-wise against their de
mands;

(b) what is the criteria followed
in allotment of chassis to the States;

(¢) whether Government ask for
the requirement of each State before
allotment is made; if so, what are
the detailg thereof;

(d) whether any preference is given
to Himachal Pradesh and other hilly
States is allotment of Chassis in view
of rough terrain of those States; and

(e) what are the details thereof
and if not, the redasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI-
MATI ABHA MAIT1): (a) to (e)
There is no statutory control on sale
and distribution of commercial vehi-
cles. Hence there are no allotment
of quotas for distribution of commer-
cial vehicles Statewise. Special assist-
ance required by State Governments
for supplies of specific types of com-
mercial vehicles, as manufactured in
the country, is taken up with the
manufacturers for meeting priority
requirements,

Bmywumvmwd
Jute Goods

8027. SHRI JYOTIRMOY BOSU:
Wil the Minister of mm:m& be
pleased to state:

(a) whether his attention has been

"drawn to g report published by Busi~

ness Stsndard, Calcutta dated 14th
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February, 1879, under the caption
“Secrecy over vonversion costs of
Jute Goods”; and

(b) if so, the facts thereof and
Government's reaction thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
JAGDAMBL PRASAD YADAYV): (a)
Yes, Bir,

(b) It is not a fact that conversion
costg of jute goods is a closely guard-
ed secret with the industry,

Agreement with WIMCO. for
Ingreasing Rates of Match Boxes

6028. SHRI BRLJ RAJ SINGH:
SHRI S. S. SOMANT:

Will the Minister of INDUSTRY
be pleased to state:

(a) whether there was any kind of
agreement, directive or understand-
ing that WIMCO, a multinational, will
not increane its rates of Match Boxes
without approval of Government;

(b) whether it is a fact that even
though there has been no increase in
excise duty from 1863 onwards,
wholesale rates have from 1873 to
1978 been increased by the Company
from Rs. 9.70 per gross to Rs. 10 per
gross, without any approval from
Government, while the rates of
Matches produced by Cottage Sector
and Units under Khadi and Village
Industriey; Commission, which were
around Rs. 9.50 per gross in 1973, are
at present around Rs, 10 to Rs, 11.50
Per gross;

(c) is it a fact that retail price per
box for gconsumer has risen from & to
10 paise in 1973 to 15 paise from 1975
onwards; and

(d). if so, is # not correct that the
impact of this is resulting In paying
Rs. 55 crores or more per annum by
the consumers than 1973-74?

CEAITRA 14, 1901 (SAKA)

" JAGD ' “:BI ‘PRASAD
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THE M. _STER OF STATE IN THE
MINIST. ¥ OF INDUSTRY (SHRI
YADAV): (a)

the 30th September, 1975, the then
Ministry of Industry and Civil Sup-
plies had detailed negotiations with
WIMCO and representatives of dif-
ferent small scale sector match manu-
facturers and it was agreed that the
maximum retail price of standard
quality matches would be reduced
from 15 paise to 13 paise per box of
50 sticks. This reduction was to take
effect from 2nd October, 1075,

(b) Since 1963, there have been in-
creases from time to time in the excise
duty on matches produced by the
mechanised sector. According to avail-
able information, the wholesale price
of matches of M/s. WIMCO in some
markets moved from Rs, 9.70 per gross
in 1973 to Rs, 18 per gross in 1978
inclusive of all levies, The wholesale
rates of matches produced by units
under Khadi and Village Industries
Commission are at present around
Rs. 11.50 per gross. There is no sta-
{utory control over wholesale prices of
matches,

(c) The retail price of a match box
for consumers ranged between 8 to 10
paise per box in 1973 and the same
has generally been ranging between
10 paise and 15 paise at different
places since 1975,

(d} Government of India has no in-
formation in this regard,

Targe; for Export of Textile, during
Current Year

60290. SHRI BHANU KUMAR SHAS-

" TRY: Will the Ministry of INDUSTRY

be pleased to state:

(a) whether the outlook for cotton
textile industry is gloomy on account
of low cotton production and {nade-
quate production capacity of the
domestic textiles Industry machinery;.
and '
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(b) whether target for export of
textiles for the current year will be

THE MINISTER OF STATE IN THE
'MINISTRY OF INDUSTRY (SHRI
JAGDAMB]I PRASAD YADAV): (a)
No. Sir.

(b) It is expected that export of
-cotton textiles during 1978~79 will he
about Rs. 615 crores against the target
vof Rs, 660 crores,
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Decline in Price of Cotton

6031. SHRI M. RAM GOPAL
REDDY: Will the Minister of IN-
DUS’_PRY be pleased to state;

(a) whether there hes been decline
in the prices of cotton recently; and
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(h)ﬂlo,wh.tmthem !n
this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
JAGDAMBI PRASAD YADAV): (a)
& (b), Ag compared to the prices of
cotton; prevalling in the previous year,
the current year's prices are lower.
But as a result of various measures
taken by Government and the Cotton
Corporation of India’s intensified pur-
chases, in all cotton growing States,
decline in cotton prices has been
arrested and, of late, prices have
started showing upward trend as would
be observed from the following illus-
trative figures:

Statement

Kapas prices in Rs. per quintal

Present Prices at
Variety prices the
beginning
of

Season

Jayadhar | q7nf250  290f{210
V-197 386/306  347/279
-4 .. . 530/500 500/406
NGU-5 510/460  490/385
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Nattonglisation Indusiry (a) whether he is aware that the
ol Jubo West Bengal Auembﬂzly has pu::gi a
; resolution unanimou dem ng
6033. SHRT BHAGAT RAM: nationalisation of jute industry and
SHR! l{ A RAJAN raw jula u.‘d..
Will the Minister _ot INDUSTRY be (b) what are main contents of the

to state: resolution;
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(c) whether Government are ac- Manufacture of Power Tillers and
cepting the demand raised ipn the _ m
resolution; and '
6035, SHRI M. N. GOVINDAN

(d) if not, what are the reasons?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
JAGDAMBI PRASAD YADAV): (a)
and (b). The State Assembly has asked
the Government of West Bengal to
request the Centra! Government to
nationalise jute indusiry and trade in
raw jute the interests of jute
growers workers and the country,

in

(c) and (d). Since no formal com-
munication has been received from the
Government of West Bengal requesting
for implementing the resolution, the
question of Central Government ac-
cepting or rejecting the demand does

not arise at this stage,

NAIR: Will the Minister of INDUS-
TRY be pleased to state:

(a) what is the total capacity for
the manufacture of power tillers and
tractors (a) in private sector and (b)
in public sector viz. State Agro-In-
dustries Corporation; and the actual -
production during the last three
years; and
demand for

(b) what was the

.power tillers and tractors all over the

country during these years?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI1-
MATI ABHA MAITI): (a) The re-
quired information is given in the
attached statement.

(b The production of Agricultural
Traclors and Power Tillers during the
last three years has kept pace with
the overall demand in the country.

Statement
8. o . .
No. Name of the Item Installed capacity as on 31-12 TE ITL_PT_‘.’E‘T... im.‘.ni‘ -
Private Publi Total 6
St:c?m' Smtccl' (nmtz«;} 1(9 v8.) I&,;a) 1{’17%?:")
(Nos.) Sector
(Nos.)
1, Agricultural Tractors, 43,500 15400 58,900 33,575 34730 53,049
2. Power Tillers 11,000 5,000 16,000 1,573 ' 1,674 2,125
e e v e e ook
wiw st wfufiras w Gty wET T, A g, ¥ wT4-
R e - B e A R L
F #vitma w3 Y qrawasar qgg 6 §; i
m“g"w'%"" Lk B (w) afe g, @ ¥§ wear w0 e
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wOeTC ® feerend § | xv ww frfier v @
ag wrar s ot § fis wiw Wi wfisfr,
1952 ® ditew &R & frg soe 7 v famry
quetfen fear wmqnr

Paper on Siikk Worm Pupae

8037. SHRI R. K. MHALGI: Will the
Minister of INDUSTRY be pleased to
state:

(a) whether Government are aware
of a paper recently submitted at the
Internaticnal Congress on Oilsceds
and Oils stating that the Silk worm
Pupae, left after removing silk fila-
ment, contain about 26 per cent oil
and 75 per cent of proteih; and

(b) whether Government have any
plans to start some plans to exploit
this new avenue to meet the ever in.
creasing demand of oils and proteins?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
JAGDAMBI PRASAD YADAV): (a)
and (b). Government js aware that
silk worm pupee contains oil and pro-
tein approximately in the ratio of 1:3.
Government have no plang at present
1o utilise silk worm Pupae for the
iMmanufacture of oils and proteins.
‘However, it is understood a sizeable
‘quantity of silk worm Pupae is being
utilised by private entrepreneurs in
Karnataka for extraction of oil and
Protein adopting the solvent extraction
Process evolved py the CFTRI, Mysore,
In the year 1971,

Visit of LA, & LP.S, Officers Abroad
' for Training

6038. BHRI S. R. REDDY: Will the

Minister of HOME AFFAIRS be pleased
to state:

(2) what are the details regardi
garding
he number of officers of the cate-

CHAITRA 14, 1801 (SAKA)
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(b) what are the details regarding
the period and nature of training and
the expenses of each trainee in cach
case? i

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE MINISTRY OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI S.
D. PATIL): (a) and (b). The infor-
mation is being collected and will be
laid on the table of the House.

Use of Helicopters by Ministers

6038, SBHRI G. 5. REDDY:
SHR]1 BHAUSAHEB
THORAT:
SHRI P. VENKATASUB-
BAIAH:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether Ministers belonging to
the Central Government are entitled
to use helicopters of State Govern-
ments either for Government work or
for private work;

(b) whether there are any guide-
lines for using private or State Gov-
ernment’s aircraft for Government
work or for.private work, by the
Ministers of the Ceniral Government;
and

(c) it so, on what basis and for
what purposes these aircrafts can be
used?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL): (a)
No instructions entitling Central Minis-
ters to the use of helicopters of State
Governments have been issued by the
Central Government. It is entirely for
the State Governments concerned to
allow the Central Ministers to use their
helicopters and to lay down guidelines
in the matter. ' '

(b) and (¢). According to the pro-
visiong of rule 16 of the Ministers
(Allowances, Medica] Treatment end
other Privileges) Rules, 1057, framed

" “In exericse of the powers conferred by



99 Written: Answers

sub-section (1) of sectloi 11 of the
Salarjes and Allowarices of Ministers
Act, 1952, a Minister' (other than a
Deputy Minister) subject to the ‘Rules
for the Chartering of Aeroplanes’ in
force for the fime being, may on his
own authority, authorise the chartering
of an aeroplane for a journey on duty
it the journey by a Chartered plane
is considered by him to be necessaty
in the public interest. No instructions
or rules have been issued entitling
Minister of the Central Government io
the use of aireraft for private work.

wgreey & fuwr svi @t o v & fag
N Wy

6040, it vivrere wwwr weid : W T
welt 7 war ot gar w9

APRIL & 970

Written Ansrery . 100

{m} fotarr wdvr b o warrer & fark
T &Y mm«mmu
iy ofir 4 i §; wie

{I} w«t«w@aﬁi‘nm’ihﬁ#
e wrd gur ?

mmimm(qm“
ariew). {-s) ¢ 1978-79 ¥ oYy forety v
wrdaw R gty AEroer AoerT WY 15635
aT" To &7 gqAA fawd 125,00 WIW €o
(wrmweff) @t 3. 35 wrw we (wwelf) i
56, SOSTR S, WW & v § wifirer § | WY firmy
T | e R Te R W e
T qONE e femr o o

frey ok R wriwn  wgroy
(areafeen Tmfigat—1978-79)

. qaraut  Aqm Ay ok eario fed A oe wETaAT

fom sm d ot i wuf ofnen) Likis T ey
LAk L 0 1 e— oerl ¥

¥ der srimT wgIE@m g L

L L

1 2 3 4 5 [ T
1. WEHEAI 722 511 a4, 131 131 -

- 2. Wi . 1203 159 -— 55 55 -
3 g 50 40 107 7 14 -
4 W, . 477 477 se 39 89 -
5. WHETT . 202 175 30 70 100 2
6. Wiy | 126 42 166 14 180 -
y. Sy . . 1289 165 — 25 25 . -
o ghem . 945 845 144 84 . 228 2
0w . 1350 150 200 25 a0 10



- *Wﬂ anrwm CHALYNA 1.. L (SAKA)  Wrnlice Angivers 102
S 2 3 % s e 7
10. wemix . 724 341 396 68 464 -
11. WrewTTTE e
12. Foarfy | 70 0 3679 51 3730 -—
13. venfufe 122 64 34 52 56 2
14 wuf 1554 20 249 ] 245 -
15. s 178 37 449 47 518 -~
anr 8017 3086 5485 898 6383 1—‘
frafwm  afw Lui ] R AT o el ¥
- ot dwE e g
i oy e ¥ dwr " Log ot
fadig geqr we Ll
8 L] 10 11 12 13 14
o — 106 6.19 —_— —— 146 IAq.
s 182 7.85 25 0.12 351 158
70, 48 74 1.18"" _ Lie 92 74
5.00 195 3.33 242 0.07 555 45
13. 50 102 3.67 — LR 700 I4.
17.60 58 1.78 _— CE 48 CEN
20. 40 49 2.72 - LG 1.3 217
44,70 133 5.14 100 0.04 1825 166
120. 00 31 - 1.82 - L 2300 414
- 38 2.38 - L] 2665 110
S , o |
8:70 87 2.05 12 .27 756 82
11.30 104 5.20 31 0.05 322 26
21.00 48 1.07 4 0.04 561 2909
23.20 . 8 4.39 12 0.05 377 85
221. 44 1266 48.87 ™ 8,65 9890 1677




103  Written Answers - APRIL 4,

Betting up of Additiomal 4.6 Million
tounes capacity in Cement Indusiry

6041. SHRI R. V. SWAMI-
NATHAN:
SHRI A. R, BADRI-
NARAYAN:

Will the Minister of INDUSTRY be
pleased to state:

(a) whether the Industry Minis-
try has approved the setting up of
an additional 4.6 million tonnes of
new capacity in the cement industry;

(b) it mso, whether this will be
completed during the last year;

(¢) whether new cement plants
which are being set up in various
States will start producing the ce-
ment soon;

1879 Weifon Answers ' yof°

_ (d)whatmthosﬁtuwhmtha
cement plants are to be set up; and

(¢) what will be the capacity of
each plant?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
JAGDAMBI PRASAD YADAV): (a)
and (b} Industrial licences for a
capacity of 11.53 lakh tonnes and
letters of intent for a capacity of 95.81
lakhs tonnes have been issued during
1978-79.

{c) The normal gestation period for
Cement Industry is gbout. 4-5 years.

(d) and (e). The following schemes
have been approved for setting up of
cement plants during the year 1978-79
(upto 31st March, 1879)

gl; - Name of the party Capacity Location
T (in lakh tonncs)
Gujarat
1 M/s. Narmada Cements Ltd.. . . . . 10-00 Jaffrabad, Magdalla and
Ratnagairi
(Maharashtra)
2 Smr, 8. D. Patel . . . . . . . 0-45 Dotad.
(white}
Andhre Pradesh
3 Panyam Cements Ltd. . . . . . 0-43 Cementnagar
(S:E)]

4 Shri NK.P. Raju . 3-00 Vadapalli

5 Orient Paper Mills . g-00 Asifabad

6 Texmaco Ltd, . . . . N 4:00 Yerraguntla

% Coromandal Fertilizers « + + s+ « 900 Kalamalla

Rajasthen .

8 Rajasthan State Industrial & Min. Dev. Carpn. . 033 Katputli

9 Do. 0'33 Alerod Akhre
10 Do, 033 Bilara
1% Do. 0'93 Jaitaren
12 " Do,

033 Nim-ka-Thana
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13 Shri Digvijay Cement Co.Ltd. . . . 400 Beawar
14 Sh. X.K. Somani. . 5-00 Kivarli
15 Straw Products Ltd. . . 418 Banas
16 Punalur Paper Mills Ltd. g:00 Neem-ka-Thana
17 JK. 8ynthetics Ltd. . . . o-50 Nimbahera
{wﬁm}
Himacha! Pradesh
18 A.CC, Ltd. e . . . 160 Gagal
Karnataka
1g  Mysore Cements Ltd. . . . . . . 1-10 Ammasandra
(S.E)
Bihar
20 Kalyanpur Lime & Cement Works Ltd. . . 1'34 Banjari
Uttar Pradesh
21 U.P, Asbestos Ltd. . . . 5:60 Dehradun
Madhya Pradesh
22 ACC.Ld. ., . . . §-00 Jamul
28 Hindustan Lever Lid. P . . 4-00 Baloda-Bazar
24 Century Cements Ltd. | . . . . . 2-00 Maihar
25 Hindustan Steel Ltd. . ' . . 11'55 Chilhati
26 A.C.C. Ltd. . e . N 025 K
(white)
Maharashira
27 A.C.C.Lid. . . . . . 1"60 Chanda

28 Larsen Tourbo .
29 Century Spg. & Mifg. Co. Ltd.

——

1r-og  Chandrapur

10' 00 Do.

Cell to deciare Industrially Backward
Districts

6042, SHR1 HALIMUDDIN AHMED:
Will the Minister of PLANNING be
bleased to state:

(a) whether Government have gny

theretn; and _
(©) 1 not, the reasons ‘thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
FAZLUR RAHMAN): (a) No, Sir, The
selection of induirially backward dis-
tricts has been done on the recommen-
dation of State Governments, in acecord-
ance with the criteria indicated by a
Committee of the Nutional Develop-
ment Council constituted for the pur-
pose,

(b) Purnea hag been selected as an
industrially backward district for con-
cessional finance from term lending
institutions, An indutrial estate has
been proposed by the Bihar Govern-

ment st Forbes Ganj in this district

and a District Industries Centre has
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been sanctioned., Assistance is given
to small industries in this district
through subsidy on power, reduced in-
terest on loans, and interest-gree loans
for payment of certain taxes. The
Government of Bihar has also includ-
ed Purnea district under its own
Capital Subsidy Scheme for new in-
dustrial units, 15 blocks of Purnea
distriet have been included under in-
tegrated Rural Development Prog-
ramme.

(c) Does not arise.

TS W TEWA WK AR TR
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tries for which licences were grant-
ed since March, 1877 uptil now;

(b) what is the number of appli~
cations received and rejected during
that period, state-wise; and

(c) how many applications were
sanctioned for the State of Karna-
taka during the same period?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
JAGDAMBI PRASAD YADAV): (a)
792 Industrial Licences were issued
under the Industries {Development and
Regulation) Act. 1951 during the pericd
1st March, 1977 to 28th February,
1879. Details of all Industrial Licences
including naipe of the party, item of
manufacture, papacity, location of the
unit etc. issued under the Industries
(Developinent and Regulation) Act,
1951 are published in the “Weekly
Bulletin of Import Licences, Export -
Licences and Industrial Licences” and
in .the Supplement to the “Monthly
News Letter” publlshed by the Indian
Investment Centre. ‘Copies of these
publications are available in the Par-'
liament Librnry

(b) A statement showing the -State-
wise position of the applications receiv-
ed and rejected during the period . 1st
Wt 1977 ‘o 3¥n Frurouty, "ﬂﬂ'& -
enclosed )

¥

(c) 56 Letters of Intent nl:ld &7

" Industris] Licences were ' issued  in
~ favour of industrial units lqcatad or 1o
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be located in Karnataka State during
the period 1st March, 1977 {o 28ih
February, 1979,

Statement

Break-up of mumber of Industrial Licensing

applications received during the period 15t March,

1977 to 28th February, 1979 and those
rejected out of them

Number Rejected

of ap- out
State/Union Territory plications of

received  them

during

1-3-77 t0

28-2-79
Andhra Pradesh -, 177 38
Assam . . 27 7
Bihar . . . 58 10
Gujarat | ., . 317 65
Haryana , . . 110 22
Himachal Pradesh 46 9
Jammu & Kashmir 28
Kerala N . 59 8
Karnataka . 167 34
Madhya Pradesh N 194 37
Maharashtra . 675 147
Manipur ., . .
Meghalaya . T
Nagaland . e 2
Orissa . . 49 1
Punjab . . . 116 24
Rajasthan - 17 24
Sikkim . . . ..
TamilNadu , . 166 28
Uttar Pradesh . 006. 39
West Bengal . 207 45

Delhi . . 54 &1

APRIL 4, 1879
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1 . 2 8 .
Chandigarh . n 2
Goa, Daman & Diu , 19 3
Pondicherry . ] 3
Dadra & Nasal‘- Haveli 5 r
Andaman & Nicobar , 1 ..
State not indicated | 15 1
TorAL . 2,747 574

Sick Small Industries

8046. SHRI A, R. BADRI-
NARAYAN:

SHRI P. M. SAYEED:
SHRI NIHAR LASKAR:

Will the Minister of INDUSTRY be
pleased to state:

(a) whether growing incidence of
sickness is still plaguing small indus-
tries in most of the North Eastern
States;

(b) if so, whether the district in-
dustries centres which have been set
up on a selective basis in thege States
have yet to better the lot of small
industries;

(c) if so, what are major con-
straints faced by these industries;

(d). whether small industries need
modernisation for survival and rais-
ing productivity which will
them falling sick; and '

(e) it so, what steps Government

are taking in this direction?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
JAGDAMBI FRASAD YADAV): ()
Sickness in small industries can b2
attributed to many causes. Some §
units in North Esstérn Region have
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(b) The DICs programme is being
extended to cover the entire country
ay; sou [uidn  ‘reuuewl Pageyd e ur
district covered under the DIC prog-
ramme are

Assam -— 5
Manipur — 6
Meghalaya . — 4
Tripura — 3
Arunachal Pradesh — 5
Mizoram —_ 2

Extension activities have alrealy been
started for development of small indus-
tries by these DICs. As per informa-
tion available from 7 DICs of the
North Eastern Region, 4 sick units in
Assam and §1 Tripura have been
provided assistance.

(¢) The major constraints faced by
the small units relate to—marketing
managerial, financial and availability
of raw materials.

(d) Yes, Sir.

(e) The Government have initiated
various programmes for smooth growth
of industries in the North Eastern
Region. Under the DIC Programme,
as per information available, the
following developmental activities were
undertaken by the end of December,
1978:

Assam~—Out of 5 District Industries
Centres sanctioned so far, progress
report is available from three DICs.
In these DICs, 148 prospective enfre-
preneurs were identified, 5§ project
profiles were prepared, 186 new
registrations were granted and 118
new units were already set up of
which 83 were in a small scale sector
apart from 35 artisans units. Assis-
tance wag provided to 4 sick units.
Financia] institutions provided credit
assistance amounting to Rs. 4.19 lakhs,
seed money amounting to Rs. 0.32
lakhs was provided to two units, Cash

Subsidy amounting of Rs. 540 lakhs
Was provided. to 13 units. Besides
mtmu was provided to 207 other

s - .
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Meghalaya—In one  project in.
Meghalaya, 450 prospective entre--
preneurs were identified, 130 project
profiles were prepared and 88 new
units were set up of which 4 were
in small scale sector and 84 belong.
to artisans; 362 units were provided.
other assistance,

Tripura—Progress report available
from three DICs indicate that 113.
new units were registered. 309 new
units had already been set up of
which 113 in small scale sector and
286 in artisang sector. 51 sick units
were provided assistance, Financial
institutions have provided credit
assistance amounting to Rs. 843
lakhs, Seed Money amounting Rs. 5
lakhs was provided to small units
and 200 units were provided other
assistance.

Apart from one Small Industries
Service Institute at Gauuati, there are
six Branch Institutes at Dimapur
(Nagaland), Alzwal (Mizoram), Imphal
(Manipur), Shillong (Meghalaya)
Passighat (Arunachal Pradesh), Silchar
(Assam), and two Extension Centres
at Tinsukia and Jorhat (Assam).
These [nstitutes provide the much
needed technical and managerial con-
sultancy service, workshop facilities
to demonstrate the use of modem
machines, develop proto-types, designs,
make tools, dies, jigs, fixtures etc. for
the small industries. In addition these
[nstituteg provide training facilities to
the artisans and develop entrepreneurs
in the areas.

R.&.8, Shakhas in Delhi

6047. SHRI K. MALLANNA: Will’
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether there are some:
schools and other Government build-
ings|places where RSS ‘Shakhas’ are
taking place in the Union Territory of

{(b) if so, the names of such insti~
tutions? ’
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THE MINISTER OF STATE
IN THE MINISTRY OF HOME AF-
FAIRS AND IN THE MINISTRY OF
LAW, JUSTICE AND COMPANY AF-
FAIRS (SHRI S. D, PATIL). (a) and
(b). Delhi Administration have re-
ported that RSS ‘Shakhas’ are being
held in the parks open to the public for
tecreation. These are also held in
in the open area/parks attached to
the buildings of two Municipal dis-
pensaries viz, Bara Hindu Rao
and Pshar Ganj. They have also
reported that these are not being held
in any Government building or schools.

“Call Girl Racket in Five Star Hotels in
Delhl

8048. SHRIMATI PARVATI DEVI:
‘Will the M:inister of HOME AFFAIRS
he pleased to state:

(a) whether it is a fact that call
girl rackef is flourishing on a large
scale in five star hotels in the capi-
“tal;

(b) whether it is also & fact that
tourists both Indian and foreign have
complained of harassment from the
call girl agency's hired goondas; and

{c) what steps Government propose
to take to remove this blemish from
the city and its hotels?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE MINISTRY OF LAW, JUS
TICE AND COMPANY AFFAIRS
(SHRI S. D. PATIL): (a) No such
instance hags eome 10 the notice of the
Delhi Police,

v.(b)-No such complaint has been re-
‘ported to the Delhi Police.

m A special Anti-Viee squa,a has
been set up, in the Crime  Braneh of

Delbimuc& A strict ‘wateh. is belng.
kept over these activities and;pacessary

action according to law is taken as

any .whin. anythiey -adverse cdmes to

notwe.
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Keraly Cadre Officers under Central

6049. SHRI N. SHREEKANTAN
NAIR: Will the Minjster af
HOME AFFAIRS be pleased to state:

(a) what is the present strength ot
posts of Secretaries, Additional Sec-
retaries or equivaleat under the Cen-
tral Government;

(b) how many of these posts are
borne by the officers of Kerala cadre
now; and

(¢) what steps are being taken to
give due and adequaie representa-
tion for the Kerala Cadre Officers in
these senior posts in Government of
India? .

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE MINISTRY OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI S, D. PATIL): (a) As on Ist
February, 1979 there were 69 officers
holding posts at the level of Secretary
and 81 at the level of Additional Secre-
tary.

(b) No IAS officers from Kerala
Cadre was holding postg at these
levels on that date.

(c) The Government of Kerala, had
offered only one IAS officer last year
for appointment at the level of Secre-
tary/Additional Sercrefary but he did
not possess the requisite requirements

considered essentlal for  selection to
these high level posts. :
Technology Pollcy of Natiomgl Com-

mittee on Selonce and Tachuology

8030, SHRI DHARMVIR VASISHT:
SHR] BALASAWES VIKHE
BATIL:

SHRI VASANT SATHE:
Will the Minister of SCIENCE AND

_TEC!WOmGYbepbaudhmte

(a) whether the Natiohal Comumit-
tuonSdmandeloﬂyhad
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finalised & technology policy state-
ment;

(b) i s0, the nature of the same;

(c) if not, the um therefor;
and -

(d) whether some new energy
sources had been tapped and R&D
projects initiated to cover them,
with particular reference to biogas,
grain storage and water heating?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE AND IN
THE DEPARTMENT OF ATOMIC
ENERGY, ELECTRONIC SCIENCE
AND TECHNOLOGY AND SPACE
(SHRI SHER SINGH). (a) to (c), Yes
Sir; the National Committee on
Science and Technology has finalised
a technology policy statement and it
is currently under consideration of
the Government.

(d) Yes Sir; a number of R&D pro-
jects to harness new sources of energy
have been initiated. A  co-ordinated
programme of R&D in the areag of
Biogas and Solar Energy and itsi ap-
plications ,including water heating and
grain drying/storage, is  being imple-
mented under the auspices of the De-
partment of Bcience and Technology.

Profit easmed by Ingtrumentation in
.'m .

6051. SHRI P. RAJAGOPAL NAIDU:
Will the Minister of INDUBTRY be
bleased ‘to state:

(a) whethar Instrumentation Ltd,

Eote has derived any profit during
197778; and

tb) it »g, show munh'?

THE m er s‘mm IN THE
 OF - INDUSTRY

(SHRI Jm:mm PRASAD YADAV)
‘ﬂ) and (b). Instrumentation Limited,
hm ‘s made s’ profit of R, 207.64
khs’ (héhm taky Yor e year 197778,

CHAITRA 14, 1001 {SAKA)
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6053. PROF. P, G. MAVALANKAR:
DR. RAMJI SINGH:

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether Government are con-
sidering one or more proposals for
setting up a permanent semi-judicial
machinery to go inio and decide on
the various inter-state boundary dis-
putes and controversies;

(b) if so, main indication thereot,

(c) whcther Gowmment have
taken any policy decision in princi-
ple, on the said matter, # s0, ‘what
is it; and

() if not, why not?

" THE MINISTER OF STATE IN

THE MINISTRY OF HOME AFFAIRG

](qsmé:lr DHANIK LAL JMANDAL): (a)
0, .

{b)mmm

{c) and.(d). Eﬂvemmant &are: not 101;

Mrntutﬁn;War

" the kind referred 4o inm () of the

question.
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Increage in Allocation for Projects

8054. SHRI C. K. JAFFER SHA-
RIEF: Will the Minister of INDUSTRY
be pleased to lay a statement showing:

(a) whether the Ministry of Indus-
try has decided to increase the alloca-
tion of various projects to be operated
by it during the current financial year;

(b) if so, what are the details there-
of; and

(c¢) the additional employment po-
tentials expected as a result from such
increased allocations ¢o the industries?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
JAGDAMBI PRASAD YADAV): (a)
and (b). Presumably, the Honourable
Member is referring to the increase in
allocations for the Ministry of Indus-
trv from B.E. stage to R.E. stage dur-
ing 1078-79. There has been no in-
crease in the total allocation for the
Ministry during the year 1978-79. In
réspect of certain undertakings, addi-
tional funds were provided by re-appro-
priation to improve their financial
position or to meet cost of renovation
of. machinery etc,

(c) Increase in budgetary allocaticns
have no direct co-relation with increa-
ses in the employment potentials in
the concerned projects.

Class TV Officers in Central
Government Services

6055. SHRI G. Y. KRISHNAN: Wwill

the Minister of HOME AFFAIRS be

pleased to state:
{a) whether Government have
collected any data the qua~-

AFPRIL 4, 197}
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(c) if so, the number of such can-
didates; and

(d) whether Government propose
to consider their cases sympathetical-
ly and promote them according to
their qualifications and seniority list?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE MINISTRY OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI 8. D, PATIL): (a) No, Sir,

(b) and (c): Since Group ‘D’ cadres
are decentralised the requisite infor-
mation is not available in the Depart-
ment of Personnel and Administrative
Reforms,

(d) In accordance with the existing
rules ang orders, the posts of LDCs in
the Central Secretariat Clerical Ser-
vice are filled on the Tesulfs of the
Central Secretariat Clerical Service
(Lower Division Grade) Competitive
Examination and the Central Secre-
tariat Clerical Service (LD Grade
Competitive Examination for Group ‘D’
staff) conducted by the Staff Selec-
ton Commission. However, when
qualified candidates do not become
available for appointment to short
term vacancies, educationally qualified
Group ‘D’ employees may be prefer-
red to the nominees of Employment
Exchange and promoted on ad hoc
basig on the basis of seniority subject
to rejection of the unfit.

Working Group Commitiees to stody
Changes in Policy Matters

6057. SHRI VASANT SATHE:
Will the Minister of INDUSTRY be
pleased to state:

(a) how many working group
committees of senior officers have
been set up by the during
1877-78 and 1878-9 to study in depth
the various problems and makes suit-
able changes on policy matters etc.;

(d). defails g
ot regarding composition



and tﬁe-d;u of submisgion of the
repart by these groups and details
of follow-up action taken group-wise;
and - . .

(c) important decisions taken on
the basis on the recommendations of
the working groups|experts com-
mittee? -

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
JAGDAMBI FRASAD YADAV): (a) to
(c). Government had constituted in

October, 1977 a Study Group on In- -

dustrial Regulations and Procedures
under the chairmanship of Shri G. V.
Ramakrishna, Additional Secretary,
Department of Industrial Development,
Ministry of Industry to examine the
working of the Industries (Develop-
ment and Regulation) Act and related
policies and procedures and to make
recommendations for removing impe-
dimenets, if any, to rapid industrial
growth. The Study Group had sub-
mitted to Government its final report
on 20th February, 1878. The report of
the Study Group and the decisions of
the Government on the recommenda-
tions made by the Study Group were
laid before Parliament on 31st March,
1978,

Mannfacture of Small Car

6058. PROF. SAMAR GUHA: Will
the Minister of INDUSTRY be pleased
o state;

(a) whether he expressed his opi-

hion in favour of manufacture of
small car;

(b) it s0, bemefits of such small
cars; and

(¢) whether Government will set
UP manufacturing projects for such
small car? ' o '

THE. MINISTER OF STATE IN TH
II\V;INISTRY OF INDUSTRY (SHR‘IE:

ATI ABHA MAITI). (a) ang (b). In
Comparison  to the - wide-range
cnnﬂ:uratiop 0f passenger cars manu-
factured in. developed countries, the

passenger cars manufactured in India
sre considered small cars. The objec~
tives are to upgrade the Autcmobile
Industry particularly in the interest of
improving fuel efficiency and reliabi~
lity for the end users.

(c) Government dre presently con-
sidering various proposals, including
the participation of the Public Sector
for upgradation of the passenger car
industry. .

Battalions of B.S.F., CLSF, CRPF;
camping in Delhi ‘

8059. SHRI VIJAY XUMAR N.
PATIL: Will the Minister of HOME
AFFAIRS be plessed to state:

(a) whether it is a fact that, the
number of Battaslions of BSF, CISF,
CRPF camping in Delhi during 1978
is more as compared to those jn 1876;
and

(b) if so, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL): (a)
and (b), BSF had only one battalion
as a reserve in Delhi during 1976 as
well as during 1978, -

CISF is not meant for deployment
for law and order duties but its role
is only to protect the industrial under-
takings on need-based pattern. As on
31st December, 1976, 689 personnel of
CISF were deployed compared to 399
as on 31st December, 1878,

4 battalions of CRPF were deployed
in Delhi in 1976 whereas 6 battalions of
CRPF have been deployed in Delhi
during 1978. Insfead of raising two
more Delhi Armed Police Battalions to
meet the increasing demand for Police-
men in Delhi. 2 extra CRPF batta-
lions were made available to Delhi Ad-~
ministration. ’

In adéitlon, some more aasist_éx.me.vot'
CRPF and BSF was provided tempoe
rarily to Delhi Admlnmrat!oq on



‘special occasions to enable Delhi Ad-
minigtration to meet urgent law and

order situations from. time to time.

Price Stamping on Cleth

6080. SHRIMATI
Will the Minister of
pleased fo state:

(a) why the price stamping on

the cloth has been stopped; and

(b) whether it is a fact that the
price of cloth has gone up after stop-

page of price stamping?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI

JAGDAMB] PRASAD YADAV). (a)

The scheme for price stamping of cet-

ton cleth is still in operation.

() Does not arise,
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Memorandum from Aklitl ‘Bharatiya
Buddha Hokk Sangharsh Samiti,
Nagpuy

8663 SHRI K. A. RAJAN: Will the

‘Minister of HOME AFFAIRS be pleas-

ed to state:

(a) whether Governraent have re-
ceived a memorandumjcemplaint
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dated the 28th February, 1979 from

Akhil Bharatiya - Buddha Hokk
Sangharsh Samiti, Nagpur: -
(b) ‘it :so, the dstails thereef;

(c) whether any enquiry has been
made and steps taken in the matter;
and ¥

(d) if so, the de‘aily thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
DHANIK LAL MANDAL): (a) Yes,
Sir,

(b) Details are
statement enclosed.

(c) and (d), Information is being
collected from the State Government
and wili be laid on the table of the
House when received. :

Statement

Tranglation of letter/application
No. D/P/1/79 dated the 28th February,
1979 from Akhil Bhartiya Budhist Hak
Sangharsh Samti, Head Office Kalpta-
ru Budha Bihar, Kaushalyayan Nagar
Nuagpur (Maharashtra) to Shri Neelam
Sanjiva Reddy, President of India,
New Delhi to stop atrocities on Bud-
hists,

attached as per

In the application/memorandum at-
tention has been drawn to the efforts
being made to k'l the Budhist families
residing in  villages Makerdhokara
(Police Post. Makerdhokaraj P. S, Um-
red, Distt. Nagpur.

. 80-90 Budhist families are residing
in Makerdhokara village, A rich per-
son, named Telrandhe, who is the
owner of a Government country liquor
shop is also living in the same village.
As he has a licensed gun, he has over-
aweq the local Budhists and downtrod.
den public, He 'is very jealous to the
Progress of the downtrodden Budhists.
As a reésult of which, he has created
communal ' tension beating prominent
bersons, 8hri Shrawan Mandavkar,
Shri Hanuvat Kamble . (Government
Kotwsl), Shri Bhadhu Khoberagade,
ﬁ:;rtig Prabbu Pafil etc., and other Bud-

_Ome Shri Gangadhar * s/fo Ram.
Chandra Bankhade, aged 25 years ha#
been working in.the Sub-Station of
Electricity Board, Manakapur. On
20th February, 1979 talking to his
younger when he was coming to his.
village, Shri Narayan - Kothiram Tel-
randhe and Dhakat Mahadev Nagpure
abused them and attacked them with
the bottles of coumtry liquor. After
the bottles were broken they attacked .
on them with lathies. As a result of
which, Shri Bankhade fell on the
ground with bleeding profusely. Shri.
Ramrao was alsp beaten mercilessly
either by Shri Madhukar Gajbhiye or
by Kamthe.

At the time of the above incident
Head Constable Shri Namder Shende,.
Makardhokada Police Post was present
there, but ' without obstructing the
assailants he was engageq in dispers-
ing the crowd of the persons, Immedia-
tely after receiving the information of
the incident, local citizens got released
the innocents Shri Bankhade and
Kamble. They were taken to the
Police Post, Makardhokada in a pool
of blood, but the Police Officer, in
spite of providing help, did not even
register their complaint,

On further inquiry it was revealed
that when Shri Tulsidasji Kothiram
Telrandhe were beating 8hri Bankhade:
with the bottles, they were broken and
Shri Telrandhe’s legs received injuries
of the splinters. In the report lodged
injuries were recorded .as those of
knife injuries and Shri Shenjeji, being
a loyal employee, arrested the. injured
persons accepting the statement of Shri
Telrandhe as certified truth.

In spite of a First’ Aid Centre in
Makardhokada, the: injured = persons
were not given first aid. They were
left without any medical aid during
whole night. On 21st February, 1979 at
11 A. M. the Doctor on  duty stiched . .
one of the six head injuries of Shri .
Bankhade and the remaining ones
were dressed and he wes discharged.
After giving medical aid Shri Shende
kept them  under - detention in the
Police Post.
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‘On 22nd Februwary 1979 at 2 P.M.
Shri Vankhede's house was searched.
Thereafter ‘Shri Shende took injured
persons to Umred by Maharashira
Btate Transport Bus No. MHD 87 at
3.15 PM, they were kept in police
custody upto 6.30 PM. In the even-
dng 'N. V. Hood granted them bail of
Rs. 2000 and released them. Shri
Shende kept back the statement
papers of Shri Vankhede and Shri
Kamble and he dig not appended in-
jurred persons signature on them,
Shri Vankhede's father was alsg fore-
ed by him (o sign the blank paper and
the papers were taken to Makerdho-
kada with the help of Police, licensed
gun holder and owner of the country
liguor shop. Shri Tulsidag Kothiram
Telrandhe and his associates are very
active in Makardhokada. Due to their
activities the Budhist citizens' lives
ure in danger. There ig no doubt that
their life, property anq prestige are in
danger,

Will your administration impart
justice to the society. Please inform
the Samiti about the action taken on it.

Yours faithfully.
Sd./- RAMESH CHANDRA

DONGRA,

Akhil Bharativa Buddha Hok
Bangharsh Samiti.
Copy to:—

1. P.M, Government of India, New
Delhi,

2. HM, Government of India, New
Delhi,

.3. C.M, Msdharashtra,

4. HM. Madharashira,

3. LG.P, Mdharashtra,

6. Chairman, Minority Commis-
sion, New Delhi,

7. Chairman, Harijan girijan Com-
mission, New Delhi,

" 8, Chalrman, Office of the Com-
mission for Scheduled Castes
and Scheduled Tribes, New
‘Delhi,

4
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9. Nemdar R. 8. Gavai, Chairman,
Legisiative. Council Mllhls-
rashtra, - o

10. Khasdar Stephen, Lelder of
Opposition Party in Parlia.
ment, New Deélhi.

11. Khasdar Bupesh Gupta, Leader
of Communist side, Parlia-
ment, New Delhi.

12, Khasdar Y, B, Chauhan, Leader
of Congress Party Parlia~
ment, New Delhi,

13, Khasdar B. D, Khobargare,
Rajya Sabha, New Delhi,

14. Khasdar B, C, Kambley, Parlia~
ment, New Delhi.

15. District Magistrate, Nagpur
Distt., Nagpur,

16. Officer-in-Churge, Umred Police
Station, Urmed, Distt, Nag-
pur.

Dialegue with Multinationals to phase
out their Production

6064. SHRI KUMARI ANANTHAN.
Will the Minister of INDUSTRY be
pleased to state:

(a) the result of the dialogue
which Government had started with
the multinational companies tp phase
out their production from the con-
sumer goods industries;

(b) the modalities that have de-
cided for this purpose; and

(c) whether the multinationals
producing six mass consumption
goods like soap, footwea:r, matches,
chocolate, tooth-paste and biscuits
have agreed to diversily their pro-
duction?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
JAGDAMBI PRASAD YADAV): (a)
to (c). In a meeting-held in Septem-
ber, 1978, which was aitended, among
others, by representives cof M/s. Hindus-
tan Lever Ltd, and other manufactu-
rers of laundry soap in the ogranised
sector, it has been decided to take
m.‘tlnn on the following lines:
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(i) A mpecific programme of the
sction to be taken by Govern-
ment, the small scale and the

. organised seciors of the indus-
try may be drawn up on the
basis of a much larger supply
of requisite fatty material by
the organised sector to the
-smal lscale sector.

(ii) A programme of action aimed
at phasing out some part of
the activities of the organised
sector may be drawn up.

(iii) The organised sector of the
industry should clearly indi-
cate the nature of assistance
required by it, including any
relaxation in rules and regu-
lations so that the transitional
stage Is attended with mini-
mum disturbance,

In another meeting on match indus-
1ry held in November, 1978, which was
attended among others, by represen-
tatives of M/s. WIMCO Limited, it has
keen cecided that M/s. WIMCO Ltd,
and ‘Khadi & Village Industries Com-
mission should prepare a joint plan of
zction, whereby the orgenised sector
will diversify. into other areas and
would gradually relinquish the pro-
ductive capacity in respect of safety
matches in favour of the small scale
Sector.

_ No such discussions bave been held
in respect of {ootwear, #_Wﬂ’]&t&, tooth-
paste and hiscuits industries. How-
ever, the large scale manufacturerg of
looth-paste including those with more
than 40 per cent foreign equity, have
been addressed to formulate their
Plans for phased vacation of capacity
in favour of the small scale units and
for diversification of their activities.
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Complaint from Building Magzdoor
Union, Kotla Mubarakpur, New
Dalhi.

6066. SHRI R. L. P. VERMA:
SHRI K. LAKKAPPA;

Will the Minister of
AFFAIRS be pleaseg to state:

HOME

(a) whether his Ministry received
complaints from Building Mazdoor
Union, F-70, Prem Gali, Kotla
Mubarakpur, New Delhi regarding
death of a servant employéll at A-144,

Defence Colony, New Delhi, during

January-February, 1978 and if €o, de-
tails thereofs : :

(b) the action already teken in the
matter; and

(¢) whether Government propose
to get this matter examined afresh?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND IN THE MINISTRY OF LAW,
JUSTICE AND COMPANY AFFAIRS
(SHRI S, D, PATIL): (a)to (c). A
complaint from the Secretary, Build-
ing Mazdoor Union, Kotla, Mubarak-
pur regarding the death of a domestic
servant was received by the police in
the month of January, 1879, Le. about
5 monthy after the incident bad
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occurred, The detalls are - that on
26-8-1978 at about 2,80 P.M. Jhanan
a servant boy -aged  about 14 years
was helping his employer <in arrang-
ing the house-hold. He wag standing
on a chair supported by m wooden
plank when he lost his balance and
fell down and hit his head against
an almirah. He, however, continued
to work after taking some fea. At
about 5 P. M, the servant boy went to
the toilet and when he did not come
out for about half an hour the wife
of the employer checkeq and found
him lying unconcious in the latrine,
She informed hey husband who then
took the boy to the AILLMS. in an
unconcious condition at about 8/7
PM. He dieg about 8.30 P.M. Accord-
ing to the report of the Medical
Officer, the deceased had sustained
head injuries. Secret ang open en-
quiries were conducted but nothing
foul was suspected. Ther€ is no pro-
posal to get thig matter exam_ined
afresh,

Names and Publicity of Industrisl
Unity

6067, SHRI SACHINDRA LAL
SINGHA: Will the Ministey of IN-
DUSTRY be pleased to state;

(a) the names of the In_d_ustria!
Units under the Ministry;

(b) the details of the publicity
policy of these units, unit-wise;

(¢) the details of the amount spent
by these units, unit-wise for fhe pub-
licity and public relatiom, during the
last three years, year-wise; =

(d) the names of the news dailies
utiliseq for advertisements by these
units, unit-wise during the last three
years, year-wise; and =

(e) thedetlmottheagﬂdphymeu
units to ~implemect the Government
policy to Help the dmiell sed medium
language papers during the last three
years; year-wise? = h

THE MINISTER OF STATE IV
THE MINISTRY  OF . INDUSTRY
(SERT  JAGDAMBI. . FPRASAD
YADAV) (a) Presumably = ‘¢
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- Hon'blé: Member. is  veferring  to ‘the
- Public ‘Sector ‘Undertakings. A state-
- ment iy attached; = .

jTl:e public:ty pub.cy of the
Public - Sector - Undertakings, in
gepersl, is - to- choose appropriate
media t~ reach a. particular type of
audience consistant with the objec-
tives of the . particular: type of ad-
vertisement,

‘(¢) t» (e). The information is being
co!leded and 'will be laid on the Table
of the House, ’

Name of the Public Sector
Uﬂdeﬂcking :
(a) Departmnmt of Industrial Dwe-
. lopment .~ -
“{1; Tostrumentation Limited.
1. Instrumentation Limited.
Wimlushn m Tﬂms Mig.
", Litd. ¢ '
4. Cotton. Corpantm of India
: Ltd: oo
5. Hindustan Salts Lid.

6. National Nmprmt & Puper
Mills Lid. -

7. National Ind, Dev. Cor_pn.
8. Nayional Instruments Lid.
. Hindustan Paper Corporation,
10. Bharat Ophthalmic Glass Ltd.

11, Taunery & ¥ootwear Corpn. of
India Lid, :

12, A:Hﬂeial leb: lﬂ‘ Go Lad,

13. Bhnrat Leathier Corporition.”

14 National  Small  Indusiries
.. Corpn, Ltd,

Ii. CeLi;a;nt Cmm of ImBa

S. No.

18. Nationa1 Textile Oornoraﬁon-
I, Jute co:pomm of India Litd,

(b)nmmmwsuwmuw
I*lecabhm Stoel Products

mm - Anuauummy
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3.-Triveni. Structurals Limited.

4. ‘Heavy L“ngmeering Corpn.
» - Limited,

5. Enginecring Projects (I) " Ltd.

" 6. Bharat I-Ieavy Plates & Vessels
Ltd,

7. Hindustan Machine Tools Ltd.
8. Scooters India Lid, '

9, Bharat Pumps & Compressors
Lid.

10. Bharat Heavy Electricalg Ltd.
11, Jessop & Co. Ltd.
1Z. Richardson & Cruddas LAd,
13 Burn Standard Co, Ltd

' 14 Bharat Brakes & Valves Lid.
15. Braithwaite & Co. Ltd,
16. Bharat Wagon & Engg. Co, Ltd.

e

Idle capacity of Plastio Electrical
Accessories lndutﬂu

6068. SHRI K. T. KOSALRAM:
Will the Minister of INDUSTRY be
pleased to state:.

(a) the reasons for the hugé idle
capacity both in the thermosstting raw
material - industry and in the plastic
electrical accessories industries; and

(b) the steps being taken by Gov-

_ernment to get {ull utilisation of this

idle ' capacity so that 32 ‘per-vent in-
‘crease in' the export of plastics and
Hnoleum achieved in $4#78-76 which
fell to 4 per cent ia 1977-78 can be
revived?

TEI:MINISTEOFBTA‘L’B!N

INDUSTRY
(SHRI JAGDAMB;  PRASAD
YADAV): (®) wid (b). The plastic
electrical accessories, such as switches,
plugs, sockets, etc. are ull reserved for
manufacture in the small scale sector
and there are a large number of units -
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accessories’ based onm thermaosetting
resins has been slightly going down
due to substitution by electrical acces-
sories made from thermoplastic re-
sins. There is idle capacity in the
thermoset (raw mmterial) resin in-
dustry. The reasons for this are that
thermoplastic resins such ag PVC,
HDPE ete. have substituted the use of
thermoset resin and the high cost of
raw materials used for the manufac-
ture of thermosetting resins, A com-
mittee has been set up in the Ministry
of Petroleum to study the cost of raw
materials useg by this industry.

Steady Growth of Indian Economy

6069. SHRI B, €. KAMBLE: Wil
the Minister of PLANNING be pleas-
ed tg state. ’

(a) whether it is a fact that there
is no steady and continuous growth
rate in the Indian Economy;

(b) i .30, the causes and remsons in
the fluctuations which have oceurred
during each of the last five year
plang; and

(¢) steps Goverarvent propose to
take to ensure steady and continuous

growth?

THE. MINISTER OF STATE IN
THE - MINISTRY OF PLANNING
. (SHRI FAZLUR RAHMAN): (a)
Yes, Sir. :

(b) Fluctuations in the growth rate
in various Plan periods occur primari-
Iy on account of the erratic behaviour
ot n?:lr.tﬁun'__e, which  accougty . for
néatly halt ol the national product.
Agricultoral output is et on
the monkoon und the mgnsotn hes
been proverblally unpredictable, In-
dustrial output too hes fluctuated in
recent years on gaccount of fluctua-
_Hoéns in public” investment, demand
problems, input sypply problems and
~ (g) The Plan for 1978—83 provides
fdr medsurey which will insilate egri-
culture incressingly wgainst the vage-
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rapidly as possible and to develop crop-
ping patterns and agricultural practi-
ces which optimise the ‘use of
land and water resources, Ade-
quate supplies of agricultural
inputs, namely, fertilisers  pes-
ticides, improved gseeds ang potwer
will pe ensured so that the projected
growth of agricultural output is rea-
Msed. The Plan lays special emphasis
on the need to formulate area plans,
Public investment is proposed t0 be
escalated substantially over the Sixth
Plan period. The current industrial
and trade policy also.provides for
stable input gupplies from domestic
and jmported sources, It is hoped
that this set of policies will kelp
reduce fluctuations in the future,

8 to identily Aveas Prone to
%ﬁﬁum“’%m

6070, SHR} R. L. KUREEL: - Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether any study has been
carried out to iden‘lfy the areas prone
to strocities on  weaker sections in
each State;

(b) the basic causes for 'pespetual
herassment  ang . exploitetion  of
weaker sections of these greas; and

(c) what special steps hive been
taken to deal with grievarces ¢f the
weaker aections . promptly . and
M‘.’W’ . o

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
(8) to (¢} Offantes against inembers
belenging to the weaker sections of
the soclety are punishable under the
lew ang come within the defigition
of “Public Qrder” which s a . State
Subject, Subsiantive aclion' under
the law in such cases is taken jy the

ever, the Centre keeps in close ouch

- with them in this matter, Varlous



sutgestions have Been sent to  the
State Governments from time to time
to exppdite measureg aimed at remov-
ing the basic factors, especially
economic factors, responsible for such
incjdents, for gtrengthening the wd-
ministrative machinery \
prompt and effective action in such
cases and to provide protection {o the
weaker sections as well ag . instil
® sense of security among them.
Identification of the areas prone to
atrocities on members of Scheduled
Castes, 8p as to facilitate concentration
of attention on such areas, is one of
the suggestions made to the State Gov-
ernments,

weR mOw W evfewrft Wy ey
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Capacity ot Bajaj) Scooteny

6072, SHRI K LAKKAPPA: Wil
the Minister of INDUSTRY be pleaseéd
to state: *

(a) what is the fotal groduction
capacity of Bajaj Scooters every year
of M/s. Bejaj Auto Ltd.;

(b) how they are being distributed
all over the country;

(c) whether the company have
Powers to release certuin seooters at
their discretion ung if so, what is the
number every yeir: ahd

(d) the justification for this dis-
cretionary quota? _

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSIRY
(SHRIMATI ABHA MAITI). (a) The
authoriseq production capacity of M/s,
Bajaj Auto Lid. for menufscture of

90,009 nos. during 1978-79.

(d) to (d). Thare is no statutory
control on distribution ang sale of

-Scogters &nd no_guotas are fixed by
Government, The distribution s,
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sd:un. up of  Districty * Endustries
MHMS

8078 'SHRI' SUBHASH CHANDRA
BOSE ALLURI Wil] the Minister of
INDUSTRY be pleased to state.

(a) the numbey of District Indus-
trieg Centres proposed to be set up
in the country State-wise, during the
year 1979; and

(b) what is the production targets

and output of thc Cmtres get up so
far?

THE MINISTER OF STATE IN
THE - MINISTRY OF INDUSTRY
{SHRI JAGDAMBI PRASAD
YADAV): (a) Todate, 346 District
Industries Centres out of a total of
299 districts in the country have been
sanciioned in different States/Union
Territories. All the remaining dis-
tricts in the couniry are proposed to
be covered under the District Indus-
tries Centres Programme in a phased
manner during the next few months,

(b). The activities of the District
Industrieg Centres are of a pro-
motional und developmental nature.
These Centres are not expected to
undertake any manufacturing activi-
ties, However, under the aétion plans
prepared by 147 District Industries
Centres up to now, it is expected that
82.222 Small Scale Indusiry. and Cot-
tage Industry’ units will be 'set up
during 1079-80. - ‘The auticipated total
jnysstmeni on the proposed units is
estimated of Rs. 161.61 crores with
gross value of annual .. production of
‘Rs, 40577 crores. These new units
are. expected to provide direet em-
ployemnt 10 8,34 lskh ‘persons, -

" APRIL 4, 10%9.
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Recommendation of l'a.nel of m 'ln-
. . dustrialists

6075. SHRI D, D. DESAI: Wil the
Minister of INDUSTRY be pleased ; to
state:

(a) whether a ll-member panel of
top industrialists has  subraitted
recently a report on indu.strm Ycens-
ing: procedures; .

(b) mmﬂ:edetaﬂsofthmrmm
mendations; and

(c). the

Gover_n_ment s .
thereto? )

reaction

JAGDAMBI -
YADAV} (a) Yes, Sir..

{h) aﬁ {e). mwmm
are- .y in- Partiament: Libeery.
Ammmhﬁmﬁ
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laid - on .the Table of the House.
[Placed in Library, See No. LT-4251/
791,

‘Subsidy  to Backwarq Areas like
Aurangabad Ratnagiri and Chandrapur

6076. SHR1 VIJAY XKUMAR N.
PATIL: Will the Minister of INDUS-
TRY . be pleased to réfer to his reply
1o Starred Question No., 128 answered
in- the Lok Sabha on 28th February,
1979 regarding number of small scale
industries set up durmg 1978 and
slate:

(a) whether some State Govern-
mente have desired in the meeting of
the National Development Council
held on 24th/25th February, 1979 that
the 15 per cent Central subsidy for
setting up industries in backward dis-
tricts should be given up so that the
funds relemsed can be given to the
State Governments for such use as
they may consider necessary;

(b) if the answer to (a) above is
in the affirmative, what is the final
decision in the matter;

(e} if the reply to (a) is in the
negative, whether the scheme for giv-
ing 15 per cent subsidy to _new
industrieg .in Specified backward dis-
iriets such as Aurangabad, Ratnagiri
ing Ch.andnpur will -continue; and .

(d) if the answer to (c) is in the
affirmative, what js the amount of
fund mmrkad during 1979-807

THE RINIB‘IIR O!' STATE IN
THE MINISTRY OF INDUSTRY
(SHRT JAGDAMBI - PRASAD
YADAV):: (a) The National Develop-
ment Council which met on 24th and
25th February, 1979 generally dis-
Cussed ' 'thd problems of sharing
‘“ﬁurces between States and Centre.

In this connection several Centrally
Sponsared Schemes were discussed.

() ‘and " ¢e). mcmmsmm
’mﬂrmhmt Subsldy
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for certain identified industrially
backward districts has been éxtended
for 1979.80 and will- ‘continiie to be
fully centrally fundeq as heretofore, It
will also continue fo be available to
Aurangabad, Ratnagiri and Chandra-
pur distriets of Maharashtra during
1979-80.

(d) Since the Capital Investment
Subsidy ig related to actual invest-
ments in fixed industrial assets, it is
not possible to earmark funds under
the Scheme district or Statewise,

Complaints of Shah Commission

6077, SHRI SHAMBHU NATH.
CHATURVEDI:
SHRI R. K. MHALGI:

SHRI KANWAR LAL
GUPTA:

‘Will the Minister qf HOME
AFFAIRS be pleased to state:

(a) the number of complaintz that
were not disposed of by the Shah
Commission and passed on to the
State Government or other agencies
for disposal;

‘(b) the number investigated:. and
brought to a conclusion, mth what
result; and

(¢) the action that has followed
thereon?

THE MINISTER OF STAmmTHﬁ
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):

(a) The Shah Commission of Inguiry
forwardeq 35,487 complaints to various
State Government/U.Ts and other
agencies, Of these, 28,771 -category
I . complaints were sent for dimal
at appropriata levél under intimation
to the complainants, whm the re-
maining 6718 category IV eompiam
w&esentiorinqu!rrandﬂpﬁ‘tb_
the Commission, )
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. {b). The Commission had investiga-
ted, 2342 cases through its own in-
wvestigating agency. 87 cases were
taken up for public hearing. Out of
total investigated ~cases, 588 cases
have been held as proved, 429 as par-
tially proved and 094 cases as not
proved; 333 cases were disposed of
by other methods (sent to Central
Government Department/State Gov-~
ernmeént for inquiry or for referring
to the Emergency Excesses Inguiry
Authorities).

(e) Till 31-3-1979, the Monitoring
Cell set up in the Ministry of Home
Affairs has processed and remitted
1547 cases to various States/UTs for
follow-up action. The remaining 386
cases are being processed.

Closure of Sheds in Dethi Small In-
.dustrieg Development Corporation

6078. DR, P. V. PERIASAMY: Will
the Minister of INDUSTRY be pleased

to state:

(a) how many sheds belonging to
the Delhi Small Industries Develop-
ment Corporation have been closed
down by the young entrepreneurs for
one reason or the other;

(b) the total amount of rent due
from. them to the DS.ID.C.; and

(c) what action has been taken
against 22 sheds which were being
wholly sub-let by the entrepreneyrs
without starting any industrial unit?

. Tnxmmsmorsm'mmm
MINISTRY OF INDUSTRY (SHRI
JAGDAMBI PRASI}D YADAV) (&)
Out of 834 sheds allotfed by the
Delhi State Indusivial Develapment
Carporation in Delhi, 102 sheds are
lying closed,

- APRIL 4, 197
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M A sum of ely
Rs. 36,46,601/- is due irOm the allot-
tees of these sheds.

(c) Legal proceedings are in hand
in those cases were shetls have been
closed or sub-let.

Loss, Gain, Liabilities of Industries.
Taken Over
6079. SHRI PADMACHARAN SAM-
ANTASINHERA: Will the = Minister
of INDUSTRY be pleased to state:

(a) whether some of the industries
have been taken over for manage-
ment for the last three years;

(b) if so, names of the industries
when they were taken over ang what
were amounts involved in them,

industry-wise;

(¢) whether they are going in loss
or profits now; and

(d) what is the lisbility amounts
industry-wise from the beginning?

THE MIN!STER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
JAGDAMBI PRASAD YADAV) (a)
to (c). The names of the industrial
undertakings the manaiuﬁent of
which has been taken over un&er the

Industries (Development and Regula' :

tion) Act, 1951 durfng ‘the ‘Jast three
years the amount spent on ihmr ze-

_habilitation after take over and the

profits earned or losses itictiired Y
them are given in the stafement at-
tached. .

{d) Dsta on their mmﬁhu from the

beginiiing are belng collected and wil
bewdonm'mkeemmue
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' Staremvont
8.  Name of the industrisl undertaking wm: Périod Amount
No. (Value Rs. . — —tin  gPEDT OB
lakhs) From the To reha-
date bilitation
of take after take ove
. over
_ . (Rs. Inkhs)
1 2 3 4 5 6

15
16
17

M/s. P!ybanni Industries  Ltd., (==)1o'7: 27-4~76 November, 78 11°29
Srinagar (J.&K.)

M/s. Britannia Enginecring Col. Ltd, )54 00 23 Do. .
Critagach Unit). s (=)34 5-76 . 1763
MJs. National Company Ltd., Calcutta  (=)571+62 30-5-96 April, 98 10- 00
M/s. Bengal Potterics Ltd., Caleutta , (=)73:72  15-0-86 June, 78 79° 32
Mfaéml:hu!gaon Cotton Mills Ltd.,, (4)130'02 25-11-76 November, 78 94 QO
Y.
5. Ca g, & Wvg. Mills ~—)g2- 23-12-76 October .
“ﬂ-mm D%:f: Tamil® Nadu. (s235 231276 78 500
Western & Mig. J4'oo  11-3-73 November, 78 - 00
L s . India Spg. (+)4 37 s 7 90
M/s. Union Jute Co. Ltd:; Calcutta .,  (~)agriz  16-5-77 March, 78 8800
M/s. Khardah Company Ltd., Calcutta Not 16-5-77 . Not
’ available 3 : available
M/s. Alexandra Jute Mills Ltd,, Pmduetion 18-7-77 e 74 00
Calcutta.
un.lyﬁom
15-2-78
M/s. Subhlaxmi Mills Ltd., Chmbly, (—=)1*70  108-77 Sept., 8 9'4
Gujarat.
Mg.“ Priyalaxmi Mills Ltd., Barods, (=)22:00 123-7-77 March, 78 6730
jarat,

M‘d Indm-e Texhlen Lid,, Ujjain, (=)24° 11(Prov.) 12-8-77 November, 78  €8-40
adhya Pr

Mills, Soma § . . Do. &
Mile, Dis. R e ey (1)83'06 417 13700

Mis. Chemical and Pharma- (==)57'60 15-12-77 December, 78 .
/ oot L Ctectta, (=)s57 8-12-77 7 17750

Mjs. Na il Rubber Manufactu  (~=)144°00 23-12-77 November, 78 18336
rers Litd, : ' )

. Nationa] . -
R Mo M it 1027
M/s, 8 ml ams | & Indus Not 4278 .
tries (Be Unit), Dist. available
s ! . | | ..
Mg. o m ‘Edh m" (=)org2Y  6-2-98 Januai-'y,_m gl
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1 7 3 4 5 . 3
20 M]s. Beabburam MilleLtd,, Chengan- . (—)1°13  g-g-78  Do. 19°5s
. nur, 9 '
21 Mjs. Malabar Spg. & Wvg. Mills 8 Do. Do. 1708
Ltd., Calicut, ergala. '8 (-+)8:64 7' .
22 Mjs. Aloke Udyog Vanaspati & Production started on 1-12-%8 25" 00
Plywood Ltd,, Calcutta, " o
23 M/s. Swadeshi Cotton Mills Lid,, (-{-}158-5;6 13-4-78 December 78 442753
Kanpur, I
24 M]/s. Inchek Tyres Ltd., Calcutta, (—)146°c0  Do. November ’78 147100
a5 Ms, Sri Durga Cotton Spg. & (—)40'00 Do. . 10567
5 Wvg. Mills Ltd., Hooghly.
26 M/s. Aluminium Corporation of Production 1-5-78 © s 15700
{ndiaLtd., Calcutta.¥ - not yet 57
started. .
27 M/s. Bengal Immunity Co. Ltd., (~=)30°00 18-5-78 September *78 7000
alcutta, .
28 M/s. Kennison Jute Mills Ltd, (—)11°t0 29-5-78 November'78 .. 105'45
Calcutta. .
29 MJs. RBH.M. Jute Mills Pvt. Lid,, Production 18878 = o 507 00
Katihar ar). ?  notyet ’
started.
gﬁ M/s. Apollo Tyrm Ltd,, Chelakudi, Government Order has been challcﬂged :Il e
Kerala. ) . High Court, o
gt M/s. Dr. Paul Lohmann (India) Ltd.,, Production 10-1 1-78 . 8+00
Calcutta, notyet
started,
32 M!a Sr: Rama Sugars and Indus- #Not 6-1-70 . NA.
S eethanagram Unit), Dist. available
Snkaku am, .
83 Mj/n. Brentford 'Etectric ('lndia) Lid, *N.A. 26-2-79 . N. A.
Calcutta, Cog
34 M/s. Lilly Biscuit Co. Lid., Calcutta. *N.A. 27-3-79 - "N.A.

*Reports on profit/loss from these under
dertal thm

kings are being managed by Au

have not yet been received. Mﬂt of the un-

Controller for less than a year.

’Sellintotl’hohﬂlmslnmmrket

6080, SHRI SHYAM SUNDAR
GUPTA: .
SHRT MUKHTIAR SINGH
MALIK: )

wmmmnum-ofmmrsmwbe

‘Pleased to state:. .

(2) whether 1t ig a fict that Photo

“Pjims, Midu Film Paper is sold in the

market at black market price atier
taking over of distribution by H-tnd"l-
tan Photo Films; and '

(b) whether qummmt propose
to make anychanxeslnthg distribu-
tion" syst&mmdlfmt the ‘reptons
thereof?

mmmmqrsmmm
MINISTRY OF.

INDUSTRY
TMATT AEHA MAMT)? (a) Aﬁeruk-

ing over distribution of itg products,
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Ltd" (HPFY  Hed been marketing its
roll: ‘films and photo paper -directly
through”its seven - officea and a net-
work of  more than ‘1800 dealers
‘throughout the country. Supplies are
made by HPF at net dealer price to
which the dealers are authorised to
add a certain margin before selling to
the consutners, Tt ig possible that in
times of occasional shortages there
may have been some scope for black-
marketing by the dealers. However,
the consumer s free to make his pur-
chases directly from HPF's offices at
fizxed prices, This system of parallel
direct sale through the company's
offices checks black-marketing by any
trader and has, in fact, minimiseq the
scope for profiteering by the traders,

(b) As the company's distribution
policy has helped the consumer and
proved beneficial to him as well as the
company, no change in ‘the present

policy ig contemplated.

Redrafting of Paper Plant Project,

Triputa
6081. DR, BUOY MONDAL: Will
the Minister of Y be pleased
lo state: '

(a) whether Government of India
propose 1o redraft the paper plant
Project proposeq to be set up in
North Tripura as a Centra]l Project;

(b) if so, what are the details of
the original project and what specific
changes in the original draft are con-
templated with .a view to making. this

project viable: and -

(c) by when the project is likely
to be completed?, . . .

THE MINISTER OF STATE IN THE
MINISTRY OF -~ INDUSTRY (SHRI
JAGDAMBY HRASAD YADAY): (a)
‘Dméczutm studies were car-

out for the setting up of d pulp/
fam_mm with a ‘capacity of 250/500
ounies.per day. at; Fatiknst in. Pripura

utilising the locdl forest 'resources.
Till row the project was being con-
sidered largely as an export oriented
project for which the possibilities of
obtaining ‘ekterna] assistance ' were
also explored. The possibilities of
taking up the project withi external
assistance now appear to be poor; the
scope of the project had to be con-
sidered in relation to meeting domes-
tic demand. Fresy studieg are, there-
fore, to be undertaken relating-to
viability, size, mode of finanting 'etp,
A final view will be taken after com=
pleting the studies. ) :

Proposal for Ban on Manafacture and
Sale of Certaln Cartridges :

6082. SHRI YADVENDRA DUTT:
Will the Minister of HOME AFFAIRS
be pleased to state:

(8) whather the Homg. Ministry ' has
received any proposa]l from the Chief
Wilg Life Warden of Utiay Pradesh
Tequesting Government to enact law
prohibiting the manufacture and sale
of L. G, 8. G, and 5,8.G. cartridges
in the country; and C

(b) if so, what steps Government
are proposing to take in the matter? -

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
(a) No, Sir.

(b) Does not arise,
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'Creation 'of posis of Hinil work
6084. SHRT MOHAN LAL PIPIL:

Will the Minister of SCIENCE AND
TECHNOLOGY be pleased to state:

(a) the total number of posts ex-
clusively created for Hindi work in
the Department of Science and Tech-
nology; .

by whether it ig a fact that these
posts are filleg up only on deputation
basis and the incumbents of these
Posts are not given the benefit of con-
firmation on ‘these posts, if so, the
reasons therefor;

(c) whether Government are aware
that the present system adopteq by
the Department for making periodical
fresh appointments on these posts by
reverting the experienced persons is
detriment to the inferest of the De-
partment; and :

(d) it s0, whether there is any pro-
posal under the consideration of the
Department to confirm the persons
who have rendered’ more than 3
years' satisfectory continueus -service
against these posts, and if ot the
reagsons therefor? : o

APRIL 4, 1879
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THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE - AND IN
THE DEPARTMENT OF ATOMIC
ENERGY, ELECTRONICS, SCIENCE
& TECHNOLOGY & SPACE (SHRI
SHER SINGH): (a) ©One post of
Hindi Officer (Rs. 850—1200) and one
post of Hindi Translator (Rs. 425—
700) exist exclusively for Hindi work
in the Department of Science & Tech-
nology.

(b) to (d). These posts are present-
ly being filled up on deputation. A
proposal to establish a Xendriya
Sachivalaya Raj Bhasha Seva (Cen-
tral Secretariat Official Language Ser-
vice) iz under consideration of the
Government ang both the postg of the
Department are expected to be en-
cadred in that proposed service. Such
encadrement would obviate chances of
stagnation and thus improve the
career prospects of the incumbents.
Question of confirmation would be
considered in accordance with rules
after Kendriya Sachivalaya Raj
Bhasha Seva established,
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8088, Sm M.t KRISWA DAWN:
will the wnﬁt&r of INDUSTRY be
pleased to state:

(a) whether it is o fact that the
District Industries Centrey have made
remarkable progress in rura] indus-
trialisation;

(b) it s0, why Government are not
propagating their achievements 1o
general public using public broadeas-
ting media like ALR. and T.V.; and

{c) the other media of mass com-
munication in active consieration
with Government to enlighten the
Tura] masses about the enormeus pos-
sibility to uplift their standard by
rural industrialisation?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
JAGDAMBI PRASAD YADAV): (a)
The progress achieved under the Dis-
trict Industries Centres Programme is
encouraging. Froym the information
Teceiveq from States/Union Tesritories
in respect of 144 District Industries
Centres, it is observed that 47543 en-
irepreneurs have Wwoen identified in
144 District Industries Cenires for
assisting them to. chogse appwopriate
industrial opportunities; 12058 paoject
profiles have been prepared resulting
In establishment of 33495 units ip the
decentralised Swdaititel sectar provil-
ing additional eiififoyment to 106031
Persons. 33668 units (both old and
new) have béén' granted provisional
Or permanent vegietiation. ¥64 - sick
units have heen sdsisted and 35758
;‘;ﬂh have been’ provided assistance

respect of technical, masiagecing raw
Material; and marketing, Most of the
New units ape located m smi-urban
and rura) aress. .

Dropeer 803 affgety i setting yp the
idmﬁfy the “m mnnel,"orgai.
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nise the actipn programme, delegate
necessary linkages with ether agencies,
institutions apd banks, to achieve a
coordinated package of assistance and
support to small & rural entrepre-
neurs, The use of media like ALR.
and T.V. will be progressively used

.to bring the programme into direct

contact with the rural public,

(¢) The other medig of mass com-
munication under consideration of
Government for enlightenment of
rural masses are;—

{i Documentary films;

(ii) Intensive Industrial develop-
ment campaigns;

(iii) Participations in fairs and
exhibitions; and
(iv) Print media; small news-

papers, pamphlets, foolders, posters
ete.
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$089. SER] C. N. VISVANATHAN:
Will the Minister of INDUSTRY be
pleased to state:

(a) ‘whether Government propose
assist and promote further capacity of
paper industry; n
. (b) it so, the particulars; and

" {¢) the role proposed for wini-paper
Ma? ; . _

and (b). Apart from setting. up: pro-
jects for manufacture of paper in:the
public sector, Government have, taken
the following steps to promote the
growth of capacity in the paper indus-
uy: ) : O

(i) Setting up of paper millg bas-
ed on secondary raw materials
which does not involve imports has
been delicensed; B

(i) The facility of import of se-
cond hand paper plants has been
allowed upto a capacity of 30 ten-
nes per day: W o

(iii) The import of pulp has: beer
liberalised, o

(iv) Excise rebate have been al-
lowed to small paper mills for.the
use of unconventional raw mate-
rials,

(v) A package of policy measures
for encouraging ' utilisation of ba-
gasse has recently been ' dpproved
by Government. oo

(c) Government have always and

6000, SHRIMATT PARVAT], KRISH-
NAN: Will the Mindster of INDUSTRY
he plessed to state what fpllow-u
meesures are being taken for the i

THE MINISTER OF STATE IN T}gi
MINISTRY OF INDUSTRY .(‘S:
JAGDAMEL PRASAD YADAY): TH
i iy et S
elines A
Soing to txtiln, ‘The foowisg =%
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sures have besn taken by way of jin-
plementation of. the textile polcy:—

. (i) "Steps' for regularisiig’ exist-
ing unauthorised powerloomis and
for preventing the expansion of
powerlooms in future are under
examination - in consultation with
the Ministry of Law.

(i) In the organised sector, along
with the decision not to permit fur-
ther expansion in loomage, action
has been initiated to revoke exist-
ing unimplemented licences in which
no effective steps have been taken,
Marginal extension in the validity
of the licences for g short period is

" bemng considered where irrevocable
steps have been taken and cancel-
“lation would result in undue hard-
ship to the licencees.

(iii) The statutory obligation on
mills for producing controlled cloth
has heen discontinued with effec,
from Ist October. 1878, In its place,
a scheme of production of control-
led cloth voluntarily on a contrac-
tual basis has been introduced. [n
this, a dominant. share is being
given to the National Textile Cor-
poration. Allotment to mills in the
private sector is made on the basis
of open competitive tenders. The
handloom sector is also stepping up
the production of ‘Janata’ varietles
of cloth, Adequate availability of
centrolled cloth is being maintain-

.

(iv) A 10 per cent additional ex-
cise duty on selected textile items
has been levied for meeting the fin-
ancial requirements of the new con-
trolled cloth scheme, - -

(v) The Cotton. Corporation of
India) has taken on an enhanced role
which ‘inicludes  the operation of a
buffer stock and. enhanced pur-
chases' for supply both to NTC and
non.NTC cills, ~ -

(vi) For the wool‘.en sector, Taw
material avallability has been en-

Whitten Angwers 1 58

(wil)- The‘ Natlonal ‘Textile' Cor-
poratiom Has, for' the first time in its
history, registered profits. The pro-
duction is also being stepped up to

' a billion metres per annum, With

the increasing production of eom.
mon wear varieties of low priced
fabrics, the Corporation is expected
to set the pace for fabrics at reason-
able prices in the private sector
also. The Corporation has also
launched a new scheme of distribu-
tion of N.T.C. fabrics through self-
employed young people which in
the process is expected fto _creat.e
good employment opportunities,
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Profit earned by Govermment Textile
Mills during 1878

6082. SHRI ARJUN SINGH BHA-
DORIA: Wil] the Minister of INDUS-
TRY be pleased to state:

(a) whether the sick textile mills
taken over by Government have shown
profit during 1878;

(b) if so, the name of the textile
mills who have shown profits and the
particulars of the other mills who have
shown loss; and

(c) steps taken to increase their
profitability?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(§9RI JAGDAMBI PRASAD YA-
DAVY): (a) and (b). Out of 109 textile
mills being run by the National Tex-
tile Corporation, 59 mills have shown
profits while the remaining 50 have
shown losses during the financial year
1978-79 (l.e. April ty December, 1878).
A list of such mills ig attached,

(c) Some of the major steps taken
to improve the working of the mills
are:

(1) -Modernisation/renovation of
the machinery.

@) Amelentim of labour. ratio-
nalisation schemes.

(3) Bulk procurement of raw ma-

Wh‘; : oen’tmitaed\ )

(4) Diversification in t.he pattern
of prnductinn -

(6) Improved: marlwtm ttram
_ Statement-I
Name of the Mills who have shown
profit during the year 1978 (Fibancial

year 1978-T9—cumulative upts’ Dec.
1978) '

NTC, (DPAR) Td, New Dethi

1. Shree Bijay Cotton Mifls.
Bijaynagar.

APRIL 4, 197 -
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2. Kherar Textile Mills, Kharu
N.T.C. {MP.) LW, Indore.

3. Burhanpur Tapti Mills, Burhan-
pur.

N.T.C. (UP.) Ltd., Kanpur
4, Muir Mills, Kanpur.
5. New Victoria Mills, Kanpur.
6. Lord Krishna Textile Mills, Saha-
ranpur.
N.T.C. (5.M.) Ltd.. Bombay

7. Barshi Textile Mills, Barshi, Distt.
Sholapur.

8. New Hind Textile Milis, Bombay.

9. Digvijay Textile Mills, Bombay.

10 Chalisgaon Textile Mills, Chalis-
gaon.

11. Nanded Textile Mills, Nanded.
12, Dhule Textile Mills, Dhule.

13, Aurangabad Textile Mills, Bom-
bay. '

N.T.C. (M.N.) Ltd., Bombay

14. India United Mill—No. IV, Bom-
bay.

15. India United Mills—No, V. Bom-

16. R.8.R.G. Mohta Mills, Akola:

17. RBB.A. Spg. & Wvg. Mills,
Hinganghat.

18. Vidarbha Mills, Achalpur.

18. Model Mills Nagpur, Nagpur,-

N.T.C. (Gujarst) Lid, Ahmiedabad

20. najkot Bpg. & Wvg, Mﬂia, R-jkot

21, Plthtl 'l’!xﬁie Mﬂll, Pﬁhﬂ

22, Ahmedabed Jupiter Kﬂu.
Ahmedabad.

23. Ahmedabagd ‘New Textxle Mills
Ahmedabad.

mJehnnsirTextile MillsAhmnd*

abad.
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25. Mahalaxmi Textile uui:, m.w
nager.

28, Rajnagar ME mu.,
27.  Ahmedabad (2 Unite),

28. Viramgam Textile Mills, Viram-
gam. -

29. New Manekchock Textile Mills,
Ahmedabad,

30. Himadri Textlle Mills, Ahmed-
abad.

N.T.C. (Apkkam) Ltd., Bangalore

‘3L Netha Spg. and Wvg. Mills, Se-
cunderabad,

32, Natraj Spg. and Wvg. Mills,
Ahmedabad Distt. (A.P.).

33. Tirupathi Cotton Mills, Renigunta.

34. Shree Yallamma Cotton,, Woollep
and Silk Mills, Davangere.

35. Kerala Laxmi Mills, Trichur.
36, Vijaymohini Mills, Trivandrum.

37. Cannanore Spg. and Wvg. Mills,
Mahe.

38. Allagappa Textile Mills, Trichur,
39. Parvathi Mills, Quilon,

40, Mahboob Shahi Kulbarga Mills,
Gulbarga.

41, Adoni Cotton Mills, Adoni.
N.T.C. (TN&P) Ltd., Coimbatore
42, Om Parashakii-Mills. Coimbatore.
43. Cambodia Mills, Coimbatore.

4. Krishnaveni Textile Mills, Coim-
bafore

45. Sri Rangavilas Gng. Spg. and
Wvg. Mills, Peelamendu, P.O,
Coimbatore.

48. Pankaja Mills, Coimbatore.

47, Pioneer Sinners, Ramnad Distt.

48. Balarama Varma Textiles, Tiru-
nelveli Distt.

4, Kaleeswaray Milly ‘B’ Unit, Ram-
nad Distt.

B0. Coimbatore Murugan Mills,
Coimbatore,

5. Somasundram Mille. Coimbatore.
8. Kaleswarar Mills ‘A’ Unit, Coim-
batore.

%3 1Sg,
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58. Codmbatm Spg. and Wvg. Mills,
Coimbatore.
4. Sri Sarada Mills, Cmmbatm.

'ss. Shri Bharati Mills, Pondicherry,
Managed Units'

56. Udaipur Cotton Mills,  Pratap-
nagar (Udaipur).

57. Swadeshi Cotton Mills, Pondi-
cherry.

58, Swadeshi Cotton Mills, Nalni,
Allahabad.

59. Swadeshi Cotton Mills, Maunath
Bhanjan. Distt. Azamgarh (UP).

Statement-I1

Name of the Mills who have incurred

loss during the year 1978, (Financial

year 1878-78—cumulative upto Dec,,
1978)

N.T.C. (DP&R) Ltd., New Delhi

1. Dayal Bagh Spg. and Wvg. Mills,
Amritsar.

2, Suraj Textile Mills, Malout,
Punjab.

3. Ajudhia Textile Mnlls Azadpur,
Delhi.

4, Mahalaxmi Mills, Beawar.

5, Edward Mills, Beawar.

8. Panipat Woollen Mills. Kharar,

N.T.C. (M.P.) Lid.,

7. Hira Mills, Ujjain.

8. Swadeshi Cotton & Flour Mills,
Indore,

9, New Bhopal Textile Mills, Bho-
pal.

10. Bengal Nagpur Cotton Milis, Raj-
nandgaon (M.P.),

11. Indore Malwa United Mills, Indore.
12. Kalyanmal Mills, Indore,
N.T.C. (U.P.) Lid., Kanpur

13. Shri Vikram Cotton Milis, Luck-
now.

14. Bijli Cotton Mills. Hathras.
N.T.C. (8.M.) Lid., Bombay
15, Apollo Textile Mills, Bombay.
16. Bharat Textile Mills, Bombay.

Indore
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17. Jupiter Textile Mills, Bombay.
18. Mumbal Textile Mills, Bombay,
N, T. C. (M:N:) Ltd;. Bombay
19. Idia United Mills, Dye-works,
Bombay.
20. India United Milis—No. 1.
Bombay,
21. India United Millins - No. 2,
Bombay.
22. India TUnited Mills No. 8,
Bombay.
23. Savatram Ramprasad Mills,
Akola.
NT.C. (APKK&M) Ltd., Bangalore.
24. Anantapur Cotton Mills, Ta-
dapatri ) -
25. Cannanore Spg., & Wvg. Milis
Cannanore.

26. Mysore Spg. & Mig. Mills, Ben-
galore.

27, Minerva Mills, Bangalore.

28. Azamjahi Mills, Warrangal.

N.T.C. (WBARO) Lid, Calcufta.

29. Bengal Textile Mills, Cos-

simbazar

80. Laxmi Narayan Cotton Mills,
Rishra, Distt, Hooghly.

31, Arati Cotton Mills, Howrah,

32. Bengal Fine Spg. & Wvg,

Mills, Unit No. 2, Nataganj,
District Nadia. )

33. Kanoria Industries (Cotton
Mills Section), Hooghly,

84. Sodepore Cotton Mills. Sode-
pure.

35. Associated  Industries (As-

sam), Chandrapur, District Kam-
rup,

86. Bihar Co-op. Spg. & Wvg,
Mills, Mokameh.

87. Orissa Cotton Mills, Cuttack

38. Central Cotton Mills, How-
rah.

39. Bengal Fine Spg & Wvg
Mills, Unit No, 1.
Kannagar, District Hooghly.

40, Bengal Luxmi Cotton Cotton
Mills, Serampore. District
Hooghly. )

APRIL 4, Lty
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. Bengasri Cotton Mills, Sode-

43
pore P.O. Sukcher

44 Jyoti Weaving Factory, Pati~
pukur, Calcutta.

45. Gaya Cotton & Jute Jute
Mills, Gaya.

46, Mahindra Mills, Cossimbazar

Managed Units ;

47. Raebarell Textile Mills. Rag-
Barelly (UP)

48, Swadeshi Cotton Mills, Juhd, '
Kanpur (UP)

40. Laxmi Rattan Cotton Mills,

Kanpur, -

BO. Atherton (West) Mills, An~

warganj, Kanpur.
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Self-suficiency in Raw Materials

6004. SHRI K, PRADHANI: Wil
“the Minister of PLANNING "be pleas-
-ed to state:

ta) whether Government have con.
“sidered proposals to make country self-
sufficient in regard to the production

of certaln raw materials during the
Sixth five year plan period; and "
{b) if so, details thereof?

THE MINISTER OF STATE IN

THE MINISTRY OF PLANNING
(SHR] FAZLUR RAHMAN): (a) and
(b). Continued progress towards sed
reliance ig one of the basic objectives
of the National Development Strategy
outlined in the Draft Five Year Plan
1978-83. In  accordance with this
strategy, consistently with other ob-
jectives, such as removal of unemp-
loyment, repld growth of the sconomy
etc.,, Government aimg at achieving
self-sufficiency to the extent possible
in respect of items of raw materials/
intermediates which are being impor-
ted at present. The projections given
in the Draft Plan for the domestic
output for certain of the sbove items
are given below:—

Ttem Unit 1977-79  Projected domestic
(actuals) output 1983-83

Saleable steel Mill. tonnes 7+66 18
‘Fertilizer Nitrogen Million tonnes 2+01 gt
Fertilizer P, O, Million tonnes [T ] 1*1
Crue Petroleum Million tonnes 10°73 1800
Vegetable oils Lakh tonnes g1+ 60 39- 38
Foodgrains . . Mill. tonnes 12560 140 48 to 1444
Sugercane . . . Mill tonnes 181 6o 1880
Raw cotton . . + Lakh %l (of1ye Kg. each) 70" 00 81*50 to g2' 50
Jute & Mesta Lakh bal=s (of 180 Ky, each) 7120 85-6n
Oilseeds (major) , Lakh tonnes B9 30 112 10 115
Cement Million tonnes 19°30 29—30

The Draft Plan contains appropriate
‘Proposal for the purposes of achiev-
1*'11)8 the targets of out put mentioned
above -

The reduction level will pe ade
Quate to meet out requirements in
respect of foodgrains, sugarcame, cot-
Yon and jute; only marginal $mports
3re envisaged in respect of cement
nd stesl ‘In-view of the need to con-

serve our non-renewable resources,
ang taking into account the needs of
capital from competing sectors, the
Draft Plan does not aim at self-suffi-
ciency by 1982-83 in commodities like
aluminium, colting ros), and fertilisers,
Established sources of crude -0il are
not as yet adequate for aiming at
self-sufficiency in - this sector, though
the reliapce on ' imports is being re-
duced. . . - .
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Ilu'ur of M7s. Brooke Boag hﬁls
L4, with Centron Indusirial Alliance
Pyt Ltd,

6005, SHRI SATYA DEO SINGH:
Will the Minister of INDUSTRY be

pleased to state:

(a) whether M/s. Brooke Bond India
Ltd, a foreign majority muitinational
emnpnny and a large house have sought
merger with Centron Industrial All.
ance Put, Litd.;

(b) it so, what is the Government's
reaction thereto;

(¢} whether Government will consi-
der the merger proposal even after the
foreign majority company dilutes its
foreign equity to 40 per ceni under
FERA; and

(d) whether this will not be in vio-
lation of Government Industrial Policy
under which foreign investment is not
allowed as per Government Guide lines
and will it not result in back door entry
of an MRTF company and multinatio-
nal company in a non-priority and non.
appendix I Indusiry?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI JAGDAMEI PRASAD YA-
DAV): (a) to (c). Specified Au-
thority constituted under Section 72A
of the Income Tax Act. 1961 had re-
ceived an application from M/s.
Brooke Bond India Limited for recom-
mendation of amalgamation of M/s.
Centron Industrial Allience Pvt. Lid.
to the Central Government for the

purpose of Section T2A of the Income

Tax Act, 1961, The Specified Autho-
rity informed the applicant company
that they regretted their inability to
recommend their scheme to the Cen-
tral Government for the purpose of
section 72A of the Income Tax Act.
1861, as the scheme of amalgamation
was linked with the foreign equity
dilution under FERA. The applicant
company were advised that if after
dilution of foreign equity to level not
exceding 40 per cent, they were still
interested in the proposed amalgama-
tion, they might submit a fresh appli-
eation to the specified Auhority.

(d) Fresh aplication, if and when
received, will be considered by the

mmglm
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Authm‘tty a5 per the provi-
lim@dﬂmlncmai‘axﬂet, 1961..
Amalgsmstion will alsp be considered.
by the Gavernment under provisions:
of the Monopolies and Restrictive
Trade Practice Act, 1969,

Steps to Improve Law and Order in
Metropolitan Glﬂ_u

8006, SHR! AMAR ROYPRADHAN:.
Wili the Minister of HOME AF-
FAIRS be pleased to gtate the steps:
Government have taken to improve
the law and order situation so that
women in the capital as well as other
metropolitan cities coulg move freely?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI DHANIK LAL MAN-
DAL). According to the Governments:
of Gujarat, Maharashtra and Tamil
Nadu, the problem does not exist in
the cities of Ahmedabad, Greater
Bombay and Madras. The Govern--
ments of Andhra Pradesh and Utlar
Pradesh, and the Delhi Administra-
tion have taken several precautio-
nary measures to improve the law
and order situation in the cities of
Hyderabag and Secunderabad, Kanpur
and Delhi. These include intensive
day and night patrolling, police ban-
dobust on the occassions of festivals
and other important functions; post-
ing of police pickets in affected areas,
particularly near womens' colleges/
hostels, cinema houses, bus stops and
temples; surveillance over known
criminals, formation of vigilance
squads to check eve teasing; book-
ing the culprit; under appropriate
sections of law, etc, Information in
respect of cities of Calcutta and
Bangalore is awaited from the State
Governments and will be laig on the
Table of the House.
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Mingrities Commission’s Meeting with
Prime Minister

6098, DR. BAPU KALDATE. Will
‘the Minister of HOME AFFAIRS be
pleased to state:

(a) whether it is a fact that the Mi-
norities Commission met the Prime
Minister recently; and

(b) whether it is a fact that they
‘have made complaints regarding the
functloning of the Commission?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
{SHRI DHANIK LAL MANDAL): (a)
ang (b), Chairman ang Members of
the Minorities Commission met the
Prime Minister on %3rg February
1979, They apprised the Prime Minis-
ter of the work done by the Com-
mission. There was general discus-
sion about the Commission's work and
the recommendations it had made so
far. Since then, the Commission has
submitted its first Annual Report for
the periog ending 31st December, 1978.

Violence in Tribal Areas of Tripura

6099, SHRI KIRIT BIKRAM DEV
BURMAN, Will the Minister of
HOMR AFFAIRS be pleased to state:

(a) whether ‘the Chief Minister of
Tripura hed apprised the Union Gov-
ernment about the causes and circums-
‘tances of ' the - recent unprecedented

violente in some tribal areas of. Tri-
Pura: P )

(b) 11 so, what wgg the Chief Minis-
ter's ‘version . sbout' the causes of the
Tscent vidlence' in “that, State; and -

170

(i:) what steps have been taken by
Government in the light thereof to
prevent any such violence in future?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL ): (a)
No, Sir.

(b) & (c). Do not arise.

xR &t didz W K
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Anti-national Activities of Foreign
Missionaries in Tripura

6101, SHRI SAMAR MUKHERJEE:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether Government ure aware
of the reporis of anti-national activi-
ties of certain foreign missionaries
operating in the State of Tripura;

. (b) it so the steps Government pro-
pose ip take to curb the anti-national
activities of such missionaries;

_ (c) whether any report has been
submitted by the Chief Minister of

Tripura; and
(d) it so, the reaction of Govern-
ment thereto?

THE MINISTER OF STATEIN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL): (&)
There is at present no foreign mis
sionary in Tripura,

-(b) Does not arise.
(c) No, Sir.
(d) Does not arise.

Effect of the Reports of the Resigna-
tions of Central Ministers

6102, SHRI EDUARDO FALERIO:
Will the PRIME MINISTER be pleas-
ed to state:

(a) whether Government are aware
that repeated reports in the recent
past about resignations of Ministers of
the Government of India have contri-
buted to shake the confidence of the
public in the Administration; and

(b) whether Government propose to
frame a code of conduct to provide
that Ministers who intend" to resign
shouid submit their resignation to the
Prime Minister in writing and should
also inform Government at the earliesi
opportunity in keeping with principle
of h;l;nimml responsibility to Parlia~
men .

THE PRIME MINISTER (SHRI
MORARJ] DESAID). (a) Reports- in
the press about resignatlons of Union
Ministers are invariably speculative.

-Inadmﬂey_?rmcnnnothgg‘er

trained from publishing such reposis.
Nor does Government think th . guch
reports tend to shake the confidence
in the administration.
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(by A well establisheq convention
requires that a Minister who wishes
4o resign submits his resignation in
writing to the Prime Minister. It is
not, therefore, considered necessary
to frame any Code of Conduct for this
purpose,

Discontinuation of Ceniral Subsidy
Scheme

6103, SHRI G .M. BANATWALLA!:
Will the Minister of INDUSTRY be
pleased to state:

(a) whether there is any proposal
before Government *p discontinue the
Central Subsidy Scheme for promoting
industrialization of backward areas;
-—.w-__

(b) if so, what are the reasons for
the proposed discontinuation and
whetner it would not adversely affect
backward regions; and

{¢) whether Government do not feel
that i1 is necessary to exlend the Cen.
trol Subsidy Scheme to more growth
rentres in the States?

THE MINISTER OF STATE IN THE'

MINISTRY OF INDUSTRY (SHRI
JAGDAMBI PRASAD YADAV). (a)
No, Sir.

(b) Does not arise.

(cy A National Committee on Back-
ward Areag has recently been consii-
tuted undér fhe Chalrmanship of Shri
B. Sivaraman, formerly Member
Planning Commission to examine
various concepts of backwardness
underlying the definitiong in use for
present policy purposes and
the criteria by which backward areas
should be identified. The rTecom-
mendations of this Committee are
awaited.

Alleged Migmanagement in Amlal

#104 SHRI SHARAD YADAY, Will

the Minister'of INDUSTRY be pleased
o state:

(a) whether his attention has been
drawn to the report appearing in the
‘Janyug' dated the 8th January, 1979
published from Delhi about the mis-
management in the Amlai Paper Mill;
and

(&) if so, the steps taken by Gov.
ernment so far for taking over tihe
mill?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
JAGDAMBI PRASAD YADAV):
(a) and (b). As there has  been,
and is likely tobe, a fallin
the volume of production of-
M/s. Orient Paper ang Industries Ltd,
Amali (Madhya Pradesh) and as it
being managed in a manner detri-
mental to the industry and to public
interest, Government has appointeqg a
Committee on 27-3-1970 under Section
15 of the Industries (Development ang
Regulation) Act, 1951 to make an
investigation intg the circumstances
of the cases and submit a report to
the Government,

Facilities to Freedom Fighters and
their Families

6105. SHRI DHIRENDRA NATH
BASU. Wilj the Minister of HOME
AFFAIRS be pleaseq to state;

(a) whelher Government propose to
piovide some more special facilities to
tbe Freedom Fighters and their famis
lies in connection with the reservation
of seats in the Educational institutions,
resarvation in the employment issuing
licences for Petrol Pumps, Cooking
Gag Agencies and also tourist permits,
ete.;

(b) whether Government have made
scme provision in the budgets of dif-
ferent Ministries for the economic
development of the Freedom Fighters
and their families; '

- (c) whether the Government are
aware of the fact that due fo  some
technical difficulties a large number of
real ‘freedom fghters speclally in the
rural areas face difficulties in availing
the penefits of Political Pensions and
other facilities; and .
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(d) if so, the decision of Government
in thig regard?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI DHANIK LAL MAN.
DAL) (a) and (b). The requisite in-
formation is being collected and will
be laid on the Table of the House.

(e) and (d), The nature of techni-
cal difficulties have not been speilt
out, However, before availing the
benefit of Central pension as a freedom
fighter, every applicant has to fulfil
the eligibility conditiong laid down in
the Freedom Fighters Pension Sche-
me 1872, In case such a person is
unable to produce acceptable evi-
decs, such as co-prisioner’s certifi-
cate. Afte, pension is sanctioned, if
any person finds any difficulty in
actual drawal of his pension through
the treasury, his representation will
lie t{o the district authorities concern-
ed.

The responsibility for the grant and
ex:cution of relief and rehabilitation
facilities to the freedom fighters is
primarily that of the State Govern-
ments,

Commaunication Facilities in Tribal
Border Areas

6106. SHRI KIRIT BIKRAM DEB
BURMAN: Wil] the Minister of
PLANNING be pleaged to state,

(a) whether in view of the obser-
vation made by the Prime Minister
during his last visit of the North
Eastern States that the lack of com-
munication facilities was the main
hurdle in the development of the
backward tribal border areas of
Meghalya, Mizoram, Manipur Aruna-
chal and Nagaland, and special em-
phasig has been laid on road develop-
ment in these States under their res-
pective annual ‘plans for 1870-80;

. (b) if so, the financial provision
~made for such.scheme in each of the
Wtate Anntial Plans;

APRIL 4, 1879
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(¢) the details of the schemey indi-
cating the length of additional roads
to be lald; and o

(d) the number ang percentage of
villages in each of these States not
connected with roads as at present
and how many of them would be pro-
vided with proper road connections
under the annual plans?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
(SHRI FAZLUR RAHMAN): (a) Yes,
Sir.

(" Oulays for rovds in 1979-8

Rs. lakhs
Meghalaya . . . . 550
Mizoram , . . . . 400
Manipur , v 557
Arunachal Pradesh . . 6og
Nagaland . . . . 649

In adition to the above outlays, road
programmes willd be supplemente
under NEC (Rs. 1000 lakhs) and Bor-
der Roads organisation,

Kms,
Meghalaya . . . 150
Mizoram . . . 14
Manipur . . . . 160
Arunachal Pradesh . . 120
Nagaland , ., . . 154

(d) Attempt is being made to col-
lect the information,

Influx from Bangladesh to the Nelgh-
" ‘bouring States -
6107. SHRI CHITTA BASU.
SHRI GANGA BHAKT
SINGH:
SHRI GYANESHWAR PRA-
SAD YADAYV,
* Will the - Minister ‘of . HOME AF-
'PAIRS be pleased to state;
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(a) whether = Government have
since considered it necessary and de-
:sirable tp take up the issue of increa-
sing numbers of Bangladeshi Natio-
nals into the neighbouring States
‘like Tripura, Assam, Meghnlaya and
West Bengal;

(b) whether a proposal of this
nature has since been communicated
to Government by N. E. C. (North
Eastern Council); and

(c) if so, steps taken in this direction
-and result thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF.
FAIRS (SHRI DHANIK LAL MAN-
DAL): (a) to (c). The Government of
India has been seized of the problem,
This matter was discussed in this
House on the 19th March, 1879, in re-
sponse to a Calling Attention Notice
ang was also the subject mattey of a
Starreq Question No. 59 which was
answered in this House on the 22nd
February, 1979. For variety of rea-
song illegal infiltration has been go-
ing on since the partition of the
country from Bangladesh erstwhile

East Pakistan) into the neighbouring

States like Tripura, Assam, Megha-
Jaya and West Bengal. To consider
adequacy of existing measures and to
examine what further steps are ne-
cessary to check infiltration, the
Chairman of the North Eastern Coun-
il hely a meeting on the 14th Feb-
ruary, 1978, with the Chief Ministers/
Ministers concerneg of the North
Eastern States ag well as the Ad-
ministrators of the Union Territories
of Mizoram and Arunachal Pradesh.
Suggestions which emerged out of the
meeting are under examination.

Government of India has, however,
‘being' taking steps to check such in-
filtration, Patrolling along the inter-
national borders has been intersified
and strict vigilance is being maintain-
ed along our borders. As and when
l(lllﬂltmors are ‘intercepted b ;“

letected, are pushed bac
Cartaln thtznﬂnuh'nﬂw
Teg’ inq_lu;th:( ‘thie ‘applicstion of the

States. The Government

mesasu-
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Foreigners Protected Areas orders
1868 and the Foreigners Restricted
Areas Order, 1863, has been taken to
check illegal infiltration into the
of India
have alsy sanctioned some staff for
Assam, Meghalya, West Benga] and
Tripura for locating, identifying and
deporting the Bangladesh infiltrators,
The matter has also been teken up
with the Government of Bangladesh.

Integral Artlculated BusJkarus 281

6108. SHRI S, S. SOMANI. Will the
Minister of INDUSTRY be pleased to
state:

(a) whether it is a fact that an in-
tegral articulated bus-Ikarus 281 has
recently been  handed over to the

Delhi trasport Corporation for evalu- -
tion tests;

(by if so, whethe, it hag already
undergone similar tests in Bombay
for a fortnight; and

(c) if go, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI). (a) to
(e), Trialy were conducted of the
IKARUS Integra] coach Model-281
by the Bombay Electric Supply and
Transport Undertaking and the Delhi
Transport Corporation. In Delhi the
trials were conducted in the second
fortnight of Februray 1979 and in
Bombay in the second fortnight of
January 1979. Tests are in progress
with reference to several parameters
like passenger earnings, operational
and maintenance costs fuel consump-
tion, cost, profit and passenger conve-

‘nfences, Tests are still to be carried

out in Chandigarh, Bangalore, Hyde-
rabad " and Madras, atter  which it
would be possible for the requisite
data to be collected for the evalution
of the vehicle under operational cnp-

ditfons prewaﬂh'lg in India.
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Proposed fast by Acharys Vinopna
Bhave on ban of Cow Slaughter

6109: SHRI KANWAR LAL GUPTA;
GUPTA, '
SHRI SHAMBHU NATH .
CHATURVED].
Will the Minister of HOME AF-
FAIRS pe bleased to state,

(a) whether Government are aware
of the statement made by Shri R, R,
Diwakad stating that Acharya Vinoba
Bha}re will  go on fast from 22nd
April, if legislation banning cow
slaughter is ngy enacleg by then in
Kerala and West Bengal;

" (b) if so, have Government contae-
ted Acharya Vinoba Bhave ang the
concerned State Gnvemmeuts; and

{e) if so, what is therr reaction?

THE MINISTER oF STATE IN
THE MINISTRY OF HUMg Ap.
FAIRS (SHRI DHANIK LAL MAN-
DAL): (a) Yes, Sir,

(b) Earlier the Prime Minister had
written to the Chief Ministers of
Kerala gnd West Bengal with a view o
persuading them tp imipose tota] ban
on cow siaughter. 1t hag been decid.
ed in a meeting hely  on the 2nd
April, 1970 with the Leaders of the
Opposition Parties, presided over by
the Prime Minister, that a delegation
headed by the Minister of Home Aff-
airs including Leaders of Opposition
Parties should call on Acharya Vinobg
Bhave and persuade him not o under-
take thig fast,

(c) According to the reply received
from the Chiet Minister, West Ben-
ga]l and the Government of Kerala
they have regretted thei, inability to
enact a legislation for a complete ban
on cow slaughter on the ground that

APRIL 4, 197

Written Answers 13;.;.

Statistical Investigators ot included
in Feeder Panel for Grade IV of 1SS,

6110. SHRI SARAT KAR,
SHRI DILIP CHAKRAVAR-
TY,

Will  the Ministe, of HOME AP-
FAIRS be pleased to state.

(a) whether it is a fact that the
Statistical  Investigators (Class Il
posts) working in Ministry of De.
fence (ASO) ‘were not included in
the firsy feeder panel prepared by De-
partment of Personnel and Admini-
strative Reforms in the year 1068 for
promotion to Grade IV of ISS, where-
as persong holding simila, appoint-
ment in  other participaling Minis-
tries/Departmenty were included in
this panel;

(b) if 50, what remedial steps have
been taken by the Deparment of per-
zonne]l and Administralive Reforms to
accord justice lo the affecteq indivi-
duals of Ministry of Defence (ASO);
and )

(c) the time by when the Dapart-
ment of Personnel ang Administra-
tive Reforms will be able to finalise
the fate of the affected employees as
already ten years have elapsed?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS AND IN THE MINISTRY OF
LAW JUSTICE AND COMPANY AF-
FAIRS (SHRI §, D, PATIL): (a) Yes,
Sir. The first Selecy List for promo-
tion to grade IV of the 1SS was pre-
pared from out of persons who had
completed 4 years in feeder posts as
on 31-12-1986. Ag the posts of statis-
tical Investigators in the Army Statis-
tica] Organisation were recognised a8
feeder posts only in December, 1967
the incumbents of such posts were not
considered for inclusion in the first
Select List. .
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t BStatistical Investigators of the
wmy Statistical Organisation will
uly be considered for inclusion in
he Select List. Exporis mre being
sade to being out the Select List a
arly as possible, :

Conclusions of Seminar on Criminal
Law

8111, DR, P. V. PERIASAMY:
WNill the Minister of HOME AF-
TAIRS be pleased to state:

(a)the main conclusions of  the
Crimina]l Law Seminar organiseq by
thg Indian Law Institute and the
University Law College Dharwar,
presided over by the Chief Justice
if the Supreme Court of India; and

(b) the action that has been ini-
tiated by Government on the sug-
festions made by the Chief Justice of
the Supreme Court in this Seminar?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND IN THE MINISTRY OF LAW,
JUSTICE AND COMPANY AFFAIRS
{SHRI §. D. PATIL): (a) and (b).
According to the information furni-
sheq by the Indian Law Institute, the
Seminar on Crimimal Law organised
by the Indian Law Institute in colla-
boration with the University of Kar-
nataka held at Dharwar from Dec-
ember, 16 to 21, 1878 was not presi-
ded over by the Chief Justice of In-
die. He, however, did address the
participants at the Valedictory Fun-
ction of the Seminar. He spoke ex-
tempore ang no record of his speech
Wag kept.  The primary purpose of
organising the Seminar was to provide
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Men and Meterial for Narora Atomic.
Power Station

6116. SHRI SURENDRA BIKRAM:
Will the Minister of ATOMIC ENERGY"
be pleased to state.

(a) what will be the main mate-
rials to be consumed by Narora Ato-
mic Staﬂon in Bllla.ﬂdSthr District .
of Uttar Pradesh and whether all of
them will be available within the
country or some of them will have-
to be imported from abroad;

(b) how many people will get em-.
ployment in this Atomic Station when.
completed; and

(c) what advantages wil] be deriv-
ed by the nation from Narora Atomic-
Btation?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE AND IN
THE DEPARTMENTS. OF ATOMIC
ENERGY, ELECTRONICS, SCIENCE
AND TECHNOLOGY AND SPACE
(PROF. SHER SINGH). (a) While
cost of the equipment and material
required for construction will be indi-
genous, some special raw material,
specialised equipment and components:
shall have to be imported Fue) requir-
ed for the Station will be' fabricated
from natural yranium which is avail-
able in the country. Heavy water
required as moderator and coolant is
also expected to be met from indi.
genous production.

(b) The station, when operational,_
will employ about 1500 persons.
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(c) On commissioning, the two units
at Narora will generate 470 MW of
«lectrical powe, and will bridge the
8P between demand and supply of
power in the state of U.P. and North-
-ern Regional Electrical system,

‘Giving of Atomic er Electronic know-
how to Foreign Countries ..

6117. SHRI SURENDRA BIKRAM:
‘Will the Minister of ATOMIC ENERGY
be pleased t; state,

(a) whether our country is giving
atomie or electronic know-haw to
foreign countries;

(b) ¥ so, what are details of those
know-how =wnd which countrieg are
taking it; and

(c) what advantages our country
iy getting by imparting guch know-
how to foreign countries?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE AND IN
‘THE DEPARTMENTS OF ATOMIC
‘ENERGY, ELECTRONICS, SCIENCE
AND TECHNOLOGY AND SPACE
(PROF, SHER SINGH). (a) Under
the bilateral cooperation agreements
with friendly countries in the field of
peaceful utilisation of atomic energy
«or electronics there has so far been
no transfer of technology,

(b) and (c¢). Do not arise,
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6120. SHRI JANARDHANA POQJA-
RY: Will the MINISTER OF INDUS-
TRY be pleased to state. ’

(a) whether Government have
introduced a scheme of giving grant/
subsidy far new industries established
in industrially most backward dis-
tricts;

(b) if so, whether Karnataka Gov-
ernment have identified 40 tlukas as
most packward and submitted this
Proposal to Central Government fof
approval; and | C

lt(;.-) if 50, Government’s decision on

THE MINISTER OF STATE IN THE
MINISTRY .OF INDUSTRY (SHRI
JAGDAMBI PRASAD YADAV). (a)
Under the Scheme of Central Invest-
ment Subsidy industrial units set up
in selecteq backward districts/areas
:ire eligible to ap outright grant/sub-

dy.

(b) and (c). Raichur, Mysore and
Dharwar districts ' of Karnataka have
been selected for the purpose of Cen-
tral Investment Subsidy Scheme. Re-
cently, the Government of Karnataka
has submitted a proposa] for declaring
40 taluks of 19 districts as eligible for
investment subsidy, instead of 3 dis-
tricts as at present. It has not been
possible to agreg to this proposal,
because it representg a deviation from
the decision of the National Develop-
ment Council Committee, on the basis
of which the selection of districts/
areas for Capital Investment Subsidy
benefit has been made,

Government have recently constitut-
ed a National Committee on Backward
Areas under the Chairmanship of Shri
B. Sivaraman, Member, Planning Com-
mission to examine the validity of the
various concepts of backwardness
underlying the definitions in use for
present policy purposes and recommend
the criteria by which backward areas
should be identifled.

The Committee is expecteg to sub-
mit its Final Reports by 31st Decem-
ber, 1879,

A view on the modification of the
present subsidy scheme would be
taken after the recommendations of
this Committee become available.

Manufacture, of _c:ni Board Bn:i_au

6121, SHRI BRIJ RAJ SINGHE:
Will the Minister of INDUSTRY be
pleased to state:

(a) i3 it a fact that WIMCO has now
announced its intention in the Annual
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Directors® Report for the year 1977 to
manufacture Card Board Boxeg and
market those to consumers at 20 paise
per box; and

(b) whether Government propose to
take any steps to ask WIMCO to
reduce its wholesale rates to the level
of the rates of cottage sector?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
{5HRI JAGDAMBI PRASAD
YADAV): (a) In their Annual Report
for the year 1977, M/s. WIMCO have
stated that the company hag installed
a machine gt Ambarnath for the
manufacture of printed card board
skillets which will result in saving
of soft wood. They have glso stated
that as card board is more expensive
than wooden veneers, the new match
boxes will have to be marketed at
a somewhat higher price.

(b) No, Sir,

Call for Tenders for purchase of
controlled Cloth for N.T.C.

6122. SHRI 8. R. DAMANI: Will
the Minister of INDUSTRY be pleas-
ed to state:

(a) whether Government had called
for tenders with regard to the pur-
chases of controlled cloth from NT.C.
Mills and ag well as mills in private
sectors;

(b) if so, the names of the mills
ose tenders were accepted;

(¢) how much controlled cloth was
purchased from NTC mills and mills
in private sector du.rhg the course ot
the year; and

AFPRIL 4, 1079
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dmh‘olhdeloﬂxdmluthem
of the year?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI JAGDAMBI PRASAD.
YADAV): (a) to (d), Under thenew
controlled cloth scheme in operation
from 1st October, 1978, 100 mi
8q. metres of controlled cloth i to’
procured every quarfer from Nation-
al Textile Corporation Mills as well as
from private sector mills and distribut-
ed through National Cooperative Con-
sumers' Federation. The operationa}l
arrangements envisage assignment of
specific quantities for production in
National Textile Corporation Mills
and procurement of residual quanti-
ties from private sector mills on the
basis of bids, procurement prices, in
any case, not exceeding production
cost of National Textiles Corporatien
which themselves are subject to veri-
fication by the Finance Ministry.
Any shortfall in the quantities offer-
ed by private sector mills is additional-
1y assigneg to Nationa] Textile Cor-
poration Mills,

During the period October, 1979 to
March, 1979, 40.25 million sq. metres
of cantmned cloth has been accepted
from private sector mills on the basis
of bids end 159.75 million sq. metres
hag been assigned for production in
National Textile Corporation Mills.
The names of the private gector mills
are given in the gtatement attached.
Since consumer is to be supplied con-
trolled cloth at prices without any
increase, the gap between consumer
price levels and the procurement
price levels is being covered by sub-
sidy through National Cooperatiye
Consumers’ Federation. As on
31-3-1979, an amount of about Rs. 143
crores has been given to National
_Cooperative Congfumers® Federation
. by way of reimbursement of subsid?
" to National Textile Corporation Mijis
and private sector mills in" rdgpéet of
procurement of controlled cloihm
1.10. 1978,
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- . Seatement

S. Name of the Mill
No.

. D.B.R. Mills, Secunderabad

. Anil Synthetics, Ahmedabad

. Elphinstone Mills, Bombay

New Great Eastern Mills, Bombay
New Swadeshi Mills, Ahmedabad

. Binod Mills Company Limited, Ujjain
. S4ree Yamina Mills, Baroda

. Khandesh Spinning & Weaving Mills
Jalegaon:

. Bangadaya Cotton Mills, 24 Parganas
Panihati near Calcutta

10. P.GG. Textiles, Baroda

11. RS.R, Mohata Spinning & Weavin%
Mills, Hinganghat

12. New City of Bombay Mills, Bombay
13. Pulgaon Cotton Mills, Pulgaon

1. Shei Shau Chhatrapati Mills, Kolhapur
3. Pratan Mills, Amalner

15, Naesinggivju Mills, Sholapur

17, Jamshri Ranjitsingh Spg. & Wvg Mills,
Sholapur

18, Shree Bansidhar Spg. & Weavmg Mills,
Ahmedabad

19. Manjushri Textiles, Ahmedabad
20, Mohini Mills, Calcutta

. ‘nn Vrajesh Textile Mills, Petlad
(Gujarat)

22, Birla Cotton Mills, Delhi,

- S e @ e
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Tractor Unity facing Crisis

6123. BHRI M. V. CHANDRA-
SHEKHARA MURTHY:

SHRI R. V. SWAMINATHAN:

SHRI A. R. BADRINARAYAN:

Will ' the ‘Minister of INDUSTRY
be pleased to state:

(a) whether it is a fact that tractor
units are facing crisis due to the tyre
‘ho]‘tageo

(b) if 8o, how far this is true;

(c). what. i3 the demand of tracl.ors
in the country;

1ftl) tiow many tractors were sup-
med to Meh tarmer &uring 1978; and
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(€) how many tractors were allotted
to each State during 1978 and 18707

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI): (a) to
(¢). The production - of agriculturel
tractors has been stepped up consi-
derably to meet the overall demand.
In 1877-78, the production has been
40,948 nos. In 1978-79, the produc-
tion has reached g leve] of 49,500 nos.
upto February, 1978 us against 35,025
nos. during the corresponding pel'i
of the previous year. In view of this
tempo of production, marginal shor-
tages of tyres have been felt by some
units, In order to remedy the situa-
tion, Government have allowed im-
port of tyres on concessional rate of
custom duty.

The overall demand of tractors
during 1978-79 ig estimated to be of
the order of 52,000 and would be met
by augmented production,

(d) and (e). The statutory control
on distribution and sale of Agricul-
tural Tractors is only in respect of
three makeg of tractors. No quote
for different States has been fixed
for these and several other makes of
tractors, In terms of the Control
Order, tractors under control are al-
lotted in chronological order of the
bookings made with the dealers.
Other makes of tractors are sold ac-
cording tp commercial criteria,” -

During the year 1978, about 51.000
agricultural tractors were sold in the
country by various tractor manufac-
turers, and the number estimated for
January-March, 1979 is 12,000, °

Solar heater developed by Indian,

Institute of Technology _
6124, DR, VASANT KUMAR
PANDIT: Will the Minister of SCI-

ERCE AND TECHROLOGY b pleas~
ed to state:

(a) whether a “Solar I-Iuter" hu
beendevelnpedbyscimtm-dm&hn

Institute of Techriology;
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(b) whether Govermment have
verified the usefulness of this gadget,
if so, with what result;

(c) whether this Solar Heater will
‘be manufactured for commercial use
and when; and

(d) what are the plans of Govern-
ment to carry out research for utiliza-
tion of Solar Energy for peaceful
purpose and domestic use?

THE. MINISTER OF STATE IN

- THE MINISTRY OF DEFENCE AND
IN THE MNISTRY OF ATOMIC

ENERGY, ELECTRONICS, SCIENCE

AND TECHNOLOGY AND SPACE

"(PROF. SHER SINGH): (a) Resea-
- rch and Development for harnessing
Solar Energy for variely of pur-

poseg is being undertaken under the

auspices of the Department of sci-
ence & Technology not only at the

Indian Institute of Technology but

ulso at other research organisations

such as; the national laboratories, in

public’ sector undertakings universi-
" tieg etc. The R&D work has resulted
in the successful prototype develop-
ment of solar heating devices wviz.,

-solar dryers for certain wagricultural
products and golar water and space

heating systems _for domestic and

medium scale applications.

(b) Field testing of certain solar
heating devices such as: solar dryers
and hot water systems, is currently
underway. Preliminary resulty sre
encouraging but more delailed stu-
dies are being undertaken to ussess
the techno-economic gspects.

. {e) New technologies of this nature
take considereble time before reach-
ing the stage of commereialisation
for extensive gpplication, the latter
being the objective,

(d) Utilisation of Solar Energy for
a wide range of weffplications, with
~special emphasis on its wse in Tural
areas, hag been given high priority by
Government,  Organised Research
and Development, with significant
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financial inputs providsg by the De-
pariment of Sclence ang Technology
(DST), have leg to the successtul
prototype development of solar en.
ergy devices such as: Solar dryers for
certain  agricultural products: solar
water and space heating systems for
domestic and medium ascale applica-
tions; solar-energised  desalination
Plant; solar photovoltaic ecells and
modules etc,

2. Studies have been initiated for
assessing the techno-economic  feasi-
bility of solar drying of u variety of
agricultural and food products; as
well as in Industry (particularly
yarn drying and in chemiog] process
industries), A project for design and
development of a solar-powered
Cold Storage Unit, using absorption
refrigeration, nearing completion.
Laboratory gcale R&D work hag suc-
cessfully resulted in the fabrication
of Solar Silicon Photovoltaje Cells and
panels for direct conversion of
Solay Energy into electricity. Purther
R&D work is planned in this areg, es-
pecially to make photovoltaic systems
cost-effective for application jn- rural
areas (for community lighting, radio
and TV, for obtaining drinking water
supply and micro-irrigation), An
experimental Solar Therma] Power
Plant for generstion of electricity has
been installeg jointly by BHEL and
I_IT (Madras) with technica] coopera-
t}on from FRG. A project for the de-
gign, development, ang fabrication of
8 golar-powered water pumping sys-
tem is being undertaken by BHEL in
collaboration with FRG. The pro-
gramme of intensified R&D work in
solar energy also covers 'laboratory
scale experiments fo rdevelopment of
Polycrystalling  Solar Cells, MOS
Solar Cells, selective coatings and
p:ints for solar collector gystems
ete,

3. Various programmes gre under-
way to explore the utilisation of agtt
cultural residues or piomass to pro
vide renewable energy resources fof
the future; here solar energy is mede
Use of through photosynthesis gnd the
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biological shain. Two international
symposia were held recently on: (1)
The Biological Applications of Solar
Energy at Maduraig and (2) Marine
Algae ©of the Indian Ocean Region at
Bhavnagar, DST 'has constituted a
National Steering Committee to exa-
mine, identify and formulate RED
programmes related to production of
fuels from biomass, The Commitiee
is looking into recommendations of
these two international symposia and
on research proposals related to mi-
crobia] production of fuelg from bio-
mass. It is also studying proposals
relating to the production and utilisa-
tion of energy crops.

Special Meeting of Planning Commis-
sion at Calcutta

6125. SHRI CHITTA BASU. Will
the Minister of PLANNING be pleas-
ed to state:

() whether Government propose to
have a specia]l meeting of the Planning
Commission in Calcutta for the proper
appraisal of the socio-economic prob-
lems of the State of West Bengal: and

(b) if so, whether such meeting has
since been held and the results there-
of?

THE MNIISTER OF STATE IN
THE MINISTRY OF PLANNING
(SHRI FAZLUR RAHMAN). (a)
and (b) There is no intention of hold-
Ing g special meeting of the Planning
Commission in Calcutts, The Depu-
ty Chairman and/or Members of the
Planning Commission during their
visits to the States, discuss the State
broblems with the State Governments.
Recently the Deputy Chairman, Plan-
hing Commission visiteg Calcutta and
held' discussions with the West Ben-
'EL:LChilt Minister and other Mini-

Campaign against Cow Slaughter in
West Bengal

tﬁm- SHRI CHITTA BASU: Wwill

he Minister of HOME AFFAIRS be

Pleaseq .to mte.:

(a) whethe, Government are aware -

o the move by the Akhil Bharat
Krishi Goseva Sangh to conduct a

campaign in West Bengal on the
issue of Cow slaughter;

(b) if so, whether the matter was
discussed in the last meeting of the
leaders of the political parties repre-
senteq in the Parliament and the
Chief Minister called by the Prime
Ministey in December, 1878;

(c) whether Government of West
Bengal and Kerala have already
communicated their views regarding
thig campaign; and

(d) whether the Prime Minister
would advise the Sangh to desist
from such campaign in the larger
interest of communal harmony and
law and order in the State?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
(a) Yes, Sir,

(b) The question of imposing a
total ban on cow slaughter was dis-
cusseq in the meeting of the leaders
nf Opposition Parties and the Chief
Ministers held on 17-13-1878 in New
Delhi, which was presidey over by
the Prime Minister,

(c) The Governments of West
Bengal and Kerala have already com-
municated their views regarding the
imposition of a total ban on cow
slaughter in the respective States,

(d) The Sangh iz a voluntary orga-
nisation which is known for its non-
violent approach, It is not felt that
the Sangh would encourage violence
or create a law anq order problem.
There is, therefore, no question of the
Prime Minister advising them to stop
their peaceful activities.
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THE MINISTER OF STAL IN THE
MINISTRY QF HOME AFFAIRS
(SHR] DHANIK LAL MANDAL): (a).
In case of vacancies filled in prcmction
on the basis of senlority subject to fit-
nesg in all appointments to Group A,
Group B, Group C and Group D (for-
mer Class I, Class .1I, Class III and
Class IV} services, there is reservation
of 15 per cent and 74 per cent for Sche-
duled Castes ang Scheduled Tribes res-
pectively. But in case of those filled
by selection, reservations at the above
percentages extend only to the lowest
rung of Group A (Class I) services/
grades. Mh~promotion by sefection, fo
posts within Group A (Class 1) which
carry an ultimate salary of Rs, 2250/-
per month or loss (in the revised
scale), there is no reservation tbut the
Scheduleg Caste/Scheduled Tribe offi-
cevs who are senior enough in the zone
of consideration for promotion so as to
be within the numba2r of vacancies for
which the selett list has to be drawn,
would be included in that list provided
they are not consideed untit for pro-
motion. ’

(by The information will be collect-
ed from e various Ministries/Depart-
ments and laid on the Table of tke
House,

Facllitles to Arrested Satyagrahis in

6132. SERI MANORANJAN BHA-
KTA. Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether 62 Satyagrahis includ-
ing women were arrested at Rangat,
Andaman . islands, 10.00 hrs. on 2ist
February, shifted for Mayabunder st
13.15 hrs. and reached at Mayabunder
at 1530 hrs. were not provided food
either gt Rangat or  Mayabupder and
all persons were asked to stay at open
8ir space on muddy ground for 24 hrs.
ing detenug were  compelled {o make
bed with jungle ieaves and ‘spent en-
fire night in ptter cold. weather; and
co(b) if g0, what. actipn. Gavernment

i p
Sonsie otpoomt o e
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- THE MINISTER OF STATE IN THE
MINIETRY . OF HOME AFFAIRS
(SHR; DHANIK LAL MANDAL): (a)
and (b). The Andaman and Nicobar
Administration arrested 82 persons on
21-2-1979 when they were picketting at
the gates of the Tensil and Block De-
velopment offices at Rangat and were
not allowing the staff to attend to their
official duties.

2. The arrested pecrsuns were provid-
ed food at about 12.00 hours by & local
political party nefore they were sent
at about 1245 hours by a truck to
Mayabunder which is about 75 Kms.
from Rangat.

5. On arrival at Mayabunder at
about 15.30 hours they were immediate-
ly produced before the Judicial Magis-
trate 1st Class. Since the arrested
persons refused to Zo an bail or perso-
nal bonds, they were remanded to judi-
cial custody till 7-3-1975. They were,
however. released ou 28-2-1079.

4. The undertrials were brought to
the judicial lock-up at Mayabunder at
about 17.30 hrs. Dinner was served to
them immediately.

5, The undertrials were accommo-
dateq in the judicial lock-up building
at Mayabunder. It is not true that
they were asked to make beds with
jungle leaves. Since bed sheets were
not available to we given fo such &
large number of undertrials, tarpau-
lines were arranged and supplied to
them,

Propuil 1o bulld 4 Powerful Nuclear
) Accelerator

6133. SHRI S. R. DAMANI: Will the
Minister of ATOMIC ENERGY be
pleased to state:

(a) whefher Government are consi-
dering a proposal to build a powerful
nuclear accelerator; and

(b) if so, the details in respect of the
feasibility, location, cost and’ utility?
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THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE AND IN
THE DEPARTMENTS OF ATOMIC
ENERGY, ELECTRONICS, SCIENCE
AND TECHNOLOGY AND SPACE
(PROF. SHER SINGH): (a) Yes, Sir.

(b} A Committee has been constitut-
ed to go into the details.

Utilization of Funds for Research and
Development

6134. SHRI 8. R. DAMANI: Will the
Minister of ELECTRONICS be pleased
io state;

(a) the reasons for not utilising the
funds provideq for Research and Deve-
lopment during the year 1378-79;

(b) the reasons for not investing the
funds provided in the Semi-Conduclor
Complex Lid,; and

(c) what would be the impact of
non-utilisation of the funds as above
on the planning of various schemes
and projects under this head?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE AND IN
THE DEPARTMENTS OF ATOMIC
ENERGY, ELECTRONICS, SCIENCE
AND TECHNOLOGY AND SPACE
(PROF. SHER SINGH): (a). Out of
the total funds of Re. 475 lakhs provid-
ed for R&D during the ycar 1978-79, a
iotal of Rs. 80 lakhs could not be utilis-
ed for the following reasons:

(i) Projects with a total outlay of
about Rs, 220 lakhs, for which
an outlay of Rs. 70 lakhs had
been ear-marked when the
Annual Plan for 1978-79 was
submitted, were either reject-
ed or deferred by the Techno-
logy Development Council and
the National Radar Council,
the two subsidiary bedies of
the Commission through which
the Department of Electronic's
R&D projects are yndertaken.

(1) Some of the requests for re-
leases received from project
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executing groups in both pub-
lic sactor cqmpanies, govetn-
ment labaratories and higher
educational institutes - during
Pebruary/Msrch 1970 are
being helg back for actual re-
leases in April/May 1979 ag it
was certain that even jf the
money were released it would
not be spent by March 31,
1879. :

(iif) The scheme of liberalised im-
port nolicy for R&D institu-
tions under which the import
can be Jdone directly on OGL.
has been approved for only
one year in the first instance.
In view o this, for some of the
projects, the project executives
found 1t cufficult to raise in-
dents for the last threc months
of the financial year as the
payments for gll these have lo
be made within the Anancial
year.

(b) Under-utilisation of funds on
the Semiconductor Complex Ltd. has
been due to the delays in the selection
of the chief executive and the consti-
tution of the Board of Directors, in the
absence of which major investment
decislon could not be take.

(e). R&D projects financed by the
Department of Electroaics gte primari-
ly based on the methodology of pro-
posals being made to the Techmology
Development Council (TDC) and the
National Radar Couneil (NRC), by pub-
lic sector companies, government labo-
ratories and higber educational institu-
tions, inrélation tp Plan programmes
and priorities which aie widely dis-
seminated. Durlng 1978-79 it was
found, as indicated In point (1) of the
answer to part (a) of the question,
that several of the project proposals
receiveg were not technically vialle in
the form in which they were made.
However, thelr rejection in that form
is not expected to have an adverse it~
pact on teckmaldgical developmant in
electronics, because many of them e
likely to be congiderod favourstly
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when they are made aguin alier re-
formulation on the basis of the recom-
mendations of the ecncerned technical
Working Group of the TDZ or NRC.
The work on the Bemiconductor Com~
plex Ltd, is expected to speed up after
the appointment of the Chief Execu-
tive and the Board of Directors,
which are expected to iake place
shortly,

Acquisition of Large Size Compuier

6135. SHRI 8. R. DAMANI: Will the
Minister o PLANNING be pleaseg to
state:

(a) the details with regard to the
proposed acquisition of u large size
compufer by the Compuier Centre, for
which provision has been made in the
Estimates for the year 1979-80;

(b) whether the Government have
called tenders far the same and Analis-
ed the purchase deal, if so, the details
thereof; and

(c) whether the Computer Centre
would be able to expard i's services to
areas beyond Lelhi snd its surround-
ings after the installation of the pro-
posed large size compufter?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
FAZLUR RAHMAN): (a) A proposal to
Purchase a large size computer for the
Computer Centra of the Department of
Statistics to replace three Honeywell
H-400 Computers installeg in 1967
Which have since bezome obsolete hss

finalised

(b) Yes Sir, globaj tenders were
floated and 20 ofTors were received.
These were evalaated by a  Specisl
Committee appointed for the purpose.
After caretul considerstion the Zov-
rnment have decided to purchase Bur
TOughs B-3845 System,

{©) The new Computer will meet
Mainly the regnirements of dats pro-
Ssing of the Department. of Statistios

Pare capacity, if  any, will be made
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available to otaer Government orguni-
sations, in and outside Delhi.

Doubling the Capacity of Public Bector
Ceuent Plants

6136. SHRI 1. V. CHANDRASHE-
' KHARA MURTHY:

SHRI R. V. SWAMINATHAN:

Will the Min'sier of INDUSTRY be
pleaseg to staie;

(a) whether it is 3 fact that more
cement to the deficit States is. going
made available with the doubling of
the capacity of the public sector cement
plants;

(b) if so, the deficit States to whom
more cement wiil be supplied;

(c) what are the cement plants whose
capacity has been doubled; ang

(d) what is the umount of cement
that will be made available to the
States and with what date?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
JAGDAMBI PRASAD YADAV): (a)
and (b). The allocation of cement to
the States is made by the Cement
Controller according to overall mnti-
cipated availability of cement im the
country and the requirements of the
States concerned. .

A number of Industrial licences/
Letters of Intent have been issued for
establishment of new ynits a5 well as
substantial expansion of the existing
anits to increase production of cement
in the country in the public as well as
Private sector. However, the ad<dition-
nal production expectea to be available
from these plants will not be ressrved
for making additional allocations to
deficit States only. Co

(¢} In the case of followlng Public
Sector Cement plants, the capacity 1s
being increasd to  gouble or more of
their existing capacityi— :
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(In lakh tonnen) "
8l. No. Name of the existing plant Pre;ent " Further
e . . capacity caphcity
approved
for .
expansion
1 U.P. State Cement Corpn., Dalla (U.P.) . . 452 16+ 80
2 Mawmluchcherra Cement Ltd., Cherrapunji (Meghalaya) . 6By 2: 00
3 Cement Corporation of India Ltd., Mandhar (M.P.} . . . 2: (0 1°Bo

© {d) The toial avellability of cement
during 1079 will be about 23.8 million
tonnes (including 2 million tonnes jm-
ported cement).

U.N. Commitiee on Wasie Recycling
for Development

6137, SHRI M. V. CHANDRASHE-
KARA MURTHY:

SHR] P. M. SAYEED:

Will the Minister of ATOMIC ENER-
GY be pleased to state:

(a) whether Uniteg Nations have
set up g Committee of experts to pré-
pare a plan of action on study concern-
ing “Waste recycling for development”
to be submitted to the Advisory Com-
mittee at 25th Session of United Na-
-tw;i; at Geneva during March 5 to 16,

it

(b) whether India wa3 associted in
the Cominittee;

(e) if so, the main features of the
réport;
(d) whether the recommendations of

‘the Committee have heen studied by
the Indian Government and

{e) if s0, the steps being taken to
iniplement thm in India?

THE Mmrsm OF ETATE IN THE
MINISTRY OF DEFENCE AND IN
THE DEPARTMENTS OF ATOMIC
ENERGY, . ELECTRONICS, AND
BCIENCE AND TECHNOLOGY AND
SPACE (PROF. SHER SINGH): (&)

The Office Sciente and Technology in
the UN. had commissioneq an expert
group, the Chairman of which was an
Indian in hiz personal capacity to pre-
pare & report on “Waste Recycling
for Development”; this was for dis-
cussion at the 25th Session of the
U.N. Advisory Committee on Appli-
cation of Science and Technology to
Development held in Geneva from
516 March, 1979, The word “waste”
here refers to resldues of all types
principally agricultural ang ig mnot
with reference t0 nuclear waste pro-
ducts.

(b) India was not associated in the
official ecapacity.

{c) This report is still under conside-
ration in the UN Advisory Committee
on Application of Sclence snd Techno-
logy to Development,

(d) Does not arise,

(e) Does not arise.
Curtailment of Production - by Small
Units o

6138. SHRI M. V. CHANDRASHE-
KHARA MURTHY:
SHR; P. M !nAYEED

m‘iﬁamm:ummsravu

‘pleased to state:

{a) whether in spite of Govemmrlﬂs
policy ‘to encourage small units the
‘measures formulnted over thé lust nine
:months -Rave. - heen | curtsiling the
growth bt successful small units as‘they
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are required to cut thair producticn;
and

. (b it so, what are the main reasons
for this?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
JAGDAMBI PRASAD YADAV): (a)
and (b). No, Sir. In order to promnote
groWth of small scale units in the coun-
try, tf¢ Government have adopted
several Tneasures ‘n the recant past.
The number of items reserved for pro-
duction in the small scale sector has
been expanded to include 807 jtems.
Steps have been faken to liberalise the
flow of credit to the small scale gector,
ang the gllocation of scrace raw mate-
rials like iron and steel to the small
scale sector has been increas:d. Conse-
quent upan liberalisation of the import
policy, larger canalization of additional
imported raw-materials intop the small
scale sector has also tuken place. As
a result of these gnd wvarious other
measures being taken it is estimated

that the growth of production in the
small scale sector in the country in
1978-79 would pe around 14 per cent,

Charter of Demands from Andaman

and Nicobar Gevernment Employees
and Workers' Federation

6139. BHRl SAMAR MUKHERJEE:
Will the Minister of HOME AFFAIRS
be pleasey to state what steps have
been Taken to fulfl the 22 points Char-
ter of Demands submitted by the Presi-
dent of Andaman and Nlcobar Govern-
Ment Emlﬂoym a,nd Workeu' Federa-
tion, Port Blair and Hinferlang Sea-
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men’s Union, Port Blawr sbogt a year
ago?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL - MANDAL):
Andaman and Nicohar Government
Employees and Workers' Federation
had submitteq a 22-point Charter. of
Demands in 1977 to the Andaman and
Nicobar Administration. These .de-
mands were discussed at various levels
on & number of occasions. As a resul{
the Federation agreed to drop 14 de-
mands and requestad for the settlement
of the remaining 8 demands. On
these 8 demands also a settlement/
understanding wag reached between
the Andaman and Nicobar Adminjs-
tration and the Federation jeaders
on 31-1-1979, Thereafter, the Federa-
tion leaders decided not to press for
one more demand je. ‘the policy of
giving government work to the con-
tractors’. Of the remaining 7 demands,
3 demands have .ulrzady been seitled
at the leve] of the local Administration.
The remaining four demands are under
detailed examination and' at various
stages of consideration by the Anda-
man and Nicobar Administration/

Government of India. The Hinterland

Seamen’s Union had not submitted any
charter of demands,

Loss in Tractor Manufacturing Unit of
Jessep and Company -

6140. DR. VASANT KUMAR PAN-
DIT; Will the Minister of INDUSTRY
be pleased to state whether the Trace
tor Manufacturing Unit ot Jessop Indig
has contributed to heavy losses, delay
in production . and = non-fulfiment of
many tenders? . .
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THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI-
MATI ABHA MAITT): No loss has
been suffered by Jessop and Co, Lid,
in the sale of tractars, but there has
been some delay in production during
the current financial year due to pro-
blemg encountered in the procurement
of components from indiger.ous
sources, shortage of power and unpre-
cedented fioods in the productions unit
of the Company. However, most of
thiese problems have been largely over-
come ang deliveries have commenced.

Development of Small Scale Labour
Intensive Units

6141. SHRI SARAT KAR: Will the
Minister of INDUSTRY be pleased 1o
state:

(a) whether there is any proposal
under ‘Government's consideration to
revive, promote and develop small
scale 1all7 intensive industrial units
in the Tountry on g priority basis; ynd

(b) if #o, what 2re the details there-
of?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
JAGDAMB] PRASAD YADAV): (e)
and (b). In the Industrial Policy
Statement of December, 1877 the
major thrust is on development of
smell and cottage industries widely
dispersed in rural areas und small
towns. In pursuance of this policy
several messures to promote  and
dévelop the growth of such labour
intensive units have been taken. A

APRIL 4, 1979
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legislation for giving protection and
encouraging the growth of gmall
scale, village and cottage industries
s under consideration. Steps for
channelling additional credit to the
small scale sector are being faken.
The number of items reserved for pro-
duction in the small scale sector is algo
being expanded from time to time.
Marketing support, through greater
purchase preference in the Government
purchase programme, is also under
consideration,  Distriet  Industries
Centres  (DICs) are being set up all
over the country as major instruments
of administrative decentralisation and
rural ‘industrial dcvelopment. The
number of TICy is being progressive-
ly increaseq to cover the entire coun-

try.

Detention Acts by States

6142, S4RI JYOTIRMOY BOSU:
Will the Minister of HOME AFFAIRS
be pleaseq to state:

(a) how many State Governments
have their own deteniion Acts to date:
and

(b) the' salient !eatures of each of
these Acts?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AH"AIRS
(SHRI DHANIK LA.L MANDAL) (a)
Four.

(b) Broad particulars arg givem in
the attacheq lhfmmt.
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Officers Involved in Emergensy
Excesses .

6143. SHR] JYOTIRMOY ROSU:
Will the Minister of HOME AI‘B‘AIRS
be pleased to “state;

(a) whether it has been allegeq that
no action has I-been taken ugainst most
of the officers named or indicated by
the Shap Commission for involvement
in emergency excessés;

(b wx‘teﬂler: his  atfention has peen
drawn 1o the report of survey publish-
ed by Indian Express, New Delhi
dated the 5th February, 1979 ynder
the caption "Np action yet against
indicated officérs” and

(c) it so, Guvern:heut'a detaileq ob-
servation on the same?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL): (a)
to (c). Governmeni's attention has
been drawn to the wewspaper report
cited,

It would not be correct to say that
no action has been taken against most
of the officers indicted in the three
reports of the Shah Commission for in-
volvement in emergency excesses,

The CBI has registereq criminal
cases against almost all the indicated
officers, except those indicted for ex-
cesses in Hafyana and Karnatgka.
These cases are under invesligation.
Disciplinary proceedings against these
officers have been kept in abeyance for
the time being, .

The Government of Karnataka has
“informed that formal disciplinary pro-
ceedings will: bave to be institied
against the officers found guilty for
alleged torture of Shri Lawrence Fer-
nandes in Jail. 'They have decldeq to
entrust the Inguiry to the Vigilanre
Commissioner, who is an ex-Chief
Justice of a High Court,
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The Government, of . Haryang - has
appointed a Committee of officers fo
examine the recommendationg of the
Shah Commission df Inquiry with a
view to suggest action whieh should
be taken ageinst the indicted officers.

Prevention of Drunkenness among
Delhi Police Personmnel

6144, SHR] S. R, REDDY: Will the
Minister of HOME .urmms be pleas-
ed to state;

(a) whether any complaints have
been brought to the notice of Govern-
ment regarding the police perzonnel on
duties foung drunk;

(b) if so, the steps Government
proposed to ;ake to prevent drunken-
ness among the Delhi Police person-
nel; and

(¢) whether any néw scheme or
guidelines” or bookleis have been sup-
plie& to the public to inform their
superior officers in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
AND IN THE MINISTRY OF LAW.
JUSTICE AND CUMPANY AFFAIRS
(SHRI S. D, PATIL): (a) There were
5 such complaints agains: 8 police per-
sonnel during 1978 and 1979 (upto 15
3-1879). Another 20 police petsonnel
also came to notice wf the senior police

officers during the same period.

(b) and (c). Various steps have
been 1iaken to check drunkenness
among the lelhi 'Police pergonnel
These include briefing 01 police person-
nel in the Sampdrk Babhas, checking of
the staff while proceeding on guty from
Police  Stasions/Police lines; etc.
severe actioil and ‘departmentsd] pro-
ceedings against those found drunk in
public or on duty :(prime-facig proof
leads -suspension : immediately),
and wrmu check by vigilance
Branch, Secret information is also
collected againgt omum;mm alleged
to be habitually drinking. 'qu o
operation of the munban
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Thana Tevel Commilttes alig the res-
Mﬁméma!ﬁeamhnsﬂw
been" mmt inWhis° segard.

Release of Scvoters for Delki

6145, SHRI . BHANU : KUMAR
SHASTRI:  Will the Ministey - of
INDUSTRY be pleased to state:

(a) how many Bajaj Scooters are
being released by M/s. Bajaj Auto
Ltd. . every quarter, during the last
one yesy for Delhi;

(b) whether they are required to
allot at least 500 Bajaj Scooters every
quarter for Delhi;

(c) whether for the last 9 months
they have not released a single such
scooter for Delhi and if so, reasons
therefor. - .

(d) whether Governmeni have re-
ceived complaints that scooters are
being sold in black market by the
company itself, ang 1f g0, details
thereof; ‘&nd : .

(e) action proposeq to be ‘aken by
Government in respeet of regular
supply of scooters to Delhi?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHEIMAT 'ABHA' MAYTD: * (a):
The information as reported by the
manufacturers, regarding tota] num-
ber of Bajai-!!ﬂf Bajaj-Super scoc-
ters delivered ‘ageinst publie bauking
in Delhj during 1978, - quarterwise,
is gwen hereunder —

.Juntmy-Mmh 1973 .. 1,208

April-June, 1978 . ,. " 510
July-September, 1978 .. 821

chob&r Decemb!r ma 680

by to ‘{e) Therg En no' slaf.'uwry
tontrol on distifbution and sele  of
scootern. The distribution is hence
Eovernpg by’ the ‘éommercial ‘criteria.
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There is no quota fixed by the Gov-
ernment for distribution of a parti-
«<ular branf of gscoéiter for any place.
In so far as Bajaj makes of scooters
arp concerned, during the period of 8

" munths from July, 1978 to February,
"1979 a total number of 1,402 scooters

were delivered against public bocking

“in Delhi

No specific complaint has been re-
ceived by Government regarding
black marketing of scooters by the
Company, Various other ~manufac-
turers are also marketing their scoo-
ters in Delhi including the public sec-
tor undertaking—Scooters India
Ltd—to meet the demand.

Setting up of Industries in Backward
Area of Gujarat

6146, SHR] . AMAR SINH V.
RATHAWA: Will the Minister of
INDUSTRY be pleased to state:

(a) the names of districts in
Gujarat State which are industrially
backward.

(b) whether Governemt have any
plan to introduce a scheme 10 uplift
these industrially backward areas;
and

{e) if so, tha' ﬂetmls thereof?

THE MINISTER OF STATE IN
THE MINISTRY. OF INDUSTRY
(SHRI = JAGDAMBI ' PRASAD
YADAYV): (a) 10 districts in Cusjarat
State viz, Amreli, Banaskantha,

‘Bhévnagar, Broach. Junagarh, Kutch,

Mehsana, Panchmahusls, Sabackantha
and Sirendernagar have been - dec-
lared as ‘industrially backward -to
qualify for concessional ﬂnlnce ‘faci-
lity.

(b) and (c), The following ineen-
tives are given by the Centrsl Gov-
erhment for setting up lndustrles in
these distriets: . :

" (i)y-Concessional. - - Refinance
Sdieme of Indmtrul Development
Bank of India. - -
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-(ii) Deduction in Income-tax,

(ill) Consultency for Technical
Services.

(iv) Registration of new units
and expansion of existing unity in
respect of items, the production of
which iz otherwise banned in the
country.

(v) Interest Subsidy,

(vi) Supply of machinery on con-
cessional terms by the National
Smal] Industries Corporation Limi-
ted,

(vii) Special facilities for import-
ing raw materials.

Out of these 10 districts, 3 districts
viz., Panchmahals, Bharuch and
Surendernagar are further eligible
for Capital Investment Subsidy
Scheme.

Plang for the development of dis-
tricts mre prepared by the State
Government,

Setting up of Industries in Tamil
Nadu

6147, BHRI R, V, SWAMINA-
THAN: Will the Minister of IN-
DUSTRY be pleased to state:

(a) whether Tamil Nadu BState
which was once ahead of ‘vther
States in Industria} development has
been overtaken by the neighbouring
States;

(b) it so, what are the main rea-
sons for the same;

(c) what are the BStates which
have surpassed the State; and

(d) how many Industries have
been set up in Tamil Nadu for the
last three years?

APRIL 4, 1579
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THE MINISTER OF STATE  IN
THE MINISTRY OF INDUSTRY
(SHRI JAGDAMEI - PRASAD
YADAV): (a) According to the data
avajlable with the Governmept in
regard to the cefitral investment,
number of industrial licences granted,
number of schemes registered with

. the D.G.T.D ang the small scale units

registered with the DC(SSI) it does
not appear that the neighbouring
States of Andhra Pradesh, Karnataka
or Kerala have overtaken Tamil
Nadu in the field of industrialisation,
At the same time, it should be noted
that Government attach great impor-
tance to balanced regional develop-
ment of the entire country, as stated
in the Industrial Policy Statement
laid on the Table of the House on
23-12-1977.

(b) and (c). Do not arise,

(d) During 1976—78, 121 Industrial
Licenceg have been issued for setting
up unitg in Tamil] Nadu, The num-
ber of schemes pertaining to the
State registered with the D.G.T.D, for
the same period ig 88, The number
of smal] scale Industrial units regis-
tereq with the Development Commis-
sioner, Small Scale Industries for the
same periog are 11500.

Proposal for Development of Hibar

8148, SHRI HALIMUDDIN AH-
MED; Will the Minister of PLAN-
NING be pleased to state:

(a) whether Planning Commilsion
have submitted any detailed proposal
for the development of Bihar in
general and Purnea district in parti
cular;

(b) it not, the steps Government
propose to take for the devehpma‘lt
of Bihar upto 1981; and

(c)i!uo.ﬂu-dehihw'--
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‘THE MINISTER OF STATE IN
THE MINISTRY OF PLANNNNG
' (SHR1I FAZLUR RAMAN): (a) to
(c), The Five Year plan for 197883
for Bihar along with other States is
to be finaliseq in discussion with the
State Government. It ig for the
State to allocate funds to the spe-
cially backward aress/districts of
the State including Purnea District.
Central Ministries supplement
State’s efforts by making allocations
for special programmes/schemes for
development of various categories of
backward areas/districts,

Purnea district is covered by Spe-
cial Programmes of Rural Develop-
ment like SFDA, CAD, Special
Programme on Animal Husbandry
for small farmers/marginal farmers/
agricultural labourers and Rural
Artisans’ Programme. 15 SFDA
blocks have been selecled for inten-
sification of Rural Integrateq Deve-
lopment Programme, This district is
also eligible for concessional finance
for the term-lending institutions and
is included in the State’s capital
subsidy schemes,

Indusirial Development of Purpea
and Palamau

6149. SHRI HALIMUDDIN AH-
MED: Will the Minister of INDUS-
TRY be pleased to state:

(a) whether Central Government
have ang proposal for the develop-
ment of Purnea and Palamau districts
of Bihar (industrially backward dis-
tricts) by establishing industries; and

_ (b) it so, the details therenl and
if not, the steps to be taken for in-
dustria] development of these districts
of Bihar?

THE MINISTER OF STATE IN
MINISTRY OF INDUSTRY
(SHRT JAGDAMBI PRASAD
YADAY): (a) ang (b). The Central
Government do not have any specific
Proposal for seiting up industries in
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Purnea and Palamau districts of
Bihar, However, industrial units set
up in Purnea district are eligible for
concessiona] finance from term lend-
ing institutions and those set up in
Palamay district are eligible both for
concessional finance from term lend-
ing institutions and for Central Ip-
vestment Subsidy

The Government of Bihar has
included Purnea district under its
own scheme of Capital Subsidy.
under which 10 per cent outright
grant on Capita] investment in new
units is granted and 15 per cent in
case the units are based on locelly
available raw materials. Besides, 15
Blocks of Purnea and 21 Blocks of
Palamau districts are included under
the Integrated Rural Development
programme, The list of these blocks
iz ag follows:—

District

1. Raniganj;
2. Bhargama;
3. Krityanandnagar;
4, Barhara Kothi;
5. Dharhara (Banman-
khi);
6, Narpatganj;
7. Sikti;
8, Dhamdaha;
9. Purnea;
10. Forbesganj;
JT ¥ 7™ 11. Kasba;
" 1" ¥ 12, Kursakanta;
© " * 13, Bhawanipur;
14, Rupauli;
}"VFT 7 15, Araria,

Purnea,

1. Balumath;

2. Hariharaganj;

3. Lesliganj;

4. Dhurki;

5. Chattarpur;

6, Chandwan;
. 1. Manatu;

8. Patan; .

9. Hussainabad;

10. Panki;

11. Bishrampur;
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* 12. Chandri -(Mahiaon);
13, Nagaruntari;
14, Piprakallan {Meral);
15, Daltonganj;
18. Ranka;
17. Bhavanathpur;
18. Manika;
18, Badhandi (Chalnpur)
20. Barwadih;

' 21. Garhwa,

Putinc of Biafl in District Indusiries
Ourtru, Bihar

6150, SHRI HALIMUDDIN AR.
MED: Wil the Minister of INDUS.
TRY be pleased to state:

(a) whether District Industriag
Centreg in all districts of Bihar have
started functioning and if so, wha.
ther proper and sufficient staff ang
cfficers have been posted there;

(b) whether proper cadre officerg
have been posted in all centres of
Bihar in genera] and Purnea distriyt
An particular; and .

(c) if so, the details of the workg
done and result achieved thereof?

THE MINISTER OF STATE Iy
THE MINISTRY OF INDUSTRy
(SHRI JAGDAMBI FRASApD
YADAV): (a) and (b). All the &
districts in the State have beeq
covered under the District Industrieg
Centreg programme, Government o
India have approveq the appointmeng
of one General Manager and sevap
Functiona] Managers in each Distrint
Industries Centre. However, the
staffing pattern adopted by the State
Government varies from 1 Genery]
Manager, 2 to 8 Functional Manageys
and upto 3 Assistant Managers ip
each of the DICs. In Purnea DIC, 1
General Manager, 2 Functional Mana.
gers and 2 Agssistant: Managers hav,
been appiointed. The selection of the
298 RS—7, .
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officers manning the DICs resis with
the Btster Government, = However,
broag guidelines for- recruitment snd
selection of DIC staff have been
evolved in consultation with State
Governments,

(c) The State Government had
been requested to send report about
the work done and progress achieved
by each District Industries Centre.
Report has bheen received in respect
of 8 District Industries Centres. 1In
these 8 Centres, 3088 entreprencurs
have been jdentifley angd 632 project
profileg have been prepared, 2480 new
units comprising 1710 artisan units
and 780 small scale units have been
established, The number vof gick
units assisted is 21. Credit facilities
amounting to Rs, 10837 lakhs bave
been arranged from the financial
institutions and banks, and Secd
Money amounting to Rs. 0.63 lakhs
has been provideq to 28 units, In
addition Cash subsidy amounting to
Rs 903 lakhs has been provided to
321 units. This has resulted in pro-
viding -employment opportunities to
8481 persons. Various forms of
ascistance like technical assistance,
managerial training, provision of raw
material has been made available to
509 units,

Governmen{ Officers Chargsheeted by
CB

6151. SHRI M. RAM GOPAL, RED-
DY: Will the Minister of HOME AF-
FAIRS be pleased to state:

(a).the number of Government offl-
cers category-wise chargesheeted by
CBI during 1978; and

(b) the names and départments to
which they belong?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE MINISTRY OF = LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHR] 8, D: PATIL): (a) and (h). The
required information  is given in the
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sttached stalement. - As the capes are  nterest to disclose the names of the
sub-judice, it will not be in the publi¢  concerned officers,

Bentement
s. No. Name of the Ministry/Department Government Servants
_ by CBI during 1978
) Gazetted Officers w
. Pats
A B

1 Agriculture and Irrigation . . . . 1 e 1
2 Commerce, Civil Supplies & Cooperation . . 2 3 [
% Communications . . . . . . . 4 1 40
4 Defence . . . . . . . . 5 3 10
5 Education & Social Welfare . . . . 2 1 4
6 Bnergy . . . .« . . . 1 1 2
7 External Affairs . . . . . . . . e H
8 Finance , . . . s . 3 6 i+
9 Home Affairs . . . . . . . 3 e 3
10 Information & Broadcasting . . . . . . 4 .
11 Labour , . . . . . . . . 1 .. 7
12 Planning . . . . . e 1 1
13 Railways . . . . o« W . . 3 2 56
14 Shipping & Tramsport . . . . . . 1 1 -
15 Steel & Mines . . . . . . . . . '
16 Tourism and Civil Aviation . . . . . . 1
17 Workisand Howsing, . . - . . e o 6
18 Dcpnrtmen_td Atomic Energy . . . . ‘ 1 . 2
19 Election Commision . . . . . . . 1
20 Union Territories . . . . ., . . 1 1 3

CTomw L . ) o - .. u'
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Setting up of a Paper Board

8152. SHRI M. RAM GOPAL RED-

DY: Will the Minister of INDUSTRY
be pleased to state:

(a) whether Government propose to
set up a Paper Board; and

(b) 1£ 50, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY
(SHRI JAGDAMBI PRASAD YADAV)
(a) No, Sir.

(b) Does not arise,

Sefting up of Textile Institute in Tan-
zania

6153. SHRI M. RAM GOPAL RED-
DY: Will. the Minister of INDUSTRY
be pleased to state:

(a) whether Government have agreed
to assist Tanzania to set up fextile in-
stitute in that country; and

() if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI-
MAPI ABHA MAITI): -(a) and (b).
There is no direct participation of the
Government of India in the establish-
ment of a Textile Institute in Tan-
zania. However, various offers in-
cluding those from Indian flrms are
under consideration of the Government
of Tanzania for implementation of the
Project.

Defaulter Companies to supply Plants
to various Projecis

6134. SHRI K. S. VEERABHADRAP-
PA: Will the Minister of INDUSTRY
_ be pleased to state:

(a) whether there Is any proposal
under censideration of Government to
draw up a list of large and medium
_industiiés which  underfdke to make
arrangements to  supply plants and
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equipment for - various . projects but
delay in the deliveries upeetting the
commissioning schedules of priority
sector projects like cement and ferti-

. lipers; and

(b) if so, the details regarding the
steps Government propose to take
against the defaulter companies res-
ponsible for delayed commissioning of
various projects?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
JAGDAMBI PRASAD YADAV): (a)
Yes, Sir. Based on periodic reviews of
upcoming capacity in critical sectors,
a list of DGTD units who default on
delivery schedules is drawn up.

(b) Action in respect of such de-
faulting units is dependent on whether
the units themselves are fully accoun-
table or delays are due to reasons like
industrial relations, power cuts, un-
avoidable input constraints, ete. In
any case, DGTD mainfains a close
watch on such uniis and through effec-
tive monitoring has substantially con-
tributed in reducing delays. As a pre-
cautionary measure, some of the unils
are placed on a “Problem List" which
implies close monitoring and assistance
to be provided te units where neces-
sary. Their subsequent performance
is also watched before removing the
units from the Problem List.

Agreement with U.S.A. Flrm for se-
ting up of a Paper Factory at
*  Karnataka )

6155. SHRI A. R. BADRINARAYAN:
Will the Minister of INDUSTRY be
pleased to state:

(a) the total overall production of
paper in several factories, publlc and
private; R

{b) whether Myscre mills limited 8
joiny sector company of the Karhataka
Government has signed an agreement
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to expand the newsprint . expansion
project wﬂh-_&& firm; L e

(c) it so, the details of the same; and
(d) whether IDBI soft loan scheme will
be extended {0 paper mills to prevent

them from going sick for want of
modernisaticn?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
JAGDAMB] PRASAD YADAV): (a)
The total production of paper and
paperboard in the country, during the
vear 1978 was 10 lakh fonnes,

(b) and (e¢). M/s. Mysore Paper
Mills have obtained a loan of US $35
million from M/s. Chemical Bank,
New York, in comnection with their
Newsprint Project. The loan is tc be
utilised for financing equipment im-
ports for the Newsprint Project as also
to meet part of the local costs for
construction of the newsprint plant
and for the optimisation of the mills
cxisting faeilities, Mysoexre Paper Mills
have also entered into a contract with
M/s, Bauer Bros. Co., USA, for import
of nulping equipment,

(d) The need to extend concessional
finance for modernisation of paper in-
dusiry has been  recognised but the
detai_ls__haveln_ot yet been finalised,

Imports for production of Tape

6156. SHRI K. MALLANNA: Will

the Ministey of ELECTRONICS be
pleased to state: .

(a) the detalls regarding the value
of components, parts and accessories
imported by the industry during last
two years for production of tape re-
cordeu;'m" o IR R

(b) ‘whether.sny ‘cash incentives and
REP livences were granted to the in-
dustry duting fhe. same period?

THE MINISYER OF STATE IN THE -
;ﬂm"&ﬁwﬁ' DEFENCE AND IN -
HE DEPARTMENTS :OF ATOMIC -

ENERGY, ELECTRONICS, SCIENCE
AND TECHNOLOGY AND SPACE
PROF, SHER BINGH). (a) and (b).
Necessary information is being collect-
ed and will be laid on the Table of the
House. :

Desperados on Rampage In Delhl

6157. SBHRI K. MALLANNA: will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether Government's attention
has beem drawn to the “timeg of India"
dated the 9th March, 1979 that in Delhi
10 Desperados armed with house break-
ing equipment and lethal weapons
broke into a post office in Kalkaji Ex-
iension and decamped with about
Rs. 2400 in cash and one insured par-
cel which contained wrist watches and
10 armed men were reported to have
raided a house in Kureni village in the
Narela area and three unidentified
armed persons, travelling in a car,
robbed two Mother Dairy Milk depot
franchise holders in Hari Nagar and
near Liberty Cinema;

(b) whether any investigaticns have
been made into the above incidents;
and

(c) it so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE MINISTRY OF LAW,
JUSTICE AND COMPANY AFFAIRS
(SHRI S. D, PATIL): (a) Yes, Sir.

(b) ang (¢). The caseg FIR No, 308
dated 7th March 1879 u/s. 395/397
IPC PS Kalkaji and case FIR No. 47
dated 7th March, 1979 u/s 395 IPC P8
Narela have been registered with re-
gard to the incident at Kalkaji and in
Narela areas respectively. Both these
cases are under investigation and every
effort is being made to trace out the
accused persons and to recover the
stolen property. Two cases PIR No.
138 dated 5th March, 1979 u/s. 302/34
IPC P8 Janak Puri ‘and FIR No.-144
dated 6th March, 1079 wu/s. 303/342
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IPC PS Original Road have been re-
gistered with regard to the robbery at
the Mother Dairy Milk Depot in Hari
Nagar and near Liberty Cinema res-
pectively. On 22nd March, 1979, the
South District Police arrested a gang
of six noterious robbers/dacoits who
have confessed to the crime committed
at the Mother Dairy Milk Depot at the
two places menticned above. The
coing taken from the milk booths have
been recovered from them. Further
investigation are continuing.
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Schemes submiited by each State for
1979-80

6162, SHRI DURGA CHAND:

SHRI SUBHASH CHANDRA
BOSE ALLURIL,

Wwill the Minister of PLANNING be
pleased to state:

(a) the details of the scheme with
outlay submitied by each State Gov-
ernment to the Planning Commission
for the year 1979-80;

(b) the details of these schemes with
outlay approved by the Planning Com-
mission in respect of each State for
1979-20,,

(c) what is the criterion followed
by the Planning Commission in approv-
ing the states schemes;

(d) whether it is a fact thal heavy
curtajlment has been made in respect
of gschemes of certain states; and

(e) it #0, what are the details in res-
pect .of each State and the reasons
theretor?

THE MINISTER OF STATE N THE
MINISTRY OF PLANNING (SHRI
FAZLUR RAHMAN): (a) Schemewise
details of outlays furnished by States
in presenting their Annual Plan pro-
Pogals gre extremely voluminous. Each
State Plan has several hundred indivi-
dual gehemes, It 1s not feasible to
™eproduce the details of their proposals
Wwithin the ambit of the reply to 8
oeretore, indicates the total Pln

ullays proposed by the Blates,

(b) to. (e). Stafe Plan outlays have
. been finalised affer diScussions with
the States. The total of Btate Flan
outlays as approved by the Planning
Commission amount fo Rs, 5655.78
crores, Sector-wise outlays will be
indicated by the States in their respec-
tive plan budgets. The outlays are
determined keeping In view all the

relevant factors imcluding resource
availability, the needs of the States
and organisalional and implementa-
tional capacities.
Statement
(Rs. in lakhs)
.. B1 Name of State 1979-80 outlay
No, Proposed
by State
Government
1. Andhra Pradesh 57076
2, Assam 25652
3. Bihar 50964
4 Gujarat 48700
5, Haryana 23152
" 8. Himachal Pradesh 11088
7. Jammu and Kashmir 16800
8. Karnataka 48613
8. Kerala 37400
10. Madhya Pradesh 53635
11, Maharashira 26600
12. Manipur 5177
13. Meghalaya 59828
14, Nagaland 5350
15. Orissa 30060
16. Punjub 28057
17, Rajasthan 49105
. 18, Sikkim 2079
19, Tamil Nadu 36290 .
20, Tripura 5519
21, Uttar Pradesh 126849
22. West Bengal 53072
Total : 822975
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Shifting of Match Industry

6163. SHRI DURGA CHAND: Wil
the Minister of INDUSTRY he pleased
to state:

(a) whether there iz any proposal
under Government consideration to
shift match industry exclusively for the
cottage and village sector;

(b) if so, what are the details thereof;

(¢) by when the industry is to be
shifted;

(d) to what extent the employment
potential is likely to be generated; and

(e) the names cf the multinational
and large industrial houses which are
engaged in the match industry?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
JAGDAMBI PRASAD YADAV): (a) &
(b). The Working Group on Khadi &
Village Industries which has submitted
its report to Government on 2-12-1978,
has recommended that in the safety
mateh industry, the production should
be pegged for other sectors and addi-
tional capacity in village industries
sector only should be created,

(c) This would be taken up in a
phased manner, taking into account the
demand projections, the capability and
potential for progressive expansion in
the village industry sector.

(d) The Working Group has estim-
ated that the employment in the cot-
tage match industry will increase from
0.24¢ lakh persons in 1977-78 to 1.87
lakh persons in 1982-83.

(e) M/s. WIMCO Limited are the
only multinational company engaged
in match industry.

Shifting of Shoe Industry from Multl.
Nationals for Small Units

8164, SHRI DURGA CHAND: Will
the Minister of INDUSTRY be Pleued
to state:

(a) whether there iz any proposal
under Government consideration to
shift shoe industry exclusively for tha
cottage and village sector; .

‘(b) if se, what are the detalls
thereof;

APRIL 4 1878
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it :
“(d) ‘to what ‘extent the ‘émployment
potential s Ykely to be genersted; and
.(¢) the names of the multinational
and large industrial houses which are
engaged in the shoe industry?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
JAGDAMBI PRASAD YADAV): (a)

No, Sir,
(b) to (d), Do not arise,

(e) Messrs. Bata India Limited, a
Company with 40 per cent non-resident
equity and registered under MRTP
Act and Messrs. Carona Sahu Com-
pany Limited, a Company registered
under MRTP Act, are engaged in the
shee industry.

Children of LA.S, oficers geiting into
LAS. cadres

6165. SHRI VIJAY KUMAR N
PATIL: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether it is a fact that the
number of sons and daughters of IAS
Officers getting into IAS cadres has
increased over the last ten years; and

(b) if 8o, what steps Government
propose to take in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE MINISTRY OF LAW, JUS
TICE AND COMPANY AFFAIRS
(SHRI 8. D. PATIL): (a) and (b). Gov-
ernment do not maintain any statistical
information regarding the gsons and
daughters of IAS Officers getiing into
IAS Cadres. The IAS etc. Examina:
tions conducted annually by the Union
Public Service Comymissfon ake open 0
all the citizens of ‘India, irvespective
of their race, deseent m!mbn, place
of birth or reifdence, pi‘ovldod they
fulfil the prestribed conditions of eligi-
bility regarding age lizul, ediicationd!
quatfcations * etc, . The  sons and
daughters ‘of the 1AR" rs who
satlsty the prescribed airl;lbuny gondl-
tions are not disqualified from appear .
ing at the open mmwﬁhﬁ examing®
tions conditcted w “Gommission-
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For the purpose of appointment to the
Indian Administrative Service they
enjoy the same opportunities as other
citizeng of India. : .

Powerloom Indusiry

6166. SHRI DHARAM VIR VASISHT:
Will the Minister of INDUSTRY be
pleased to state the steps taken by
Government to make a comprehensive
study of the powerloom industry as
recommended by the Estimates Com-
mittee recently?.

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI JAGDAMBI PRASAD YADAV):
The Government of India have ac-
cepted the recommendation of the Esti-
mates Committee to undertake a com-
prehensive study of the Powerloom
Industry. The terms of reference and
the composition of the Committee are
Leing finalized,

Decline in Employment in Organised
Sector

6167. SHRI DHARAM VIR VA-
SISHT Will the Minister of INDUS-
TRY be pleased to state.

" {ay-‘ihether ' the" rate" of-growth of

employment in thisofganised sector had
almost continuously declined from 4.1
per.cent in 1972-73 to 2.5 ver cent in
1976-77; R o

. (b) 4f so, ressons for the same; and

(c) whether it is also a' fact that the
employment growth rafe during 1872-73
to, 1876-77 was smaller than the rate of
increase in industrial production’ and
G.N.P. during the same period?

THE MINISTER OF STATE IN
THE MINISTRY - OF INDUSTRY
(SHRI JAGDAMBI PRASAD YADAV):
(a) to (c). A statement showing rates
of growth in GNP, industirial produc-
tion and employment in the ornganised
sector for the period 1870-7] to 1977-78
is attached. . It will be .seen . that
growth in employment in the organiged
sector has fluctuated during this pericd.
It was around 3.4 per cent in 1971-72
increased to 4.1 per cent in 1972-73 and
declined to 2.4 per cent in 1973-74.
Provisional figures for 1977-78 show
that rate of growth in employment
again increased to 3.4 per cent in that

_ year. There doeg not seem to be any

close relationship between year-to-year
fluctuations in GNP, industrial preduc-
tion and employment in the organised
sector.

Statement
Comparative Rates of Growth of GNP, Industrial Production and Employment.
Year G.N.P.at Industrial .. Employ-
1970-71 Produc- ment in
prices  tion asper s~
—_ . ; 1970—-100 _£d Sector
197172 . . . . . . . . 1'6 4'8 34
197273 . PR . . . o —11 4 41
1973-74 . . . . . . . . 50 a'g 24
1974=75 + - v o PP . e e %-8 :&-B 20
1975-76 . . . . . . . . . ] 27
1978:7 Ve e e e . o :-g 95 .27
- 1971 . . . s . . . S AL 3'9 34
Notg.~=In the organised sectar of the economy, while all establishments in the public sector
""" -and those non-agricaltural cstablishments in the private sector employirg 25 or

more are covered under the pravisisgs of Employment. .
- sory, mﬂm of Vmcium, 1950, fthe . non-agricultirpl és xments
employing 10-24 persons in private sector are covered'on a voluntary basis,
SourcE:-<Heonomic Survey, 187879 published by the -Ministry of :Pinance, -
Govt, 'ug_,__zngu__ ' . . o
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Rapeneion of capacity of Ailas Cycle
Industry

6168. SHRI DHARAM VIR VA-
SISHT: Will the Minister of INDUS-
TRY be pleased to state;

(a) whether the Atlas cycle indus-
tries ip the biggest cycle manufactur-
ing unit in Asla and had plans for ex-
pansion and diversification; if so, the
nature of the same;

(b) the industrial licence granteq in
-respect of above; and

(c) the present capacity of cycle
production per aonum tiogether with
the number exported and foreign ex-
change earned?
"THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI JAGDAMBI PRASAD YADAV):
¢(a) and (b). M/s. The Atlas Cycle
Industries Limited, Sonepat, one of the
leading manufacturers of bicycles in
the country, hold an industrial licence
for the manufacture of 7,00,000 nos.
per annum of complete bicycles, They
have also been granted a letter of in-
tent in 1072 for effecting substantisl
expansion for the manufacture of com-
plete bicycles by 3,00,000 nos. per
annum,

(c) The required information is
furn'shed below:

(i) Present installed ca- 38-07 lakh nos.
ty for the manu-  per annum
complete

)

of Employment hy Kadi and
Village Industries

6168, SHRI DHARAM VIR VASI-
SHT; Will the Minister of INDUSTRY
be pleased to state:

APRIL 4, 1979
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(a) the aggregate level of direct/
indireet employment provided by Khadi
and Village Industries as on January,
1879, together with the Budgetary pro-
visions for Khadf and Village Indus-
tries during the first year of the Sixth
Plan; and

(b) the over-all production of Khadi
and Village Indusiries during 1877-78
and 1978-797

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI JAGDAMBI PRASAD YADAV):
(a) Though the precise figures are yet
to be received from the fleld agencies,
it is estimated that total employment
upto January, 1979 was 10.41 lakhs per-
sons in Khadi and 16.23 lakh persons
in village industries.

The details of the Budget provisions
for 1978-70 in respect of development
of Khadi and Village Industries are
indicated below:—

Head iii%ﬂukrh‘:

. of Rupees
o —_—
Khadi Grant 1100° 00
V.1, Grant . §00* 00
Khadi Loan . . 277500
V.. lcan . . . . 18852°00
Subsidy towards interet on Loan  Tooo° 00
S&T . . . . . 73:25
Non Plan
Administrative Expenditure . 491.00
Rencwal of past loaus . . B45 20
House Building Advance . 10.00

(b) The over-all production figures
are s under:—

e =
Year .Khldt Vm!&‘-~

- {Bgares in crores of yupess)
ig77-78 - .. 648y 19254

1 e e s Go . 18,
(Bl et
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Ex-mill Prices Stamp om Cotton Cloths

6170, SHRI KANWAR LAL GUPTA:
Will the Minister of INDUSTRY be
pleased to state:

(a) why only ex-mill prices and duty
are stainped on all cotton cloth with-
out any sclentific formula for stamp-
ing of the ex-mill prices;

(b) wh;.'ther Gevernment are aware
of the fact that ex-mill prices are

stamped arbitrarily by some industri-
alists;

(c) why consumers price is nof
stamped on the cotton cloth;

(d) what action has been taken by
Government over the representations
received by Government against the
present stamping policy;

(&) is it a fact that Government
have been assuring the people to ex-
amine this issue after a proper study
since long; and

(f) it sc, why no action has been
taken so far on it?

THE WMINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI JAGDAMBI PRASAD YADAV):
(a) to (f), The price stamping scheme
currently in vogue envisages stamping
on each metre of the cloth the ex-mill
price and excise. This scheme was
introduced in the place of the earlier
scheme for obligatory stamping of
“maximum retail prices on each metre
of the cloth, The earlier scheme was
found to be unsatisfactory, since many
mills indulged in stamping unduly high
prices and public had started eguating
maximum retail price with fixed retail
pirce at any point of sale in the coun-
try. The present scheme enables the
consumer to exercise his bargaining
Power on the basis of the knowledge
of the .ex-mill price and excise inci-
dence, - ‘Divergenice of ex-mill price
and {nvoice price may not be ruled out
In view of the fsct that sll manufac-

tures need not be based on prior sales

contracis. Keeping in view all the
complexities of the problem, the
scheme currently in vogue ig consi-
dereq tq afford a larger measure of
consumer protection than in the alter-
natives, '
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Constitution of Salt Cesy Board

6172. PROF. P, G. MAVALANKAR:
Will the Minister of INDUSTRY be
pleased to state:

{a) whether Government propoge to
constitute a salt cess board;

(b) it so, when and how and with
what terms of references and opera«
tions; '

(c) if not, why not; and

(d) whether Gujarat Government
have sent any proposal in the matter
to 'the Central - Governmant, if so
broad details thereof and Govern-
ment’s reaction thereto? -
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THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI-
MATT ABHA MAITD): (&) to (d).The
Government of Gujarat reiterated in
June; 1978 the proposal made by them
earlier from time to time for the con-
stitution of a Balt Cess Board in order
to ensure purposeful and optional
utilisation of salt cess proceeds. The
State Government were informed that
a high-level Review Commiitee for
salf industry would be appointed
which would, among other things, look
into the matters relating to collection
and utilisation of salt cess, A
high-level Salt Enquiry Committee has
been appointed in November, 1978 and
is expected to submit its report with-
in six months,

‘Repory of the Committee for getting
up atomic power station

6173. PROF, P. G. MAVALANKAR:
Will the Minister of ATOMIC EN-
ERGY be pleased to state:

(a) whether Government have now
considered the Report of the site loca-
tion Committee for setting up one
atomic power station in the country;

(b} it so, whether Government have
‘decided upon the broad plan and
specific locations in the matter;

(e) if so, details thereof; and
(d) if not, why not?

THE MINISTER OF STATE IN,THE
MINISTRY OF DEFENCE AND IN
THE DEPARTMENTS OF ATOMIC
ENERGY, ELECTRONICS, & SPACE
(PROF. SHER SINGH). (a), The
Atomic Energy Commission s
examining the report of the Site
Selection Committee,

(b), (¢) and id). The working
Group set. up by the Planning Com-
mission under Ministry of Energy
for formulating the power generation
programme for the Five Year Plan
1978—483, is also considering the
guestion of setting up new Atemic
Power Stations in the couatry. The

APRIL 4,
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‘matter will thereafier come before

Government for consideration.

Finding of the Salt Enquiry Comm-
tee ,

6174. PROF. P, G, MAVALANKAR:
Will the Minister of INDUSTRY be
pleased to state;

() whether Government have con-
sidered the Repor{ of the Salt Enquiry
Committee regarding the taking over
of the Hindustan Salt Works Kharag-
hola in Gujarat;

(b) if so, whether Government are
taking stepg to assist the State Gov-
ernment of Gujarat to take over the
said unit; if so, how and when; and

(c) if not, why not?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI-
MATI ABHA MAITI). (a) The Salt
Enquiry Commitiee appointed by Gov-
ernment fo review the problems fac-
ing salt industry, has not yet submit-
ted its report to Government.

(b) & (c). Do not arise.
Article Captioned “Tribal Power”

8175, DR. RAMJI SINGH: Will the
Minister of HOME AFFAIRS be

pleased tp state:

(a) whether Government's attention
has been drawn to the article appear~
ing in the India Today dateq the 16—
28 February, 1879 under the captian.
“Tribal Power";

(b) if so, the reaction ot Gomn-
ment there‘lo

(¢} whether Government apprehend
that gome vested interesty are active
in provoking a revolt among the_ penai-
tive 'santhal.n and tribals; and . |

(d)l“u thaactionpmpmdtobe

taken by éovernmm in ‘this regard?
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- THEMINISTRS. PFRATATEIN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL): (a)
Goverament have seen-the. article.

(b) As alerady stated in this House,
Government do not consider the
present to be the opportune time for
taking  up theé question of reorganisa-
tion of any State. :

(c) Government Ihave no reason to
entertain such an apprehension.

(d; Does not arise.
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6181, SHRI CHITUBHAI GAMIT:
Will the Minister of HOME AFFAIRS
be pleased to state;

(a) whether Government have pre-
pared any ‘Who is Who' regarding the
freedom fighters; and

(%) it so, whether a copy thereof
would be laid on the Table of the
House?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL): (a)
No, Bjr,

{b) Does not arise,

APRIL 4, 1979
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Utilleation of Fuidy In 1098-79

8182, SHRI A. K. ROY: Will the
Minister of SCIENCE and TECH-
NOLOGY be pleased to state:

(a) whether his asttention hag been
drawn to the fasct that the allotted
fund has remained underutilised by
the Science departments in 1978-79;

(b) condition in 1977-78- and 107677,
factls in details;

(c) whether it is pecause of the
wrong policy persued by Government
in Science and Technology; and

(d) if so, steps taken thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE AND DE-
PARTMENTS OF ATOMIC ENERGY,
ELECTRONICS, SCTENCE & TECH-
NOLOGY & SPACE (PROF. SHER
SINGH): (a) Yes Sir.

(b) to (d), Statement showing the
required information for the years
1976-77, 1877-78 and 1978-T9 for the
Department of Science and Technology
(including CSIR) is enclosed. It may
be seen from the Statement that the
Government has allotted more funds
to the Department during 1978-79 than
in the previous two years and that
the anticipated expenditure in 1978-70
will be more as compared to the pre-
vious ‘two years. The shortfall in
1878-79 in the utilisation of the budget
provision was not due ta any wrong
policy of the Government but due to
specific, repsong. of a5 admiplstrative
nature as indicated in the Statement
Bimilar information for the Depart-
ments of Atomic Energy, Eleetromics
and Space s being coliectad ind will
be laid on the Table of 4he Fouse..
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zet Provision and l‘undl mllued,-'mticiplwd to be utilised durirg financial é,uu 1956-77,
the Department of Seionce & F

1977-78 and 1978-79 for

Technology (including CS

(Both Plen omd Mon-Plan)

(Rs. in crores)

Budget provision  Actual
Expendi

Savings

Main reasons {or savirgs.

4

fov year 1976-77
7893 76-97

W year 1977-78
-y

Jor JYear

100 30 197879 puigs

‘I'Alper Kevised
Estimates)

-

B-47

1) Iﬂ expenditure on the running of-

Magnesian Project of NML, Jamshed-
pur. -

Conversion of Pilot Plant at CFRI,
Dhanbad into a regular unit.

Non-receipt of equipment under Col-
umbo Plan.

Less  requirement of share capital and
loan by NRDC, a public scctor unit.

E nditure on construction of
essential  buildings at  CSIR due
delay in  finalisation of contracu.

Increase in 1€ enue receipt of National
Laboratories of CSIR.

Carry forward of balance of previous
years grants by CSIR laboratories.

Non-materialisation of ncw  schemnc
(laboratories immutﬂ] of
GSIR for which t:ken provision was

Less number of new research schemes
sanctioned and less requirement of funds
for on going schemes under General
Research  Fund.

Non-materialisation of rﬁphcrment of
equipment in QSIR

Enforcement of economy drive to reduce
expenditure.

Non-payment of the first instalment of
Rs.6 crores for the Occanographic
Research Veur:l as the scheme iy yet
-ﬂ‘g:dﬁmllv e The Rescarch
is gﬂmd to bt ‘acquired thr. -
ough PR aw:ltlﬂlenuhnd to be-
Folving . wppronel of e Tnter sanis
volvi nter-muiniat-
‘Emum, OSTA Board, i
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PIB and the Govt, PIB has approved
the project in February, .1’9 da‘:d the

case is under final approv Gov-
ernment. ) o

9. . Bavings due to lems’ eom of equipment
and Customs Duty thereon for equip-
ment obtainefwith FRG Technical
Assistance for NRSA.

3. ;ulremmt of funds for the
Sectoml{ Centres of the
NISSAT Scheme,

4. Inercasc of revenue receipts of national
Taboratories of CSIR.

5. Carry forward of balance of previous
years grants by CSIR laboratories.

6. Less  expenditure on construction of
residential  buildingy of CSIR due w
delay in finalisation of contracts.

7. Non-materialisation of new  sclemes of
CSIR (laboratorics/rencarch instituics)
for which token provision was made.

8. Conversion of Pilot Plant of NML
Jamshedpur into regular unit.

Computer Wire {n UPSC
6183. SHRI G, Y, KRISHNAN:

SHR1 DALPAT SINGH
PARASTE:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether it is a fact that a Com-
puter wire worth Rs, One crore would
be added in the Union Public Service
Commigsion to improve its nresent
working system; and

(b) if so, the details regarding its
,prmedme and necessities?

THE MINISTER OF STATE m-n,m'
Mmmv OF HOME AFFAIRS IN
THE MINISTRY OF LAW, JUSTICE
& COMPANY AFFAIRE (SHRI § D.
PATIL): (4) A total expenditureé of
Rs. 2256 lakhs was sanctiened for the

purchase and instailation of a Com-
puter in the office of the Union Public
Service Commission. The Computer
has since been installed. Some further
expenditure will, from time to time,
continue to be inmcurred on purchase
of peripheral equipment,

{b) The Computer currently provid-
es the following facilities:—

(i) Scrutiny and classification of
applications and generation of infor-
mation for making srrangements -or
conducting exsminations at various
centres all over the country;

(i) Printing of Admission Certh
ficates;

(ilf) Allocation of venues- for the
candidates according to the espICIt?
of each venue of nm!naﬂvn
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(62 Pmt-exanunauon woﬂ: for pre-
paring fnal result, a.nd

(v) Information for short-Hsting
of candidates applying for recruit-
ment by selection.

It is also proposed to utilise the
Computer in the near future for
storage and retrieval of objective
type questions. Apart from the
uses to which the Union Public
Service Commission has been, and
will be, putting the Computer
equipment, the Computer facilities
have been made available to other
bodies like the Staff Selection
Commission,

Training to candidates in C.LS.F,
Delhid

6184. SHR1 K, A. RAJAN: Will the
Minister of HOME AFFAIRS be
pleased to slate:

(a} the annual rent paid for differ-
eni premises in possession of the
Central Industrial Security Force in
Delhi;

(b) number of persons wbo applied
for training during the last three
vears and how many of them were
given training;

(c) rules for admission for training;

(d) whether any preference is given
te candidates/applicants belonging to
Scheduled Castes and Scheduled
Tribes; .

(ei if so, number of applications re-
“tived Ip October, 1978;

(1) whether the applicants have
been given an opportunity or chance
for training; and

(&) 4f pog the nannane?

THE msmors:mmmm
"‘INIS'I‘RY "OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL): (a}
R, m 18 m/- -
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{b) to {g). In the CISF basic train-
ing is imparted to all directly recruit-
ed personnel in various ranks such as
Security Guards, ASIs, Sls eic, for a
period of six months. In addition,
condensed Re-Orientation training to
Re-employed Ex-Servicemep and Op-
tees from Undertakings absorbed in
CISF are glso organised. Apart from
this, in-service and refresher courses
are a'so conducted for the Force per-
sonnel for different ranks. It is obli-
gatory for all the personne] (includ-
ing those belonging to S.Cs/8, Ts. to
undergo these verious courses pres-
cribed. Therefore the question of cal-
ling for the applications for training
from any one does not arise. It may,
however, be mentioned that about 9800
Force personnel in different ranks have
been put through training of various
types during the last three years i.e.
1976 to 1978, .

Release of Bajaj Scooters

6185, SHRI R. L. P. VERMA:
SHRI K. LAKKAPPA .

Wil the Minister of INDUSTRY be
pleased to state:

(a) whether hig Ministry are aware
that M/s, Bajaj Auto Ltd, have not
released any Bajaj Scooter beyond
allotment No. 59583 for the bockings
made in Delhi;

(b) since when tha regular supply
of Scooters has been discontinued;

(c) reasons for discgmﬁnuml the
supply; and

(d) action proposed io be taken by
Government in the matter?

THE MINIBTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI-
MATI ABHA MAITI): (a) to (d). There
is no statutory control on distribution -

" and safg of scoofers, The distribution =

is hence governed by the commercial
criteria, There is no quota fixed by
the Government for distribution of a
particular brand of scooter. far any

~ place. In so far as Bajaj - makes of
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' scooters are concerned, the manufac-
turers have reported that during the
period of 8 months from July, 1978 to
February, 1979, a total of 1,402 grooters
were. delivered against public booking
in Delni, Various other manufacturers
are also marketing their scooters in
Delhi  including the public sector
undertaking, Scooters India Lid., to
meet the demand.

According {0 the information re-
ceived from M/s. Bajaj Auto Ltd., the
two dealers in Delhi have delivered
scuolery against booking No, 59567 and
12,222 a8 on 1-3-1979,

Moratorium on the Righyg of Workers
R B HM

6186. SHRI JANARDHANA POO-
JARY: Will the Minister of INDUS-
TRY be pleased to state:

(a} 'whether Government have or-
dered g moratorium op the rights and
privileges of the workers of the RBHM
for a year; and

(b) if so, the reasons therefor?

THE MINISTER OF STATE IN TIIE
MINISTRY OF INDUSTRY (SHRI
JAGDAMBI FRASAD YADAV): (a)
and (b), Consequent to the {ake-over
of management of RBHM, jute mill
under Industries (Development & Re-
" gulation) Aet, 1951 and {o ensure the
smooth revival of this mill not being
‘affected by past liabilities; Govern-
ment issued a notification on 28th
December, 1978 under Section 18FB(1)
(b) of the Act keeping the rights and
liabilities on the mill, accruing before
the date of notification, suspended, for
a period of one year. .

There is as guch no moratorium on
the privileges and rights of workers
under the Industrial Disputes Act of
1947, the Minimum Wapes Act of 1948
& the Industrial Employment (Stand-

ing order) Act, 1946 accruing after the

date of r vtification.
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Peace talks with China Trained Naga
rebils

6187. BHRI P, M. BAYEED:
SHR1 NIHAR LASKAR:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether it is a fact that a hope-
ful note rings in Kohima regarding a
fruitful culmination of peace talks
between the China-trained Nagas

\underground and advocates of the
Shillong Peace Accord of 1975;

(h) whether the Naga rebels have
accepled peace accord and the same
has been econveyed tp the Union Gov-
crnment; and

(c; if s0, the reaction of Union Gov-
crnment therefo?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL): (a)
to (c). While the ex-Underground
leaders ‘with the assistance of some
representatives of the Nagaland Peace
Council, are making efforts to persuade
ihe China Returned Gang (CRG) stay-
ing on the Burmese side of the inter-
national border, o accept the Shillong
Agreement, Government have no report
about the CRG's acceptance of the
same yet. Talks are to continue.

Production of Wagons

6188, SHRI SACHINDRA LAL
SINGHA: Will the Minister of
INDUSTRY be pleased to stste:

{a) the details of the production
of wagons in the country, unit-wise
with the percentage of utilised capa-
city during the last three years, year-
wise; :

(b) the details of the acticn taken
up to date to meet the dewnand of
wagons durlng the Sixth Five Year
Plan period, year-wise with the de-
mand end proposed supply, ~wnit-
wise; ' K
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(c) the details of the order. recelv-
ed and supplieq by these units, unit-
wise from the Rallways. and the
fordzn countries cm&ng the last three
years, year-wisé; l.'nd

(d) the details of the order from
the Railways ang the foreign coun-
tries pending to thege units, unit-
wise upto date?

THE MINISTER OF BTATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI): (a)
The details of production of wagons
both for the Railways and for export,
with percentage of utilised capacity
during the last three years, have

seen furnished in Statement I laid.

on the Table of the House. [Placed
in Library. See No. LT-42G2/79],

(b) The Planning Commission have
so far tentatively approved procure-
ment of 73,000 wagons (in terms of
4—Wheeler Units) in the Sixth Five
Year Plan; both on additional and
replacement account. Presently, there
are nine Wagon Builders manufactur-
ing Wagong for the Railways, as per
details furnished in Statement Il
laid on the Table of the House,
[Piaced in Library.  See No. LT-
4252/79]. In addition, the Ministry of
Railways have earmarked capacity in
the Railway Workshops for manufac-
ture of about 1500 Wagons per annum,
With the above capacity, the Wagon
Industry will be able to meet in full
the reguirement of wagons by the
Railways during the Sixth Fn'a Year
Plan period.

(¢) The details of the orders re-
ceive and supplies made Unit-wise
Pertaining to the . Railways gnd
foreign countries, during the last

ee years, are furnished in State-
Ment III. laid on the Table of the

. House, {Placed in Library. See No.
T—-u.-,zm] S

(d)medataﬂsntthgnrdenwt-—
Yanding “from' ‘the Raflways and for
{Xports {4 forelgn countries sve given
t'l Statement N “on’ the Table’ of
x¢ House. tma u‘ Libtary. Ses
o, LT-4280/767""
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Establishment of Minf Coment Plint

6189. SHRT SACHINDRA  LAL

_ BINGHA: Will the Minister of IN-

Dumwhphuodwmu

(a) the details of the action taken
upty date to establish mini cement
plénts in Tripura and dther North
Eastern region Btntes, and

(b) the details or the result tlmreo_t?

THE MINIBTER OF STATE ™
THE MINISTRY OF INDUSTRY
(SHRI - JAGDAMBI PRASAD
YADAV): (a) and (b). Action taken
to establish mini cement plants in

_ North-Eastern Regions,

Arunachal Pradesh —Tidding in
Lohit District has limestorie deposits.
But the sites remain inaccessible for
long periods during rainy season and
therefore this area is not consifered
suitable for mini cement plants.

Assom —Cement Research Institute
of India is preparing a detailed pro-
ject report for seiting up a mini
cement plant with a capacity of 100
tonnes per day at Garampani, by
M/s. Assam Hills Small Industries
Development Corporation Ltd. Ce-
ment Corporation of India is also in-
vestigating the same area for the set-
ting up of a mini cement plant with
a capacity of 200 tonmes per day.

Manipur—The State Government
have proposed to set up a mini ce-
ment plant in the East District™ of
Manipur with a capacity of 50 tonnés
per day. Their request for the loan
of a technical officer iz presently
under ' the consideration of the Ce-

ment Corporation of India.

Heghalaw —The  State Govem-
ment iy examining proposals fo set
two minl cement plants, one. .4t
am Hills and the other. at Jllntlp

Nm_mmt ﬂwd!
Tstiftits of India s preparing b
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, detailed . project - report. fer - the. net-
‘ing up of mini cement. plant, with a
“eapacity of 50 tomhes per day at
Wazeho,

Sikkim,—The Stater Government
have engaged a private firm of con-
sultants to investigate the possibility
of setting up of minj cement plants
in the State. Application from &
private entrepreneur for the setting
up of a mini cement plant with a
capacity of 60,000 tonnes per annum
at Distriet Rishi in Sikkim is under
the consideration of the D.G.T.D.

Tripura.—Surveys conducted by
Geological Survey of India  have
shown that the quantity of cement
grade lime-stone available in this
State is not enough to sustain even
a mini cement plant, Quality of
lime-stone is also said to be unsuit-
able for the manufacture of cement.

‘Book entitled, “B.H.E.Ls, Dangerous
Truck with Siemens”

6190, SHRI SACHINDRA LAL
-SINGHA: Will the Minister of IN-
DUSTRY be pleased to state:

(a) whether his attention has been
drawn to the Book written by Mr. P,
Ramamurti, the “BHELs dangerous
Truck with Siemens”; and

(b) the details of the reaction there-
to?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI-
MATI ABHA MAITI): (a) Yes, Sir.

(b) The book referred to above
mentions several points relating to
BHEL’s proposed agreement with
Siemens ag well as other matters. Al-
though thes, pointg are being taken
into account by the Government while
considering these matters, any reac-
tion of the Government on the various
points need not be formulated. As
such, Government have no details of
the reaction to give at tha! stage.

_APRIL 4, 1570 .
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6191, SHRI D. D. DESAI Will the
Minister of ATOMIC ENERGY -be
pleased to state: .

(a) ‘whether high grade uranium
has been found in Sarguja District,
Madhya Pradesh; and

(b) it so, the estimated quantity of
the ore available?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE IN THE
DEPARTMENT OF ATOMIC ENER-
GY, ELECTRONICS, SCIENCE AND
TECHNOLOGY & SPACE (PROF.
SHER SINGH): (a) and (b). Good-
indications of uranium have been found
at some places in Sarguja district,
Madhya Pradesh. Detailed work in-
cluding sub-surface exploration by
way of bore hole drilling and under-
ground development is in progress for
evaluating the potential of the area.

Expendjfure on welfare schemes for
SC/ST and backward classes

6192, SHRI B. C, KAMBLE: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) the total amount spent each
year on welfare schemes for (i) Sche-
duled Castes, (ii) Scheduled Tribes,
(iii) Backward Classes in each State
and Union Territory for each of the
three categories of people during the
last three years; and

(b) the details of the results achie-
ved for each of these categorieg of
people during the last three years in
each State angd Union Territory? -

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
ASHRI DHANIK LAL MANDAL):
(a) and (b). Government of.. mdis
have not specified ‘any. Backward
Classes apart from Scheduled - Castes .
and Scheduled 'I'ribu. Gme SW
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Scheduled ' Castezr and Scheduled
Tribes. From. the information fur.
nished by State Governments to the
Planning Commission with referente
to the State Plans, a statement show.:
ing the expenditure incurred and
physical targets achieved in pespect of
these three categories in each State
and Union Territory in 18976-77 ang
1977-78 has been prepared and ig
given in the statement laid on the
Table of the House. [Placed in Lib-
rary. See No, LT-4258/79]. The
break-up of expenditure category~
wise and targets achieved during the
year 1978-79 have not yet been recei~
ved from the States/Union Territory
Administrations.

Utilisation of Granis for Industrial
Development

6193, SHRI R. L. KUREEL: Will
the Minister of INDUSTRY be plea-
sed to state how much of the grant
earmarkeqd for industrial development
activities has been utilised in the
rural and urban sectorg separately
during the last three years and what
s the proposed plan during the cur-
‘ent plan period?

THE MINISTER OF STATE IN THE
!fﬂNIS'I'RY OF INDUSTRY (SHRI
AGDAMBI PRASAD YADAYV): The
Tants for industrial development sc-
tivities are mot separately earmarked
lor rural and urban areas, The allo~
‘atlons are made for specific schemes/
::::am which’ cover both the

It may, however,' be emphasised
'hat the present poliey of the Gov-
J-;‘Mm# is (o discourage the estabe
iment of lirge industries in the
an:trmm“ cities ‘and urban aress.

to encourage ‘the extwblishment of

cottage, village and smal] industries

°n & decentralized basis.
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ral Tyre International Company

6195, SHRI C. K, CHANDRAPPAN:
Will the Minister of INDUSTRY be
pleased to state:

(a) whether it is a fact that the
Appollo Tyres have entered inty two
agreements with the General Tyre
International Co, (GTIC), some time

back;

(b) if so, details thereof and to
what extent the GTIC fulfilled the
terms agreement; and

(c} at what stage iz the Appollo
Tyres now in its production and what
is its installed capacity and what is
its capacity utilisation?

‘THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
JAGDAMBI PRASAD YADAV): (a)
Yes, Sir.

(b) M/s, Appollo Tyres Ltd. have
entered into two Agreements both
dateq 27th March, 1973, namely Sales -
Agreement for supply of ‘technieal
know-how, engineering and docu-
mentation for operational facilities,
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and Agreement for technical services,
with Genefal Tyre International Com-
pany, US.A. It has been confirmed
by M/s. Appollo Tyrsy 1Lid. that
General Tyre Internationsl Company
have fulfilled the terms of the Agree-
ment refuting to supply of technical
know-how, engineering and documen-
tation for operational facilities. The
Agreement for technical services is a
continuing agreement for rendering
technical assistance.

{c) M/s. Appollo Tyres Ltd. started
commercial production in March 19877,
The installed capacity of their plant
ig estimated to be about 4 lac nos, of
tyres per annum, Its capacity utilisa-
tion during February and March 1079
(upto 26th March) was about 40 per
cent ang 47 per cent respectively.

Effect of Indigenous Watch Industry
o by Imperting Paris

6196. SHRI C. K, CHANDRAFPPAN:
Will the Minister of INDUSTRY be
pleased to state:

(a) whether Government are aware
of the fact that the policy of Govern-
ment to import several parts, compo-
-nents and complete watches had ad~
versely affected the growth and ex-
pansion of highly labour intensive in<
digenoug watch industry in the small
sector; )

(b) if so, what are the steps taken
to help this industry; and

(c) how many units of watch ma-
nufacturers are there, the total
watches they make, the people they
employ in 1977-78 and 1878-79 and
relatively what about the quality of
the watches they manufacture?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY - (SHRI
JAGDAMBI PRASAD ¥ADAV): (a)
and (b}.. No, 8ir. Government have
heen Hberally granting permission to
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es indigenously both in the organissd
ang the small scale sectors. How-
evar, since the pey unitd need sorne
time . for impart of gmchinefy, errec=
tion of civil works ete. 1t wes felt that
the units with gn approved manufac~
tuzring programme may be allowed to
import watch moyements _ in semi-
knock down and complete knock
down conditions during such inter-
vals. This would give them ex-
perience in the assembly of watch
components which  will facilitate

speedy implementation of their appro-
ved programme and also bridge the
gap between production and avail-
ability of watches in the country and
thereby act ag disincentive to smug-
gling of watches. Since this permis-
gion has not been granted to non-
manufacturing units there is no ques-
tion of any adverse effect in the
growth of indigenous capacity.

(c) At the cloge of the year 1977-78,
there were 19 small scale watch ma-
nufacturing units and 9 large scale
watch  manufacturing companies.
Their total production of wrist watch-
és was around 36.92 lakhs and . they
employed about 6392 persons. In the
year 1078-78 (April, 1878 to Febru-
ary 1979) the number of small scale
watch manufacturing units rose to
30 and the number of large watch
manufacturing companies to 11, Their
total production of wrist watches dur-
ing the period April, 1978 to Feb-
ruary, 1979 was around 4535 1lakhs
and the total number of persons em-
ployed by them was about 7148. The
watches produced by these units are
of acceptable guality, )

Price Rise and Capacity Utmﬁﬂw
of Cement Industry -

6107, SHRI ¢ K, CHANDRAPPAN:
Wi the Minister of INDUBTRY be
pleased to stater - - -

(2) whether the Ceatral Gover™

ment bave atnounced the gecond. privt
incresse in cement within pne year;
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) it o, the, defails thereot;

© {c)yis it a-faet that the installed
capacity. in the c¢ement industry is
under-utilised and also there iz gap
between production and demand of
cement;

(d) in view of this, whether Gov-
ernment have decided to set up ce-
ment factories in one public nctocr;}
ang

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
JAGDAMBI PRASAD YADAV): (a)
and (b). The F.O.R. destination
price of Ordinary Portland Cement
was increased from Rs. 25335 to
Rs. 283.26 per tonne from Tth Decem-
ber 1978. The details of the increase
are as under:—

(i) Towards Financing the Rs. 8.00
cost of additional import per tonne
of cement

(ii) Towards the cost of Rsr3.38
implem:n'ation of the p r tonne
Award of Arbitrators re-
lating to wage increase
of c'ment workers,

(ili) Towards the subsidy  Rs. 18.53
for the use of furmace  per 1onne
oil in liru of coa.

TOTAL Rs. 39.091

_ (c) A capacity utilisation of 85 per
cent has been considered fair for the
cement industry. The capacity utili-

sation in the cement industry during
1978-79 was. about 90 per cent, The
estimated gemand for cement during
1978-79 is 24 million tonnes ag against
the estimated production of 18.6 mil-
lion tonnes and import of 1.55 million
tonnes, . } :

. {d) ang (¢). Industrial licences, as

Well as letters of Intent, are ~ being

issued for establishmient of new units

8 well ay for substantis) expansions
i the. publle a5 well us private s
ors, . Pubhe 8

well as private sec-

P ot it of T ‘et

6198, SHRI AMARSINE V. RA-
THAWA: Will the Minister of PLAN-
NING be pleased to state:

(8) whether Government have in-
troduced any plan for the uplift' of
Tribal areas in the country;

(b) the details of the tribal plan
introduced in Gujarat State and the
names of Tehsils covered in Baroda
D:'st.rict; and :

(c) the decision taken in regard to
the ignored Tribal Area?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
FAZLUR RAHMAN): (a) Separate
sub-plans are being implemented for
the areas of tribal concentration so

as to . raise the level of development
in these areas,

(b) The tribal sub-plan in Gujarat
aims at the integrated development of
these areas, The major thrust in the
sub-plan programmes is on improved
methods of agriculture, minor irriga-
tion, horticulture, anima) husbandry,
agro. and forest-based industries,
These activities have been supported
by training programmes, Adequate
attention has been given to bridge
the infra-structural gap existing in
the sub-plan ares, by way of deve-
loping growth centres. In order to
check exploitation, emphasis has been
given on completion of land records,
records of rights of tibals in forest .
and debt redemption. Provision has
been made to restructure the coopera-
tives so as to meet the credit, mar-
keting and consumption needs of the

" tribal people.

The sub-plan area liex in the dis-
tricts of Sabarkantha, Panchmahals,
Vadodara, Bharuch, Surat, Dangs and
Valsad. The talukas ' covered in
Vadodara (Baroda) district - are
Chhotaudepur, Naswadi and ‘Tilak-
"~ ‘wada. : : . '
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(c) The existing tcibal sub-plan
areas were delineated on the basis of
(a) all Scheduled aress and (b)
blocks/tahsils having 50 per cent
Scheduled Tribe population concen~
tration. In the Five Year Plan 1878—
88, it hag been decided to include all
those areas which qualify to the eri-
terion of 10,000 population with 50
per cent Scheduled Tribe concentra-

tion.

Import of Cement

6199. SHR] SUBHASH CHANDRA
BOSE ALLURL:

SHRI R. K, MHALGI:
Will the Minister of INDUSTRY be
pleased to state:
(a) what is the amount of cement
imported during the last two years;

(b) what are the countries from
which it was imported and the prices
at which it has been imported;

(¢) what are the agencies through
which it has been imported; and

(d) when India shall be self-suffi-

cient in respect of cement and the

details of the phase programme there-
of, if any?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
JAGDAMBI PRASAD YADAV): (a)
The quantity of cement imported dur-
ing the last 2 years is as under:—
197118 g .12 Lakh tonnes
1978—7g({Estimated) 15.47 Lakh tonnes,

(b) and (c). Cement is being im-
ported through the State Trading
Corporation of India at prices vary-
ing from US $ 5170 to 67.50 per tonne
(C&F) from the following countries:
" 1, Japan

2. North Korea
3. South Korea,
4. Poland,

5, Rumania.

- APRIL 4, 1079
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(d) The country is likely to be self-
sufficient in the course of next three
years, The Government have taken
the following steps to achieve im=
provement in availability of cement;

(i) The expor{ of cement out-
side the country has been banned
except to Nepal and Bhutan;

(ii) A quantity of 13.15 lakh
tonnes of cement has been import-
ed into the country during 1878
and the import of a further quantity
of about 13.23 lakh tonnes has been
contracted;

(iii) A casp incentive of Rs. 30
per tonne for every fonne of addi-
tional production over the best pro-
‘duction of each unit during the
last three financial years or 85 per
cent of it licensed capacity which-
ever is higher, has been announced;

(iv) Existing rules relating to
freight reimbursement for road
movements have been liberalised;

(v) Government have also gran-
ted assistance to the cement indus-
try for use of captive power for
production of cement during the
periods of power cuts;

(vi) Government have announ-
ced the assistance to the cement in-
dustry for the use of furnace ofl
for production of cement due to
inadequate supplies of cosl;

(vil) The production of the exist-
ing units is also closely monitored
to see that the industry maintains
an overall capacity utilisation of
100 per cent;

(viil) The import of pre-calcina-
tor technology has been permitted
& enable the increase in produc-

on; o

(ix) The construction of on+go-
ing projects is being expedited; - -
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(x) Government have alsp de-
cided to encourage the seiting up
of cement plants at the site of or
near steel plants to utilise the slag;

(xi) Government has also deci-
ded to encourage the setting up of
large number of mini cement
plants;

(xii) A High Level Commitee
has made a comprehensive study
of the cement industry and has made
a number of recommendations

which are being examined by Gov-

ernment.

Shortage of Photo Flimg

6200. SHRI D. D. DESAI: Will the
Minster of INDUSTRY be pleased to
state:

(a) whether the acute shortage of
Photo films will continue for some
more time;

(b) if so, the reasons thereof; and

(c) what will be the quantum of
imports required?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI-
MATI ABHA MAITI): (a) to (e).
There wag a temporary shortage of
Plsek and white roll films of 120 size
In the country due mainly to the
delay jn the . arrival of imported
stocks. However, as already explain-
ed in reply to starred question No.
426 in the Lok Sabha on the 21st
March, 1878, Government have since
df:cided to import an additional quan-
:ﬂYDfm'!aMwsrollﬂhminﬂnished
b"fm during 1078-78 to meet the gap

elween the actual demand and sup-
glies expected to be made available
C? the Hindustan Photo Films Mfg.
p:& Ltd, through conversion of im-
ot ed jumb, rolls, Another quantity
y 510 lakhs roll films in finished form
Thor eing imported during 1679-80,

ere will be ng shortage of photo

films in the country as soon as .the
imported stocks arrive,

r—

12.27 hrs,
PAPERS LAID ON THE TABLE

Review anp AnwvAL ReporT oF Mm-
ING AND Arriep MacHiwery CoRPoRA~
TioN Ltp., Dumcarur ror 1977-78

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): 1
beg tg lay on the Table a copy each
of the following papers (Hindi and
English versions) under sub-section
(1) of section 619A of the Companies
Act, 1856: —

(1) Review by the Government
on the working of the Mining and
Allied  Machinery  Corporation
Limited, Durgapur, for the year
1977-78.

(2) Annual Report of the Mining
and Allied Machinery Corporation
Limited, Durgapur, for the year
1977-78 along with the Audited Ac-
counts and the comments of the
Comptroller and Auditor General
thereon. [Placed in Library, See
No. LT-4233/791.*

SHRI SAUGATA ROY (Barrack-
pore): I have a very serlous matter
to darw your attention to regarding
the privilege motion against Shri Lal
Krishna Advani, about the All India
Radip not reporting the speech of Mr.
Chavan the day before yesterday in
ity news bulletin. It is setting a very
bad precedent. Mr. Chavan spoke
for 40 minutes. Mr, Advani is con-
verting it into an Advani Radio, and
RSS is being propagated to this ex-
tent. It is a very serious matter,

MR. SPEAKER: I have already call-
ed for the 'cmnmepts,

SHRI SAUGATA ROY: Let him
come to the House and explain,

MR. SPEAKER: Now Mr 8 D.
Patil, . :
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tpaw  Yorier S‘nm:: (ﬁxnm or
CADRE STRENGTH) 2ND AmMDT, RECULA-
TI0NME, 1979 AND LP.8, (PAY) 38D AmMDT,

Ruwzs, 1970
MINISTER OF STATE IN
TEE OF HOME AF-

FAIRS, AND IN THE MINISTRY OF
LAW, JUSTICE AND COMPANY
AFFAIRS (SHRI 8. D PATIL): 1
beg to lay on the Table a copy each
of the following Notifications (Hindi
and Pnglish versions) under sub-
section 2 of gection 8 of the All India
Service Act, 1951:—

{1) The Indian Police Service
(Fixation of Cadre Strength) Second
Amendment Regulations, 1979, pub-
lished in Notiflcation No. G.S.R.
252(E) in Gazette of India dated the
17th March, 1979,

* (2) The Indian Police Service
(Pay) Third Amendment Rules,
1978, published in Notification No.
G.S8R. 258(E) in Gazette of India
dated the 17th March, 1979.

fPlaced in Library. See No. LT-
£234/79].

CentrAL Excisg (5tH Ampr) Ruiss,
1979 aND NoOTIFICATIONS UNDER CENTRAL
ExcisE Ruies, 1944

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
ZULFIQUABULLAH) I beg to lay
on, the Table:—

. (1) A copy of the Central Excise
{(Fifth Amendment) Rules, 1979
(Hindi and English versions) pub-
lished in Notification No, G:8:R. 437
in Gazeite of India dated the 24th
March, 1979, under section 88 of the
‘Central Excises and Salt Act, 1944.
[Placed in Library. See NO. LT-
4235/79].

(2) A copy each of the following
. Notifientions Hindj and: English
versions) issued .under the Central
Excise Ru]es 1044: —

. APRIL 4 1099 SRR VO

r(l} GSR 1B puhﬁshed in
Guaette of Indin dated the 28th
. Mateh, 1978 regarding exclusion
of cost of durable containers from
the assessable value of Oxygen,
Acetylene and  Glycerine to-
gether with an explantory memo-
randum, [Placed in Librm See
No, LT-4236/78].

(ii) Notification No, 149/79-CE
publisheq in Gazette of India
dated the 28th March, 1979, re-
garding exclusion of electrical
insulators and insulating fittings
and parts from purview of exemp-
tion by amending Notification
No. 71/78-CE dated the 1st March,
1879 together with an explanatory
memorandum, [Placed in Lib-
rary. See No. LT-4237/79]. ‘

P

MR. SPEAKER: Now
Attention.

Calling

SHR1 JYOTIRMOY BOSU (Dia-
mond Harbour): What happened to
the privilege motion against the Judge
of the Calcutta High Court? (Inter-
ruptions)

MR SPEAKER: ] have already
called for comments, Now Mr. Rama-
nang Tiwary.

SHRI JYOIRMOY BOSU:
are sitting over it for 10 days,

People

MR. SPEAKER: I am not sitting
over it. I have called for comments.

(Interruptions) **
MR, SPEAKER: Don't record.
(Iﬂterruphom) e
SHRI A K. ROY (Dhanhad)' I
am on a point of order regarding.the
Short Notice Question, My point of

order is that you seid that the De--
mand for Grants for.the Steel Mrifs-

‘try may not come up.in the. House.

It ‘may be guillotined. And those
Members who are !mring m;dnr ,teel

. **Not recorded.
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SHRI S. R. DAMANI (Sholapur):
1 had raised this point by my Un-
starred Question No. 3857 dated 20th
March and drew the attention of the
Government to the serious shortage of
furnace oil in Bombay, particularly in
the Thana-Belapur industrial com-
plex. 1 alsp drew attention to the
shortage of kerosene oil not in
Bombay, but in other States, parti-
cularly Bihar, UP, and Bengal. The
hon, Minister, in reply to my gquestion,
stated:

“The information . is not readily

available. The details are being
collected, and the same will be laid
on the Table of the House.” -

Ag the information has not been
made available for such a long time,
1 gave this Calling Attent_icm notice.

The hon. Minister has just no¥
said in his statement that consumptior
of furniace ofl has jncreased by. r:
per cent in the last thrée years,
this connection, firstly 1 would ifke ¥
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draw sttention of the Minister to the
fact that it is the poucy of the Gov-
#rigment %0 dxk the hduntrﬁes {0 use
miore Purnace ofl” bacavle by using
coa] they will be palluting the air. So,

they stopped using coal and have

started using furnace ofl,

. SHRI JYOTIRMOY BOSU: Who tolg
you that furnace oil does not pollute
the air?

SHRI S. R, DAMANI: Therefore,
the consumption of furnace oil has
increased. There was no difficulty up-
to December, The supply was normal,
It was available in required quantity.
Since January, the thingg have stacted
deteriorating, The hon, Minister, just
now, said that according to the infor-
mation available with him, no factory
has been closed down on gceount of
shortage of furnace oil. But T can
give him names of many units which
have closed down for 10 or 7 or 6
days in that industrial complex of
Thana-Belapur because furnace oil
wag not available. T would not like
to mention the names of those units
now. But I can pass on all the names
to him so that he can enquire about
it. In February and March also, the
position was very difficult. Some
unit; have closed down for a fort-
night, You can imagine the loss of
production; you can imagine the loss
of revenue and the result will be that
there will be more shortage of the
items which are produced by these
‘unit. So. it is very necessary that
this aspect should be examkined and
the meagyres taken to make available
adequate quantities of furnace oil to
the industrial units in a proper way
s0 tat they can continue to run their
uni .

I have got aIl the sympathy for the
hon. Minister that due to shortage of
wagons, they could not transport these
items. Tt is a correct thing. The cosl
is not avallable; the wagons are nof
available, ¢ the wagons are avail-

. able, the coal tib’; :aoﬁu thare. The oﬁou

Minister says turnace oil is
there, the kerosene oll ia there but the
Wagons are nat available, What have
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we {o do? It i ﬂm Goyernment,
the concerned, lﬂ{&:teﬁb to sit to-
gether and deaw up ‘a8 to how
10 transport ‘these ' ltetns, ‘The
hon, -Minister: has 1q tell us what
arrangément, in future, he is going to
make with :hemnimo:mmnw
see that {here is 'mno shortage of
wagong for carrying furnace oil md
kerosene oil.

Regarding the consumption of kero-
sene, I ihink, the hon. Minister must
be aware that in Caloutts, in West
Bengal, there is load Shedding for 8
to 10 hours every day. If there is no
electricity, what js the public going
to use? They are going to use kero-
sene in their houses for lamps, lights
or for other things.” Therefore, the
consumption of kerosene has increased
because of the non-availability of
electricity,. 'This is also ome reason,
The hon. Minister has stated in the
statement that 3.63 million tonne; was
the consumption during ' the period
April, 1978 ang February, 1979 as
against the allocation of 3.59 million
tonnes. There iz a very slight increase
in the consumption. It is not very
much. Therefore, to sy that the
consumption has gone up is mnot
correct,

In view of all this, I want that the
hon, Minister should tell the House
by what time it will be possible to
regulate the supply of kerosene oil
and furnace oil and, secondly, what
steps he has proposed or he is going
to take to see that these ~essential
itms do not go underground and that
the consumer -of kerosene have not to
pay high prices for the industrial
units have to stop producﬁon for mt
of tumm oil, i

SHRI I-I. N, BAHUGUNA: - ;
at the outset, say one thing. The
nation. wil} ‘have to learn to liv
within its resources. This year
petroleum. and petroleum products,

can promise the counfry ’IM
Gommm ‘has tried its hest fo.
vide the gation ity requirement ;
it year's lave] in spite of ﬂ‘

K%?%EB.
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that we are short of crude hecause of
the Iranian situation. We -cannot go on
increasing our demand of furnsce :il,
for ¢xample. In the 1873 price hike,
the entire jndustry was asked to come
to coal. From 18738 till 1877-78 there
wag a negative growth rate—begin-
ning with minus 5 per cent in 1975-76
to minug 7.8 per cent in the year
1977-78. You will, therefore, see that
this spurt in furnace ofl business is a
recent affair, caused by the inter-
national situation, caused by the
shortage of coal. Suddenly we are
having an increase of 8.8 per cent
growth rate. We are trymg to bear

with it, But I must tell hon.” Member
Mr. Damani ang the House through
‘you, Sir, that the Government i not
conmntted because of our inability.--
we wish we could do it—to foot the
bill on account of load-shedding, to
foot the bil] of energy on account Of
shortage of coal or coke or other fuel,
We are really, in shortage in this fleld.
Therefore, the other sources of energy
which are in gbundance the country
have to come into play and this parti-
cular scare gource of emergy should
not be strained in the manner indicat-
ed by Mr, Damani,

AN HON. MEMBER What js the

other source?
-

SHRI H. N. BAHUGUNA: The
other source, as the hon. Member
knows, ig coal. Coal in this country
s -.in abundance. The hon. Prime
Minister has assured the House that
we-are trying to manage things in a
manner that coal is reached every-
where, I am also a member of that
Committee which has been constituted
to monitor all this and we are trying
to pull up things as much as we can
to make good, or meet, this type of
difficult situation.

8o far as Mr. Damani’s information op
question about closure is concerned,
I quote this on the authority of the
Director-General of Technical Deve-
lopment, Energy Conservation Divi-
sion of the Ministry of Industry, who
keeps the records dbout this. ' I have
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hiz authority thmu.lh this iletter.
With regard to our enquiries’ made
from him, he has stated in his letter:

“While admitiedly there has been
shortage of f.0. at some of the poc-
kets in the country st times, ag far
ag the DGTD are uware, there bas
been no closure of industrial units
on this account except one instance
in Maharashtra, the International
Rubber and General Industries
Private Limited, which has reported
in the middle of March closure of
the unit on account of shortage of

to. f.0. is consumed by the indus-
try and the power sector to the ex-
tent of about four million tonnes
per annum. This requirement is
met from indigenous gource supple-
mented by import....”

‘mport is 25 per cent.

“...The f.o. offtake in the last
four years has been like this...”

in 1878-79, upto December, we have
given more than what we had given
in the last year. We canot give more.
We will be in trouble in the coming
years if we do not manmge our energy
economy, energy budget, in a proper
manner, It is just not available,

So far as load-shedding and other
factors are concerned, | repeat, we are
not obliged, or, we are not in a posi-
tion to oblige, the industry or the
nation by rushing diesel oil, kerosene
oil and furnace oil wherever the real
source of energy is not jn existence
or is not available, We will not be
able to do it. I would not make any
tall promise. All I can say is that it
will be our endeavour to see that
supply of furnace oil, kerosene oil and
diese] is maintained at least at the last
year’s level, Again I repeat that the
State Governments shouly take care
of the distribution system; so that the
period of difflculty and distress is
overcome with the cooperation of sll
concerned.

DR. SUBRAMANIAM SWAMY
(Bombay—North-East): 1 would
like to . draw  the attention of the
Minister to the fact that Bombay city
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is-a great city beczuse it happens to
be the city of :the Prime Minister und
before him, Mwhatma ' Gandhl’ and
even olher countrics’ leaders like
Mohd. Alj Zinneh and the recenily
executed Zulfiquar Ali Bhutto come
drom Bombay. And I also represent
Bombay. .. (Interruptions). And the
Minister also frequently comes to
Bombay.

13 hrs.

What I am surprised is that Bom-
bay is now experiencing long queues
for kerosene, particularly, in the slum
areas. In the well-to-do areas there
is no problem. It is the slums which
are suffering. First I want to know
from the Minister what he is going to
do to ensure an equitable distribution
of kerosene in Bombay within the
city  itself—whatever quota you
give... (Interruptions) I am sure he
will give, otherwise we will Gherao
him when he comes.

AN HON. MEMBER: He will not
come to Bombay,

DR. SUBRAMANIAM SWAMY:
This js particularly unfair to Bombay,
Sir, because 50 per cent:of the crude
oil is produced by Bombay High, Out
of Bombay it goes and Bombay itsell
starves. .. (Interruptions) Yes, we are
all Indians. Of course, you. are less
than others as you have extra-terri-
torial loyalties.

The fact of the matter is: as it is
said, water, water everywhere but no
water to drink, so also oil, oil every-
where around Bombay but there is no
oil available for the citizens of Bom-
bay and, therefore, some equity in
relationship with the rest of the coun-
try also has to pe maintained,

1 want to know trom the Minister
What does he mean by saying, “The
rate of consumption hes shown an up-
ward frenq because of inedequate
Bvailability of coal at the consuming

locations." What iy he doing specifical- .

1y to remove these imbalances he has
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mentioned? I want to know what
steps he has taken in consultation
with the Coal -Ministry and other
Ministries. '

(2) He says, ‘It has not been possi-
ble to import furnace oil and kerosene
to the required extent.’ What iz the
percentage of shortfall and what is the
tonnage of the shortfell in these com-

.modities? This is a very vaguely and

nicely-wordeq statement. He iz a
clever Minister and I have the highest
respect for him and I have also the
deepest appreciation of his ability to
get out of tight corners, So I want
him to spell out what exactly the
shortfal] is.

Then he says, ‘However, production
at the Bombay refineries is running
at the anticipateq level since the last
week of March and imported product
has also arrived. It is expected that
all these will help in easing the situa-
tion." What does he mean by saying
‘it will ease fhe situation?* When
exactly will Bombay feel the easing
of the situation? I want to know all
this so that I can tell the citizens of
Bombay that I have got an assurance
from the Minister.

SOME HON. MEMBERS: Very well.

DR, SUBRAMANIAM SWAMY:
Finally he says:

“As regards kerosene, about 40
per cent of the total consumption in
the country today is imported. The
‘overall availability of kerosene in
the country has been affected due
to delays in receipts of the product
from USSR under the Trade Plan.”
A Minister like  Bahuguna—and
having delays from USSR? How
can it be?...

AN HON. MEMBER: Now he has
come to the real point.

DR. SUBRAMANIAM SWAMY:
1 want to know why the delays have
taken place; What are the other
countries besides Iraq 'and Libya

‘'which he hag -explored? Does he

know, for esample, despite his ideo~
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explore receiving oil" from China in

exchange for some of the things in
whmh ‘we are surplus?...

-ANHON lﬁ'.m Inexchanl"
for .Dr. Swamy.

'DR. SUBRAMANIAM SWAMY:
AfteralLl!hellW‘iumltahkﬂu‘l
from Irag snd Libya and the USSR,
‘despite the delay—! want to know
why there is delay—why he has not
explored the possibility of importing
crude ffom China, unjess he hag some
aversion to China? I want to know.

8ir, the Prime Minister wrote 5 letter
8 few days ago to all the States
that they must reduce the consump-
tion of oil by 15 per cent. What is
the underlying logic behind this?

So, Bir, these are my pointed ques-
ﬂomandlhopehewﬁlanswermem
{0 our satisfaction,

SEIEU H N. BAHUGUNA: Sir,
too: have as much-respect for the
hon, Member's capability to detect

the cleverness and out-theroding .

herod so far as that is concerned, He
is -quite right. 71 have the greatest
feelings for Bombay, Bombay is a
miniature India; there i no  other
town in this country which has that
type of culture, Bombay culture, Of
course, Calcutta is emotionally end
i I may say so. philosophically and
economically, the . nerve-centre of
India. But, Bombay remm Minja-
ture India in g measure‘in ‘which no
othér city is. I therefore do hwve;
with all mpeut to Dr.. Subramaniam
‘Bwemy, an_obligation—~the Govern-
‘wnent of India oway a&n obhgntion to
Bombay because of its ~composition
and because of the way in which it
' composed, Tt is a miniature state
in many other ways for many people,
It is the biggest. towns in many ways.
_ Theréfore, we haye got to take core
- Bombay. But, 1 want to. fell him

t his. question 1s misdirected when
he is ‘talking

mmﬂﬂtﬁw

- gt crude because of the method of

Aupplying kerosene 0 the sjum ateas.
1 bave gaid it sarlier’and I wouldd

-like to vepeat it, lm.m%

$he Chie! Minister to following this
I would. again remind’ him, | Shri
Sharag¢ Pawar, that i Jotirpatti in
Bombay is tormenting for want od
kerosene, then it should be 4 matfer
of regret to which I shall certainly
draw the attention of the Govern-
ment of Maharashtra. Dr, Subra-
maniam Swamy may pull that Gov-

ernment no lesg than mine, petrhaps
more than me,

Sir, I must also say that a city
which has a representative like Dr.
Swamy cannot have his interest
ignored by any one except at his
own peril. Who is going to do it?

Now, Bir, so far, the hon. Member
Dr, Swamy talked about thet in spite
of Mr. Bahuguna being here, U.S.S.R.
hag not given the supply of crude.
Well, sir, it is just like saying ‘old
habit dies hard’. This is one of his
old phobias. I must tell him that
once he psked me a question and T
must ghare with this House, He said
‘Mr. Bahuguna is very much pro-
Russian’. ] told Dr, Swamy that it
is the misfortune of this country that
many feel that you are all pro-Ame-
ricans. I say that both are Wwrong;
both of us are Indians whatever
serveg the Indian interests. I am
telling that we are friendly fo cer-
tain countries and we are interested
in our nation's interest.” You must
remember that they stood by us in
times of needs. Avyway, I won’t B0
into the whole thing. .

"ssupplyotcmdgfmnthe&viet

Union is. mwmi thmu akm
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in Iran. So, charity begins at home.
They have promised that they will
make up that. “Laey gre going to do
the shipment. 1 hope things will be
all right. We know the kerosene
oil needs. As far g8 purchase of
crude oil is concerned, the hon. Dr,
Subramaniam Swamy’s suggestion
about getting crude from China is
something to which I have not ex-
ception. There- is nothing wrong
about it. I have tried. I spoke to
the Ambassador of U.S.A. in India.
1 requested him to -come to me. He
could not come. 1 requested him,
whether he would be able to help
us. I have gone to every body who-
ever is here. But the point is that
we are not able to say whether with
the il that we can refine, we would
be able to digest, With the type of
crude 0il available there with the
sait-content and with so many varie-
ties with specific gravity and ro
many things, T do not know whether
we will he able to refine oil here
with that type of crude. Neverthe-
less, 1 will certainly exchange the
hon, Member for oi! received by
India from China!

MR. DEPUTY-SPEAKER: It will
be a great loss.

DR. VASANT KUMAR PANDIT
{Rsjgarh): Wir, Deputy-Speaker, Sir,
with alj the sympathy at my eom-
mand, 1 pity the Minister of Petro-
leum for the unsatisfactory state-
mant that he has laid on the Table
of the House. It is just like a shut-
It?e~cock Ingic of putting the blame
N the other court. After reading the
¢ntire statement it js clear that the
situation is going to be endemic.
This situation . js net going to im-
brove very-soon.. If this is the situa-
tion at this- moment, of the year, I
am afraid, what is going to happen
In the middle of the year when the
monsoons begin, Just earlier as Mem-
bers mentjoned, that there are queues
for oil in. Bomhay, in Madhya Pra-
desh. slso there are inaccessible wreas
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in the interiors where crude oil has
to be assured before the monsoons.

Sir, a few years back many indus-
tries were asked to switch over irom
coal to petroleum products. Further,
has the government made any in-
depth study in this sudden increase
of 8 per cent in the consumption of
furnace o0il? How hgg it happened?
I am afraig that the government
which is going ahead with industria-
lisation plan angd opening district. In-
dustrics Centres what are their pro-.
jections for the future? How much
petroleum products and furnacz oil
will be required over the next five
yvears? There is a fear expressed hy
the chairman of the Millowners
Assecin‘ion,  But we were told that
only one rubber factory has been
closed but I must tell that many are
facinit closure. What assurance can
we give that in the coming two to
threc menths they will not be allow-
ed to be closed. I would beseech
upon th2 Minister to carry on cer-
tain more research on the background
of shortage of fuel. Efficient utilisa-
tion of available petroieum products
should be insisted upon in industries,
1 ~uote what the Industrial Adviser
Directorate General oi Technical DNev-
elopment sald:

“He referred to the Standing
Committee on Furnace oil set up
by the Government to make an in-
depth study of switch-over from
furnace oil to coal Some mills
wkhizh would be converted are, how-
ever, located in congested residen-
tial areag and this would give rise
to pollution problems.” .

Therefore, my question to the hon'ble
Minister woulg be: ‘what. are their
projections far the next three to
four years? How much would be
the production programme? How
much you expect to get from the
foreign countries? ~What  will be

available for distribution to the in-
‘dustries and also the = "consumers?
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Whether the new industriegy and the
existing ones would be assured of
thely requitements? Also let wus
know once for all whether you want
to have petroleum product for fur-
naces or you want to go to coal. The
overall picture is so mixed-up that
I would ask the hon'ble Minister
that ¢ Plan has got to be drawn with
regard to the use of furnace oil. In
Bombay where the fraffic ig so con-
gested the trucks cannot carry coal.
Therefore, the overal] picture which
emergey from the statement is not
very encouraging. I am afraid that
some assurance should be given to the
industries that the required quantity
for production wil} not be affected
because of want of furnace oil. The
hon, Minister should draw up a plan—
a Blue paper—with regard to these
industries. If he has not got sufficient
furnace oil, let him ration it to a cer-
tain extent, to the textile industries
ete. Let us have a proper plan to that
effect. S0, I want to know how they
are going to face this endemic prob-
lem in the remaining six months of
the current year.

SHRI H. N, BAHUGUNA: The last
part of the hon Member’s question is
this. He gsked, what are you going to
do gbout the energy supply to the
industries, This is a problem which is
being handled by the Director
General of Technical Development
and the Energy Conservation Divi-
gion, in the Ministry of Industries.
They are looking into it. I don’t have
‘the ready information just now with
me, But I can communicate the advice
contained in the question of the hon.
Minister for Industries.

Now, so far as the other point is
concerned, he asked, how much we
‘will be able to supply, at what level
and 80 gh. Let me tell him that we

“'will endeavour to supply at last year's
level, in spite of the shortages now in
‘the international market, Let me in-
form him that I am not accepting any

‘new demand of furnacg oll gt all. We
‘have tola the State Governments

" APRIL 4, 1979
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about it. We have tolg the Ministry
of Energy that it wil] not be possible
to create oil. In this country we don't
have any synthetic method of creat-
ing oil. That sort of method is not yet .
available with us, It is g scarce mate-
rial. Now let us see what we can get
from elsewhere, Many countries of
Europe and the nations of the
European Economic Community have
reduced industrial and domestic uses

" of petrol and petroleum products by

15 per cent, They have reduced that
much. We will have to find out
methodg to do that. The industry and
consumers will have to find out the
methods to do that. I hope that they
will be able to do that,

Then he asked about the anticipat-
ed production of 1878-79, I can give
that information. Our plan was to
produce in 1978-79 2.70 MT of Kero-
gene oil and 3.53 MT of furance oil
But the actual production which we
now anticipate is this, 1979 ig still
left gnd we have some monthg to go.
Our production is likely to be 2.55MT
for Kerosene oil or a little less and
3.42 MT for fue] oil or a little less.
So, thig is the situation, We are in-
creasing imports to the extent of
possible availability to make up for
shortage, Actual jmport in 1978-78
ig 1.42 MT of Kerosene oil and 0.80
MT of Furance oil. But thizs type of
a situation remains fluig because of
non committal of crude oil and non-
committa] of crude oil prices. OPEC
countries have raiseq the rate from
ten pointsome thing to fourteen end
a halt. OPEC countrieg have Jecided
to put a premium over these four
dollars per barrel, The OPEC market
priec ig 28 dollarg per barrel, 7 have
no quarre] with OPEC countries, They
wre free to determine at what level
they will sgell their only material
Because .they have nothing = glse ¥
sell. But our trouble is this. We have
got to see the financial jmplications
of depending upon this source ©f
energy and we have to gee the .}-all-
ubility of résources before we - cad

“make any commitment, I hops by the

time my Ministry's Budget domes 10
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discussion in the House I would have
come back from my foreign wvisit
where 1 am going to make my efforts
in search of oil and I hope that the
goodwill and the good wisheg of this
honourable House will be with me in
my efforts to do the needful.

13.20 lers,
PUBLIC ACCOUNTS COMMITTEE

HUNDRED AND EIGHTEENTH AND
HUNDRED AND TWENTY-THIRD
REPORTS

SHRI P. V. NARASIMHA RAO
(Hanamkonda): I beg to present the
following Reports of the Public Ac-
counts Committee:—

(1) Hundreq and eighteenth Re-
port on Action Taken by
Government on the recom-
mendations of the Commit-
tee contained in theiy Seven-
ty-first Report relating to
Posts and Telegraphs,

(2) Hundred and twenty-third
Report on Paragraph 47 of
the Report of the Comptrol-
ler and Auditor Genera] of
India for the year 1976-77,
Union Government (Civil),
Revenue Receipts, Volume
II, Direct Taxes on Voluntary
Disclosure of Income and
_Wealth Scheme, 1975 relating
to the Ministry of Finance
(Department of Revenue).

COMMITTEE ON PUBLIC
UNDERTAKINGS

Ewmreentn aND NINETEENTH REPORTS
SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): 1 beg to present the

following Reports of the Committee
on Public Undertakings: :

(1) Eighteenth Report on Action

Taken by.Government vn the re- .

tommendations. contained in ' the
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Seventh Report of the Committee
on Central Inland Water Transport
Corporation—Objectives ang Ri-
ver Services.

(2) Nineteenth Report on Action
Taken by Government on the re-
commendations contained in the
Ninth Report of the Committee on
Central Inland Water Transport
Corporation——Mismanagement in
Organization, Administration and
Financial Matters,

13.22 hrs.

DEMAND FOR GRANTS, 1979-80—
contd,

Mivistry oF HoME AFrairs—contd.

MR. DEPUTY-SPEAKER: The
House will now take up further dis-
cussion and voting on the Demands
for Grants under the control of the
Ministry of Home Affairs.

Shri Manoranjan Bhakta,

SHRI MANORANJAN BHAKTA
(Andaman and Nicobar Islands): Mr.
Deputy-Speaker, Sir, one of the ob-
jects of the Home Ministry is to pro-
vide good administration for the
Unjon Territories and their proper
development, As I wag saying, what
type of Government has been pro-
vided to the Union Territory of
Andaman and Nicobar Islands!

MR, DEPUTY-SPEAKER: 1 think
you had finished your -speech yes-

SHRI MANORANJAN BHAKTA: I
will conclude just in a few minutes.

. MR DEPUTY-SPEAKER: All
right,

SHRI MANORANJAN BHAKTA: It
ig absolutely & bad type of Govern-
ment provided there with iron ecur-
tain. When g Member of Parliament
duly elected from that constituency
is not permitted to use loudspeaker,
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you can well understand the type of
Government existing there, As a
Member of Parliament, I want to meet
my people ang go to different islands
for this purpose. Obstruction ig crea-
ted so that I cannot go, The tour
programmes had to be cancelled. You
can well imagine the type of Gov-
ernment there.

Sir, the problems in the Islands are
mounting up, The unemployment
problem is very acute there. The
number of unemployed youth is in-
creasing and there ig no employment
potential in the Union Territory, The
poor and weaker sections of people
have bezn claiming for houss sites;
they are asking for surplus agricul-
tural lang to be allotted to them, but
no action has been taken on these
issuzs. That js why, I had submitted
B 90-point charter of demands to the
Prime Minister, A month was given
to them for consideration, but nothing
wag done. Ultimately, I had to go on
fast which continued for 15 days.
When the hon, Prime Minister visited
that place, or the other Ministers
went there, they had not the elemen-
tary courtesy to send me a letter
mbout their visit. I am the Ilone
Member of Parliament representing
this Union Territory. Many hon,
Members from this side and that side
who have visited that territory, would
havg their own experience of the
type of administration that exists
there,

I know, the hon. Minister of Stale
for Home Affairs, Shri Dhanik Lal
Mandal comes from a very poor and
down-trodden class and he is well
aware of the problems of the people
there ang how they have been curb-
ing the deémocratic rights of the
people, In the question hour, I show-
¢d a photograph of three nld ladies
who had lost their fingers on account
of the atrocities committed on them,

- Mr. Deputy-Speaker, Sir, T have no
other forum t¢ ventilate the grie-
vances of our people except this

House. If ig only during the discus-
gion on the Demands for Grants of
the Home Ministry, when 1 can ven-
tilate the grievances of the people of
that area, I want to appeal to the
Hon Minister not to be cruel to us
and not to have a partisan attitude,
You should have  fair attitude to-
wards this small and remote Union
Territory, and do justice to us. You
must provide us with some sort of a
democratic set up. You must see that
only those officers who are unwanted
in Delhi or other parts of the country
are got shunted there. That is my
request.

1 hope, the hon. Minister will de-

* finitely look into these anq other pro-

blems of this Union Territory very
carefully ang sympathetically,
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MR, CHAIRMAN: The hon. Min-

 ister will reply later on,

SHRI M, N. GOVINDAN NAIR
(Trivandrum): Mr. Chairman, Sir,
even after hearing the speech of the
State Minister, my view is that the
Home Ministry has not yet been seiz-
ed with the problems facing them. I

need not emphasise that this is the
most important Ministry, the effec-
tive functioning of which will ensure
the health of the nation. Unfortun-
ately, they do not discharge their
duties for various reasons and the
Ministry stands paralysed, As he
himseli pointed out, it ig not because
of administrative reasons. The basic
reason is the inherent conflict between
the character of our State which is
democratic and secular and the poli-
tical philosophy of Hindu Rashtra
which runs counter tg it. That philo.

sophy has now gained a place in the
ruling circles, That has created an

entirely different situation in the
country. I am not suggesting that
any of the Ministers concerned com-
ing from the Jan Sangh Party is ins-
tigating anyone. But their mere
presence in the Ministry unleashes the
anti-democratic and anti-secular for- .
ces in the country ang it is they who
are creating the problems which, it

~ is very difficult for you to handle.

Since you have entered into a fra-
ternity with these forces and so your

hands are tied, That is the basic
problem. o

Ag long as such a political philo-
sophy is in the ruling group, however
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much you may try—I do not say that
you have not tried it—with sincerity,
Mr, Mandal, the situation will only
aggravate, Here what Gandhiji said
immediately after Partition becomes
very pertinent. He pleaded with the
entire nation that India is not a land
only of the Hindus but a land of
Muslims, Christians, Shik, Parsis
etc, Everyone whp is loyal to the
Indian Union should have the full
rights in this country. We have ad-
opted the principle in our Constitu-
tion, This comeg into direct conflict
with the idea of Hindu Rashtra where
they may tolerate other communities
and other religious groups if they
behave, So, the solution: You have
the maijority. If you want you can
reorganise the Government without
such elements and find a happy solu=-
tion.

Now, because of this kind oi deve-
lopment, the Muslims, the Christians
and everybody is feeling insecure. I
need not repeat what happened in
Aligarh ang all that. There 45 a
general feeling, there is 2 fear among
the Muslim community that they are
not treated as norma)] citizens; they
arc treated as second class citizens.
The same fear is among the other
sections mlso. Now the Christians
have that fear becguse, in the name
of Freedom of Religion, you are
trying to restrict their aectivities

Look at the whole picture. Excep-
ting Hindus, that too, upper-class
Hindus, who will remain safe in this
country? Hindus are not 3 homo-
genous community—there are the
iribals; there are the backward
clases. Are you prepared to accept
their rights as equa)] citizens of this
country? In theory you do bui, in
practice. you deny. That is the pro-
blem. Unless you are able to solve
thig political problem, however sin-
cerely you may wish or however
‘sincerely Mr  Mandal may wish, you
will only be in a sdup, you are in a
soup. I do not want to go into fur-
ther details.
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The second point is about police.
They are guided by the Police Act
1861. Their approach ig the same aa
during the British times. Have you
tried to bring about any change?
You have appointed a National Police
Commisgion but they are not going to
look into these problems, A police
machinery built up not to help the
people but to suppress the people,
If they feel their job is to harass the
people how can you utilise such a
machinery for the betterment of the
administration? It is not only that
the approach continued but also after
Independence they are becoming a
too! in the hands of the ruling politi-
cal parties, Who rules is not the
question. They have been taught to
behave in that way. Are you think-
ing of any change? You are not
When you were in the Opposition you
felt so but now when you are in the
Administration you want them to be-
have the same way as they behaved
earlicr, This must go. In Britain
the police is not under the control of
the executive, It is only the Parlia-
ment that can appoint the Chief
Police Commissioner ang #&lso it is
only he who can give order; to the
department, Here it is not only the
Minister but also anybody belonging
to hig political party can go to the
police station and demang of them to
behave in a particular way. I would
not like to suggest that you should
follow either the UK. or the USA
system but T would like to give the
example of Japan, In Japan it is a
public safety commission consisting
of the representatives of all the poli-
tical parties that controls the police
administration. They formulate po-
licies, They review their activities,
Why can't you bring forward such a
change. Even in the political oom-
plexion of your government remains
as defective as 1 pointed out earlier,
if the police is brought under a better
control—as hag been suggested by me,
many of the evils can be avoided.
Are you prepared to do it?

Then another very important mat-
ter is that you must immediately dis-
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band your intelligence wing of the
police department. I do not know
why they waiteq upto this day to do
that. Whichever that government be
the intelligence wing in the eye of
the government. No minister can go
round angd find out what is happening,
They must observe scrupulous objecti-
vily in repor_ting and unlesg the govern-
ment is aided by such a machinery they
wiil fing it difficult tp arrive at correct
decisions. 1 am not saying that the
intcliigence Wing is not necessary: it
is necessary but what is your Intel-
ligence? The whole country was
humijlated before the entire world the
other day when the Intelligence De-
" partmen: reported to the Prime Min-
ister that J, P. Narayan was dead.
Fortunately he is alive even today,
Sir, How could it happen? I am
not blaming the Prime Minister for
making a wrong statement. But I
can never understand how after that
incident the same Director or the
same Commissioner is sitting there in
ther rezpective ~hairs. You say  you
are imstituting on enqguiry, What
enmuiry”  They must he  dise
missed; they must be disbanded. The
whole wing should have been re-
organised by thig time. It is not only
a Question of wrong reporting about
JP's death. If this is the casual way
in which the Inielligence Department
dnes its work, what ig the use of hav-
mg these people there? You should
reorganise the whole department and
vou should bring in some new people
who have a ful! sense cf objectivity.

Then, Sir, T would request not only
Jenata Ministers, but Janata Members
to refrain from bringing in legisla-
tion which -will undermine democracy
and secularism in this country. I am
referring to the Freedom of Religion
Bill brought forward by Shri O, P,
Tyagi, What is the objective of this
Bill* 1t jg only for restricting the
ﬂctlvities ‘ot the Christian Missiona-
ries. I want a spegial commission to
g from your Department to Mizo-
ram. Let them study what has hap-
Pened in Mizorem in the field of socio
'"mmie (developraent, and what is
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the state of affairs there now. You
go to Bastar, a nearby place, It ig a
tribal belt, But look at their tragic .
conditions, In Mizoram, the Christian
Missionaries have educated them,
raised their political level, raised
their social level and cultural level.
If you go there, you will feel you are
in a modern town. Has it any com-
parison with Bastar? 1n such g situa-
tion, why should you come forward
with such Bill? I am not for conver-
sion of people by inducement and so
on. That ig not my idea. There is
annther Bill regarcding ban of killing
of cows ang bulls. Already there is
confugion in the mindg of the minori-
ties and other sections, There are
many people in the country who eat
meat, among Hindus, among schedul-
ed castes, scheduled tribes, backward
classes and others, All of them use
meat. And now another private Mem-
her is bringing a Bill to ban the slaugh
ter of hulls and calves. Bulls should
not be killed. You know what has
haporneg  tn Jethmalani’s Bill. He
brought his Private Member's Bill
But that has been pocketed by the
Government, The other day this
Religious Freedom Bill has been
brought in by the private member,
The Prime Minister, without even
Aisenszing it in the House, has blessed
this Bill. Who knows, tomorrow
Mr, Patel may say, killing of calves
ang bulls must be stopped? Thiz kind
of approach without respecting the
sentiments of all the people of this
country is not correct. Indis is not
a land of the caste Hindus alone.
Indiz ig a lendq of Schedulzd Cestes,
Scheduled Tribes. Muslims Christians,
Sikhs and so on. So, if you don%
have fhat fecling if vou don't have
that respect, for all the communities
residing in this country, you will only
be leading the country to dtsaster
Thank you,

SHRI PURNANARAYAN SINHA‘
(Tezpur): Sir, I heard the speech of
my hon. friend. Mr, Govindan. Nair.
1t 1 were on that side, I would have
right'y supperted him. in demanding
the immediate removal of those offi~-
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een who had given false informatiny,
and thus putting the Prime Ministyy
and the House into disrepute. They
have failed everywhere and in 1fgp
our military intelligence also faileg
There was catastrophe in the North.
Eastern frontiers during the Chineye
aggression. They had failed in in.
forming the Government during the
aggression.

And now, in our country, there are
Sl amang dhe diihal wihe av siiy
nsked, Recently I put a question ag
to whether the Government was awarg
that there were people who were tra.
ditionally naked in India even today
The Intelligence of the Indian Polige
Service have failed to collect truth ¢f
thig information. But we have seey
them with open breasts, hardly cover.
ing their body, They are in Korapy
Distriet, that is, in the Bonda Hills iy
Orissa. In these hills they openly live
naked. But the Police have neve
seen them in those open areas ang
they could not report to the Govern,
ment, I have received a reply from,
the Minister that there was no infoy.
mation about this. But some of yg
have seen them. Ig it not a matter of
shame? Yes, it is a matter of gregy
shame, since the Hlome Ministry ig
looking after the welfare of the Sche_
duled Castes and Scheduled Tribey
The hon. Minister is advocating many
things and he is in sympathy with thg
wscheduled castes but he has carefully
avoided to say anything regarding
Scheduled Tribes. But there are re.
gions, there are Stateg in India wherg
the Scheduled Tribes form a ma;’rarit}.
+of population.

. Now. in this report, on which thig
-discussion is based, there is a men,
tion about the number of Scheduley
Caste and Scheduled Tribe people iy
vty Stntar S o dbe dndp’ RR
pulation of 51,25,00,000 in 1871, aboug
4 crores are scheduled tribes. For thy
development of the Scheduled Tribe
‘regiong for the benefit of the Schedul.
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ed Tribes, there are many scheme:
planned over the last 30 years of our
republic and one such was -the Dan-
dakaranya projects, The Government
has spent till date an amount of Rs.
102.0 crores in the Dandakaranya pro-
jects. Recently, a parliamentary team
went there 1o see the progress of vari-
ous projects, to have an indepth study.
We were taken here and there by the
local officials to show us the progress
made in the area. But things have
been done in such a way that in one
place, that is, Dandavada, in Madhya
Eredesh, where & X irrigoboy cane)
has been dug to take the water from
the reservoir, the water does not flow
from the reservoir but on the contrary
the water flows back to the reservoir,
It is axiomatic that water would al-
ways flow from higher level to the
lower level. But here it is happen-
ing quite the opposile. We saw il with
our own eyes and we also pointed out
this to the officials. They were fry-
ing to side with the Engineer who
constructed the reservoir about 1-1/2
years ago. They have spent about
Rs. 4.5 lakhs in constructing this re-
servoir and canal. This is how the
developmenta] activities are taking
place in the tribal areas of this coun-
try where people are still naked. They
are pampered by the American tour-
ists by a ten-rupee note and they take
the phctcgraphs of these people and
publish them in their ‘Playboy’ maga-
zine. In this way, certain develop-
ment projects have been taken up in
tribal sub-plan areas. But with what
heart? Has it been done whole-hear-
tedly to do good to the tribals? Noj; it
has been done half-heartedly,

- 8ir, there is a national highway in
the tribal reglon of Dandakaranya in
Madhya Pradesh where 90.08 lakhs,
about one crore people, are tribals.
You will ind there women wesring
very little on their waist line, having
completely bare Greasts and carrying
head-loads and sling loads across their
shoulders walking along with ien o
that ‘nationa! highway. What ~has

_boendommrmmﬂtdrmw to,
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save them from this nakedness? The,
have been living like this. They live
in jungles and among savage animalsg,
but are surrounded by civilization and
States like Madras, UP and Bihar,
They have been allowed to live like
this, . In my region, the tribals are in
a majority. If Assam were not divid-
ed to give thé tribal people their own
rule, Assam would have been today
like Madhya Pradesh which has the
largest number of scheduled tribes,

As we know, the people in these
areas are in the hahit of shifting eul-
tivation which is the main cause of
their poverty. This has not been re-

moved. In the tribal sub-plans, the -

first thing which was due to be done
was converting their system of cultj.
vation from this to terrace cultivation.
That has not been introduced, They
could not be brought to the develop-
ed ways of cultivation.

In this report, on page 98, under
‘Research and Policy Division,’ it is
mentioned and the hon. Members may
see it for themselves:

“The Research and Policy Divi-
sion has assigned a study on ‘Insur-
gency in North-East’ to the Institute
for Defence, Studies and Analyses.
New Delhi.”

This is the single sentence mentioned
in para 3.1 here. I do not see any
head or tail of this, What is the pur-
pose of such an investigation? Will
the result of this investigation see the
light of the day and whether it will be
Placed on the Table of the House and
we will be able to read and learn
something out of it, I do not know,
But then this is something done half.
heartedly concerning scheduled tribes,

Now, I come to the recruitment po-
liey as far as police is concerned, The
Tecruitment of people in the LPS, ig
quite opposed to the way the Britich
used fo recrult from the post of Sub-
Inspectors onwards -to IPS. officers
during {heir domination in our cotn-
try. Today people #re recruited to

this department trom such categories,
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wat strata of society, who have no
other job and they come to take up
the police job, When you do not find
any other respectable job, you become
a constable. People who are outcast
and are unwanted anywhere else, come
to the police department and they
make the ideal police. Persons re-
cruited from such classes do not
make ideal policemen. They go
there just for money and power.
Power begets money. Even . a
police constable after retirement is
much happier map than an honest
LAS. officer. This is happening and
even today that character has not
changed, During the eleven years'
rule that we had, the persons who
were recruited to the police depart-
ment, were perhaps from the worst
classes and as a result. today the Hari-
jans are the victims of many atroci-
ties. Tribals are being ignored. Other
people are also not getting jobs. You
have created the police ali right, Every
State has to have Police, but when
starting a police station—or in the
existing police stations—have you,
till to-day either from the Centre or
from the States, been able to connect
the police stations by wireless? Or,
have you given a jeep to every police
station, to make them more mobile,
so that on getting information about
an intended dacoity, burglary or any
other crime which ig likely to result
in loss of lives, they can offer assist-
ance to the people, in order to save
the lives of the people?

We have urged in this House iast
year that Police must be made more
mobile. They should be given equip-
ment. and police stations should be
connected by wireless, so that we can
at least demand some efficiency from
the Police, something more than what
they have to-day, .

I am sorry to note that in this Re-
port, there is no indication that the
Union Government will go to  assist
the State Governments and make the
Police more mobile and more useful

‘to the society.
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1 now come to the North-East, Jhar-
khand, in Bihar, has not been created
as a separate State, in order to give
a special ethnic status tp the Munda,
Oraon and other Adivasis. The same
thing should have been applied to the
undivided north-eastern region; and
separate states should not have been
created for 3 or 4 Jakhs of people. But
now, separate States have been creat-
ed there. Whatever may be the pur-
pose for which they were created, has
the Home Ministry been able to keep
them together like a joint family of
people living in the plaing or hills?
There are border conflicts there. bet-
ween different States, Why? You
have created the States. Was it not
your business {0 demarcate the boun-
dary lines? You divide the property
between your twe sons; they will
fight for their shares unless you di-
vide the property by a pillared demar-
cation. They fight. There are skir-
mishes along the Assam-Nagaland
border as also on the Assam-Megha-
laya and Assam-Arunachal borders.
You said the State Governments will
look afier these incidents, or that the
Chief Ministers will sit down together
and sort out the matters, It is an im-
practica) thing. It is the business of
the Union Home Ministry to demar-
cate the boundary lines and bring
peace tp that area.

In Nogaland, Naga people are there.
But Naga people are there in Assam
also. There is a2 Naga mouzadar in
Assam, and he is collecting revenue
near Lumding, which is very much
Assam territory.

‘Then ‘comeg the question of Indo-
Bangladesh border, The demogrdphic
character of Assam is being changed.
In about 10 or 20 years, I as an As-
samese will have no place in my
Btate. We will die out, or be wiped
out. Our identity will be obliterated
by the onrush of people from other
aress, particularly Bangladesh. The
Home Ministry has totally failed to
check the inroads by the infiliration of
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foreigners intp India. I do not discri-
minate between Bengalis and Assa-
mese and say that the Bengal cul-
ture is infiltrating, 1 do not say that
the Muslims are infiltrating. 1 say
they are foreigners. for all practical
purposes.

I demand of the Home Ministry: if
you cannot control the Indo-Bangla-
desh border and cannot check infil-
trators from that country coming to
India and creating law and order and
security problems for the States,
please make it the responsibilily of
the Indian Army.

Let the para mihiary forces assist
our army in checking infiltration of
foreigners into India. This is my de-
mand and I want that this demand
should be accepted in order to cave
our borders, in order to mainiain our
notional identity, as people of the
north-east region. You will have to
do some thing which will be chang-
ing the political picture of India in
the north-east region to a great ex-
tent, With these words, I cenciude
my speech.
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SHRI NIHAR LASKAR (Karim-
ganj): Siryimy name is on our'list...

MR, DEPUTY-SPEAKER: You say
‘your list and my list’. T kriow what
lists are here. I am calling Mrs. Moh-
sina Kidwai, (Interruptions). I say
the L ar 1t 10 b i on
the fioor of this Flouse, It s a Very
bad practice. And everybody is helpg
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“A cognizable offence every 3
minutes; a burglary every 15
minutes; a riot every 45 minutes; an
armed robbery every hour; a da-
coity every two hours and two mur-
ders every 3 hours, This is the
day's average crime tally in U.P”
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SHRI HARI VIGHNU KXAMATH
(Hoshangabad): Mr. Deputy-Speaker,
Sir, consequent upon the happy re-
turn. of Shri Charan Singh to. the
Cabinet family-fold and hig simulta-
neous elevation to the twin Deputy
Prime Ministership, may be as a side
affect thereof, there has been. a swap-
ping of portfolios, and the former
Finance Minister now finds himself in
the position of the Home Minister.

The former Minister of - money
power has become, in a sense, in short,
the Minister of man-power. 1 wonger
if he has got into his stride as yet.
However, I am sure that, with his
background, his experience of 30 to
35 years, very varied experience as a
distinguished member of the ICS—
what was called in the olden days a
‘Heaven-born service', the steel frame.
while some cynics described it as nei-
ther Indian nor civil mor service—he
will get into his stride, if he has not
got into it already, The foremost task
he will have to address himself to is
how tp bring about a clean, honest
and efficient Administration. That is
the biggest task that faces him. Dur-
ing the 30 years of Congress rule, cor-
ruption had become a hydra-headed
meonster, became endemic in the sys-
tem of the country and more or less
a way of life. The Janata Govern-

‘ment hag taken some steps, but not

adequate steps sp far, to eradicate
this evil which cankers into our so-
ciety and our body politic. .

What has happened to the Lokpal

" Bill? It has had a chequered history.
" The former Government

of Smt,
a ndhi, the ex-Prime Minis-
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ter, had treated it with disdain. al-
most with contempt. Twice the Lok-
pal Bill was allowed to lapse. Not
once, but twice—in 1970 and again in
1976—it was allowed to lapse. The
present Prime Minister was the dis-
tinguished Chairman of the Adminis-
trative Reforms Commission and I
happened to be a Member—from the
Opposition—on that Commission. We
gave high priority to that subject, to
that matter, to that them, The pre-
sent Prime Minister himself—the then
Chairman of the Administrative Re-
forms Commission—gave the highest
priority, top priority, red-hot prio-
rity to that subject, and the Commis-
sion produced the first of its 20 Re-
ports; that first Report was submit-
ted to Government in October 1966,

I don’t blame this Government but,
partly, they are also blameworthy be-
cause last year, in August the Joint
Committee of both the Houses of
Parliament presented its Report to
this House, and yet there is no sign of
its coming up in this Session. I do
hope it will be taken up in this Ses-
sion and passed in this Session by both
the Houses. If there is any difficulty
we can have a joint session to pass
that Bill, a very important Bili. Every
body is talking about the Bill outside,
saying that the Janata Government is
going the same way as the Congress
Government in regard to corruption.
So it is imperative that it should be
passed in this very Session, and the
first Lokpal should be appointed
before the commencement of the next
Session of Parliament_ It is only then
that there will be credibility of the
Government and the people will have
confidence that the Government means
business when it talks of corruption,

Now, I referred to the Administra-
tive Reforms Commission. It sub-
mitted twenty Reports in all. I would
like to have a detailed statement from
the Government as to how many
recommendations in the 20 Re-
ports have been accepted and
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how many have been reje
want it not today, but in cour
time—not very late but as s
possible—how many recommen
have been accepted, how many h
been rejected, the reasons for re
tion and how many of those a
have been implemented or are be
implemented. @ Thiat should coi
before the House very soon.

We have to improve the Admini
tration, particularly Police Admin
tration. We have had the Nati
Police . Commission. It is &
working, I believe, presided over |
a former member of the ICS, Sh
Dharam Vira—who became a Gove
nor also, after he retired from fi
ICS. That Commission, T believe, hi
submitted an interim Report—not i
final Report but an interim Report—
and the papers covered many of th
recommendations made by the Polic
Commission. The House would
to know what particular recommen:
dationg have been accepied by th
Government and are being imple
mented.

Along with that, we should have a
Prison Reforms Commission also.
They are dirty, stinking prisons,
During the Emergency, particularly,
I had a taste of the prisons— stink
absolutely insanitary without e
the minimum standards of sanitation
and hygiene. The treatment of
prisoners now, at least in some of the
jails, is worse than what it was during
the British regime. I have been in
jails, both during the British regime
and now, and I can say without hesi-
tation that the prisons of free India
are being worse administered or
worse run—some of the prisons in
any case—than the prisons during the
British regime,

I have already spokan about the
necessity for eradication of corrup-
and the mnecessity of passing the
Lokpal Bill. This canker of corrup-
tion has a distinguished, very old,
ancestry or pedigree. In the early
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was ‘e notorious jeep cimdal. If
- they had been handleg properly by
the then Prime Minister—Pandit
Jawahivlal Nehry hid many dhining
qaslities but, unfortunately, he was
a bad judge of men and events; that
wag his defact; -otherwise, he_ had
many shining qualities—then at least
"it would not have grown to these
proportions of tedey. The Minister
himiel! wonlq know more about the
jeep geandal then I do. He was then
the Defence Secretary, I believe, at
that time when Shri Krishna Menon
was the High Commissioner in London
and much was said and written about
that matter, The Comptroller and
Auditor General st thay time, Shri
Nearshari Rao, recornmended twice
that there shouly be a high level
inquiry into the matter, But that
was not dome. That is why the
canker has grown.

The Shah Commission has alsg made
a very trenchant observation. I have
no lime to read other matters but
I would quote what the Bhah Com-
mission has said about the necessity
of Gpvernment implementing the re-
commendations of Commissions of
Inguiry. It is a rather pathetic but
trenchant observation.

“Tha Commission owes it to the
oitizen of Indiz to emphssise that
appuihtmients . of Commissions by
themselves are not enough if the
Governments concerned de mnot

follow up and implement at least
such of the recommendationg as are
avowedly accepted by the Govern-
ment”

I wonu ltke !o know hbw many
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If that . - o, ft is & very unforftinate
development. Therefore, I would
like to know how many have been

indicted and how many ure being

prosecuted—agaimst whom there are
F.LRs, yrd guch Other things going on,
‘Then I would Iike to refer, in con-
nection with ‘administration, to the
fastle of tHe batkwara sectitns of ofir
somty, Weaker sections, the
Schediled Castes and the Scheduled
Tribe, Iam glad, and the Hotise dlso
wadid be glad, that Government has
tiken a very forwiny stund, g torbard
decision, to appoint Commizsions the
Scheduleg Custe and Scheduled frive
’Comnﬂsaion instead of @ Special
Officet, and alsy the Backwd Clieses
Comrmission. But that is nét enough
to bring these backward séctions, the
Schedulej Castes and the Scheftled
Tribes, the Harijans and the ~Adive-
gis, into the national weinstream.
Dr. Ambedkar, in the Constitnent
Assembly, did envisage, visdelise, da
dream fhat the reservations would
#dt e for ever, and ‘that these settiony
would join the national mainstream
very soon, soorier than later. There-
fore, memly appointing Commissions
is hot enough. 'There shoéuld be
effucatidnal and socidl vhedsires and
adrninistrative -measures fsken o
uplift and Yrimg these claSses, baek-
Ward sections, Yuckwiird ghissed. the



339 D.G. 1979-80 Min.
[Shri Hari _vnihnu Kamath]

expire in 1980, just about 8 or 9
‘months fo go, The House must take
serious note of the provision and
decide again whether it should ex-
tend it for another 10 years or not,
because it is easy to go on extending
for 10 years, 20 years, 30 years, 40
years, 50 years or upto the end of the
century and beyond, but, in their
own interest, lest it become a vested
interest in backwardness, a vested
interest in being a Harjjan a vested
interest in being an Arivasi, they
should not be a clasg apart, and I
would appeal that they should come
forward ang say ‘We don't want any
reservation’. Here I woulq like to
recall a scene in the Constituent
Assembly when the Muslimg came
forward and said, ‘We do not want
reservation’, And there was a big
ovation in the Congtituent Assembly
when they said, ‘it should be buried
with the exit of the British, Don't
bother. We shall join the national
mainstream’ and all the safeguards
and reservationg flor Muslims were
abolished by the Constituent Assem-
bly. Of course, it was very right and
very  necessary, it was just proper
and appropriate to have reservations
for the Harijans, Adivasis and the
Backwarg Classes ag also for Anglo-
Indians for 10 years. Then it was
raisgd to 20 years and then for 30
years. Now the Houge must consi-
‘der -seriously, an sll-Parties Parlia-
mentary Committee may be consti-
tuted for the purpose, you mey have
some legal luminaries and constitu-
tional experts too, but we must de-
cide once and for »l], because I re-
member Dr. Ambedkar saying, ‘I am
servation for ever, I want my peo-
ple to join the national mainstream
as soon as possible, sponer rather than
later” I read it sometime ago in this
very House. I have not got that now
‘with me, Therefore, Thiz fs an Im-
portant matter Which- should be
comsidered by the House at the ear-
. liest opportunity.
Then, there i the question

T’Inim Territories. I am sorry lo
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say that sometimes s tuy thuugh‘ll
personal thoughts &nd personal views
are ‘given vut or given expression to
and a lot of mischief and a lot of

damage results, @as happened in-
Pondicherry.... -
SHRI K, P. UNNIKRISHNAN

(Badagara); Especially by whom?

SHRI HARI VISHNU KAMATH:
By the Prime Minister. I know,
I think it was not proper, and it was
wrlortunate an his part to have made
that observation regarding Pondi-
cherry when our treaty with the
Government of France at tha! time
stipulates that any change should be
by public opinion, Same was the
case with regard to Goa. I was in
the Thirg Lok Sabha where we
passed a Bill to have an opinion poll
about Goa, If there was a provision
in the treaty with the French Gov-
ernment, it may be negotiated with
the French Government again and if
that is not possible, we should stick
to that provision. I know and I can
foresee the day when these small
units will perhapg merge with the
bigger adjacent States, but we should
not do it in & hurry,  We should
not hustle it, we should not bulldoze
it and we should not steamroller it
according to private whims and fan-
cies or thoughts.

I would also like to refer 1o the
very vital issue of deceritralisation of
administration, In our election mani-

" festo we have made a clear commit-

ment. I will read only one sentence
of that:

“Panchayat institutions  and
municipalities ‘will be revitalised
and vested with larger powers and
responsibility 5o that they can play
their true role py basic organs of
popilar mmm: Jza!twiw and
plannlna .

Article 40 of our Comtmcon gm-
vides for the development and estab-

" lishment of Pancm'lﬁ - emm s
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unitg of ua]I-Govanment. “Algo item
No, 3 of the Ecomomic Charter of
the Janats Party, . the Manifesto,
speaki ghout Gandhiap walues of
austerity, Antyodsya and a 'decen-
traliseq economy. Therefors, the
Government should take early steps
fur decentralisation of the administra-
tion, (Interruptions),

The Government had appointed a
Committee headed by Shri Ascka
Mehta, one of our former colleagues
in Parliament and a wellknown poli-
tician and economist They have
produced a report. I am sorry to say
that it doeg not look upon the village
Panchayat as a basic unit of self-
government as envisaged in the
Constitution, I personally wish that the
village panchayats should be given
its due place in the Constitution and
we should have a flve tier and not
four tier pattern Centre, State, Dis-
trict, Block and Panchayat. We
should even amend the Constitution—
the lists in the Constitution—to pro-
vide for these tlers, the various en-
tities from Centre to State, district,
block ang village. I am glad that
you are algo nodding your head, Mr.
Deputy-Speaker—and you &re in
agreement with me,

MR, DEPUTY-SPEAKER: I am
nodding because your time is over,

SHRI HARI VISHNU KAMATH:
One or two minutes more, Mr, De-
puty-Speaker. I know you also
subscribe to this thesis. One last
word. ] would say about ths boun-
dary . disputes—boundary dispute,
particularly, of Maharaghira and
Karnataka—ihese boundary disputes
have been there for the last twenty
two years, and not much hag been
done. Mahajan - Commission was the
last {0 tackle this problem, Iis
report is gathering dust in the shelfs
of the Home Ministry

.

Now, Bir, zhenlssmvidminths
Constitution, Government . has com-

Mbhmmmmdmmm-

yuine- years of ‘our Hepublle—28
ot 29 years of our Republic, There is
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a provision in our Constitution, Arti-
cle 263 provides for an Inter-State
Council. The AR.C—the Adminis-
trative Reforms Commission, made a
strong recommendation that this
Inter-State Council skould be consti-
tuted to decide on various disputes
between States and States and the Cen-
tre and the States. I do not know
whether that recommendations has
been accepted by Government or not.
1 do not know as to why they could not
appoint ... the Inter-State Council to
study this problem and resolve it
once fur all. There is a lot of ‘talk.
(Interruptions)

Then, 8ir, unfortunately, I am sorry
to note thet, in many of the States,
though Parliament, the Lok Sabha has
abolished ' the = MISA—repealed the
MISA—some time in August last year,
the Maintenance of Indira-Sanjuy
Act—I am really sorry to state that
some States have lately given birth to
that kind of legislation in some feebler
or milder form, (Interruptions)—I
do not know which States. The Minis-
ter should tell us which of the States
have given re-birth to the MISA in a
milder form. They should tell the-
House as to whether all those Acts
which have been passed in 3ome States
have been scrutinised and’
examined by the Central Government
and whether at least all those safe-
guards are there which have been prer
vided in the Constitution in the Ferty-
ffth Amendment BIll, " (Interruptionsy
They could be examined by a Plrl.la—
mentary Oomlttee

One word more and I have done:
The other day the. Finance Minister
made first a statement and two days
later, the Defence Minister made a
statement with regard to the increase
in pensions for certain categories: of
personnel. There is a category also, &
class of people, who fought for free-
dom—d{reedom fighters who have been
given pension. Bome may nof have
accepted.  But many hav'. ags they

‘hiave po other means of livelihhod.

Someotthem mm the:
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Govemmgnt hy stvina begus certifi~

dates, I -am glad tha* you sre locking

irito the ‘matter. Ihepe that aciion
will be taken against those who got it
ikrbagh wrongtul means.

T would only request the Govern-
thent ‘that if they could increase the
pensions ¢f some categories, they
should ‘glve a slight  increase in the
pensions of this categery of people
alzo.

One last word about the Internalional
Year of the Child. There has been so
much talk about it, so far, The
Home Ministry with all its ramifica-
tlons, has its finger in every ministry's
nig. Thcre!ome they can do a lot in
these matters. Now, Ke has got the
mnyower to ‘ensure the implementa-~
tion. Muéh can be done in this regard
by the Hame Minister through Chil-
drens Acts, adoptlon of Children
Bill . and a iew other matters can be
.also ‘taken up.

MB.. DEPUTY-SPEAKER: Please
«conclude.

SHRI HARI VISHNU KAMATH:
Lastly, there hu been talk about re-
orggnisation of Btates. It is a delicate
ogtter .but, I thivk, the time has gome
when that Leviathan Stete, Uttar Pra-
degb—some peapie. call it not g State
in Jndia but the tenth, country in the
wo!!d—w-shmﬂd be divided and re-orga-
nised on . proper lines. Perhaps, it
could be easily made into two States,

MR. DEPUTY-SPEAKER You must
conclude now.

gxmmh:vmsmu KAMATH: I
dohﬂpatheﬁemttenwmmukmng
seﬂuuslynqdﬁomelﬁm&terwintunc-
tiop jn sich a 'manner during his

teryre thstmxyhometntpecmm.
becomes .a happy home, with children

Ioeklngfommtoabrlght future, and
thehamebmmmmuﬁewith no.
: lawandurderprohlemnuhﬁn. 5

- AFRIL ¢, 1079 .

o;mca.;rum m

*SHRI A. ASOKARAJ (Permba
Nir): M, Deputy-Speaker, Sir, 'én be-
half of All India Anna DPravids Mo~
netra ' Kazhagam, 1 rise to ga qu
wards ‘on ‘the Demands £6r “Grants of'
the Ministry of Home Affairs,

At the very outset, I would rder to
the deteribratifig Jaw and order situa-
tion, especially among the stirdent cém-
m_.unity throughout the country. Sir,
you will agree with me if I say that
the future of the country rests upon
the shoulders of the youth of the
nation. If the student unrest preva-
lent throl hout the countiry is not re-
solved forthwith, naturally the nation's
future is in stake, In order to_toster
democracy in the country, the Govern-
ment of India should remove the fes-
tering sore of student unrest in parti-
cular and the worsening law and order
situation in general.

My hon. colleague Shri H. V. Kamath
raised a pertinent poser--how lang
you' are going to continue the poliey of
reservation for scheduled castes apd
schediled tribes in  representative
forums like the State Assemblies and
the Parliament? 1t is time that the
Government  bestows some gerioys
thought on this question, The ecofio-
mic disparities and  social backward-
ness , pervading peﬁistentls amotig th@
scheduled castes and scheduled tribes
even ‘after 30 Years of Independence
are to be probed. We have been ax-
teriding & verfety of concission Tor
thelr dvancement, yet they have it
beén Eble to deuve the maximum bee-
fit 1¥5in them. What ste the reashis
for Yhig sorry stafe of affairst Hhe
Govertiment - should evaluate and exert
cfféctively to eraure that the Conses-
slons b&h( oife:ed fo them kl't wﬁl-

We have boen familiar wit
tisation of people from m‘: feligibh:
the other, Intheeaﬂyd&xumw
tan, fathers used. $o -offer many, bails
’°'w" i

they .did pot aye

'm original speech was -delivered in T;mﬂ,



345, DG 190

come. prosperous  members of Chris-

fianlty. Eﬂnafm such converiion

maby of thém used o be called by
their “Frindy names. ' Just as ‘there are
{nnumérahle sects in Hindulsm, ~there
are sb many divisiohig in the Chrlsﬁn-
nity aiso. " The lower caste people, who
became Chritlans, remaine as lower
casté peoplé in the Christian commu-
nity, The change of réligion has not
changed their economic gtatus. The
Government should look into thiz pro-
blem and offer ecenoiftic concessions
for their betterment even though they
are Christians.

Similarly, the Government should
inquire into the reasstns for the inabi-
lity of scheduled tribes to utilise the
heneficial concessions being offered to
them. ' These gullible people are being
made the victims of deception being
practised upon them by those greedy
people around them. The Government
should endeavour to clean the atmos-
phere of misappropriation prevailing
in the areas inhabited by the scheduled
tribes.

16 hrs,

We are talking about the malpracti-
fion being indulged in by the Centre.
Language is the soul force of cur peo-
Ple. The solemn assurances given day
in and day out by the Centre- are being
frouted blatantly by the Central Gov-
ernment, - Hindi is Being sought to be
imposed through hook. or crook on the
Uon-Hindi- speaking people. This has
Created a deadly scare kmong the non-
Hindi speaking people.. The. Govern-
ment would -be-well-advised to bear in
Mind the serious . repercussions. such' a
thoughties step. woum generate,

We are talking about the malracti-

f;: and corruption that have corroged
e faith of the peaple of the: countcy
°“" administration, ntpfneenuntgr

bl.u‘“
lﬂatuum
Ereased,
of m
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aspect of wﬂw hm mn
alwaye comes to :r!u Inspite of tall

claimg @mmwmuon of cor-
unpleagant

day 1o day, mn&.wmste:m
luokintnmmdnﬁhemm

Iwouldﬂwnbrtolba Cauvery
Water digpute here because it. is. an
inter-State problem nnrl i falls within
the jurisdiction of. the Home Ministry,
It this water dispute is resolved ami-
cably between the three States, the
beneft to irrigation will be immeasur-
able, The agriculturists of Tamil
Nadu will get water for their filds.

The Home Ministry should -think of
divesting itself from the unwarranted
load of all “powers. H such. a decén-
tralisation takes place, it will evolve a
healthy federsl set-up in the cotintry.
The Stateg will be gnable to golve the
problems on the spois; instead of rush-
ing all the while to Delhi seeking sp-
lutions. Some serious thought must
be bestowed on thig question also.

Al our planned efforts have helped
rich people to grow richer and the
poor people to become poorer. The
economic inbalgnce is getting widened
andthégu!:tetmmtberichmdﬂm
poor Is getting deeper. If this Is not
attended to, I would like o' warn of
the impending revolution in the count-
ry. The misery of the people may- ex-
‘plode into an uncontrollable revolu-
tion beyond the competence of the
Hbome Ministry. 1t is not that we are
the batt of ridicule of foreigners who

"came to India, Whether it {s the rail-

way station_or. the bazar, you come
acrosg the extended arms of innocent
young children for. gims, You “teel.
sad to laok at 3 or 4ynun1d children
begging with tattered clotlies and dis- -
hevelled hairs. We can imagine the

pangs of hunger which drive. theey fo -

_beg. We myst do something in this. -

Intemaﬁml! year af - “chiltren. ‘The-
Government i’ m-o

i il m mw‘%

;h&ﬂmﬂmm
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of emulation throughout the country.
The expenditure iavolved in this
.scheme should be given as grant by the
Central Government to the State Gov-
ernment of India. By implementing
thig scheme of rehabilitation of beg-
gars throughout the ccuntry, we will
mnot only be to earn the gratitude of
these people in distress but will also
-earn the encomium of other nations.

With these words I conclude my

- speech.

SHRI ASOKA KRISHNA DUTT
(Dum Dum): Mr. Deputy-Speaker, Sir,
I wanted to say several things about
the workings of the Home Ministry,
but you have already warned us that
“we have to limit our speeches.

MR. DEPUTY-SPEAKER: Actually
“we are exhausting the time allotted for
“this subject,

SHRI ASOKE KRISHNA DUTT: Sir,
.1 will try to limit my speech to only
those aspects which have not already
been covered by the other speakers.
_In fact, it is very difficuit to speak
after g vetaran like Mr, XKamath,
because he has spoken about raost of
the points which 1 wanted to mention,
but still I find there are some points
which have not been covered.

There is a saying that the area be-
low a lamp is possibly the darkest of
all the places. 1 would like to draw
the attention of the Home Ministry to
the very serioug condition of the law
and order situation ia the capitai city
<0f Delhi itself.

"16.02 hys.

[SHRI DHIRENDRANATH BASU
Chair]

in the

Sir, it is known to you that most of the
Members of Parliament stay either in
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North Avenue or South A
Chairman, you are one of
Tleve that in the last 4
months, the incidents of theft
come the maximum in this a
pied by the Members of Pa
It may be even far worsz in ofl
of the City and cther parts of
possibly those are not taken co

of. I will start with my o
There was a very seriouys thei
house a little over two mon
The police came with their usi
phernalia, the police dog was
and when I reached here from
ta the officer smartly gave me a 8¢
but nothing has been done beyon
Not only that nothing has been §
out, but the very manne: in whie
investigation is proceeding is trer
dously surprising. Sir, you have
the experience in your State ang T
had the experience in my State al
the activities of the police. The
the police over here ignores the b:
clues is simply  surprising. Se

follow them. !
whispering that

would not even
strange way of

and the suspected culprits is also ai
zing. Here is my hon. friend §

thefts have taken place during the I
six months in North Avenue. hi
there are criminals, there would
thefls but the Ministry must be
careful and I would urge upon fl
Home Minister to entrust this inve
gation to some very senior officer
the detective department. I will gi
him material, 1 do not want to divull
it over here and I will give it to 3
other hon. Member who wants i
There is a serious suspicion of coly
sion between a section of the auth
ti€s and those who ar: committin
these thefts. Day-light robbery is gt
ing on. One gcooter of a Member 0
Parliament was stolen in broad da
light from the front of his house it
North Avenue. What is being don
about that?
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This was about Delhi. Let us aow
come to other aspects which nobody
¢lse in this House has covered. The
Home Minister has aiso come now. 1
believe, his junier Minister will supply
him with the information that I have
given about the thefts that are going
on in the guarters nf Members of Par-
liament all over Delhi.

1 will now come to the Fome Minis-
ter himself. While congratulating him
on the assumption of his new office, I
will 3180 express my deep regret and
iy distress on the statement that ke
made immediately after the hecame
the Home Minister. H< had been to
the North-Eastern part of the country.
He passeq through Dum Dum airport,
Caleutta which is my constituency also.
He had perhaps never been to West
Bengal as Home Minister, he might
have gone there when he was Finance
Minigter. While comiag batk or going
to the North-Eastern region, he spent
some time in the VIP l)unge in Dum
Dum airport. There 1 do not know on
what context he gave a very big certi-
ficate that the law and order situation
in West Bengal was excellent and
naturally this got wide publicity in the
Calcitta Press. I do not know on
what basis he gave that certificate, If
he haq thought that the airconditioned
atmosphere of the VIP lounge at Dum
Dum airport had an excellent law and
order sitution, I have nothing to say.
It is known thathe was a very renown-
ed officer of the administrative service
and it he merely relies still on what-
ever the administrative service tells
him, 1 must say That we are very sorry
for that, He ought fo have oy now
realiseq that he ig mo longer the top
Man in sdministrative service; he is
Now a political ‘man and is the Home

Minister of India. Before making

Such & giatement snd giving such s
oificate, he ought to have consulted
e R P, Tl -

sch e gave that statement at
P i alcport out of the context

‘are political murders.

. Min, 6!' Home
Affairs

within - weeks of his assuming office
gave me an impression thet he still
does not have any regard for demo-
cracy or for peoples’ representatives.
I will just bring some gpecific ins-
tances before him, just to tell him
the reason why I resent his statement
over there. Just at the time he had
been to the north-eastern India and
was giving this certificate at the Dum
Dum airport, @ Member of the West
Bengal Legislative Assembly, Mr.

i Nanda, MLA put a pointed
question to the Chief Minister of West
Bengal, as to how many murders
were committed, in between Jumne,
1977 ang September, 1978. The
answer was that 1300 murders had
been committed during that period.
This is not my statement, but that of
the Chief Minister of the State, te
which the hon, Home Minister was
giving such a blank certificate,

© 350

MR, CHAIRMAN: Please take 2 or
3 more minutes and conclude,

SHRI ASOKE KRISHNA DUTT:
It is a very serious aspect. I will not
repeat. I will bring glaring instances
from that Stute, each one of them of
a different order—murder, arson, loot
and ‘gherao. All this information has
been supplied either by MPs, our
honcurable colleagues or by dis-
tinguished members of the Legislative
Assembly. T will not quote any other
persons or ' from any newspaper or
other sources, This information was
supplied to me by this hon. Member,
Mr. Kiranmoy Nande, that out of
these 1300 murders that had been
admitied by the Chief Minigter, the’
total number of arrests was only 300.
Less than one arrest for every ¢
murders. This is what is golng on.
there. The majority of the murders

Another information has been sup-
plied by my distinguished collengue
Mr. Prafulla Chandrs Sem. - Mr. Ben

 went to the distiiet of Purulia‘cn. the
to

border of Bibar and West Bengal.
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hnldannhuealmw qndavﬂﬂnx
worker of our, party, named, Nemai

1 virm give another ijnstance of a
case from the district of 24-Parganas,
which is within a few miles of the

- Minister was sitling and. giving the
certifieate, Rana " Dutta Chaudhri,
belonging to the Kasbah area of 2¢-
Parganas, was a well-known social
worker, The Chief Minister of course
sdid that he was an anti-social person.
But we consider him fo be a good
social worker. Some gangsters
- belonging to or very closely patroniz-
ed By the ruling party there, mur-
dered him., -They cut his body into
bits, put him in a gunny bag, came
to his house, and told his two sisters—
who were kmwn to them: “We have
gof some very good news, First give
us some money to buy sweets.” The
sisters thought that the local bays
were joking, and they gave ' some
money. - After taking the money, they
opened, this bag and brought out the
dead body of the brother, This cage
wag. - broyght over there, And this
question came up in the West Bengal
Legislative Assembly. And . the
answer given was that he wes gn anti.
socia] - element. I ask .the Home
Minigter; whether he was anti-social
or net—if he waz an anti-socipl per-
son, he should bave been prosecuted,
and the court woyld have given him
a proper punishment but—who are
the local gangsters to do it, because
he was mﬂ—anwba.l? il

Immmﬁwmmb::
hen; Mpmhsr

'de
: mm'com
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ﬁﬂmlﬂ‘m m

of the!a:is!ative Assembly MM'
pagticular constituency, Mr. Janagien-:
jay Ojha. A lot of kot and arson was -
going on  there. The ru‘ljnrpmr
people there wem

looting the crop over there, -

He went to hold 3 meeting over
there. If was announced beforehand
that he was coming to hold a meeting
over there, His meeting was schedul-
ed at 3 O'clock. He arrived there one
hour before. While he was there niéar
the place where the meeting wag to be
held—it was at Jeglbali  Midnapur
District, Bhagwanpur Police Station—
he was gheraoed over there by lpeal
ruling party people—gangsters < for
several hours. ' And only affer every-
body hag dispersed, at night, he was
released. ‘The police was informed,
but nobody came, The MLA thimbelf
was gheraged and was not allowed to
hold a meeting over there. The police
did not give any help, After the MLA
left, the next dsy, the people who Hiad
allowed the MLA 1o sit in thelr house,
were mercilessly beaten, This was
brought up in the West Bengal Legis-
lative Assembly, The hon. Minister
can verify it. I have given the nime
of the MLA in West Bengal.

1 will bring another case, m hls
been referred to me by hon. Profulla
Chander Sen, our ‘colleague. “Thix is
in Arambagh, in Pursura . Palice
Station, Hooghly District, in his gwn
constituency, ~‘The present  ruling
party in West Bengal was misersbly
defeated in the panchayat electiohs in
that area; and those whe were
defeated ' took - up their vendatia
againn those sucewntul cum
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below a bridge and wag stabbed over
there. The local people went there,
eaught some of the miscreants, kept
oven there and then handed them over
to the police. That case has not been
proceeded with, All those miscreants
who were caught red handed have
been relemsed. He was stabbed on his
body and chest and is still in the
hospital. Pressure is being exerted to
get him released from the hospital so
that the chse can be completely hus-
hed up.

Before I conclude, I will gpecially
mention: about two particular matters.
These are only important things, I
found that my hon, friends from the
Ruling Party from West Bengal the
other day, were boasting that because
of their Government over there, there
is no oppreséion on minority, there
isnooppmslmonhlrljm{nwm
Bengal. West Bengal has another
tradition due to Sshajiya religion over
there and the Bhakti cult and the in-
fluence of Chaitanya Mahaprabhu over
there, The caste system is much less
repulsive in West Bengal than may
be in other parts of the country. But
the way ‘this Government ip gdoing, I
will pring one or two more instances
to your notice, specially regarding
oppression on rhinorities and Harijans,
There is a place called Pansila in the
Deganga Police Station. I believe the
hon, Home Minister will make a note
of this, It is in 2¢ Parganas District.
There jg ome Anchal Pradhan belang-
ing to the minority community. He &
called ‘Hokim Sardar’. He had got
the guts, he had dared to disagree
with the powers that be in the West
39!1&!1 Amsembly, As a result of that,

in a broad day light, a group of
gangsters from the ruling party came
and set fire gn his house. Hon. 8. K.
Sarker MP. and Hon, M. A, Hamnan
had just how handed over to me some
Pages of thy haly Koran Sherif timt

were buryt by tHe ruling party “in -

West Benghl Assembly in the house
ofmldm&rdu

I-uﬂy, I will di:cuunbnut the

mtteroammmmmm.
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ern portion of 24 Parganas. A group
of MPs, among us, from both gides of
this House, had appesled to. the
Speaker to gend a parliamentary com-
misginn over there, Ultimately, ‘o
parilamentlry commission was sent.
Tiue Prime Minister had sent three
members of the Ruling Party to find
out the facts about the atrocities
committed by the State Government
on the Harijan refugees. The Prime
Minjster in his wisdom had not sent
any of us, who come from West
Bengal; he had sent colleagues from
other parts of India so that no ques-
tion of bias may come in. What hap=-
pened? A report will come from
them; none of them have told me any-
thing because they hmve to submit
their report. I will only say what has
been spid by Shri Shakti Kumar
Sarkar,  a colleague who is present
here, by the leader of the Opposition
in the West Benbal assembly Mr. Kasi
Kanta Moitra and the Deputy leader
of the Janata party Professor Prabod -

to !tarichdhapi, an arfen which .‘is
called Kumir
the police launch lassoed the launch
which was carrying the Members of
Parliament and arrested the launch
und kept them detained for almost

half an hour. Then they were released

after long arguments, After a little
while they were lessoed and arrested

again and kept over there. After that

when the Leader of the Janata Party .
Parliamentary delegation . exerted his -
influence and talked very hardly and -
strongly about this, then only the

launch wag released, but it was sur~
roundaﬂbyuhout?o:aponcelam .
ches, A full report will come fromy -
the hon. Members of Pll'!immt-
themselves and we will demand w full
discussion in the House and we will -

‘have a full debate over this matter.
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There are two ' very n;niﬂeant
matters. e is that it a team of
ruling ‘party, nou;imted by the Prime
Minister can at the sweet will of the
state Government be prevented from
enquiring properly into those things
and the police can become S0 arre-
gant over there to arrest the Members
of Parllament at their sweet will off
and on, it must be stopped. I should
Yike the Home Minister to take keen
note of another aspe¢t of this matter,
the morale and the esprit de corps of
the Indian Administrative Service,

MR. CHAIRMAN: Please conclude.

~ SHRI ASOKE KRISHNA DUTT: It
will have reflection all over the coun-
try, I will conclyde in just two
‘raffutes,  The Home Minister and the
Government. gught to take sariolis note
d! the fact that the esprit de.corps ‘of
me Indian Administrative service. offi-

of the Indian police. gervice
cmcera s belng completely denigrateq;
mq are being reduced to ,somlthin;
‘Worse than vassale I must say . that
‘ﬂﬂa JAs a trpdition that wes being

'lmnny in one part of the country,
4 the State of ‘West Bengal from
where we have been elected.. We: fegl
.that this has to be curbed immediataly,
"“Tbe Home Minister has the putherity;
‘the administrative services and the
_police gervice are of All 1ndla charge-
1er. What do they care about the illegal
prdefs given 1o them by . the Incal
government?. The , local government
Toust. _;ive legal miem The Govern-

APEIL & WW

-GUM  (Srinagar):

.aze those ideals?
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- given by any stute goverament ﬂld;
_maybeowr‘hhore. U

T s impressing thu whi upon, the
Home Minister and urging upon him
to do somethirig o tectily the, certi-
fleate that he had ‘inadvertently. given
them; he should go to the state bim-
pélf and make a thorough enquiry apd
be himgelf satisfied before he gives
certificates  after ~ hearing somebody
elie or appreciating the air condi-

tioned atmosphere of the VIP lounge
of the Dum Dum airport. .

SHRIMATI AKBAR JAHAN BE-
1 come from very
small State of the country—Jammu
apd Kashmir State. In terms of
population apd = materia]l resources,

cele., it is small yet it is not smaell.in

terms of idenls and
Jave u.pheld and sa

dts peaple
| for.” What
-afe to_ ergct

andsuatmthagdiﬁeenfhumhm-

vexplqjtahon, zeudgnm uﬂ all Qhat
Hoeg . with it It ,was. the firgt fo
&amdthemﬁ spersapal ,Tule
#W&iﬁﬂﬂiﬁw&{t&m&%
seem to ve them

Members know_that the psaple of the
_$tate mmedmdmmhmm
a challenge to»thm  phal-
lenge to. the ess undnrw-
e phn b
We t .pll.'ﬂ t.
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win § ‘seollafiim—it 1 human
brotherheod.

My colleague; Dr. Raran Singh, has
a few fays back, made some com-
plaints In his House.  He has tried
to drente’ :hhnnﬂumudings and pre-
judices, Before doing ao, he professed
that National interest was uppermost
in  hizs' mind. ‘Yétwhathehasbeen
doing ‘and saying—what he hes been
encouraging by his financial resources
is gravely endangering these very

1t is now common knowledge that
he is creating ]Jaw snd order problem
in Jammu in fhe name of removing
imbalances, which he alleges are pre-
sent, He knows fully well that what

satisfled to [ probe intp fhe m
by Janata legislators. What is dena

is.t9.. Whip up, r:mmlml%
commc_m !@n‘hmeﬂh

Hﬁuo}ﬂm 358
- Affgire
g:mcueﬂnﬂuhw and  order,

hmthmthsoumlq His

knuwnthttt‘hrou(h Ananciel
fuoumeshehmm{tingm-am
to burn property, pelt stones,
students. from going to colleges
schools, After the forced closure
schools for three months, ‘the people.
ot.rmmuappmchedthemm-
ernment to prevent such.

Eé

)

Baldev Singh, = who {s gitiing here
today, on the advite of Df- Kark
Singh weutdootﬁomnhlmveﬂi-
ed the students from going ,
séhools . (Intetruptions),

"SRl BALDEV SINGH JASRO-
TIA (Jammi): I deny 1t 1t is falsé
1uhuuﬁhn¢lmmwﬂyh
wébhut 3t, -

mﬁﬁrwim i m“ﬁm
ﬁmﬁaﬁil .

; - wow h
mmm mmkm Bl
GUML: . | wish the.hon. Member kuew
hw‘? behave, jn: Parlinpent specealt
bw‘hnan-w\hm ik vﬁ

mm murmmmv
mthe Centtiat Covernment
mmmmwﬂm W-
hypocrisy pay?

" m s the purpost and kirfi -of this
- Under the . Rprb . of -pemoving

side. The plea has been raised that
the. Kashimiri Moslinis are dominating’
snd- otheryihave not got their: due
Though to  approach - the problenm:
hmwmum_
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smu BALDEV SINO,E JASROTIA:
1t.it pertnissible: to read a statement
like this? .

. v i W e Tt

-vBHRIMAT] AKBAR JAHAN BE-
@M. 1 am quoting figures. (a) Out
of 7382 officers in the State gazetited
cadre, ag miny as 4300 are Hindus.

. (b) Qur of 1896 students deputed
for truining in various courses 971 are
Hindus mostly from Jammu.

* {e) From 1975 uptodate 5321 persons
were employed by varioug recruit-
ment boards in . non-gazetted - cadre.
Out of them 3070 are Hindus. :

+°(d) For Jammu Division Rs. 44
crores were allotted for development
. purposes while the share of Kuhmir
was only Rs, 40 crores,

It is pertinent %o note that thme
clements in Kashnifr ‘which have al-
ways thougtit that Nashmir ‘and
Jammu should be separated ts pave
the way for a very loase contral in
Kashmir, are happy at such develop-
ments in Jammu, 1 ask; =sre mch
trends .crnsistent with our natiomal
Interesig and those of the security of
the country?

It is very unfortunate that persons
who call themselves responsible mmust
be ‘misrepresenting facts. It hes been
sadd .in this House that the Govern.
ment has seven Cabinet Ministers, out
of whowr only one is from Jammu

The imprestion is thereby created that

only ome Hindu is in the Cabinet,
The: fact s that the Cabinet hay six
members out of whom three, are
Muslims, two are Hindus and one is
Buddhist from  Ladakh, lt has.been
said here that: there ‘are’hardly any
Hindus in Kashmir except -Kashmiri
Pandits. - This is not & fact, we : are
proud “of ' the: Kashmiri Pandit com-
founity trom among whoi' very. Hiths.
Wous perwons have ‘rendersy yoemin

servive to the nation.. The Hirdhs i .

Kashmie are an importang segment of

APRIL!,IG'?!
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our population, advanceq in edumim
and other quaiities. It is wrong to say
that fhere are ng Hindui in Kashmir,
though Muslims are, 80 per cent,” In
Jemmu also the Muslimg constlfute,
about 33 per cent,

It is incorrect to. state that the
National Conference Party is confin-
ed to Kashmir only. In the last elec~
tion it won seven sgeats in Jammu and
secured 47 per cent of voteg palleq in:
the division. While I would not like
to go into the details, I would appeal
that nothing should be done which
will come in the way of integrating
various sections of the population into
one ‘whole.. That is the demand of
the ideal of secularism ang national
integration. 'Any demand for settihg
up a separate authority in Jammu
would mean a chafn reaxction itv the
whole of the country, May I joln
with the appeal made by some
national dailies, why cautioned these
elementy and remarked ‘Dent play
with fire”.

1 woyld also Iike the hon. Members
to know that a Private Members' Bill,
introduced by Shri Mangat Ram of
Congress (I), iy pending with the
State Legislature, It seeks t, do
awsy with Dhatmerth Trust being
managed by ong ihgle trustee; who;
i is alleged, is not using the m
of the Trust for charitable purposes
only.. Bhri Karan Singh I unhappy
over it and hag accused the Govern-
ment on thiy. aceount, T¢ it ig publie
property, its income hes to be used
for public purgosés, but thai is @
matter for cmsiﬁeratlm by the I.uis-
la‘bdn.

Tt is regreﬂ.able that. a ruponcihlie.
Member of this House shoulq. advise
the. Government to ignore, what ‘i
happening by way of violence regort~
ed to h'g teemgera, who hardly know
what is the purpose  of the ‘agitation.
T is jrrefutable evidence of -the
fact fHil' tHese very- persohs who pro-
thadnt themiblves 1o be patriotie snd
to be believing in luml m w



o

mﬁu‘tﬁhiﬁr '.in.'lm:g which is _

1 would dlke to stdte also that the
-question of jurisdiction of the mino-
rity Commission ‘in the State is being
looked into by a Committee of Legis-
lators. On this account also it has
beep sought to create misunderstand-
ing, but these are small matters. Let
us all join to create more peaceful
conditions in Jsemmu and stop the
fissiparous and divisive trend which
hag been let loose. )

SHR] SHAMBHU NATH CHATUR-
YEDI (Agra): Madam Chairman, the
Home Minister is the backbone of the
entire governmental structure. On its
proper functioning depends not only
the peace and security but also the
progress:-and prosperity of the country.
it is not only responsible for the
maintenance of law and order but also
for seemg thst the rules of the game
-are being properly observed, and not
violated, grievances are redressed and
justice reachey the common man. In
order to have ‘& just society it is not
only essential that the law must be
good, ‘but they ust be impartially
administered because the image of the
Governmerrt depends on their proper
and just implemeritdiion.

“Befors 1 come to the other aspects
of ‘the matter, T would like to say
something about the police, which has
been the most maligneq department
sbout -which ‘there has been a lot of
criticism, 1 do mot say that there is
nothifiy wrong with it at all. Every-
body ;oeh fhit there is something
seriously ‘wrong with the system and
the machinery -who are entrusted
with the muintériance of lsw and

order and giving peace and tranqui-
lity 'to 'the country. ‘Some aspects
about the conditions of theélr work and

‘the history ‘of this Torce have been
mﬁﬁo&ﬁ? “The conditions in which

how the forbe Hias been crested—dhis
15 'all fnentioried. Bat there dre cet

Hain "othil dipetty 10 - Which T would

Affairs 3

“fike to draw the attention of the

House, One ig that in most of . the
issues that come up for discussion,
the role of the police is' not judged
fairly and ° impartially, byt it is
politicised and "that is one - of the
grentest handicaps that prevenis the
right thing being done in.. these
matters. Unbridled criticism causes
demoralisation in the force. In the
circumstances how is it possible for
any force to work effectively? If the
police acts effectively, then it is charg.
ed with -excesses. If it restrains its
hadn then it is chaged with inaction
or softness. By and large, police is
held guilty of using force when tack-
ling eriminals or bad characters but
when a theft is committeq in one's
own house, our attitude changes and
we say that the suspects are not
effectively dealth with and sufficient’
pressure has not been applied to work
out the crime and recover the pro-

perty, These duel standards do not
help,

1 will give you an idea how the
police officers feel about it so that the
thing can be brought out in the pro-
per prespective. Here is what Mr.
K F. Rustom}i a Member of the
National Police Commission, says:

“The basic defect of our entire
criminal justice system i3 that it is
all slanted against the poor; But
there sre other defects which make
a change imperative. There are
few countries in the world, where
justice is s0 easy to evade for a man
with money. There s mo other
country where a poor man who is
caught in the coils of the law finds
it so-difficult to extricate himself
from the simplest of crimes” .

'Then, Madam, he goes on to say:

_ “There is no country where law-
. breaking . and politics are synony-.
, mous:  mone’ iy which 5tu.dét!tl
,and several other groups are above.
the law--they can start rioty,.
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and even whole streets and then
say, “Sorry”, and get back to work”,
Thig is what is happening every
day. ‘“There is no country, perhaps,
in which conviction in a court of
law is se difficult, 'so best with ap-
peals to higher courts petitions of
various types, interlocutory peti-
tions, stay orders. writs and there is
no democratic country in which
Government depends fqo, its stabi-
lity, not on a well-organised crimi-
nal justice system, but on the power
of the police to deal with dissent in
a rough manner.”

It may also be pointed out that now
the sphere of activity of the police
has  considerably enlarged. The
strength of the police has not increas-
ed commensurately. The policy has
also to carry the load of the sins of
most of other departments, for grie-
vances supposeg or real, and for
decisions taken elsewhere, in which
the police had no hand or part. It is
not responsible at all for the rights
and wrongs of the matter, but be-
cause it is the enforcing agency, it
incurs all the odium. We must rea=
lise this before we charge the police
with partiality or excesses. It is easy
to sit inside a cosy drawing room and
make a judgement, but actually when
things happen on the streets, when
property is being destroyed, when fire
is being set to houses, when people
are pelted with stones, to keep your
composure and deal with the situation
on the spot is quite a different thing.
Actually, this is what is happening,
and I must say that we must be very
clear in our mind about this, There
is a lot of hypocrisy in our public life.
We know that most of these protest
demonstrations that are organised
are going to turn violent and yet we
maintain the pose of non-violence and
innolence. When violence is curbed
by superior violence, you cannot curb
it otherwise, there is an outecry. This
is most unfortunate, and duly encour-
ages the law breakness, but nobody

E
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appreciates it, On the oth
sorts of wild charges are
against the police, not rea
circumstances in: which they
function.

Mr. Rustomji further says

“What is the use of tal
justice in the land if ¢
enemy of justice is the law

That ig because there are
hindrances as stated above.
never thought of removing ¢
still we think that the bes
can be obtained.

Then I come to the borde
the administrative aspect.
have not been able to get ag
credit as we should have for .
things that this Government ha
it is because with the best inte
we have not been able to impl
whatever we wanted to, The
image of the Government
upon the administration. Thi
of administration
complicated because of the
size and ever-expanding
activity of the
and the greater
of their rights
people. Offences have i
and more time ig taken on law a
order questions and less on actual i
vestigation of crimes. Since
administratien touches the life of |
people at numerous points, admir
trative justice has acquiregq a . ne
dimension, and even in. the high
developed = and  well-administer
countries, the necessity of son
machinery or institution like
Ombudsman has been keenly : if
This is because the common !
feels completely bewildered ang h
less in the jungle of laws and be

poorer and developing countrie
Even in the well-developed coun
they have the institution of th
Ombudsman. It ~ is much mo
needed in this couniry where, becau
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d"ﬂh mrty ‘and !z:nomnoe of lhe
pedple, Squeeze nepotismi, petty and
lirge-scale  graft are taken as the
norftis of government operation rathier
thah the occnitmal exception, -

The Lok Pal Billhasyettobepau
ed, Mr, Kamath has given its history
all through the years, The Lok
Ayukta Bill is now not even thought
of. The recommendations of the
Santhanam Committee regarding re-
dressal of public complaints and
grievances have alsp been put in cold
storage. But even if these things
take time for implementation, there
is apparently no reason for such in-
ordinate delay, There are two or
three things which coulq be done im-
mediately for improving administra-
tion:

(i) Ruthless elimination of delays
which provide the amplest scope:for
all sorts of harassment and mulcting
of the people; -

(ii) Streamlining of the depart-

mental machinery which has be-

come more and mere cumbersome
and complicated;

(iii) Pixing of respersibility for
decigion, making at different. layels
and. decentralm!icn of autho;itx.

“The growth in the absolute and
relative size of Governmént,” says
T.A. Barrington, “in our sotiety
poses, . therefore, iwg or .three im-
portant problems, viz., the clogging
“of the cehires of decisions, the atro-
phy of the periphery and the buregu-
cratization of decision-making in
Soclety. . On'gess nio ‘evidency : hat
any rea] attempt is being made to
adapt our administrative and politi-
tal gysterfi'to ‘cobe with'thess ptob-
lems, The complexity beffles the
citizen or the group and it makes it
extrémely difficult to-iritiate deve-
lopment, : The' remicteness: of ~ the

centres of decisibiy ‘and' the devision’
of .

-Christians ete.

. Min. of Hom

Aﬂalrs .

| Ote Word lbnut pn&itkal penaions,
‘which are now being revised aftter &
lapse of 'a number of years. They are
being = reconsidered, - The political
pensioners are supposed to give fresh
evidence of their political suffering,
I think it is very humiliating.

wd wedre g (Rifirarere) ;75 T
Lol i

SHRI SHAMBU NATH CHATUR-
VEDI: They may be wrong, But
then you should find out, but not
penalise the genuine ones. If you ask
them to produce fresh evidence, after
thirty or forty years, of their pohtl.
cal suffering, it iz extremely humiliat-
ing, when the records too would have
been weeded out.

MR. CHAIRMAN. I am calling the
next speaker, Shri Asaithambi,

*SHRI A. V. P. ASAITHAMBI
(Madras North): Madam Chairman,
the hon, Member, 8hri M. N. Govin-
dan Nair, whg preceded me, pointed
out the pernicious attempts on  the
part of the Home Ministry to estab-
lish a Hindu Rsj in India inhabited
by people of different ethnic and re-
ligious groups like' Sikhs, Buddhists,
I would like to make
the allegation that the Home Ministby
is also conspiring to. establish Hindi

‘Raj in’ Indla; I can substantiate my

contentioy by referring to mariy scti-
wvitieg of the Home - Ministfy ~wiich
wouldusherh:aneranfﬂmdimin
thaeoun‘b.‘y

lmmedlately affer Independence,

|
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manian and Shri O, V, Alagesan who
‘were the Ministers of Central Council
'o! Ministers had to resign 'Then; im-
pelied by the instinctive resentment to
-the imposition of Hindi by the non-
‘Hindi speaking people, Pandit Jawahar-
1al Nehru gave the solemn assurance
that so long as non-Hindi speaking de-
s'red English would continue to be the
official language. After Pandit Nehru
let us see what steps were taken to im-
pl:ment his assurance to the non-
‘Hindi speaking people of the country.

On the next day of 25th June, 75
whon his daughter Mrs. Indira Gandhi
prozlaimed Internal Emergency, a
sep arate Department was created un-
de; the Home Ministry with 62 senior
Offizers to expedite the process of
impzsing Hindi al] over the country.
The inevitable consequence of this
is today’s directives of the Home
Ministry to the public sector under-
takings and the Banks in Northern
India to correspond only In Hindi
with the customers. They have been
asked to converge also only in Hindi,
as if all the people in North India are
Hindi-knowing people. Such a fanatic
approach towards Hindi has gtrength-
ened  the hands of Hindi pro-
tagonists even to embrass the Presi-
dent of India in the public functions
attended by him. In his august pre-
sence, they spoke in chaste Hindi and
chased away the geniality of our Pre-
tident. Even when the first citizen of
India has been made the second-
class citizen, you can very well ima-
ging the plight of non-Hindi apeak-
‘ing people. -

-1 have to warn the Home Minister

that - if such efforts persist, then he
‘will be paving the way for partition-
ing the . nation into Hindj-speaking
‘srea and non-Hindi s.peoki.nx area, I
&m sure he will not bem a wty
to such an unwlle mon. L

- 'APRIL 4, 1879
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I am demand thnz a parlhm-uht.v
Committee comprising the non Hindi
speaking Members of Lok  Sabha
should 'be constituted to supervise the
‘implementation of the selemn assur-
ance of Pandit Nehru to the non-
Hindi-speaking people, to safeguard
the interests of non-Hindi speaking
people and to strive for sustsining
the integration of the nation. If this
is not done the unity of the country
will be disrupted beyond repair,

With these words 1 conclude my
speech,

MR. CHAIRMAN: The hon. Home
Minister,
SOME HON., MEMBERS:

SOME HON, MEMBERS: The time
may be extended,

TOFEm

SHRI K. GOPAL (Karur): What
about our party's time? We have gol
still 15 minutes more. Let him reply
on Friday. I take very serious ob-.
jection to this.

MR, CHAIRMAN: Will you pleast
sit down? When the Chair is stand-
ing, nobody else can stand.

ot wreo qwe (vigr wrwr Aw) : A
veame | § ﬂs‘g'dtmmwm wrk

MR. CRAIRMAN Plowe t!kn your
seat.

mmt!mﬁmﬂaa
SHRI K. GOPAL: Don't ahmlt like
that. What iz this? -

HR CHAIRHAN .lea tlh yor
seat, .

Bﬂm K.GOPAL 'ﬂ‘mrm yu
shﬂuﬁnx‘!

MR. CHATRMAN; wm_m appest
iy the House:. Doym ‘wish: {0, 76
:mmelm or mﬂ‘ e ndede

aum !‘.. GQPAEL wim dn !“
m? Vet T wesasib
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MR, CHAIRMAN: Will you please .

ehave? This is not proper.

The Deputy-Speaker has made a
list, He has left instructions that
the Minister is to be called between
4.50 and 5.00 P.M. Further, there
is a Calling Attention at 530 P.M.
1 would request the House if, the
Minister takes a little more time, to
Please agree to take up the Celling
-Attention later, beyond 6 O'Clock, so
‘that it can be completed today. I
would request the cooperation and
‘the good-will of the House. Please
let the Minister now reply.

1100 hr.

SHRI K. GOPAL: I want to make
@ submission. - Our party has  been
given some time. . We have got 15
Tote minutes,” I would like to know
how you have mansged the. time.
“The time was allotted by the Business
Advisory Committes and the Bpeaker:
how. are you cutting it. In that

case, you ghould have eut the time

of the.Tuling Party Membeis and not
Ahat or e, Oposition. " We' kave 15

CHAITRA 14, 1001 (SAKA)

Min, of Home 370
. Aflairs ’

minutes more and we must get -it:
that is all I say. The time was allot-
ted by the Speaker.. (Interruptions).

SHRI C. M. STEPHEN (Idukki):
In this matter, when the Home Minis-
try is being discussed, the Opposition
has got a stake in the Demands of
the Home Ministry. We had received
intimation from the Spesker or the
Secretariat saying that our Party has
been allotted this much time, It is
tae vested right of the Party to have
the debating time to the extent noti-
fied to us. That is the vested right

. of the party and if anything short

of that is given, we have got a right
lo demand that our allotted time be
given to us, and adjustments may be
done otherwise. So much time is
being given to Members of the ruling
Party but when Members speak from
here, restrictions are imposed and
even the time allotted to the Party is
not being allowed, This is an atro-
eious situation which cannot be tole-
rated. We function on the basis of
allotment of time to' different Parties
and that allotted time hag to be con-
formed to, It necessary we can sit a
little more: we don’t object tp that,
But any Party which has been given
a certain time must be allowed that
timeandthe:hlembmmu;tbeallow-
ed to speak for that much time. Mr,
Gopal says We have been given ' 15
minutes less than our legitimate due,
You must listen to us and Members
must be allowed to take - the time
allotted by the Speaker. Time has
been allotteg by the Speaker and the

t has given notice that we
have so mugh time, B

MR. CHAIRMAN: Noyw you are tak~
ing up 80 much time ‘unnecessarily, I

am only following what the Deputy~

SHRI K. GOPAL: We have to fol-
low what the Speaker has said.

MR. CHAIRMAN: Please let me

Mfinish. T am asking you to take ten

more minutes and finish ag qu
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SHRI K. GOPAL: We will take
our due time of 15 minutes and then
the Minister can reply.

MR. CHAIRMAN: I do not know
that there are 15 minutes. The De-
puty-Speaker has not indicated it.
(Interruptions)

Now please start speaking instead
of wasting time.

Shri T. S. Shrangare.

SHRI R. L. KUREEL: By how
much time has it been extended?

MR. CHAIRMAN: One man says
his time is there: therefore I am giv-
ing more time.

SHRI K. GOPAL: What do you
mean by ‘one man’? You are asking
me to behave but you don’t behave.

MR. CHAIRMAN: Please don’t get
so excited. Surely to be a man is
_greater than to be a Member of Par-
liament. I consider to be a man a
greater compliment than just any-
thing else ang I wish we could all
be real, good men and women—and
that is a greater compliment than
anything else.

Now please take your seats and
don’t waste time. Shri T. S. Shran-
gare. (Interruptions)

SHRI R. L. KUREEL: By how
mush has the time been extended?
We want to know first. (Interrup-
tions)'.

MR. CHAIRMAN: It is not for me
to extend. (Interruptions)

st egwe HMY (TERTATATE) : FWLT
TR, W warww A fewigw 9% arq w7
maga&m%mmﬁ,aﬁﬁ ==t &
8 fwews d mgaeARATE | fro1981
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FE T F gETEd W § e & T
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MR, CHAIRMAN: The hon. Home
Minister.

SHRI H. M. PATEL.
Chairman.... (Interruptions)

SHRI BALDEV SINGH JASROTIA
(Jammu): Certain allegations.. have
been made on the floor of the House.
(Interruptions)

st frawd (Figaren) g3 o gt gy
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MR. CHAIRMAN: Now, 'lhe hon:
Minister, Sh.ri Patel.

THE MINIBTEB. OF HOME AF-
FAIRS  (SHRI' H. M, PATEL):
Madam, Chajrman, I would like to
thank the hon., Memberg who spoke
on the Demandg for Grants for the
‘Home Ministry. I listened to their
suggestions and criticisms with great
attention. I welcome them because
they shed light on what is being
4bought about various matters., The
Home Ministry deals with so many
different subjects. It was under-
standable that many of the hon. Mem-
bers would want to speak on the sub-
Ject and make some observations or
ether. But, in the main, their obser-
vations were confined to two or three
major subjects—one was the law and
wrder and the other about the SBche-
«uled Castes and Scheduled Tribes,
Harijang and so on about the atroci-
ties as well as what should be done
in order to improve their jlot.

"Various local problems were also
Taised like those pertaining to Anda-
men and Nicober Islands, Ladakh,
Jammu ang Kashmir and so on, You
will see, madam, that several spenk-
erg really answered one another.
‘instance, in regard tp, Jammu und
XKashmir, whatever my hon, friend,
‘Dr. Karan Singh hag said, was the
position about Jammu, md it was
‘answered in feirly full details by the
other members.

DR. KARAN BINGH (Udhampur):
Are you suggesting that you have
-accepted that? It is you who should
answer and.not the other hon, Mem~

SHRI H. M, PATEL: There are
-several points of view. It is intersst-
lngtosaethltth.erewuommtai
"view presneted and the other, a dla-
“metrically ppposite one, -

DR. KARAN SINGH: u s not so.

SHRI H M. PATEL: Aurizh'l 1
*sand ‘cotrected. -
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there and ‘my answer to that is this.
It is another side of the picture pre-
sented sligntly differently: snd im-
mediately. - And that mlm ﬂﬂ! Pﬂll-
tion very .lniwth‘ L

I would, therefore, very much like
that. Similarly, in regard to the law
and order, if you will see, Madam,
various speakers said that there was
no such thing a8 law and order in
the country to-day, Now, I think jt
ig obvious that a statement like that .
is a gross exaggeration. If reaily
there were no law and order in this
country, all progress would have been
utterly impossible. And yet 1 do not
think that that is the contention of
any hon'ble Member. A few days
back this House voted with acclaima-
tion the Demands for Grants for De-
fence, The members were satisfied
with what wag being done to ensure
the security of this country. Sound-
ness of defence arrangements depends
very much on the equally satisfac-
tory arrangement in the internal se-
curity and, therefore, I am very happy
by implication the hon'ble Membars
have also accepted the position that
generally spesking there ig law and
order in this country.

AN HON, MEMBER: It is rather
far-fetched.

SHRI H. M. PATEL: My friend,
Mr. Asoke Krishna Dutt, peferred t0
an obsmv tion which was stiributed
to me. Soon afier I took charge of
this portfolio, I was passing through
Calcutta and what I said was: I have
just taken over and I have no know-

gemeral knowledge. M you
are in the Cabinet”. - Theén ‘my reply

was: “In that case, perhaps, 'if you
dowmtmmmmamuzwould
sy that the law and ordit sitgation
i# no’ worss “thind ‘1 was. '@ Tew diyP



-

ago or a mth m ‘mu'efore, I
am afraid, his indignstion with me
" of having .given a certificate to West
Bengal government about. the law
and order situation being satisfactory
in West Bengal wag not correct. He
gave various instances of the law and
order situation not being satisfactory
in West Bengal, I will certainly take
note of that position and get myself
more fully informed, (Interruptions)

1 would like to take some time over
the very important issues raised by
. Mr. Kamath and, T think, we ought
‘to consider those long-term issues.
He referred to a number of matters
First of all ‘he took up the question
about the Lokpal Bill, The Lokpal
Bill is almost ready for being pre-
sented in this House..,,

SHRI HARI VISHNU EKAMATH:
Report has come,

SHRI H. M. PATEL: Report has
come, Thereafter it has to go before
the Cabinet and then form the Bill.
I am hoping that it will be possible
::urremtthemuduﬂngthksel-

SHRT HARI VISHNU KAMATH:
Nmonxyhopebutmkem

SHRI H. M. PATEL: I would cer-
"hbliheverymehtodowbut
*tunotmytommeume

Police Commission certainly submit-
ted an interim report some time ago

itwsuhmtedwith!na few .

ofmyhkinxwtho Home
""’ish‘rmuuwthawwmm
mﬂe recommendations  of . that
nlon _as speedily as possible,
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Afairs.
has gone into this question that was .
raised by several hon'ble Members

who said that the working canditions
and the living conditions. of the police-
should be improved. These have:
been. dealt wity therein. They . have
gone into the functions of the police,
the way in which they work, why is
it that they are a necessity and we
must have them and what is it that
we ghould do to see that we have =&
good police force. These are all the
points which have been commentad"
upon and we shall consider them and’
we shall come forwarg with appro-
priate decisions as speedily as pos+
sible,

Then there wag the question of"
prison reform. I may say that that-
is a mattey which 1 tock up very
early as soon as I came to know that
the number of under-trial prisoners
in this country s very appalling. I°
have called for a meeting of the Chief
Secretaries of all States on Monday-
next to consider precisely this ques-
tion of Prison Reform. Jail manuals:
have to be improved,

SHRI m}mnofnosu About:
Haryana.... (Iutmpﬁam)

MR, CHAIRMAN No Internxptim
Mr, Jyotirmoy Bosu,

Not in the middls, Later on.
SHRI JYOTIRMOY BOSU: He-

does not mind it. (Interruptions)
MR, CHAIRMAN: Not just now.
He iz not yielding.

SHRI H. M. PATEL: I am not"
rlelding '(Iﬂemptms)

'SHRT JYOTIRMOY BOSU: Hetook
the hint from the Chair, -

“MR. CHAIRMAN: Plulesltdm
MY, Jyotirmoy Bosn,
ﬂﬂ-ﬁﬂ.ﬁ. PATELy Lhmp

very]hmedmunto!ﬁme I want
to finish it (Intereuntions)
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MR. CHAIRMAN: You continue it.
Don’t take note of interruptions,

SHRI H. M. PATEL: Regarding
under trial prisoners, we propose to
tackle this by taking several mea-
sures. There will be administrative
“measures which will be taken. There
will be legislative measures also.
Among the administrative measures
which we propose to take. on is this.
‘There are large number of persons
‘who are undertrials and who continue
for long as under-trials. The people
among them who*have resources go
and ask for bail and go away. There
are among them those whg have no
‘resources who cannot engage a lawyer
and they could not get bail, Their
number is quite large. A consider-
able percentage of +those who are
under-trials today are there onily be-
cause of this reason. So, steps will
have to be taken to ensure that this
situation is remedied. This we are
examining. I am quite sure that with-
in a very short period of time we shall
“be able to deal with this.

Now, on the question of prisons
themselves, the jails which we have in
this country, were constructed in the
19th century....

AN HON, MEMBER: in Barracks...

SHRI . M. PATEL: About 20 per
cent of those that exist today were
constructed in the first two decades
of this century and therefore they are
by and large not having what you
call modern emenities. They don’t
‘have facilities and amenities—even
the minimum amenities which have to
be provided for these people. Al-
though there is a provision in the J ail
Manual about making separate pro-
vision for women prisoners, for child-
ren, for young p2ople of a certain age,
for juvenile delinquents to be separat-
ed and so on, none of these facilities
exist, except in a few States—perhaps
not even half a dozen States. All
“these points will have to be consider-
«ed, Naturally all these things mean

APRIL 4, 1979

of Home Affairs

a good deal of money. The p
towards compiete reform would
sarily take some time. This cani
done overnight. But I am sure ¢
we will succeed and I am confi
that we will make a definite mo
that direction.

Then, I think, references were ma
to the Shah Commission and a qu
tion was asked as to what action h
been taken on the Shah Commis
reports. 19 FIRs have been com
ed and filed, Further progress
be made with regard to those case

Certain hon. Members made refe
ence 'to the “Scheduled Castes ar
Scheduled Tribes Commission and
Backward Classes Commission.

SHRI JYOTIRMOY BOSU: On
point of order.... e

SHRI SAUGATA ROY (Barrac
pore): It is 5-30 now. We have ¢
take up the Calling Attention Motie
with regard to the serious powe
situation in West Bengal. S

MR. CHAIRMAN: I have
mentioned this earlier. Nobody to0
objection to it. T am asking th
House to express their view. Do yo
agree to extend the time so that th
Minister can finish his speech? :

SOME HON. MEMBERS: No.

SHRI SAUGATA ROY: Many men
bers want to ask questions on Calli
Attention, They must have the tim
for that. You cannot extend the tim
of the Home Minister.

Madam, it is now 5-30 pm. W
have to take up the Calling Attent"
as listed in Business for the day.

MR. CHAIRMAN: This is exacil
what 1 was asking as to whether th
Calling Attention might be taken
little later, that is, after the Ministe
completes his reply to the debate.
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SHRI JYOTIRMOY BOSU: No, no.
. There is no question of the Minister
continuing.

SHRI SAUGATA ROY: Madam,
~ power situation is very terrikle in
Calcutta. There people are going
- without electricity. ...

(Interruptions)

X MR. CHAIRMAN: Let him complete
‘his spech,
o

SHRI SAUGATA ROY: But you
annot extend the time of the Mcuse
I think you have to take

~ MR. CHAIRMAN: The House has to
decide this. The proposal is....

(Interruptions)

. PROF, SAMAR GUHA (Contai):
Why are you trying to hurry through?
The Calling Attention is in my name.
You have to ask me first whether I
agreeable to postpone it or not.

'MR. CHAIRMAN: Now, You agree
d delay your Calling Attention Motion?

(Interruptions)
[R. CHAIRMAN: I cannot fo'low
fhat is being said in this matter. I
m o hear Mr, Samar Guha. I can-
‘hear what Mr. Saugata Roy says.

PROF. SAMAR GUHA: The reply
the Home Minister regarding the
lairs of the country is very im-
rtant. He should not hurry through
~ matter. We should not try to
ish it within 15 or 20 minutes, We
uld do justice to so many points
: | by hon. Members and therefore
should take more time to cover all
points. There are so many

- this House. He cannot finish
1 15 or 20 minutes.

nd there are so many issuss -
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MR. CHAIRMAN: It is not the ques-
tion as to what the Home Minister
should do, The question is: Do you
agree to delay your motion?

PROF. SAMAR GUHA: I do not.

MR. CHAIRMAN: Then I am afraid
the Minister has to be interrupted.
[~

SHRI H. M, PATEL: Should we
continue after the Cailing Attention
motion is over,

SOME HON. MEMBERS: On Fri-
day. (Interruptions) '

MR. CHAIRMAN: I do not think I
can ask the House to sit after the
Calling Attention.

SHRI JYOTIRMOY BOSU: Already
8 minutes are over. Therefore, we
have to sit five minutes more. (Inter-
ruptions)

wwamfmz‘mmdarauwm LCid
(s @t @@ ) Sar 6 WA ggew AmEa
& az faug Y 37 81 wrAvE 3| TAfad 3 R
mwﬁwwaammﬁuwgwﬁrmma
gAT AT AT HeWT @A qifF T FZALH
fawal ax sr=t & w17 | weAr agE ¥ AT
wgeaq fawa frdida § w9 S | gafed
g HAT ST FT FATd 1T S HATAF g | AqGA:
¥ wAAT geedt ¥ faEaw g fF osAw 3w
feafa w1 gmmar =ifed AR F@EE A0

a1 1

MR. CHAIRMAN: Let me first dis-
pose of one item. Then I would be
able to say how much time the House
would take.

SHRI SAUGATA ROY: 1 do not
‘know why the Minister could not con-
tinue on Friday. I think he will be
out of Delhi on that day.

PROF. SAMAR GUHA: 1 do not
understand why the Home Minister
should undertake any kind of pro-
gramme outside Delhi during session
especially when his Ministry’s De-
mands for Grants are being discussed
in the House. The Home Minister
should take into consideration the
importance of this House.
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. HR.CHAEHHAN Mr. Guha Ihm
asked you to proceed with the Call-
ing Attention.

DR. KARAN SINGH: Madam Chair-
man, some of us want to seek certain
clarifications from the Home Minister
after his reply. Will you kindly in-
form us whether the Home Minister
will resume his reply after the Call-
ing Attention iz over today or on
Friday + .. (Interruptions),

MR. CHAIRMAN: I do not kncrw
how much time will be taken on the
Calling Attention, and whether the
House will ggree to sit late thereafter,
Let the Calling Attention be finizhed
first. I am not in a position to en-
lighten you just now,

Prof. gamar Guha,

————

Mlﬂ.

C’M.LING Amﬂ'l'lON TC MATTER
OF URGENT PUBLIC IMPOR.
TANCE
A{ti) ResonrEo m. TION 1IN Powin

- surry N Gezarse Cancurra

PROF. SAMAR GUHA (Contai):
Sir, T call the attention of the Minis.
‘ter of Energy to the following matter
of urgent public importance and re-
quest that he may make a staternent
thereon:

“Reported deterioration in power

supply in Greater Calcutta and

other parts of West Bengal and thie
difficulties being faced by the
people as a result thereof” -

- THE MINISTER Gl' ENEBGY
(EHRI P RAMACHANDRAN):  Mr.
Speaker, Sir, the power. supply situa-
- tion in Greater-Caleutte. und different
purts of the State of West Bengal s

. showing signg -of improvement : after:

"g ¥pell of sudden deterioration during
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the last week of March, when e
load shedding wasg to the extent of
230 MW. But thiy trend has now hem.
arrested and the load shedding is

the range of 140 MW. Even this t
maiter of concern to us.

The power requirements of the
State of West Bengsal are being met.
from generation from thermal power
stationg at C.E.S,C., Bandel, Santaldih_
Durgapur Project Ltd, Gowripur,
with hydro stations making 1 meagre
contribution to the system. If there
had been enough hydro capacity in
the system, it could have helped a
good deal to take care of the peaking
requirement where at present there is
acute shortage. The peak load and
energy reguirements of 'West Bengal
ig about 950 MW and 16 million units
per day. But the system is not able
to meet this as a large number of
units are on forced outages and
enough power is not being generated
from other stations,

As per the West Bengal Energy
Contro] Order of 1874 the demand of
greater Calcutta hug been assessed at
580 MW, put the availability has been
only of the order of 480 to 520 MW.
There are four agencies involvéd fim
the supply of power to Greater
Calcutta, viz, Calcutty- Blectrie Sup-
ply Company, West Bengal Stite
Rlectricity Board, Durgapur Projects
Ltd. and Damodar Valley |
While the generation in the Damodar
Valley Corporation has picked up end.
are now generating to the extent of
700 MW, the generation at other
siations swpplying power to Culentia
is not' what it ought to be. Even
though in the month of February 1978
and most of the period in the mbnth
of March, there wis a load
of 125 to 136 MW the  supply
situation worsened towards thé etid ‘of
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hmxamﬁnappytaintomtheﬂom

thy! etlgast gne unit at Sanialdih has’

come back end erating about 85
thic]'xwﬂlp:f:idememnet.

If - the power sltuatlrm in West
Bengal has to be improved, the: solu-
tion lids in (i) better operationg and
maintenance of the -existing power
stations; (il) early completion of the
on going projects at Kolaghat, Bandel,
Durgapur Project Ltd., and Santhal-
dib;; (iil) improvement in the co-
ordinated operation of the system
within the State and within the
region.

The Government of West Bengal is
fully alive to all these problems and
all possible measures are being taken
by the Chief Minister of West Bengal
o ihprove the situation and ensure
better power supply. We on our part
will spare no efforts to give whatever
usgistance that iy needed to bring
about improvement in the power
situation in West Bengal,

With itmprovement in the integrated
operation of the system in the Eastern
region, which we expect will take
place, and prompt action being taken
to bring buck the units on outages, I
can tonfldently hope that the power
situation will jmprove in the coming
mariths; Apart from this & number
of ufiifte-—one at' Bandel of 210 MW,
one gt Banteldih of 120 MW, five gas-
turbiniés of 28 MW esch and one at
Ditgapur under DVC of 210 MW—
will b cotmisgioned and this addi-
tioel ‘cepacity .will bring abeut a
marked -éhange in the power avail-
ihllityinmﬁtdhofwmﬂenaal

ItManémxtcfplwetomen-

titm ""s that during ' the last two-
d:hée e have added to’ the

‘“ﬂa W to the installed cupa-

city He "coun| ‘2 ‘whol '
hm{n e ey us e and

Tia Mwiamdww
cent in | LoV -d
the lagt’ yeer. The power supply

situation” in fost of the M ia w;_

“nﬂhmmm
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- situation in
Calcutta (CA)

PROF. SAMAR . GUHA; . Madem,
the Minister has replied l‘hat they
have added 5000 MW of snergy in
recent times; but I would draw the -
attention of the hon. Minister to the
fact that it has not contributed evesn
a little in resolving the misery that -
West Bengal is facing for the last two
years—or even Mmore, '

I do not know whether this state-
ment has been prepareq by Mr, Jyoti
Bosu or his secretariat, and only
brusheq up by the hon. Minister.
Otherwise, how can he say that “West
Bengal is showing signs of improve-
mént after a spell of sudden detério-
ration during the last week o
March...”? I do not know whether
the hon. Minister reads newspapers or
not. I do not know whether he reads
even “The Hindu”, what to ipeak -of
newspaprs from West Bengal, ‘like
Amrit Bazar Patrika, Even *“The
Hindu” ig giving quite a lot of publi~
citv to the power crisis in West Bgngal
Even if he reads “The Hindu”, he will
agre~ that there ig no guestion of the
situation improving, The stuation s
deteriorating, and deteriorating very
fast. Every West Bengal newspa,per-
publishes 3 or 4 or 5 columns of news
sbout this. The situation is so bad.
You can call it power shorhge or
load-shedding. Almost the entire 1ite
of West Bengal—its indtistrial pro-
duetion, its commerce, = jts education
and even its agriculture ' and every
aspect of life—is reaching the point
of near-chaos. Even Mr, Jyoti Bosu
himself has admitted that the sitpe-
tion .can be described only as some.
kind of a havoc that hag been created .
in West Bengal. - But you are giving- .
a good certificate. tp them... Not. ouhr
that. You are sayiag . )

Gtwernm t of Wast ﬁe,ngﬁ i
is -ﬁ’v plive. tq?li these woﬁggm
ang all possible measurm  Are "M g .

“taken by the Chief

“West Bengal to improve the aituu- R

. Hon, lmd ensre, better power
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I can understand that at least to the
Power Minister of West Bengal, you
have supplied certain power. 71 hope
he will utilize it, at least with ; sense
of humility, The Chief Minister of
West Bengal has delegated all powers
to Mr. Murshid, who is now jocularly
being called as Mr. ‘more shed’, as the
man who has contributed to ‘more
shedding’ of power. If he is alive to
the problem...

MR, CHAIRMAN: Your time is up.

PROF. SAMAR GUHA: Madam
Chairman, what are you doing? Is
there something wrong with you, or
with me?

'MR. CHAIRMAN: 1 take strong
exception to the way you are speak-

PROF. SAMAR GUHA: If the
Chair is partisan, I have to say that.
Whenever I gtand up, you always do
that,

- MR, CHAIRMAN: I am sorry I
will not have this. This is wvery
wrong. Does Mr, Guha withdraw his
words? Mr. Guha, do you wish to
withdraw your words?

PROF. SAMAR GUHA: Yes.

SHRI JYOTIRMOY BOSU (Dija-
mom_! Harbour): I have got a point
of order. In the Business Advisory

Committee, it has been decided not .

once but time and mgain that 45
minuteg woulq be given for a calling
. attention motien; never mind how
many speakers are there Now, we
~are two. Therefore, we should be
‘having 24 {1/2. minutes and out of
. that, wewﬂlmkeatiftofsmmm
per ghead,

MR, CHAIRMAN: Al right, have
heard you, I am not aware of any
!'ula_ where 45 minutes are allowed.

AFPRIL 4, 1979 .

situation . 488"
Caleutta (CA)
The Speaker has allowéd only half
an hour, that is, from 530 o § p.m.
You have started it from 530 and I
want you to finish it by 6 pm. )

SHRI SAMAR GUHA: West Ben-
gal is suffering from a crisis unheard
of, unthought of and it iz going to
paralyse the whole life of West Ben- -
gal, You are sometimes very gracious
and I hope you will be gracious this
time also and try to accommodate us.
For the lest two years, the situation
is going from bad to worse. If you
live in Calcutta for a day, you will
understand what is happening there.
The installed capacity s about
1100 MW and the actual demand for
it is about 916 MW, You see what
figures you have given here. The
shortfall is only 120 MW. Ewven the
West Bengal Government is admit-
ting that almost every day, there is
a shortfall. 'Even the Press notes
say that there is a shortfall of about
160—170 MW every day; and non-
officially, it is 200—250 MW every
day. That is why, I say how you
have given these figures, I do not
know whose figures are these; whe-
ther they are correct. You have said
how to improve the situatiom, better
operation and maintenance of the
existing power station, 1T want to
know why for the last two years
better operationz were not there,
beiter maintenance wag not there, Is
it not 5 fact that when your central
team wvisited Caleutta, even the
Chairman of the  Electricity Board
did not cooperate with your central
team? They might have drawn the
attention of the West Bengal Gov-
ernment {0 the fact that what was
required was essentially a coordina-
tion between the different units re-
garding operation and management.
If there iy any power shedding, there
should be some kind of a :,-ath:male
behind it that at this time = there .
should be power thedding so thdl
people could understang. it. ahd start,
their own programme. . wccordingly,.
industrial programine. and oﬁ'@r% _
gramme.  ‘That twas not dong, '
you hlve not mnthmd onk’ w
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ant thing. Is it not a fact that there
are . inler-trade  unions rivalryy
ig it also not a fact that some of the
labour workerg assaulted some of the
engineers? Is it also not g fact that
there have been a number of sabo-
targes, a number of arsons? 1t is also
not a lact that there have been
leakages? Ig it also not a fact that
the workers are not working due to
inter-union rivalry? Ig it also nol g
fact that one of the Directors himself
advised  Mr. Jyotirmoy Bosu and
nameqd 7 trade union leaders and
usked Aim (o deal with them poiilj-
cally and try to control them; and
if he did it, then many of the pro-
blems wil] be resolved? Why huve
you not mentioned that? This is one
of the biggest problems there that
trade union rivalry is there with the
result that all kinds of sabotages
und other things ure being created
there, What steps you have taken to
advige the West Bengal Government
to enforce discipline among these
units? I want to know from you
whether you have advised the West
Hengal Government to declare all the
unit; as essential services go that
this kind of sabotage, this kind of
mismanagement will not be there,
There has been no maintenance of
boilers for ycars; there has been no
maintenance of spare parts for years
These reasons are mostly due to mis-
management by the Managers, There-
fore, T want to know from you whe-
ther you will advise the West Bengal
Government to declare these power
plants ps essential services and take
rigoroug measures over there for
avoiding -all these things, I want to
know whether you have mentioned
about the Centra] Government giv-
ing money for purchasing § gas tur-
bines. It i reported that Mr,
Mursheeq has gone to London to get
them from M/s. Johp Brown & Co,
Did you -enguire ‘whether this John
Brown Company offerad the lowest
tender? You hud given Rs. 20 crores
to purchase thesé. My, Mushran
whilé comihg baek' went out to Mid-

dleeastary munirie;. Yol have given |

thﬁmy

swuavion 300
Caleutta (C4) ‘

Is it for finding out, for purchasing
gas turbines? Why he visited il
those countries. 1 alio want to know
whether you will advise the West
Bengal Government to take the as-
sistance of the Centre in the sense
that you wouid send a central team to
supervise the operation ag also the
installation, to see that quickly the
gas turbines end other new projects
are installed also; ¢the constraints
that you have mentioned there about
management, about maintenance,
about coordination, about labour pro-
blems, to resolve all these problems.
whether you will ask the
West Bengal government to take the
help of the Central team and whe-
ther you will be prepared to send
a central team,

Lastly, 1 want to know. There is
a lot of gquestion about national grid
supplying electricity. Will you try
to find some surplus electricity from
surplus stateg to supply the needed
electricity to West Bengal to some-
how get over the present crisis, 1
want to ask one last question, The

_ situation in West Bengal, particularly

in Calcutta has developed so seri-
ously; it is g crisis so big that unless
you lake serious note, even the whole
life of West Bengal the industry,
commerce, engineering production,
education, agriculture, every aspeet
of life is going to collapse in West
Bengal due to the power crisis,

SHRI P RAMACHANDRAN:
The hon. Member has correctly dia-
gonigéd the ills that are there In Weat
Bengal State Electricity Board. The
installed capacity in West Bengal is
1349 MW as on date. The whole
problem is this. In the last few years
a number of schemes have been
sanctioned but they have not been
completed in West Bengal For in-
stance, even today the sanetionied
units mtothetuneo!llﬂBMWand_
in the courge of the next few: yers,
the installeg capacity will he- dombls
ed-in West anl But un:orw
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n some of the stations, which had
sarictioned long back, work has
‘not’ pramssed g0 well on them and
theéy have not been cémmusioned on
time, For instance, in places ' like
Iﬁurgapur, Bandel end also in San-
taldih, '@ number of units were
sanctioned but they have not been
complded they should have been
A comgbkd in the year 1877-78. If
fhose schemes had been ' completed
the power gcarcity in Calcutta would
'l;mt hayve garisen; hecausg of that only
there ‘ig this problem. "For instance,
in, Durzapur, you have got 285 MW
. Jmtana.{ capacity; unfortunately they
generate orﬂy 4050 M’W

PROF. SAMAR GUHA: They are
‘not doing even that, mow.

SHRI P RAMACHANDRAN:
You have analysed it yourself, The
. problemp is that there is no proper
maintenence, There are different
agencies which are generating power
in West Bengal State unlike in other
states, The DPL is one agency; West
Bengal @ackric.i:y Board ig =mnother
agency. These two agencies are
merating POWer; there is lack of
cogrdination and lack of proper mein-
tenance, That is why you find all
these problems in West Bengal State
Electricity Board, In spite of all these
things we are t.rymg to supply some
power from the DVC also; we try to
take some power from Orissa and
mpplar to West Bengal but in Orissa

"ﬁ ly palitun is not very com-

fqru At timeg thaey supplied

; but now they are

ahla to ‘sup; only 10—15 MW, In

hctlwng 1nC§lcuttaanthnd dis~

cussions. with them also twg or three
days —

PW SMMBGURA U, P. can
mmammww .

m: ; WW-
.“mhﬂf i? the. poyrer supply posi-
tion ds7ndt very comfortable to spare
some power. If they can- supply,

APRIL 4, 109

‘the -Central

“situation {n
Caleutia (C.A.) _!92
then We ean take dt to Bilar ‘and
from theve we can-give ta Benlll.-

&NEDI{.MW.B!B Bﬂurhm
short supply, '

SHRI P. . RAMACHANDMN:
Through Bihar, I said,

But the problem is—the Central
Electricity Authority constantly are

' trying to advise the State Electricity

Board and also the State Government
as to what steps they should take to
improve the power position in “West
Beéngal.

PROF, SAMAR GUHA: Are they
taking your advice?

SHRI P, R_AMACHJ&R'DRAN:
Under the existing Constitution we
can advise, You cannot expect the
Centra] Government to step in and
take over the generation, It is not
possible. We are trying to help them
in all possible manner to step up
their generation. We can only ad-
vise,

Thet is what 1 cen say ubout
power generation in West Bengal
But we expect with the addition of
some more units in the curtent year,
by December, the power position in
West Bengal will improve and also
in’ Calcutta it will improve.

SHRI SAUGATA ROY  (Barrack-
pore): By ‘thét tithe, ‘peaple wiy) ' die.

SI-H!I P. RAMACHANDRAN:

- Do not worry, riobody will be affew-

ed to Hie for want' of power, In fact
Government  siways
went in to assist 41l the smeGav-

(Inununﬁm}

MR, CHATAMAN: 4o 400

.mmhmmmmth;mm
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Mtﬂnmbine itis “only @
temporary measure, It cannot be a
pm'nanent ‘Hivéasite "Wecsuse the cost

neration wilj be very high, The
!h'a! Government has sanctioned
Gas Turhines and tepders were

invited. T{'is only based on that and
the Centrel Government only gave
the clearance for foreign exchange.
It is the reg ibility of the State
Government tp invite global tender
and also 1mport them and what they
have ‘doge. .

‘(Interruptions)
PROF. SAMAR GUHA: Do you

check that it goes to the lowest ten-
derer?

(Interruptions)
MR, CHAIRMAN: Mr. Jyotirmoy

Bosu, you mre to speak afterwards.
Why are you wasting time of the

House? "'Mr. Remachandran, please
conclude,
SHRI P. RAMACHANDRAN:

The, additionat cepacity will nlso be
installed in the course of this year
and I expect that the power paosition
in” West ‘Betigal 'will ‘improve very
shortly,

Cnbeyruptions)
MR, C‘HAIW: Mr. Jyotirmwoy
Bogy, - :

w&nuﬁuh,lmmtnllow-
ing you, J.am oot allowing weu, .

PROF, SAMAR GUHA: My ques-
tions have pot been replied to,

MR, CHAIRMAN:
Please mote that the Chair has not
allowed, - {interruptions),

=hmm W !m Mr, Rama-

Minister may

. sitwation in . 304
Caleutta (CA) -

Whosoever 1s cifted ‘by tha Chalr
will speak and ~-nbbody Glle will
speak,

. (Interruptions)

PROF. SAMAR GUHA: I smi on a
point of order, I had raised certain
-paints which the Minister wag try-
ing to reply. :

MR, CHAIBMAN Shri Jyotirmoy
‘Bosu, (Interruptions),

No, no, Mr, Jyotirmoy Bosu.

Mr. Guha, you are incorrigbie
Mr. Guha, Will you please take your
seat?

PROF. SAMAR GUHA: I 'will
also say, please....

‘MR, CHAIRMAN: No, no, no, when
the Chair stands mobody else stands.

PROF, SAMAR GUHA: I can also
Say, no, no, no, I cannot sit down.

MR, CHA!RMAN Mr. Guba, please
git down, Do you pet undexstand
thai I have to take the sense of the
House now? Please sit down,

(Interruptions)

Mr, Saugata Roy, will you take
your seat? ‘I have to take the semse
of the House now. Wil you please
téke your seat? It is a very strange
situation. You are gesticulating the
Chajr. It ig not right, Wil you
plesse take seat and hesr me?

an what is the wish of ﬂ_l House.
It ig six O'Clock, Do you wish 1o
extend the time of the House till this
is finished?

. SEVERAL - HON. W Yes:

MR. CHAIRMAN: Mr, Ramachan-
dran, you will repl)' now after Shri
Jwﬁmqy Bosu hes spoken. S

M. Jyourmoy Boesu,

: (rwm)

ven my
sumu_mm This is mlinx‘[ammtmingtonhmneit
"ﬂ‘ruﬁ'ﬁﬁ mwmr‘ Wﬂmﬂmu)!lhﬂﬂmi'mg
; " + vitfa ng on.
dialogue gob Mr,. wm
lﬁl a-wmw mmmmm mm
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[Mr, Chairman] cucuua (C.A)
Minister will reply. I will not allow PR = NW.
Mr. Saugata }lay or anybody else to ST
intervene, . Installed Capacity . - . .1, M0
SHRI JYOTIRMOY BOSU: My cal- Avallabllity ' 1,047

ling attention mnotice was differently
worded and I would like that to go on
record. My notice read:

“Reported immediate Domhiléty
of supply of eleciric power to power-
starved West Bengal from Sikkim."”

Anyhow, the first member's calling at-
tention notice was admitted and it has

been lsted. I have no complaint
against that.

In fact, the present situation is the
outcome of about 30 years of mijs-

management, mishandling, installation
of sub-standard plant and machinery
for substantial monetary considera-
tion. Today the Lett Front Govern-
ment has to fuce the music and the
people have to pay the penalty for this
sky-high misdeeds of the erstwhile
Congress regime. Before they got the
last kick from the people, they injeci-
ed. 12000 anti-social elements into
the State Electricty Boards, who are
' constantly sabotaging the functioning
and efforts of power production. For
. everything a State Government js
whpily dependent on the Centre—for
coal, imporiation of machinery, fyel.
oil, ang finance and wvarioug other
things. Yet, the State Government
has to face the music of the people.

If 1 give the figures, it is very in-
teresting. Installed capacity/availahili-
ty and peak load demand for electrici-
ty in West Bengal (As on 3ist Mm:h.
m':;

Peak Load Demand 1,132

'How faulty is the planning! It is evi-

dent from the above that there is for
the year 1876-77, a power deficit
measured by the gap between the total
peak load demand and the total avail-
abilily, This deflcit seems to be a re-
sult, among other facters, of an in-
complete planning in  the past. You
will see how the installed capacity and
per capita consumption of electricity
in West Bengal are coming down. In
1865-66, the per capita consumption for
Gujarat was 83 KWH. In 1975-76 it
rose to 180. For Maharashtra, from
106 in 1965-66 it rose to 178 in 1975-T6.
Fer Karnataka, from 55 in 1865-66 il
rose to 142 in 1875-78. For Temilnadu.
from BY in  1965-668 it rose to 142 iu
1975-76. But for West Bengal, from
114 in 1965-86 i1 came down to 110 in
1975-76, Let us see the installed capa-
city, For Gujarat, from 650.6 MW in
198566 it rose to 1381 4 MW in 1875-76,
i.e, it has doubled. Whilst in gther
States, it has almost become double, in
the case of West Bengal it has re
mained constant—there is only a slight
increase. There was total neglect re-
garding maintenance and everhauling
of turbo-generators of major power
stations. This is a horrible = thing.
The due and actual dates of overhaul-
ing of the turbo-generators ~ of the
major power stations in West Beogal:

P

F ot

l'm Station Unit Dn: in
1. Bandel . 1 May, 1975 Not done upto January; 1876-
i - January, 1974 . Not done upto Janyary, 1976-
I - May,3g7e . ., . 23rd October, 1974 .tq;vh, Apﬂ‘
_ L ' 1975.
I \ January, 1975 . .
a. Santaldih ., I Joouary, 3975 .
. HI November, 1993 .

Slm
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These delays in - malintenance " are

considered to be one of the reasons be-:

hind the low utilisation of the installed
capacity as indicated by the low per-
centage of net generation to the corres-
ponding installed capacity. Such per-
centages for the power stations under
the West Bengal
Board are shown for the years 1969-70
fo 1974-75 in the table I just read out.

Now, percentage of net generation
ty West Bengal State Electricity Board
fo installed caacity.

1970-71 384
1971-72 38.0
197273 418
1973-74 38.4
1974-75 36.8

Madam, Chairman, it is very inte-
resting to note the addition of installed
capacity during the Plan periods.

) MR. CHAIRMAN: Please do not go
into that, Please ask your quéestion,

SHRI JYOTIRMOY BOSU.: 1 do not
Want to create a scene. I want to co-
Operale with the Chair. If you are

®ing 1o be influenced by the gentle- -

Man sitting on your left, then I surren-
der to you, I snnounce my uncondi-
tional syrrender to you.

Madam Chairman, in the First Plan,

e was no addition to the installed
Apacity in terms of megawatts,
Second Plan-—ng addition; Third Plan
Uly 537 mw; Three annual plans
'1966-69) 180 only; Fourth Plan—130

mw

Now, rates aof growth of installed
tanacity in terms of perceritage: -

First Plan—nil; Second Plah—nil '

hird Plan—14.8; Three Annual
Plan.3.8s, ’

Of . s ¥ B - = W -
your question?:

State  Electricity .

ind four years of the Fifth Plan—q5

situation in - 398
Caleutta (CA)

SHRI JYOTIRMOY BOSU: This
Government has been in power for
hardly two years and you will realise
if you take youself out of the politics.
that no Government is able to yndo the
misdeeds of last 32 years in such a
short time,

Madam, now I want to pose this
question to the hon. Minister for reply
and comments. This i3 what the
State Government has stated:

“We have proposed for inclusion -
in the current Plan several new
projects including three more units
at Kolaghat each of 210 MW capaci-
ty. Unfortunately, the Union Gow-
ernment has not agreed te this pro-
posal on the ground that the eastern
region as a whole is likely to be sur-
plus in power at the end of the cur-
rent Plan period and that any short-
age in West Bengal can be met by
importing power from other States.”

We do not at all agree with the
assessment of the Union Government
regarding the power requrements
of either this State or the eastern
region as a whole, and propose to
persist in our efforts to get the three
additional units at Kolaghat includ-
ed in the current Plan. We would
similarly urge upon the Union Gov-
ernment that the preposed super-
thermal plant at Farakka, with a
planned capacity of 1,100 MW be
advanced and completed by 1983."

1 would like to have the reaction, com-
ments and  assurances on this on the
floor of the House.

SHRI P. RAMACHANDRAN: Most
of the points made by the hon. Mem-
ber, Shri Jyotirmoy = Bosu, de riot re-
quiré my reply, excepting the last one

question, because those points mostly

relate to the past performance of the '
West Bengal Government. I do not -
know whether I'ghould now comment -
on them. o
Regarding the extension of the Kola-
ghat power station, I would like to in- "
form the House that we have already
sanctioned three units in Kolaghat in

1872-73 and they should have been
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{Bhri P, Ramachandran]
commissioned by this = time. 8o far
they have not been commissioned. So,
merely sanct‘onlng additional schemes
will not scive the problem. Thé pro-
blem would be solved only when the
nearly 1,450 MW of additional capaci-
ty which has been already sanctioned
is commissioned on time. But. unfor-
tunately, so far effective steps have not
been taken to commission these on-
going schemes.

BHRI SAUGATA ROY: By whom?

SHRI P. RAMACHANDRAN: By the
State Government of West Bengal.

"SHRI JYOTIRMOY BOSU: That is
because you put obstacles in the way...

MR. CHAIRMAN: Please take your
seat. . You have had your say.

SHRI. P. RAMACHANDRAN: With
regard to additional units, T would like
to inform the hon. Member that if
these iz necessity for adding more
units in West Bengal, definitely ....

. BHRI JYOTIRMOY BOSU: Do not
malign the State Government. It is
_wvery unfortunate.

- SHRI P. RAMACHANDRAN: I am
‘not maligning it. I only say that if
there is necessity for additlonal capaei-
ty to b samétioned. . , . (Interfuptions)

MR. CHATRMAN: Pleéase do not go
" on making running commentaries.
- SHRI P. RAMACHANDRAN: Govern-
_ment will not stand i the way of
sanctioning thesé additional projects,

i necessary; buf you must have enmﬁ'

- resoyrces and you must

on-going schemes; thenifynuask!or_

“additional  capacity, _definitely the
“Central Goverhment
.consideration ‘all the aspects. and degl
. with it sccordingly. There is no diﬂi-—

Cculty at all.

SHRI JYOTIRMOY BWJ wm

' - wbout the Farakka ham!

CAPRIE 4, 1009

- will take intp

aituation. in 400
Calcutte (CA) -
. BERI P, WWW: has
already been Banctioned. " - -

SHR! JYOTIRMOY BOSU: I say
“advance 1", S

SHRI P. RAMACHANDRAN: As it
{ is, thi first unit will go on stream inthe
year 198485, I wish 8bhri Jyotirmo)
Bosu and the State’ Government had
expedited the on-going schemes. Ir
that case, they should have beén com.
pleted by 1977.

Shri Samar Guha raised the question
of labour noproblem and inter-union
rivalary which is there in West Bengal
as a whole. I am in constant touch
with the Chief Minister to solve this
problem and we definitely expect
things to improve in the coming few
months, '

Then, sending a  Central Team to
West Bengil is not dificulf, because we
are already sending them; every
month our revresentatives go there,
discuss the vreblem  wifti the State
Government and try to advise them as
to what should be done. If necessary,

I am prepared to sénd a tehm of ex-;
mmmthecmtomi-tthewesli
Bengsl Government. There is no’
difficulty there. AUl this could be !
done, But the point is  that there Is°

. today already enough installed capaci-

ty and ' sanctioned capacity. 8o, .if
pt sleps are taken fo expedite the

saneﬂonéd schemes and. fully. utilize the
existiny cdpacity {here should be no
problem ‘of power. shortage In the
State,

MR. CHAIRMAN: The House stands
adjourned til Iwm O'Gk:ct on Pri-
day, the 6ih. *ﬂﬂ,

1.1 hu‘

The Lok Sabha then uﬂeumﬁ 11
Fiendwof Bhe Glbkc'uy. Py, ol
8, umd‘mpﬁ 16, i (lake),





